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The Lok Sabha met at Eleven of the Clock.

[MR. SPEAKER in the Chair]

MEMBERS SWORN

SHRI CHOW CHANDRET GOHAIN
(North East Frontier Tract)

SHRI A. C. GEORGE (Mukundapuram)

SHRI PRABODH CHANDRA (Gurdas-
pur)
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Assurances and Joint Committee on Salaries,
Allowances and other Amenities of Members
of Parliament, and participated in Parliamen-
tary Delegations to China and the USSR.
Shri Saigal was one of the active Members of the
House and used to make useful contributions
in the proceedings of the House and the Com-
mittees, Shri Saigal had devoted his life for
the uplift of Adivasis and he always supported
the caused of Scheduled Castes, Scheduled
Tribes and Backward Classes. He was so ami-
able, straight forward in his dealingsand bore
illwill to none. The House will miss his lively
interventions and his all-round interest in the
debates. He passed away at New Delhi on the
17th September, 1970, at the age of 67 after a
brief illness.

Shri Doraiswami Gounder was a Member of
the Second Lok Sabha during the years 1957-62.
He passed away at Kallavi, District Salem, on
the 17th September, 1970 at the age of 66.

Shri C. P. Mathew wasa Member of the
First Lok Sabha during the years 1952—57. He
was a great educationist. He passed away at
Alwaye, District Ernakulam, on the 24th
S ber, 1970 at the age of 74.

MR. SPEAKER: Hon. Members, I have
to inform the House of the sad demise of seven
our friends, namely Shri A. S. Saigal, Shri A.
Doraiswami Gounder, Shri C. P. Mathew, Shri
Bhawanji Arjan Khimji, Shri George Thomas
Kottukapally, Shrimati Kamla Chaudhuri and
Shri Naval Prabhakar.

Shri A. S. Saigal wasa sitting Member of
this House from Bilaspur constituency of
Madhya Pradesh. He had also been a Member
of First, Second and Third Lok Sabha during
the years 1952—67. He served on a number of
Parli tary Cc , notably the Estima-
tes Committee, the Committee on Government

Shri Bhawanji Arjan Khimji was a Member
of the Constituent Assembly during the years
1946-50 and of the First and of the Second Lok
Sabha during 1952-62. He was associated with
a ber of i and dical aid
trusts and associations. He passed away at
Bombay on the 27th September, 1970 at teage
of 68.

q 1

Shri George Thomas Kottukapally was a
Member of the First and the Second Lok Sabha
during the years 195362 He was an active
ian and good speaker. He passed

1:
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away at Kottayam on the 11th October, 1970
at the age of 69.

Shrimati Kamala Chaudhuri was a Member
of the Constituent Assembly and Provisional
Parliament during the years 1946-52 and of the
Third Lok Sabha during 1962-67. She used to
take active part in the proceedings of the House.
She championed the cause of education of
women in rural areas. She passed away at
Meerut on the 15th October, 1970 at the age
of 62.

Shri Naval Prabhakar was a Member of the
First, the Second and the Third Lok Sabha
during the years 1952-67. He was a scholar in
Hindi and did good work as a Member of the
Parliamentary Comumittee to fix Hindi equiva-
lents during 1955-57. He used to take active
interest in the matters concerning Harijans and
other backward classes. He passed away at
New Delhi on the 28th October, 1970 at the age
of 52.

We deeply mourn the loss of these friends
and I am sure the House will join me in conve-
ying our condolences to the bereaved families,

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI): Mr. Speaker, Sir, the inter-
session period has taken a heavy toll of some of
our former colleagues.

We bave lost seven dedicated legislators.
Shri Amar Singh Saigal was a familiar figure
in this House ever since 1952, and one of its
most active members, He was known for
his gentle bearing and courtesy and his staunch
devotion to the cause of the under-privileged,
and a special champion of the uplift of the
Scheduled Castes and Scheduled Tribes. He
was also deeply interested in the Scouting move-
ment and Co-operation. Many members inclu-
ding Cnyself counted him a personal friend.

Shri Doraiswamy Gounder was a social
worker of long standing. Apart from devoting
his talents to local self-government, he was
interested also in ameliorating the conditions
of leprosy sufferers.

NOVEMBER 9, 1970
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Prof. C. P. Mathew was an educationtst of
repute. Students in three different States of
the South remember him as a dedicated
teacher. He represented India at UNESCO
and the United Nations and made a mark
through his able exposition of our point of
view,

Shri Bhawanji Arjan Khimji wasan old
friend of my faimly and forms part of my earli-
est memories. He distinguished himself in
many fields. He was a vetern freedom fighter
who took a leading part in several Satyagraha
movements. He was a leader of the business
community in Bombay and was prominent in
the Bombay Municipal Corporation as well as
in the Bombay Legislature. He was the mov-
ing spiritof a large number of voluntary
organisations in Bombay and was specially
active and popular in Kutch. His organisa-
tional abilities came to the fore, particularly in
the resettlement of displaced persons after par-
tition and in the organisation of relief after the
Kutch earthquake.

Shri George Thomas Kottukapally was
promi in the ionali: t in
Kerala and held important offices in the
Pradesh Congress. Many industrial and social
service organisations received guidance and
leadership from him.

I knew Shrimati Kamala Chaudhuri
closely for years. She was a political worker
of dedication who braved many chal-
lenges. She gave her best to social causes, spe-
cially the education of women in the rural
areas of U.P. She was an author whose works
are well known in the Hindi area, and have
been accepted by universities and colleges,
Perhaps her friends will remember her best
for the delightful light verse which she wrote
on our leaders and colleagues.

Shri Naval Prabhakar was a Member of this
House, from 1952 to 1967. He took part
in our freedom struggle and was a prominent
political figure of Delhi. He was greatly inter-
ested and active in uplift of Harijans,

I request you to communicate our
grief to the bereaved families.
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With your permission, Sir, I should like to
add a few words about another sad death which
has taken place. Once in a whilea manis
born who gives shape, content and expression
to the suppressed longings of a people. The
late President of the United Arab Republic,
Gemal Abdul Nasser, was one such man—a
patriot, the foremost figure of resurgent Arab
nationalism and a great visionary inspired by
the ideals of secular nationalism. He was a
friend of our country, and symbolised the great
traditions of shared ideals of Indian and
Egyptian nationalism. It was therefore, natu-
ral, that there should be grief throughout our
country when President Nasser passed away so
suddenly and at so young age. His death is a
loss to the people of the UAR and to the Arab
world and to the freedom-loving people
everywhere, especially in Africa and Asia,

Our Vice-President and the Minisier of
Industrial Development represented our coun-
try at his funeral. I myself had the opportunity
to visit Cairo and to convey our sympathy per-
sonally to Madame Nasser and her children,
and alsoto President Anwar Sadatand his
colleagues, who have been close comrades of
President Nasser and are pledged to continue
his enlightened policies.

DR. RAM SUBHAG SINGH (Buxar) : It
is shocking that Shri Saigal, who was a sitting
Member of the Fourth Lok Sabha and six former
Members of Parli Shri A. Dorai-
swami Gounder, Shri C.P. Mathew, Shri
Bhawanji Arjan Khimji, Shri George Thomas
Kottukapally, Shrimati Kamala Chaudhuri
and Shri Naval Prabhakar, have passed away.
All of them were active public workers, and
their death will create a void in the public
life of this country, and anybody who knew
them will feel grieved, and more so the Oppo-~
sition, because they took keen interest in the
proceedings of the House and they were very
genial in their behaviour. I would, therefore,
request you, on behalf of the Opposition, to
convey our deep sense of sorrow and grief to the
members of their families.

It is also shocking that President Nasser of
the UAR passed away suddenly. It would
have been better had the Head of our State
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goue and attended his funeral, but that did not
happen. Mr. Nasser was an architect of non-
alignment, and he was one of the best friends
of India. Ishould say he was the friend of
India. I think that will be a correct approach.
He was also the architect of Arab unity and
whenever he took up any matter in his hands,
he saw to it that that matter was completed. We
can never forget the role Mr. Nasser played in
the Colombo Conference and prior to that also
whenever any need arose to help this country.
Therefore, on behalf of the Opposition I would
request you to convey our condolences to
Madame Nasser and also to the people of the
UAR.

SHRI RANGA (Srikakulam): We of the
Swatantra Group in the House associate oursel-
ves with what has been said by you about so
many of our colleagues in this House who have
passed away quite unfortunately. I was speci-
ally attached to Sardar Amar Singh Saigal.
As he was popular and friendly with every one
else, he was also friendly with me. We had also
the honour of being in the same jail in Vellore
during our freedom struggle, He was always a
cheerful man, highly religious and exceptionally
scrupul in his parli

Y activities in
his public life and in his friendship with so
many of us. He was a devotee of that great
Swamy, Radhaswamy, and he tried to live up
to his preaching and ideals.

As you have said, he was a great champion
of the backward classes, Harijans and other
suppressed people in our country. There was
never an occasion when their interests were
involved when we did not find him rising in
his seat seeking the per of the Spealk
to put in a word of support for their cause.
Therefore, it is a personal loss to me, as it
must be a personal loss to a large number of
our hon. Members today.

Those were all our parliamentarians. We
also mourn the death of Gen. Nasser who was
not a parliamentarian here but whe® was a
leader of his country. He made great contri-
bution for the development of his country.
Although there was not so much of democracy
as we know of it, yet he proved to be popular
and helped his people to achieve prestige in the
western part of Asia. He was our friend and
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we appreciate his friendship. We mourn his
loss.

it e fagrdt aRd (THqAYR):
#eqe AZIET, gAR ¥ ag famarg wgar
wfet § f awge sz fag ggoe ga
A AAN § | F9 TF 9g gAIL AT
¥ | gy AL TAWE A AR e ¥
FIX I5F Af & T EARHS gFaed
ifyd 3T ¥ S 31 A fagarw ar
I FIOI7G TSI ARG F7 frarari
a9 FH A ITF A9 gA § QAN 7
wYwr faar, zage 71 A=A A FT, 1]
aEy g W FFE e e R fay
grar g, ag faay ¥ fag oy &, 9T 93
Jmfra @ ¥ 1 faw aww &
ToAEfg gAl [ XA wF W R
AR fow awg &1 fagass @ v @
g ame @R awx fag g I9F
AT T 1 g ¥ A qfews @ wr
ATITAHAT § ST IqGET FT FLAT B} G
G FT WEAR F AR 9T [AQR
FL GF |

! q99 TATHT TIA & T av
T8 ¥ AfET TN W TN ArHhers
gifFran & fa3 wfena g v
qgr 1 gAX W afaw Ag o o el
AFD A W AT T faer 1 Aag
TR AMIF AN FIgEAR AT Y
33 A | ANTHT Y FAR IO qrAT gH
T Fa § fafia g a7 E SAF
qreu fAgq 9 gH qUT §E TFE FW
§ o swy wfa sgiafa afte FQ@ &)

TRIfTAMIF &7 § ©F Ag™ fazg
AqT g AT H ¥ IF AT ) OF O
FmH Jfiaer | F SN I Afagr-
fas w0 fwar, ag @iy ¥ faar
Srear | garfesal & qifed, sifaa,
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TefAd ARFT B IEA oF aAfre
garE fFar 1 ag gf F daem ¥ w9
F a3 W oaw ¥ frgEw
U4 FIF IEN 0F wgliw g @
A FA FT A frar | 978 e
T TAYH FATAT 92T, AFHA I qIA
s % Jfga-gEamar F aras qi-
qT Y FAT @T | FE FHFR F Al
FTW 3z UF @Ay FaRa-AfT ag
IAT FT AT FIW W WW T a9
I3 foAamql T ¥ 1 gw g §
5 o I 9@, @ Frea-geE
FETFF AR G QAT 1 79Y qfay
F g9 AR Ul ¥ ag & W g
WY g aifas wew A T AF 1 IAF
faga & fazgs & @} faza @ afy
geaR gu faw N e AR SEF
AT F 1T ITH FW @ A AT § |

F oAt AT F R A T F AT
¥ T o wgigwat F faea qT srqAr
AT THE FL@T § A T § qrofar
FW@ § Fag T8 e w7y agafy
TIT T |

SHRI KRISHNAMOORTHY (Cuddalore):
Mr. Speaker, Sir, we have been sorry to learn
that Sardar Amar Singh Saigal, a sitting
Member of the Lok Sabha,and a good friend
of all the parties—he was a Member from Bilas-
pur is dead. His service for the downtrodden,
especially to the Scheduled Castes, is well
known to all of us. So also, Mr. Doraiswami
Gounder from the erstwhile Madras State. His
association with our party movement for about
50 years—for the Dravidian movement—and
there after his election asa Member of the Legis-
lative Assembly and to the Lok Sabha, and his
service to the people—to the poor and the
downtrodden people—cannot be forgotten.

As far as Gamel Abdul Nasser is concerned,
I wish to point out that he was not only a
friend of India but also of so many other nations
including Indonesia. But all the nations which
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have received support from India have not
come forward when we were in danger, when
Pakistan attacked us. He was the only leader
from the Arab nations who condemned the
invasion by Pakistan. He was a good friend of
the late Pandit Jawaharlal Nehru in forming a
neutral block among the npations. He shared
all our views along with President Tito,
Sockarno and others.

Nasser was a problem for the big powers.
When he wanted to nationalise the Suez Canal,
he had tremendous opposition from all the big
powers, but he withstood all the opposition and
nationalised it. He helped the Arab npations
to get united. Even though he lost the war—
he could not succeed—with Israel, yet, we could
imagine how popular he was in the Arab coun-
tries. He was their leader, and he was their
biggest leader, in spite of the defeatin the
Isracl war.

On behalf of the DMK group, I express our
sentiments to Nasser’s family.

With these words, I resume my seat.

SHRI H. N. MUKERJEE (Calcutta—
North East) : Mr. Speaker, on behalf of my
party, I associatc myself with the sentiments
of grief that have already been expressed in
this House at the passing away of seven of
our colleagues as well as President Nasser of
the United Arab Republic.

It is a personal shock to all of us that we
shall no longer see in this House Shri Saigal, so
full of fun and vitality and it is rather difficult
to conceive of death having over taken a person
of that sort. I feel also in regard to the death
of Shri Naval Prabhakar, whom I had known
for 15 years, death came to him s0 early that it
should never have done. I miss so many of
our other friends, particularly Prof. Mathew,
who was one of the more remarkable members
of the First Lok Sabha, a distinguished
academician some what aloof from the triviality
of day-to-day politics, but deeply interested in
public life in the best sense of the term. I
miss also Shri George Thomas Kottukapally.
I cannot help recalling the report which I had
read in the papers that Shri George Thomas
Kottukapally was actually addressing a meeting
of dol on the of the death of
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Prof. Mathew and just after he had finished
his speech, he collapsed and after a while be
passed away-something symbolic in the manner
of the death of this friend of ours.

In regard to President Nasser, I am glad
our Parliament is performing the duty of
recording its appreciation of the life of a great
man who has passed into history. He was the
leader of the resurgent Arab world. He was
the leader in the fight against imperialism in an
area which the imperialists of several genera-
tions have looked upon as strategically the
most important in the globe. He had to
encounter difficulties of a sort which would
have beaten down the most formidable patriots
and freedom fighters, but he over cameall
odds. That job which he did with tremendous

ge—the nationalisation of the Suez Canal
at a point of time when other people thought
that it would be much too fool hardy an
operation—shows what courage and character
could achieve even in the face of the most
tremendous odds. He was possibly the greatest
Arab in modern times, a great friend of India,
a great friend of freedom and a great friend of
social revolution. And, that is whyI am glad
our Parliament is using this opportunity of
expressing our appreciation of a man whose
Iife bad come to such an untimely end. But
as I said, He has passed into history and his
name would be remembered for all time.

SHRI A. K. GOPALAN (Kasergod) : Mr.
Speaker, Sir, on behalf of my group, I associate
myself with the sentiments expressed by our
friends here. I would like to mention specially
the names of Shri Saigal, Prof. C. P. Mathew
and Shri George Thomas Kottukapally, among
the names here, because I have had personal
contacts with them. As far as Shri Saigal is
concerned, nobody can forget him because he
was 50 jovial and moving with everybody. I
request you, Sir, on behalf of our group, to
convey our condolences to the members of the
bereaved families.

President Nasser was the outstandinyg leader
of the Arab people. He played a very im-
portant role in uniting the Arab people in the
fight against imperialism. The nationalisation
of the Suez Canal brought him fame. He was
so bold to face the consequ&ncea of the
nationalisation of the Stez Canal. To the last
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he fought agai the hinations of im-
perialism and he was so able that he could
unite the whole Arab world against Isracl. On
behalf of my party and myself I pay homage
to that great leader.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Mr. Speaker, Sir, I associate
myself and my party with the sentiments ex-
pressed by you and other friends in the House
on the passing away of several of our friends
and President Nasser.

When Shri Saigal was brought to the hospi-
tal after a mild heart attack I was in the
hospital. On the second day the doctors said
that probably the next 24 hours would decide
his fate. When he tided over that period of
crisis it was hoped that ultimately he would be
cured. Weareallshocked to hear that that very
mild heart attack ultimately led to his death.
1 need not say more than what our friends have
said about him. He was an amiable, sociable
and religious-minded person. Probably very
few of us in this House can be equal to his
devotion and dedication to the faith of Mehr
Bapa and he was trying to persuade aimost
every Member to join that group.

About other friends I need not say anything
more. But while we appreciate that we are
paying tributes to Gen. Nasser the great
leader, T would hope that this country, this
Government would also follow, emulate and
draw lessons from Gen. Nasser, especially the
courage and determination that he has shown
not only for the uplift of the whole Arab nation
but also for facing the imperialists whenever
he had occasion to come to clash with them.
The nationalisation of the Suez Canal, which
will remain in history, is a shining example for
any Government if they really want to fight
the imperialists, especially the manner in which
he did it and the courage he has shown when
the occasion arose.

Sir, I hope you will convey our condolences
to the members of the bereaved families of
these friends and also to the people of the Arab
Republic.

st TAdAw  gEE (FUEw)
Feqey wgea, =1 A7 fag agaa gar
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@ra ¥ ag § & o Froh a1 & v
o1, ¥ g9 faoran AT aFaar # gdw
) =Y qaq gAH F1 @ § fas Al
FAAIAT AT WA FA IW F IAHT
faaq gaga ga o ¥ far @
s fawa & 1+ sgi aF wea wifagi
95T § AR 4G X W gH AT N aw
Frgfas Ms &

wsgafs afae serer & Aafawtor
AT qEwafas F g@F ¥ 1 T IAF
U 9T I9F Iqufasd dmw N
afgar-sprsr F 0T I9Y Y AT faew
# 7% faaio #7 a<6 g7 A 9@ AraT
Star ar GA s & war—ai afaz
#9Y o w9 F Ay agq @ aw@ 5y
AR AT IZ FIA AA—EAT HA0T F7
USEAHIN | IF gAF I°g1 frqar aga
fegrar, ararsTag & faas fag 7a-
gt F qra A gD F 99 @8 @,
s fgma ol Fggd AT gw
qIH TEW g AR gw aAaAx & fw 9q
favaa AT GG & AT GH TFA FL
@ I gy N wgiwfa ITF wfy
grm gy far F g7 wsdi & ;rw Aar
qad, Aar faae a7 AT g 77 gIEq
St §, STR ATl F 99 A9
T GFIG FIAT § AT ST AT ARATAT
& afy srgiefe afaq F3a1 § )

=t TETEER TR (I79E)  weTe
&, @1F gAr &1 gEg g w1 fawar
T afadmw Sar g 99 g9 799 feana
gifsat & wfy sgiafa afaq 7 5@
g | 9y auar  fw gRa &1 @ g
I F AT I F, T FG AR ATy
39 9H & ¥, fyaF geaeq § ggar 18
Feoar g grar f& ¥ A I gAY
fagg T 1 o agw W faARfyaAr
F FA F W@ HT HAT I ATAA A
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Ferar A A M 5 ag o ae
gwaw & ag Fre I ) =) qwe fag
ggra ¥ fag ag & smar gadfas
sigq qTiEq fear s dae ¥ gat agedl
& vqF § AA, IgY qg wAIT QAT 9T
frag fret 2o falw & i & afag
gax § 1 uIAfE ¥ wee o s
AYAY ASYTH WIEAATH] FT I ATA T&T
iz star gark fa Ay ot & Seora fwar
—AZT F@T & A IS TAAF T ATIAH
fagrt a9 =g T=1F W A )

Ty T A F A"y qAF a0
FT gETET—HNAA)  FHAT AT—FATT
a1 F §7 ¥ 99 & o 9T gAR AW
§ afged v WA ¥ I F9 AR
fapadt @ 1 qg R ¥ IgT I
sfafgft o, & O T 7T §F I
T wiwor wfaar & & fsar | v
¥ wy g W udfas feeral &
qIEUET &V I FUTT T HT |

5t 7T TarF feeet A feselt &
ga-dar @9 ¥ aga fase gwd ¥
1 & aqA g ey arfaay By Ao A
¥ 9 JIX T ' AN Y wgrafa afqq
FIATE |

srgt aF Tsgufa AT FT g 8,
qfygst ol &1 §F A1 I DGR
A A U I {, Wama §
wsgafy Aifax &1 faea fafiag 7 &
fagg wfw & foq o aga @< wer
Yra@ana ¥ A% faT ¥ o A
awE g T g S e § U g
fararr atr @Far | § sz afa wifae & fag
ot O AT ¥ qUT AT JA FT AR
gifes wgiafa afeq $37 §

EBRAHIM SULAIMAN SAIT
ker, Sir, on behalf of

SHRI
(Kozhikode) : Mr. Sp
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my group, the Muslim League, I join you, the
Prime Minister and all my respected colleagues
who expressed grief and sorrow on the Ppassing
away of so many of our parliamentarians,

As far as Shri Saigal is concerned, he was
a sitting Member of this House. He was an
endearing personality and a person of great
qualities of head and heart. His Passing away
is really a great loss to this House and the
entire country.

As far as other parliamentarians are con-
cerned, I personally know Professor Mathew
and Shri George Kottukapally. Both these
gentlemen had served the State and the country
in the best possible manner.

Coming to the sad demise and the sudden pas-
sing away of President Nasser, it is a great loss
not only to the Arab and Muslim world but to
the world that believes in peace and progress.
His was a dynamic personality who brought
Egypt on the map of the world in a big way
and resisted all the pressures from great powers
like the USSR and the USA. He made even
thesc big powers respect the sovercignty and
greatness of Egypt.

He was really great in his life and was great
in his death also beause he died while serving
humanity and trying to bring about peace
and reapprochement between King Hussein and
the leader of the Al Fatah Mujahids, Yasser
Arafat,

I would say that his loss is an irreparable
loss. Such people arec not born always. We
convey our sympathy toall the people of
Egypt and pray that God may bless them with
a substitute leader who may carry them to
peace and progress in future. His passing
away atsuch a juncture, when even today
Egypt is facing aggression from colonial and
fascist forces, is a really a great and sad
tragedy. I shall conclude by quoting a couplet
of Dr. Igbal :— .

‘gl @@ Adfrg

IO ATA § D,
TS gfera ¥ Qar

o % DEae dar”
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@ ove R S5 e oyl»”
—&
b o> 2 Uya St 1
R EEVIER

Such was the personality of President Nasser.
And we mourn his death.

=t afzer waw (afqar) : ssae
ageg, & w93 @@ @fqdl ¥ gEe
fagm o ot wgiafa afaa war g
faw £T = a3 fag agrag & sl
oz fag wgna st &1 ga afqar &
fad @raeg ar & IAST 9fLE
gfemr ¥ grafrag a1 39F foar gar
afear & ga frafast #8 3 =g
faamaqz as@a afe #37 & fag @
o ¥ gt 9T s« g} fag @gw
FT 79 AT |

o guy fag @A saw odar
fage anf stz 07 SN F fau gu§
FW W@ A I A FTQaT,
fgal o} fagg Al AN Far § ar
far wfFs guaw # adf amrd fF
faarar s aar faqa & f5 o A« A
gIar #39 § 9% fau oar shaw
AMIT E I3 I AW Y IN ¥ W
Sar & wgr afqar w1 f5 swat ¥
Sufaa faer wgr & sax fasg & fag
q TUAT FIY FW W@ AT AR
3@z T ArFfens qog & FrIw gAR fay
sraqegfa gig § eov fax 7
g qaAr T ¥ fedwy weAr & wfa
wgiafa sfaq Far g

MR. SPEAKER : As a mark of respect to
our departed friends and also to President
Nasser, the House may stand in silence for 2
short while.

The Members then stood in silence for a
short while
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to rep extracts from

Henderson-Brook’s report on
N.E.F.A. reverses

+
*1. SHRI NATH PAIL:

SHRI H. N. MUKER]JEE :
SHRI HEM BARUA :

Will the Minister of DEFENCE be pleased
to state :

(a) whether Mr. Neville Maxwell, a jour-
nalist and writer of the book entitled “India’s
China War” obtained permission to reproduce
extracts from the Henderson-Brook’s report
on N. E. F. A. reverses ; and

(b) if not, what action has bcen taken
against the author for publication of these
extracts ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) and (b). The author
did not approach the Government for permi-
ssion to reproduce extracts from the Henderson
Brooks Report, nor was any such permission
given. The question of taking action against
the author/printer and publisher is under
examination.

SHRI NATH PAI : Sir, I hope, you will
regard this question with the new importance
which it deserves. It cannot be dismissed by
a cryptic reply that the Government did not
supply documents to Mr. Neville Maxwell.
This book on which the question is based is
a patently partisan and a highly prejudiced
book and which none-the-less, makes a very
interesting reading. The Hon. Minister just
now stated that no documents were supplied
to the author. I would like to contradict
the statement by quoting the author himself.
On p. 13 of the book, he says :

“I have drawn all material from un-
published files and records of the Govern-
ment of India and the Indian Army, I was
given access to these by officials and officers
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who believed it was time a full account was
to be given and who trusted me to write it
fairly. I cannot, of course, name them nor
cite the documents or files from which I
have drawn the material. I can only thank
them.”

MR. Speaker, Sir, here is an author
claiming that he saw the documents on which
he is relying for writing this book. There are
many issues arising out of this book. Some of
them are notices like the motion of privilege
I have given. I think you will give due consi-
deration at the appropriate stage when the
House proceeds with the business for to-day.

Here, I would like to know, Sir, was it not
a fact that there are only two copies of Hender-
son Brook’s report—one was with the Defence
Minister and one was with the Cabinet Secre-
tariat. Thisis quite clear from many expres-
sions. I will just make a quick reference to
page 223 of this book of Mr. Maxwell :

“Neither the Government’s original
directive nor Thapar’s letter passing that
on to the Command has been published but
they were made available to the writer.
Every secret document was made available
to this author.”

Sir, when questions are clubbed, we are ata
disadvantage. I am not so much interested in
what action is taken against the author or the
publisher. I want to know first and this House
also would like to know who are the persons
who supplied these documents—this is a very
grave thing—on issues touching on the integrity
and security of this country. The cavalier
manner this Government is treating this Parlia-
ment is very important.

In reply to a question which was raised by
many of us—practically all sides of the House-
the then Defence Minister had this to say. I
quote from the proceedings of the Lok Sabha
of 2nd September 1963. Mr. Chavan had this
to say in the House when we asked for a copy
of the report which was then made available
to an alien :

“I have given deep thought to this matter
that is the matter of supplying Henderson
Brooks’ report to Parliament. It is with
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very great regret that I have to withhold
this document from the august House. The
publication of this report which contains
information about the strength and deploy-
ment of our forces and their locations would
be of invaluable use to our enemy. It would
not only endanger our security but affect
the morale of those entrusted with safeguarde
ing the security of our borders.

This is what Mr. Chavan, the then Defence
Minister, had tosay. Itis somewhat in these
words. I, therefore, want a reply.

Speaking in this House on 21st September,
1963 I had tried to persuade the Government
to place the report on the Table of the House.
But I do plead that the Parliament is entitled
to know the whole truth and the Defence
Minister’s persistence in withholding from
Parliament all that it is entitled to know, apart
from being an insupportable encroachment on
Parliament’s rights and prerogatives and per-
haps a calculated attempt on its authority,
only strengthens the suspicion that the Govern-
ment dare not tell the people the whole truth
and face the consequences. The Government
have vested interests in suppressing the truth
and a specious and unconvincing plea is used,
the plea of national interest to hide the Govern-
ment’s own vulnerability to the charge of
failing in its elementary duty to defend the
country. The Defence Minister said that the
document cannot be placed on the Table of
the House. A perfunctory summary was given
by him during September 1963. He will recall
it. But we are not concerned with individuals,
but the Government as such, May I know
who made these documents available to
Mr. Maxwell or isit the contention to start
with, of the Government of India, that the
documents are not properly quoted ?

SHRI JAGJIWAN RAM: I have given
the answer because the question was put like
that. Nobody in the Defence Ministry was
authorised to disclose any classified docement
to any unauthorised person and if, on anexami-
nation, it is found (Interruptions) that anybody
has supplied any classified document to any
unauthorised person, action under the Official
Secrets Act will be taken. (Interruptions)

2

SHRIMATI SHARDA MUKERJEE 3 It
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may be the stenographers, not the officials.

SHRI JAGJIWAN RAM: Yes, yes. That
has to be done. Certainly it has to be ascer-
tained because three books have been published.
They have also claimed that they had access
to secrets. I have asked the Ministry to
compare whether the quotations here of Max-
well’s book are from those three published
books or they are from outside. Itisa serious
matter, no doubt. I share the concern expressed
in the House that if classified and secret
documents are made available to any unautho-
rised person it isa very serious matter, and I
have asked for a very thorough examination
into the matter, and I will share whatever the
results may be which come out of that investi-
gation as early as possible. I have asked them
to examine this quickly and compare this with
the documents.

SHRI RANGA : Enquiry by whom ?

SHRI JAGJIWAN RAM : By the officers
in the Ministry. I have said, I share the con-
cern, I share the anxiety of the House.

SHRI KAMALNAYAN BAJAJ : Will you
kindly inform the House of the findings of the
investigation ?

SHRI NATH PAI: I am glad that at least
in his reply to my supplementary the Defence
Minister has assured the House that Govern-
ment takes the whole thing with the serious-
ness which it deserves. I hope this will be
followed upin action. Nonetheless there are
some pertinent questions which arise which
will have to be answered. The Minister said
that the book is being studied and examined
with the original documents in his Ministry.
I am not very much satisfied with this, because,
we individuals, who do not have any experts
to sit by us, could finish reading this book
in 2 or 3 days and see what is revealed there.
By now this scrutiny by the Ministry ought to
have been completed. This Ministry is having
so much paraphernalia, so many Secretaries,
Joint Secretaries, Experts, etc.

Also, he did not mention whether I am right
in saying that there were only two copies. If
he says this is true, then the question which
will arise is, who were the people who were
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holding the copies and it is possible to narrow
down the persons who possibly could have
shown the copies. I would not name anybody
at this stage because we will have more oppor-
tunities to discuss this matter as there is a
Privilege Motion which will be coming up
later onin this House. But I would like to
know this from the Hon. Minister, whether [
am right in saying that there were only two
copies, and if there were only two copies who
were the persons who were in possession of
them.

Secondly, will the Government’s con-
tention still be to give such a tenuous reply
that ‘We are examining’ ? I would like to con-
tradict the Minister and say that page 353 of
Maxwell’s book claims that there is no mention
of this new deadline in the Army’s report on
this event. There was no document this gentle-
man could not lay his hands on. And, I hang
down my head in shame at the incompetence
of those who arein the position of guarding
those secret documents. When this could be
done by a foreign research student, scholar or
journalist, I wish we had our journalist orscholar
being equally enterprising and daring to write
about these things. But here was a matter about
which Parliament was never taken into confi-
dence, about which Parliament was kept in
secret, notonce only, but I have got a list

of the occasions on which they said ‘No’
to us, defying Parli holding Parli

to ridicule. The one body which was entitled
to get possession of Henderson Brook’s report
was time and again treated in this cavalier
fashion. But here is 2 book which quotes chap-
ter and verse from Henderson Brook’s report.
Not only that, itsays about the army report,
about the exercises made by the different com-
mands, right from 1957 till the dabacle in 1962.
How did this happen ?

I want to put a specific question. The
larger issues will come up later on. There is
a Privilege Motion on this subject. I hope
the Housc will not make a partisan issue and
this will be taken up later on when I move for
the permission of the House to my Privilege
Motion. I would only ask this : If there were
only two copies, who were the persons who
were having those two copies? We shall see
later, action against whom and of what kind
I hope the hon Minister will answer this point.
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SHRI JAGJIWAN RAM : I shall not say
anything about the privilege motion....

SHRI NATH PAI : The Speaker will say
on that.

SHRI JAGJIWAN RAM : I am not going
to say anything on the privilege motion. But
one thing should be clear that it has not been
supplied by any authorised person. AsI have
said, ifit has been supplied, a grave breach
has been committed.

SHRI NATH PAI: On a point of order.
I quoted and showed that the documents were
made available by officers and officials.

SHRI JAGJIWAN RAM: I am coming
to that.

SHRI PILOO MODY : But they were not
authorised.

SHRI JAGJIWAN RAM: I am saying
that no person was authorised to supply this.
(Laughter) What is the use of laughing. If
anybody has supplied, it has been unauthorise-
dly done.

SHRI NATH PAI : My question was this.
With whom was the custody of this ?

SHRI JAGJIWAN RAM: I am coming
to that.

So far as classified documents or even certain
confidential circulars or directives are con-
cerned, the area where they are circulated is
known, and it is fortunately a narrow area,
and, therefore, it will not be very difficult to
locate the sources from which this information
might have been divulged.

SHRIMATI SUCHETA KRIPALANI:
But who has the book ?

SHRI JAGJIWAN RAM: Who has the
copics is not the question at this stage.

SHRI PILOO MODY : He is coming to
that,

SHRI JAGJIWAN RAM : I am replying to
cach thing one by one. So far as these things
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are concerned, whether it be the book or the
report or the circulars or the directives, they
have a very limited circulation, and it is known
to which persons they have been sent. It is being
thoroughly examined in comparison with
this book and the circulars and also the three
books which, I have already said, were published
before this book. And efforts are being made
to locate the possible sources from where this
information might have been divulged, and as
soon as it has been located, I shall take Parlia-
ment into confidence.

SHRI NATH PAI : Still, my question has
not been answered. My specific question was
this. In whose custody were the two copies ?
That question has not been answered. He agrees
with me that the inquiry can be narrowed
down. But who were the officials in Govern-
ment, or the Ministers, who were in possession
of these only two copies ? Parliament can be
told that. Whether any of them gave to Mr.
Maxwell or not can be inquired into later on.
But at this stage this much can be disclosed
ab,ut who was in possession of those two
copies?

SHRI PILOO MODY: Itis a matter of
privilege.

SHRI JAGJIWAN RAM : Asa matter of

fact, there were only a very limited number of
copies.

SOME HON. MEMBERS: How many ?

SHRI A. SREEDHARAN: How many
copies ?

SHRI NATH PAI: How many?

SHRI JYOTIRMOY BASU : Let him not
try to evade the question.

SHRI JAGJIWAN RAM : There were a
limited number of copies.

SOME HON. MEMBERS : How many ?

SHRI JAGJIWAN RAM: I am h:ving
certain investigations, and unless I am quite
sure that the number of copies that I can
mention before the House is exactly the same,
I shall not take the risk of giving a number
which I may have to reyise later on.
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SHRI NATH PAI: Would he be pleased
at least today to place the Henderson-Brookes
report before the House, at least at this late
stage ? I would like to make a comparison. I
would like to have a copy of the Henderson-
Brookes report. Would he give it to me, now
that Maxwell has got it ?

SHRI JAGJIWAN RAM: I will not give
it to him. Certainly, I will not give it to him.

SHRI NATH PAI: Good, I wanted that.
That was the reply that I wanted.

SHRI JAGJIWAN RAM : I am giving this
reply. I shall seek the indulgence of the House
inregard to whatever information has been
given to the House ; unless I am quite sure
that I can give a positive answer, after ascer-
taining the facts, I shall not give it. Therefore,
at this stage, I will not say that the number of
copies was so much. But I am sure about this
that there were a very limited number of
copies, and I will, at the appropriate time,
disclose all this information to the House, after
the investigation.

SHRI H. N. MUKERJEE : This book is full
of characteristic British imperialist venom
against India. It came out about three months
ago, and a free copy was sent to me for God
knows what reason. I discover, apart from what
Shri Nath Pai has said, that he refers to some
Cabinet memorandum prepared by Jawaharlal
Nebru on the 13th September 1959 which was
negated in the course of action by our military
forces. This is what he says. He says he got
all these things from people in the Ministry
who had access to classified information. The
Minister says there are very few such people.
Since this book came out more than three
months ago and since investigation in regard
to a handful of people who had access to
classified information should not be protracted,
how is it that he cannot tell us as to who were
responsible, and what he has done in regard to
punishing those who have done this kind of
thing, helping a foreigner to malign our coun-
try, while our press and Parliament have been
deprived of an opportunity of access to this
information ? I want to ask specifically why
so much delay has taken place when more
than three months have passed since the pub-
lication of this book and I got a copy free of
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cost a month and a half ago. If this could
happen, Government should have known more
about it, should have proceded with the inves-
tigation and come to Parliament— with a
specific statement as to what punishment is
going to be meted out to those blackguards in
the Ministry who gave free quarter to a foreign
imperialist agent.

SHRI JAGJIWAN RAM: I cannot add
much to what I have said. It was last month
that this was brought to my notice.

SHRI H. N. MUKERJEE : In October ?
This came out in August. Was he sleeping ?

SHRI JAGJIWAN RAM : In October, it

came to my notice.

SHRI H. N.MUKERJEE: Was he sleeping ?
This came out in July 1970.

SHRI JAGJIWAN RAM : May be, but
it came to our notice last month.

SHRI H. N. MUKERJEE : Was he sleep-
ing all this time ?

SHRI JAGJIWAN RAM : Iam not sleep-
ing over that.

SHRI H. N. MUKERJEE : But he did not
take notice.

SHRI JAGJIWAN RAM : Naturally, it
has to be compared.

SHRI H. N. MUKERJEE :
space socialism will not do.

This snael’s

SHRIMATI SUCHETA KRIPALANI :
Was the information given by the then Defence
Minister, Shri Chavan, wrong ? Let him clarify
because he is also sitting by your side.

SHRI JAGJIWAN RAM : Nobody whether
it is Minister or Secretary or any officer.

SHRIMATI SUCHETA KRIPALANI :
Let Shri Chavan reply.

SHRI JAGJIWAN RAM : If any Defence
Minister has said that, there is nothing on
paper to show that anybody did it. If anybody
has done that, it has been a breach of the
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Official Secrets Act and he will have to be dealt
with accordingly.

DR. SUSHILA NAYAR : They knew about
it last month. By now they should have found
out and submitted a report.

SHRI HEM BARUA : Since Mr. Maxwell’s
book India’s China War has reproduced
massively from the Henderson-Brookes Report,
a confidential document so far as this House is
concerned, and since 8 years have passed after
we suffered the debacle in NEFA, will Govern-
ment place that report on the Table so that
Parliament and the people of India may know
about our defence preparedness in NEFA at
that time ?

SHRI JAGJIWAN RAM : I have already
answered that. I also reiterate the answer that
was given at the time by the then Defence Mi-
nister.

SHRI HEM BARUA: My question was
different. Eight years have passed after the
NEFA reverses. Are Government going to
keep the country in the dark in the coming
years also as they have done all these 8 years?

MR. SPEAKER : The question hour is
already over.

SHRI HEM BARUA : He has not replied
to my question.

SHRI M. L. SONDHI: Can we discuss
this question in the interest of our national
security ?

MR. SPEAKER : I hope this will not go
beyond the Question Hour. Already we have
taken two or three minutes more. You may
have a discussion on it later on.

WRITTEN ANSWERS TO QUESTIONS

Setting up of Explosives Plant in Public
Sector

#2, SHRI YASHPAL SINGH :
SHRI G. VENKATASWAMY :

Will the Minister of PETROLEUM AND

KARTIKA 18, 1892 (S4K4)

Written Answers 26

CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether Government propose to set up
an explosives factory in the public sector ;

(b) the capacity of the proposed public
sector plant for explosives per year ;

(c) the cost of the plant, where it will be
located and by what time it will be ready ;

(d) whether it is a fact that thereisan
acute shortage of explosives in the country ;
and

(e) if so, the steps taken to meet the imme-
diate needs ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY) :
(a) Yes, Sir.

(b) About 15,000 tonnes.

(c) This information will be available only
after the feasibility report has been received.

(d) There is some shortage but the problem
cannot be considered acute.

(¢) To meet the immediate needs and to
build up a buffer stock, steps have been taken
to import sufficient quantities of explosives.
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Manufacture of Modified Model of Mig-21

Aircraft

*6. SHRI V. NARASIMHA RAO :
SHRI SHIV CHARAN LAL :
SHRI P. C. ADICHAN :

Will the Minister of DEFENCE be pleased
to state :

(a) whether the Hindustan Aeronautics
Ltd., has manufactured a modified model of
MIG-21 aircraft ;

(b) if so, the main features of the modified
model and its cost , and

(c) the total number of aircraft proposed
to be manufactured ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (DEFENCE
PRODUCTION) (SHRIP.C. SETHI) : (a) Not
yet Sir ; however planning for production of
an improved version of MIG-21 aircraft with
the Soviet collaboration have been taken up.

(b) and (c). It is not in the public interest
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to disclose these details,

Intervention of India Sought in Jordan
Conflict

*7. SHRI NARAYANAN :
SHRI SAMINATHAN :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether India was urged by some coun-
tries, including Iraq, to intrevene in the
recent conflict between Palestinian and
Jordanian troops in Jordon ; and

(b) ifso, how far India has been able to
help in settling the conflict ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) The recent conflict in Jordan was in
the nature of a civil war. It was Government’s
view that under the circumstances, outside
interference would make the situation even
worse and the most constructive approach to
the problem was to counsel through diplomatic
channelsrestraint and moderation on both sides.

Regional Medical Institutes in the
country

*8. SHRIP. GOPALAN : Will the Minis-
ter of HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whetherit is a fact that Government
have already evolved a scheme to start five
regional Medical Institutes in certain parts of
the country with a view to give training to
personnel in various sections like physio-
therapy, Occupational Therapy, Speech
Therapy etc. ; if so, the details t.hereof; ;

(b) whether Government’s attention has
been drawn to the fact that more than 7 lakhs
people of Kerala are suffering from different
kinds of disabling diseases ;

(c) if so, whether G wernment propose to
start another regional Medical Institute at
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Trivandrum, Kerala State, in view of the
shortage of trained hands in the State in
certain sections like Physiotherapy, Occupa-
tional Therapy etc. ; and

(d) if so, when the decision is likely to be
taken ; if not, the reasons thereof ?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH): (a) No, Sir. How-
ever, there is a scheme of giving stipends for
training of Physiotherapists, Occupational
Therapists and Prosthetic Technicians in
certain institutions in the country,

(b) This has not been brought to Govern-
ment’s notice.

(c) No, Sir.

(d) The scheme for the establishment of
Rehabilitation Centres in the States by the
Government of India was dropped due to
paucity of funds,

Representation of Workers and Officers
of Indian Oil Corporation in Manage-
ment Board

*9, SHRI SHASHI BHUSHAN: Will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) what is the policy of the Indian Oil
Corporation in connection with representation
of workers and Officers in the Management
Board ; and

(b) the views of Government in giving
representation to workers in the management
of the Indian Oil Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) and (b). The
subject matter is essentially one for the Govern-
ment to take a view on. Presently the matter
is under consideration.
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Grounding off of Helicopters for want of
Spares from Russia

*1]. SHRI HIMATSINGKA:
SHRI GEORGE FERNANDES :

Will the Minister of DEFENCE be pleased
to state :

(a) the number of Soviet helicopters in
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service with the armed forces grounded for
want of spares from Russia ;

(b) how for the supply position for the de-
fence force of our frontiers had been adversely
affected thereby and whether this also came
in the way of evacuation of flood victims in
Gujarat, Uttar Pradesh and West Bengal this
year ; and

(c) the steps taken by Government to put
these helicopters to use or to dispose of the
grounded ‘copters’ ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) and (c). There is
some accumulation of Soviet helicopter for
overhaul. This is principally because we have
decided to utilise facilities in India for over-
hauling the helicopters and these facilities
became effective only recently. The availabi-
lity and the expected deliveries of spares
from the USSR are such that the overhaul
facilities are expected to be fully utilised. A
substantial number of helicopters will get
overhauled during the current financial year.
It will not be in the public interest to disclose
further details, There is no proposal to dis-
pose of any of these helicopters.

(b) These helicopters are not generally
used for supply purpose. During the recent
flood relief operations in Gujarat, Uttar
Pradesh and West Bengal, considerably flying
effort was undertaken by these helicopters.

Developed Plots for Industrial Units in
and around Delhi

*12. SHRI N. K. SOMANI : Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT  be pleased to
state :

(a) whether the Delhi Development Autho-
rity has the monopoly of all sorts of dealings in
lands in Delhi, i. ¢., purchase of land, deve-
lopment of land etc., and is not keeping pace
with the fast development in the Capital by
not providing adequate developed plots to the
industrial units in and around Delhi ; and

(b) whether some steps are being taken to
meet the demand of developed plots in Delhi ?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
(SHRI K. K. SHAH) : (a) and (b). Under
the scheme of large scale acquisition, develop-
ment and disposal of land in Delhi, land, after
acquisition, is allocated to different agencies,
including the Delbi Development Authority,
for use in accordance with the provisions of
the Master Plan of Delhi. The Authority is
developing plots for allotment, amongst others,
to industrial units. All the industrial units
located in non-conforming areas in Delhi» who
had applied for land upto December 1966,
have been allotted developed plots. Further
applications from such units were invited by
the DDA recently. 1400 applications have
been received, against which 3000 plots are at
various stages of development. Apart from
meeting the requirements of industrial units
located in non-confirming areas adequately,
the Delhi Development Authority is also dis-
posing of a number of developed industrial
plots through open auction to accommodate new
entrepreneurs.

Smuggling of Essential Drugs out of India

*13. SHRI YOGENDRA SHARMA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether Government are aware that
some essential drugs produced by pharma-
ceutical companies of international repute are
being smuggled out of the country follow-
ing the Drugs (Prices Control) Order , and

(b) if so, the steps taken to prevent such
smuggling ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) and (b).
Some vague report that some drugs are being
smuggled out of India came to the notice of
Government recently. As a result of the pre-
liminary investigation made, it appears that
there is no substance in these reports. All the
same, a close watch is beipg kept to see that
there is no unauthorised exports of essential
drugs.
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Impact of Drugs (Prices Control) Order
on Prices of Drugs

*14. SHRI INDRAJIT GUPTA :
SHRI RABI RAY :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether Government have reviewed
the impact of the recent Drugs (Prices Control)
Order on prices of drugs ; and

(b) if so, the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRID. R. CHAVAN) : (a) and (b). The
revised price lists received from the manufac-
turers under the Drugs (Prices Control) Order,
1970, are being scrutinised and also discussed
with individual manufacturers. Under the
said Order, decision of Government on the
revised prices is to be taken by the 3lst
December, 1970. The position as on date is
that selling prices of the majority of drugs have
either been reduced or maintained at the
level prevailing immediately before the com-
mencement of the Order. It will be possible
to assess the impact of the Order after the
scrutiny is completed.

U. K. Support to India’s Claim to Areas
Seized by China

*15 SHRI MANIBHAI J. PATEL : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that the U. K.
Government has recently supported India’s
claim to areas forcibly seized by China ; and

(b) the names of other countries which
support India’s claim to these areas ?
t

THE MINISTER OF EXTERNAL AFF-
AIRS (SHRI SWARAN SINGH) : (a)and (b).
U. K. and some other Governments supported
India’s stand at the time of China’s invasion
in 1962. We know exactly where our border
lies and have not sought the support of other
countries in this regard because it is a bilateral
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matter which we hope to settle peacefully with
China,

Removal of Visa System between India
and Bulgaria

*16. SHRI K. M. MADHUKAR :
SHRI RAM KISHAN GUPTA :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state the results of the discussion
held in Sofia between the Secretary, External
Affairs and the Bulgarian Foreign Minister
regarding the scheme to end visa restrictions
between India and Bulgaria ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : During
the discussion between the Foreign Minister of
the People’s Republic of Bulgaria and the
Secretary in the Ministry of External Affairs
which took place at Sofia it was agreed that
the question of liberalisation of visa regulations
between India and Bulgaria would be looked
into.

U. S. Ambassador’s req; to reop
Ci

1| 1 and Infe ion Centres

*17. SHRI SURENDRANATH DWIVE-
DY : Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether it is a fact that U. S. Ambassa-
dor, Mr. Kenneth B. Keating had sought
permission to reopen some of the U, S. Cultural
and Information Centres closed recently ; and

(b) if so, whether the permission has been
granted ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
No. Sir, Informal consultations have, however,
been held with the U.S. Embassy and other
concerned Missions in respect of a framework
for the establishment and functioning of cul-
tural centres,

(b) Does not arise.
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g d Oil Refi

y for

#*18. SHRI D. AMAT:
SHRI1 S. R. DAMANI :
SHRI SITARAM KESRI :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether any representations were made
by the Government and the people of Assam to
the Prime Minister during her visit to Assam
in October this year to impress upon her the
feasibility or desirability of setting up a second
oil refinery in Assam :

(b) if so, the sum and substance thereof ;
and

(c) Government’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES AND METALS:
(SHRI D. R. CHAVAN): (a) Yes Sir.

(b) In the Memorandum which was presen-
ted to the Prime Minister on October 2, 1970,
the Assam Government have reiterated the
demand for setting up a second oil refinery in
Assam.

(c) Government of India have informed
Assam Government of its willingness to set up
a one million tonne grass roots refinery at
Bongaigaon in the public sector alongwith a
DMT/Polyester petrochemical project.

Pakistan’s Naval Build-up

*19. SHRI BENI SHANKER SHARMA :
Will the Minister of DEFENCE be pleased to

state :

(a) whether Government are aware of
Pakistan’s Naval build-up ;

(b) if so, the reaction of Government there-

to ; and

(c) the steps taken or proposed to be taken
to meet this challenge ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): (a) Yes, Sir.
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(b) and (c). Government are aware of the
situation and all possible steps are being taken
in this regard.

Statement of Defence Minister regarding
Supply of arms to Pakistan

*20. SHRI SAMAR GUHA: Will the
Minister of DEFENCE be pleased to state :

(a) whether he decried the decision of the
United States Government to supply arms and
spare parts to Pakistan as an unfriendly act
towards India ;

(b) if so, whether by the same token of
national interest, Government feel that the
Russian decision to supply arms and spare
parts to Pakistan is also an unfriendly act
towards India ; and

(c) ifso, whether Government have sent
protests notes to both States of American and
Russia ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) to (c). While deliver-
ing the Presidential Address at the A. I C. C.
Session on 13th October 1970 it was mentioned
by me in my capacity as President of the
Indian National Congress (R) that the Govern-
ment of United States of America had recently
taken the unfriendly step of supplying lethal
arms to Pakistan. Government’s concern over
the supply of arms to Pakistan had been fully
conveyed to the Government of the Soviet
Union and also to the U.S.A. through diploma-
tic channels and also at higher levels. The
Soviet Government has given consideration to
our representations and we earnestly hope that
the U.S. Government will also take seriously
into consideration our concern and anxiety on
the supply of arms to_Pakistan. It had been
explained to both the Governments that
Pakistan is already over-armed and th® any
accretion to the armed strength of Pakistan,
having regard to other sources of supply of
arms to Pakistan, and the greater defence needs
of India, has grave implications both in regard
to our defence responsibilities and to the
objective of maintenande of peace in the sub-
continent,
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Talks held between U.S. A, and U.K,
regarding the Soviet threat in Indian
Ocean

*21. SHRI B. K. DASCHOWDHURY :
SHRI S. M. KRISHNA :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government are aware of the
talks held between the U. S. A. and the U.K.
in the matter of Soviet threat in the Indian
Ocean ; and

(b) if so, the details thereof and the reaction
of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b). Government are not aware of such talks.

Government’s policy vis-a-vis the Indian
Ocean area is wellesknown and has been stated
on the floor of this House on several occasions.
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Movements of Pak army at Jaisalmer
Border

*23. SHRI N. SHIVAPPA :
SHRI E. K. NAYANAR :
SHRI G. Y. KRISHNAN :

Will the Minister of DEFENCE be pleased
to state :

(a) whether the Pakistan army is well
equipped with modern weapons and their
movements have been noticed by our army at
Jaisalmer border ; and

(b) ifso, the reaction of Government of
India thereto ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): (a) and (b). Govern-
ment are aware that the Pakistan Army is
equipped with modern weapons acquired
through many sources. While usual military
activities like training exercises construction
and improvement of roads and bunkers, etc.
continue across the Rajasthan border, there has
not been any abnormal movement of Pakistani
troops across Jaisalmer border. Government
continue to take note of the armed strength of
Pakistani Forces across our borders in making
our defence arrangements.
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Achievement of self-sufficiency in respect
of spare parts for aircraft and tanks

*25. SHRI RAJ DEO SINGH: Will the
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Minister of DEFENCE be pleased to state
state :

(a) how far India has achieved success and
its future plan for attaining self sufficiency in
respect of its requirement of spare parts for
aircraft and tanks ; and

(b) the amount of expenditure likely to be
incurred by Government over this scheme ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) and (b). No separate
scheme as such for the manufacture of spares
for aircraft and tanks has been sanctioned.
Manufacture of spares for aircraft and tanks
produced in the country has been planned as
part of the over all production programme,

In so far as the aircraft are concerned, there
are parts which are not manufactured by the
Hindustan Aeronautics Limited either because
of limited requirements or because the nature
of facilities required is different. These parts
are being imported for the spares requirements
also. Hindustan Aecronautics Limited has,
however, established an Accessories Division
which will be able to meet the requirements
of spares for a number of accessories, as it goes
into production after about 21 years. As
regards the tanks manufactured in India, the
spares requirements are being met substantially
from indigenous production and it is expected
that in the near future the imports required to
supplement the indigenous output of spares
would be very small.

It will not be in the public interest to disclose
further information.

Raising issue of mass genocide of tibetans
in the UNO

*26. SHRI D. N. PATODIA: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state : N

(a) whether Government propose to raise in
the U. N. O. the issue of mass genocide of
Tibetans conducted recently by the Chinese ;
and

(b) if not, the reasons therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government are not aware of any mass
genocide of Tibetans conducted recently by the
Chinese.

(b) Does not arise.

Build-up by Pakistan across Cease Fire
Line in Kashmir

*27. SHRIMATI ILA PALCHOUDHURI:
Will the Minister of DEFENCE be pleased to
state :

(a) whether Government’s attention has
been drawn to recent newspaper reports that
there has been much of Pakistani Army activity
and build-up, including digging up of fresh
trenches and constructing of new bunkers on
the other side of the Cease-Fire line in
Kashmir ;

(b) if so, full facts about these reports;
and

(c) the steps taken by Government to

counter these moves and to meet any

eventuality ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): (a)to (c). Government
have seen Press reports to this effect. There
has been no significant change recently in the
disposition of Pakistani troops or in the pattern
of their military activities on the other side of
the cease fire line in Kashmir. The develop-
ments across the Cease Fire Line in Kashmir
continue to be watched and taken into account
in our operational plans.

Missing of a copy of report of Henderson-
Brooks

#28, SHRI C. JANARDHANAN : Will
the Minister of DEFENCE be pleased to state :
v

(a) whether one of the copies of the report
submitted by Lt. Gen Henderson-Brooks is
missing ;

(b) if so, what is the report about ;

(c) whether Government made any enquiry
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into the circumstances under which the report
was lost ; and

(d) if s0, the findings of the enquiry ?

THE MINISTER OF DEFENGCE (SHRI
JAGJIWAN RAM): (a) No, Sir.

(b) The Henderson-Brooks report contains
the results of an enquiry to investigate into the
reverses suffered in the operation occasioned
by Chinese aggression across our northern
borders during the months of October-Novem-
ber 1962.

(c) and (d). Do not arise.

Dis y of Pr
Hazard in Mk-8 Torpedoes

are D

*29. SHRI VIRENDRAKUMAR SHAH :
Will the Minister of DEFENCE be pleased to
state :

(a) whether Royal Navy Inspectors have
recently discovered premature detonator hazard
in MK-8 torpedoes ;

(b) whether the British torpedoes are
standard armament of Indian Naval Frigates
and as such the above discovery necessitates
a thorough rechecking of existing stocks of MK-
-8 Torpedoes by the Indian Navy ;

(c) whether such a recheck has already
been undertaken and if so, the details thereof ;
and

(d) whether India are planning to become
self-sufficient in her requirements of torpedoes
and if so, the estimated date of reaching the
target ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) Ioformation was
received that detonators for torpedocs MK-8
were declared “Sensitive” in the Royal Navy.

(b) The Indian Navy has no MK-8 torpe-
does.

(c) Does not arise.

(d) There are proposals to undertake re-
search and development in respect of torpedoes
with a view to achieving self-sufficiency. It is
not possible to fix any date at this stage.
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sent Abroad by Defence
Ministry

Delegations

1. SHRI BABURAO PATEL : Will the
Minister of DEFENCE be pleased to state :

(a) the number of delegations sent abroad
by the Defence Ministry during the last two
years, ending 30th October, 1970, with names
of members comprising each delegation, the
countries they visited and the purpose of each
visit ;

(b) the total cost to the Government in-
cluding foreign exchange and air fare ; and

(c) the benefits that accrued to the country
as a result of these visits ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a)to (c). Information
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is being collected and will be laid on the
Table of the House.

Indian Deleg; to Cong; of Afro-
Asian Islami Organisation held at
Bandung

2. SHRI BABURAO PATEL :
SHRIMATI SUSHILA ROHATGI :

Will the Minister of EXTERNAL AFFA-.
IRS be pleased to state :

(a) the name of Indian delegates who
attended the six-day Congress of the Afro-
Asian Islamic Organization held in October,
1970 at Bandung ;

(b) whether these persons were official
delegates or unofficial ones and which organisa-
tion in India represented each of them ;

(c) whether it is a fact that Indian repre-
sentatives described the plight of Muslims in
India as grim and tragic and demanded a
resolution from the Congress to give special
protection to and safeguard the rights of the
Muslims in all the non-Muslim countries ; and

(d) whether it was decided at the Congress
to establish an International Islamic Bank to
enable all oil producing countries to deposit
their money in that bank ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Mufti
Atiqur Rehman and Shri M. A. Khan M. P,,
were the Indian delegates who attended the
Conferenec.

(b) The two delegates participated in the
Conference in their personal capacity.

(c) No, Sir. According to our information,
the Indian delegates successfully prevcgted a
resolution in the Congress on the Muslim
minority in India.

(d) The question of establishing an Inter-
national Islamic Bank is reported to have been
discussed during the meeting. No concrete
decision, however, appears to have been taken.
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p of Sub dard drugs taken
from the Central Store of New Delhi
Maunicipal Committee

3. SHRI BABURAO PATEL : Will the
Minister of HEALTH AND FAMILY PLANN
ING AND WORKS, HOUSING AND UR-
BAN DEVELOPMENT be pleased to state :

(a) whether it is a fact that five of the
fourteen drug samples taken from the Central
Store of the New Delhi Municipal Committee
in February 1970 were found substandard ;

(b) whether it is also a fact that the State-
run hospitals buy their stock from the Drug
Controller of the Central Government ;

(c) the number of anaphylactic reactions
due to penicillin and liver injections that oceur-
red during the last 3 years in State-run hospi-
tals, Statewise ;

(d) whether this is due to lack of testing
facilities and the use of substandard drugs ;
and

(e) the steps taken to improve the supply
of drugs of standard quality to Government
hospitals ; if not, the reason thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING AND
URBAN DEVELOPMENT (SHRI B. S.
MURTHY) : (a) No, only four out of four-
teen samples taken were found to be substan-
dard.

(b) The Drugs Controller (India) does not
supply any drug to any hospital, but supplies
are made by the Medical Stores Depots to
certain extent.

(c) The information is being collected and
will be laid on the Table of the Sabha in due

course.

(d) Anaphylactic reaction as a result of
administration of penicillin and liver injections
is due primarily to an allergic reation in the
human body, particularly in persons who are
sensitive to these drugs. The drugs and other
items supplied by the Medical Store Depots
are duly tested before issue to the indentors.
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In the case of reputed manufacturers, however,

the supplies are taken on warrantee certifica-
tes.

(¢) The quality of drugs imported, manu-
factured and marketed in the country is regula-
ted under the provisions of the Drugs and
Cosmetics Act. Under the provisions of this
Act and the Rules thereunder, a strict control
over the quality of drugs manufactured and
sold is being exercised by the State Drug
Control Authorities.

Rape of Minor Girl by Doctors of Irwin
Hospital, New Delhi

4. SHRI BABURAO PATEL:
SHRI G. VENKATASWAMY :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that four junior
doctors of Irwan Hospital, New Delhi commit-
ted rape on a minor girl from Timarpur
recently ;

(b) if so, their names with their designa-
tions in the hospital ;

(c) the condition of the raped minor girl ;

(d) the nature of action taken against these
doctors by the hospital and police authorities ;
and

(e) the nature of protection given to nurses
and other female staff who work in hospitals
at add bours ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B. S.
MURTHY) : (a) and (b). Itisalleged that
the following four House Surgeons of the
Irwin Hospital, New Delhi and one student of
the Maulana Azad Medical College, New
Delhi committed rape on a minor girl from
Timarpur in August, 1970 :—

(1) Dr. P. K. Sood—House Surgeon.
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(2) Dr. S. S. Sapra—House Surgeon.
(3) Dr. R.S. Sachdeva—House Surgeon.

(4) Dr. Kulbhushan Kumar—House Sur-
geon.

(5) Shri Jagdish Kumar Gazneja—Student,
Maulana Azad Medical College, New Delhi.

(c) She is reported to be all right.

(d) Thecaseis being investigated by the
Police who arrested the doctors and produced
them before the court. They have been gran-
ted bail by the court. Inthe mean time the
services of all the four junior doctors, who
were holding tenure posts, have been termina-
ted.

(¢) Watch and Ward staff to the extent
possible has been provided. The police autho-
rities have also alerted the night patrolling
staff and directed them to be vigilant in the
area.

Grant of Monopoly on Sand to Contractors
in Gujarat State

5. SHRI BHALJIBHAI PARMAR : Will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) the reasons for which sand is considered
metal and the conditions under which the
monopoly is granted to the contractors ; and

(b) the circumstances under which the
practice of granting monopoly to the Gram
Panchayats and Cooperative Societies is discon-
tinued and the reasons for not granting mono-
polies to the District Panchayat and Gram
Panchayats in the Panchmahal District of
Gujarat State ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICAL, AND MINES AND METALS
(SHRI NITIRA] SINGH CHAUDHARY)
(a) and (b)., Information in this behalf has
been sought from the State Government, which
will be laid on the Table of the House, when
received.
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Cases Pending for Fixation of pay of
Employees of Ordnance Depots

6. SHRI S. A. AGADI : Will the Minister
of DEFENCE be pleased to state :

(a) the number of cases pending with the
H. Q. as on the Ist October, 1970 for fixation
of pay and determination of dates from which
the fixation of pay should take effect, payment
of arrears etc. in respect of the employees wor-
king in Ordnance Depots ; and

(b) the number out of them awaiting deci-
sion for more than 15 years ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MAHIDA): (a) and (b). The
information is being collected and will be laid
on the Table of the House.

Achieving Self-Sufficiency in Aircraft and
Industry

7. SHRI DEVINDER SINGH GARCHA :
Will the Minister of DEFENCE be pleased to
state :

(a) the factors which are responsible for not
achieving self-sufficiency in aircraft industry ;

(b) whether itisa fact that India has all
the technical capacity for designing and deve-
loping its own aircraft but there is lack of
resources ;

(c) whether Government have made any
special efforts to raise the resources to achieve
self-sufficiency in this industry ; and

(d) the details about the components of this
industry which are being exported to other
countries (with the names of these countries) ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P. C. SETHI) : (a) to (c).
The main factors responsible for not achieving
self-sufficiency in aircraft industry in %ndia
have been the lack of adequate capability in
design technology, comparatively small size of
requirements, heavy development costs and
absence of a well developed industrial infra-
structure and suppor'ling industries for the
supply of aircraft materiils, equipment and
accessories.
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While complete self-sufficiency in the manu-
facture of aircraft is difficult even in the case
of industrially advanced countries and can
only be attempted over a long period, every
effort is being made for the planned develop-
ment of the aircraft industry in India and to
build up and expand design capacity, parti-
cularly with a view to meeting the major
requirements of the Air Force. Coordinated
efforts are also being made for the development
of indigenous substitutes for imported materials
and components to the extent possible. A new
factory is being set up at Lucknow for the
manufacture of various kinds of aircraft acces-
sories. Necessary resources for these projects
are being allocated. However, in several cases
heavy investments involved may not be justified
to meet limited requirements.

(d) Some components of Dart engines and
components of Alouette helicopter are being
exported to U. K. and France respectively.

Supply of Helicopters to Foreign

Countries

8. SHRI DEVINDER SINGH GARCHA :
Will the Minister of DEFENCE be

pleased to state :

(a) whether it is a fact that India bas
received orders for supply of helicopters from
other countries during the current year ;

(b) if so, the details thereof ; and

(c) whether India has struck deals with any
country recently for supply of helicopters ; if
50, the details thereof ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P. C. SETHI) : (a) No,
Sir.

(b) Does not arise.
(c) No, Sir.

lncl:ease in Expenditure on Defence Deve-
lopment and Research

9. SHRI DEVINDER SINGH GARCHA :

Will the Minister of DEFENCE be pleased to
state ¢

(a) whether Govvernment propose to in-
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crease the expenditure on Defence Development
and Research from Rs. 20 crores to Rs. 50
crores in the next few years ;

(b) if so, whether Government have drawn
up any scheme in this regard ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P. C. SETHI) : (a) The
expenditure on Defence Research and Deve-
lopment during the 4th plan period is expected
to increase from Rs. 14 crores in 1969-70 to
Rs. 30 crores by 1973-74. The expenditure is
being expected to increase further consequent
on the anticipated build-up of R & D effort
in certain other sophisticated fields which has
not been taken into account in arriving at
these figures.

(b) and (c). Based on the known and anti-
cipated requirements of the Services, five year
programme of R & D work for different fields
of defence interest have been drawn up for
each of the Establishments/Laboratories in the
Organisation as a part of the overall Defence
Five Year Plan. It will not be in public
interest to give the details.

Spurious Drug Racket in Delhi

10. SHRI DEVINDER SINGH GARCHA:
SHRI MANIBHALI J. PATEL :

Will the Minister of HEALTH AND FA-
MILY PLANNING AND WORKS, HOU-
SING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that spurious drug
racket has been unearthed and smashed in
Delhi by the Drug Control Organisation on
7th October, 1970 ;

(b) if so, whether it is also a fact that drugs
bearing the marks of CGHS supply were also
recovered ;

(c) if so, whether Government have made
any enquiry as to how these medicines were
stolen from the CGHS dispensaries ; and

(d) if so, the details thereof ; and if not, the
reasons therefor ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B. S.
MURTHY) : (a) Yes.

(b) Yes.

(c) and (d). The case has been handed
over to CID (Crime Branch) of Delhi Police
for further investigation.

Group Housing Schemes by Delhi Deve-
lopment Authority

11. SHRI DEVINDER SINGH GARCHA:
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state

(a) whether it is a fact that Delhi Develop-
ment Authority has taken a decision to-under-
take a new phase of the Group Housing Schemes
soon ;

(b) if so, the details thereof ;

(c) the names of the colonies and the speci-
fication of tenements to be constructed therein
under the middle include housing scheme and
low income housing scheme, separately ;

(d) in what way Government propose to
raise funds for implementation of the new
phase of group housing schemes ; and

(e) the steps Government propose to take
to ensure the regular supply of the building
material for the construction work ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) to (e). The infor-
mation is being collected and will be laid on
the Table of the House.

Duties of electrician, wireman and assis-
tant wireman in C. P. W. D.

12, SHRI S. D. SOMASUNDARAM:
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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AND URBAN DEVELOPMENT be pleased
to state :

(a) whether the Electricians in the C.P.W.D.

come under the category of Supervisory Staff or
Field Staff; and

(b) the duties and responsibilities  of
Electrician, Wireman and Assistant Wireman
working in C.P.W.D, ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) Electricians cons-
titute field-cum-supervisory staff.

(b) The duties and responsibilities, as given
in the Recruitment Rules, are as under :

Electrician : General supervision and guidance
to the work of electrical staff including carrying
out complicated maintenance works on H.T. &
L.T. electrical installations.

Wireman : Wiring and maintenance of im-
portant installations like Electric Motors, Lifts
etc.

Installation, maintenance and testing of all
types of wiring in big and small buildings, Both
residential and non-residential. Installation,
maintenance and testing of main switch-boards,
sub-distribution boards, electric motors and
starters including their wiring, earthing etc.

With wiring diagrams and instructions
supplied, he should install, maintain and test
wiring in lift installations also where required.

Installations, repairs, maintenance and test-
ing of ceiling, table and exhaust fans and
heaters. Must give first aid (Resuscitation) at
site where necessary.

Note : All the above items should imclude
both A.C. & D.C.

Assistant Wireman : Assisting the Wireman
in installation, maintenance and testing of
wiring installation and independently rectifying
minor electrical defects*an.! carrying out small
works of addition and alteration.
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Taking of oath by sipping water from
Ganga/Oath to Quoran by Jawans

13. SHRI NATH PAI: Will the Minister
of DEFENCE be pleased to state :

(a) whether the trainees/recruits graduated
as Jawans at the Rajputana Rifles Regimental
Centre take oath by sipping water from Ganga
and oath to the Quoran ;

(b) since when this practice has been carried
on ; and

(c) the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): (a) Hindu trainees/
recruits on completion of their training at this
Centre take oath on the Bhagawat Gita, sip the
holy water of GANGA given to them by the
Hindu Pandit as ‘Prasad’ ; the Muslim trainees/
recruits take the oath on the Quran.

(b) This practice has been followed since
the inception of the Centre.

(c) Thisis done in accordance with Regimen-
tal tradition.

Supply of arms by USA to Pakistan

14, SHRI YASHPAL SINGH :
SHRI SHASHI BHUSHAN :
SHRI MANIBHAI J. PATEL:

Will the Minister of DEFENCE be pleased
to state:

(a) whether itisa fact that the USA has
recently supplied arms to Pakistan ;

(b) if so, what are the major items of arms
supplied to Pakistan ; and

{
(c) the action taken by Government in the

matter ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) to (c). Attention is
invited to the answer given to Starred Question
No. 24, today.
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Recrui by administrative Officer of
Military Engineering Service, Delhi

15. SHRI YASHPAL SINGH: Will the
Minister of DEFENCE be pleased to state :

(a) whether the Administrative Officer of
the Military Engineering Service, Delhi, had
recruited about 200 persons during the last 18
months on ‘fake’ cards of the local employment
exchange ;

(b) whether the Union workers had held a
demonstration outside the residence of the
Chief of the Army Staff in July last and sub-
mitted 2 memorandum to him; and

(c) if so, whether Government propose to
probe into the matter by entrusting it to CBI
and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MAHIDA): (a) Information
is being collected and will be laid on the
Table of the House.

(b) and (c). A demonstration was organised
by a local INTUC delegation on 13th July,
1970 in front of the residence of the Chief of
the Army Staff and a memorandum was sub-
mitted to him. The points contained in the
memorandum are under investigation.

Non-aligned countries conference at Lusaka

16. SHRI YASHPAL SIRGH :
SHRI SRADHAKAR SUPAKAR :
SHRI D. AMAT :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state &

(a) the various subjects discussed at the
conference of the Non-aligned Countries held
at Lusaka and the final decisions taken

thereon ;

(b) whether there was any proposal put
forward by the Indian Delegation at the non-
aligned countries conference and if so, the
number of countries which supported the
proposal and the details thereof ; and
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(c) whether there was any proposal for
setting up a permanent Secretariat for the
implementation of the decisions taken at the
conference and if so, the number of countries
which supported the proposal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
Conference discussed and adopted the following
documents :

(i) Lusaka Declaration on peace, In-
dependence, Cooperation and De-
mocratization  of  International
Relations.

(ii) Declaration on Non-Alignment and
Economic progress.

(iii) Statement on the Strengthening of
the United Nations and non-aligned
action programme at 25th Session of
the UN General Assembly.

(iv) General Resolution on Decoloniza-
tion followed by Resolutions on
Zimbabwo (Southern Rhodesia),
Portuguese Colonies, Namibia, and
Apartheid and Racial Discrimina-

tion.

(v) Resolution on the Middle East
followed by Resolutions on Israeli
Aggression against Lebanon and the
Illegal Arrest and Detention of two
Algerian Citizens by Israeli Authori-
ties.

(vi) Resolution on Indo-China.

(vii) Resolution on Cyorus.
(viii) Declaration on Disarmament.

(ix) Statement on the Sea-bed.

(x) Resolution on the Strengthening of
the Role of Non-aligned Countries.

(xi) Statement thanking the Host Govern-
ment,

Five copies of these are being placed in the
Parliament Library.

(b) The Indian delegation proposed on the
basis of informal ¢ ltations the admission of
the delegation of PRG and South Victnamese as
observer. This was approved by consensus.
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We also circulated draft documents on “The
General Political Situation™, “Economic Ques-
tion”, “Strengthening of the United Nations”,
“the Question of Disarmament”, and “the
Seasbed”. These received wide support and
formed the basis of the final resolutions.

(¢) No, Sir.

Indian girl forced to marry Zanzibar
Military Official

17. SHRI YASHPAL SINGH :
SHRI SHASHI BHUSHAN :
SHRI RAM GOPAL SHALWALE:

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether an Indian girl living in Tanzania
was forced to marry a Zanzibar Military
official ;

(b) if so, whether Government have pro-
tested to Zanzibar Government in this regard ;
and

(c) whether she is an Indian national or a
Tanzanian citizen ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
(c). According to information received, a
Punjabi Sikh girl of Tanzanian nationality
domiciled in Zanzibar was forced to go through
a form of marriage with a minor local official
against her consent and that of her parents.
However, fortunately, before the marriage
could be consummated, she was brought over
from Zanzibar to the mainland.

Our High Ci ioner in Dares-Sal
personally took this matter up with President
Nyerere who informed him thathe had been
assured by the Zanzibaris that there would be
no more forced marriages.
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Oil  Refinery at Swai-Madhopur,
Rajasthan

24. SHRI MEETHA LAL MEENA: Will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether there is any proposal under
Government’s  consideration to set up
a refinery in Swai-Madhopur (Rajasthan) ;
and

(b) if so, the reasons for the delay in the
implementation of this proposal ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Government
is considering a proposal for setting up addi-
tional refining capacity in the public sector.
No decision has yet been taken on the loca-
tion.

(b) Does not arise.

W1A-ARa anearat w1 mfage uesfas
g

25, ot |31 A WAT
Y A FHR WAL
5t TrRTEA T

T fAfae-w™@ A=A g8 IR A
FqT F f :

(%) 71 wig AT qHLAT FT
aifaqer  wsHfas gwe™ @W @
g, &R

(w) afz gi, a1 ga fear & Far
sag 5y w13 § s qeavaedt afkor
1 g ?

WRfw sw-wAem W IwER (s
g7 9 fag) : (%) o queaei w1
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qifgql g fasram FT W@ g B
ady Mfa Wr 2 X ara-Ha gaan
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ST |
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faamaT gueT gg guer & gA & fAy
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WG aIFR afFT ST A AT &)

Establishment of Under-Water Physiclo-
gical Laboratory

27. SHRI V. NARASIMHA RAO :
SHRI B. K. DASCHOWDHURY :

Will the Minister of DEFENCE be pleased
to state :

(a) whether the Indian Navy was actively
considering the establishment of an under-
water physiological laboratory to face and
resolve the problems of life under water ;

(b) ifso, the time by which the laboratory
is likely to be established ; and

(c) the total amount of money to be spent
on the said project ?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
(NARENDRA SINGH MAHIDA) : (a) to
(c). Naval Headquarters are considering a
proposal to establish an under-water physiolo-
gical laboratory. Details of the proposal are
yet to be worked out.

Testing of Intermediate Range Ballistic
MissﬂebyChinainBayofBeagnl

28. SHRI NARAYANAN :
SHRI N. R. LASKAR :
SHRI SAMINATHAN :

Will the Minister of DEFENCE be pleased
to state :

(a) whether Indian scientists and experts
of Defence have agreed that China is Ppropos-
ing to test an intermediate range ballistic
Missile in the Bay of Bengal this year or in
early 1971 ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): (a) and (b). While
Government have seen Press reports regard-
ing the possibility of China testing an IRBM
in the Bay of Bengal, there is no authentic
information about this.

Revision of U. N. Charter

29. SHRI NARAYANAN :
SHRI N. R. LASKAR :
SHRI SAMINATHAN :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether it is a fact that some countries
had moved a resolution in the U. N. General
Assembly for revision of U. N. Charter ;

(b) if so, whether India did not supBort
the move ;

(c) if so, the reasons for not supporting it ;
and

(d) the details of chafges proposed there-
in?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No
such resolution has so far been proposed
in the current session of the General Assembly.

(b) to (d). Do not arise.

Pak-Army Build up throughout Rajasthan
Border

30. SHRI NARAYANAN :
SHRI B. K. DASCHOWDHURY :
SHRI N. R. LASKER :

Will the Minister of DEFENCE be pleased
to state :

(a) whether Pakistan has raised its desert
division of the Army and are concentrating
its troops on the Rajasthan border ;

(b) if so, whether heavy army build up
throughout the Rajasthan border by the
Pakistan is also reported ;

(c) if so, the reaction of Government ;and
(d) the steps taken to meet the situation ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): (a) to (d). Government
are aware that Pakistani forces entrusted with
operational role in this sector are trained in
descrt warfare. While usual military activities
like training exercises, construction and im-
provement of roads and bunkers etc. continue
there has not been any abnormal movement
of Pakistani troops across the Rajasthan
border. Government continue to take note
of the armed strength of Pakistani forces across
our borders in making our defence arrange-
ments.

qANA AL, A$ faeeht & fawe ey

31. =it |To P AW
k2]
st AT TAET Al

Fq7 T@reey aqr af@r fagtee s
fantn, s agr andw favm @
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Demolishing of Jhuggis and Dairies in
R. K. Puram, and near Sarojini Nagar,
New Delhi

32. SHRI J. SUNDAR LAL: Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether the news item appearing in
“The Hindustan” daily dated the 15th Octo-
ber, 1970 to the effect that 200 jhuggis and
two dozen of dairies near Ramakrishna Puram,
New Delhi have been demolished, is correct ;

(b) if so, the reasons therefor ;

(c) whether  Jhuggis  situated near
C. P. W. D. Centre Division godowns Nos. 1
and 2, between Delhi Safdarjang Station (near
Motibagh) and Sarojini Nagar Station and
by the side of Sarojini Nagar are also proposed
to be demolished by Delhi Development
Authority for beautifying this area ; and

(d) if so, when and if not, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) Yes, Sir.

(b) The jhuggis had been unauthorisedly
constructed on the land of the Delhi Develop-
ment Authority, which is required to complete
the development of Vasant Lok area and com-
munity-cum-shopping centre.

(c) and (d). According to the policy of
Government only those lands, which are
required for immediate redevelopment or for
traffic safety etc., are taken up for clearance.
Such exigency does not exist in the case of
this area at present.

Grant of Heat, Dust and Gas Allowances
to Workers of Sindri Unit of Fertilizer
Corporation of India

33, SHRI P. GOPALAN : Will the Minis-
ter of PETROLEUM AND CHEMICALS
AND MINES AND METALS be pleased to
state :
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(a) whether it is fact that Shri
Raghuramaiah, the then Minister of State in
the Ministry of Petroleum and Chemicals
assured the workers of Sindri Unit of the
Fertilizer Corporation of India Limited, heat,
dust and gas allowances through Shri Ananda
Nambiar, M. P. in 1967 ;

(b) whether it is also a fact that on the 25th
November, 1969 a delegation led by Shri
Nambiar, M. P. was assured by the Mibister
of Petroleum and Chemicals regarding the
implementation of that part of agreement
provided it is given in any other *unit of the
‘Fertilizer Corporation of India ;

(c) whether hazard allowance is given to
the workers of Nangal Unit of the Fertilizer
Corporation of India ; and

(d) if so, when Government propose to
give heat, dust and gas allowance to workers
of Sindri Unit ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) No. The Minister
had only stated that the decision on the
allowance to be given to worker working in an
environment of heat, dust, fume, etc. would

be expedited.

(b) Shri Nambiar, accompanied by Shri
A. K. Roy of Fertilizer Corporation Kamgar
Union, Sindri, met Minister of Petroleum and
Chemicals and Mines and Metals on 24.11.1969
(and not on 25.11.1969) but no assurance as
stated in the question was given.

(c) In Nagal Unit, discomfort allowance
is being paid to the employees working in
Nitrolimstone Plant which was given as tampo-
rary measure and is liable to be withdrawn on
improvement in conditions. Since conditions
have improved, a proposal to withdraw the
same is under consideration of the Corporation,

2
(d) The Corporation has no proposal to give
such allowance in its Sindri Unit.
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Survey for Non-Ferrous Metals in Various
States

34. SHRI SHASHI BHUSHAN: Will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be pleased
to state:

(a) whether itisa fact that Government
have conducted acrial surveyto locate the
reserves of non-ferrous metals in  Andhra
Pradesh, Bihar, West Bengal and Rajas-
than;

(b) if so, the details of non-ferrous metals
which have been located and the likely quantity
therefor ; and

(c) the time likely to be taken in exploiting
metals since found ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHURY):
(a) Yes, Sir. But the area covered by aerial
survey did not include all the states as a whole
but parts thereof.

(b) and (c). As a rusult of the aerial
surveys conducted by the Airborne Minecral
Surveys & Exploration, two zones of zinc-lead
meneralisation, 6.3 and 3 meteres wide analys-
ing about 4.5% of combined metal have been
located in the Dedwas--Devpura area of
Rajasthan. A small zone of copper minerali-
sation as saying over 2.5% Cu. has also been
interested at Chinchroli (Rajasthan). Two zones
of copper mineralisation over a strike length of
400 metres analysing 2 to 3%, copper has been
located in Baharagora, Bihar. Further work in
these and other areas is in progress.

The quantity that would be available can
only be assessed after the completion of the
work.

o Pethidine Racket in the Capital

35. SHRI SHASHI BHUSHAN: Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether his attention has been invited
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to the news-item appearing in the Times of
India dated the 15th October, 1970 under the

heading “Shocking Story of Pethidine Racket

in Capital”;

(b) the reaction of Government thereto and
the steps taken or proposed to be taken by
Government to curb the anti-social activities of
chemists holding back stocks, reserving the
favour of an ampoule or two for their special
friends or influential doctors and surgeons ;

(c) the other such important medicines
which have disappeared from the market from
time to time ; and

(d) the action being taken by Government
in connection with the disappearance of vital
drugs from the market and stopping of exploi-
tation of sufferings patients by the unscrupu-
lous?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNINC, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): (a) Yes.

(b) The temporary shortage of Pethidine in
the Capital was due to delay in the import of
bulk drug by the manufacturers. The position
has since improved and 8,000 ampoules were
made available in the market by 3rd November,
1970 by one of the manufacturers. Manufac-
turers in Dethi have been directed to submit
returns regarding the manufacture and sale of
Pethidine Injection. Drugs Inspectors have
also been directed to check the stocks of Pethi-
dine Hydrochloride Injection available with
the various chemists and keep a close watch
over their distribution to ensure regular
supply.

(c) and (d). The complaints of temporary
shortage of medicines like Isophane Insulin,
Dilantin Sodium Capsules and Diphtheria Anti-
toxin have been received in the recent past.
In s0 far as Isophane Insulin and Diphtheria
Anti-Toxin are concerned, these items have
been included in List I of Appendix 19 of the
Import Trade Control Policy Book so that they
can be imported freely by established impor-
ters. As regards Dilantia Sodium Capsules,
the shortage was due to non-availability of
empty gelatine capsules. The Drugs Controller
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(India) had assisted the firm in importing its
requirements of empty gelatine capsules from
abroad.

To assist individuals, doctors and
hospitals to obtain their requirements of medi-
cines not available indigenously, a provision
has been made in the Import Trade Control
Policy which permits import of medicines upto
specified values for personal use without the
requirements of an import licence under the
Import Trade Control Regulations.

faeett A sqfufira wama w1 faw

36. s TW WA WA Rl
weer aq g frtsm st fmio
AE@  agqy Ay fagw g ag A
1 g1 FO fF .

(F) T F1 oA FAMER 9§
wFifaa s awia #1 a faamar qar
g fr feeslt &, gag, 919 AT AS
& o fraTEs aFET IA7 AT §

(@) feeeft aax farA & @eq
favtrT 3 7 @A aet F QT g9 AL
¥ fFady FE@ET FOOJ0 JAAT
g, ar

(m) A% faeg = FIAE Y
e

aren @At afcare fagtaw sk
fawtor, srrame aar A fawe wwwa
% qsg wd (st @0 go gW): (F)
St adi

(@) T g wwan Aifeq & a8
T |

(w) ag %% g v
qfafsra falid@t Armst w amm WdE

# Wt

37. st W WA TEAW T
sfereen w7 ag AW # FO &K

KARTIKA 18, 1892 (S4K4)

Writlen Answers 74

(%) Far faigy ara @ g A
&7 Sfgo 37 F I I AN WAz
¥ waf T A §

(&) = fa=xy armat ®r gfweror
WFAFAE ;

(m) 71 wF wfafma g sy
fa=iey anm Whde § wdf ™ F saue
fasg 78 v ; AR

(7) W A armat N gen
fradt & famr 37 fafad & w@r o
W & T ITR Fr gaad & oaw
@

sfa var =t (st wwiEw W) ¢
(#) & (7). swwr 300 Ammst ¥
wfegs T o< argal adg qador frar
2, R 3¢ ifFage saaarai § ATy
Y ggraar & a1 W@ 1 gAUFET IF
% frges wad ok feds e
WE M g TRy FA § wifae
o & fid ava § ; o g0 A A
¥ I g@A & grg aEmr J|H A 0ol
F fax fa=rer Srar 3 1 gIRTT SeArar
A amar F & fF o= g & fad,
f& faegia sngal ava oA gador frmar
2, a1 Sy v Wz § wat Ger ey
&, g AR anzargE fag i)

forar, gt @AW (o Fo) & wwwafc
Aareg, W (AWRE) & gF 99 W
HTALA-IH

38, st TW MU WA : ;T
@ aqt qfa e stk b,
e aqr Ay faww A3 g S@w
i Far FT 5 ¢

(%) #arag @ 8 f5 o= otw qr



75 Written Answers
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Progress at Barauni Fertilizer Project

40. SHRI HIMATSINGKA: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that construction of
Barauni Fertilizer Project has been stalled and
is likely to suffer delay ;

(b) if so, on what account and the extent
of likely delay to be caused thereby ; and

(c) the actual progress made in the work
so far and the steps taken to eliminate the
delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) The project
was scheduled to be commissioned by the end
of April, 1970. A recent review of the progress
of construction activities indicates that the
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combpletion of the project will be delayed by
approximately 12 months. It is now expected
that the project will be completed by the end
of March, 1971. However, atno time there
had been complete stoppage of construction
activity for any reason whatsoever.

(b) The following are the major causes that
have contributed to the delay :—

(i) Delay in the delivery of some
major equipments indigenously
fabricated ;

(ii) labour unrest ; and

(iii) problems related to release of land
for the project borrow-pit area.

(c) Foundation work for the prilling tower
has been completed and the work on ammonia
plant compressor house started. Major erection
work in the ammonia plant boiler house arcalso
progressing. About 837 of factory civil works
and 55 of earth filling has been completed.
Out of 5 days of urea Silo, two have been com-
pleted. About 6,800 tonnes of imported and
indigenous materials have arrived. All nine
columns of Horton sphere have been erected.
78 tonnes of equipment of primary reformer
has also been erected. Supply-cum-erection
contractors for structural steel work of product
bandling conveyor Gantries, pipe Trestels,
Waste-heat boiler and Coal Handling System
have started organising their works at site and
their materials are being received.

Refinery Agreement with Foreign Oil
Companies

41. SHRI HIMATSINGKA :
SHRI S. R. DAMANI:
SHRI LATAFAT ALI KHAN:

Wwill the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the reaction of the foreign oil companies
in India to Government’s proposal that they
should give up the refinery agreement which
gave them special rights such as taking of
ordinary Industrial licences for crude imports
under the Industries (Development and Regu-
lation) Act;
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(b) whether ore of the oil companies has
asked the Ministry of Petroleum and Chemicals
to tell them what specifically Government had
in mind in asking them to revise the agreement ;
if 30, Government’s precise clarification in this
regard ; and

(c) atwhat stage the proposal of revising
the agreement stands at present ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D.R. CHAVAN): (a) to (c). The
Government of India have not made any formal
proposal to the foreign oil companies to surren~
der refinery agr Some di jon has,
however, taken place with the foreign oil
companies in regard to the modifications of the
refinery agreements, to bring them into line
with existing policies in the changed circums-
tances, since the time they were concluded.
These discussions are at a purely exploratory
stage, at present, and it would not bein the
public interest to detail them.

Extradition of Dr. Dharma Teja

42. SHRI HIMATSINGKA :
SHRI S. M. KRISHNA :
SHRI RAM SEWAK YADAV:

Will the Minister of EXTERNAL AFFAIRS
be pleased to state the further steps since taken
for the extradition of Dr. Dharma Teja and his
wife and the results thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): The
Government of India have instituted legal
proceedings for the extradition of Dr. Dharma
Teja from the United Kingdom and the case is
before the Court in London.

Supply of U. S. Bombers to Pakistan

43. SHRI HIMATSINGKA: °
SHRI SHARDA NAND:

Will the Minister of DEFENCE be pleased
to state :

(a) whether Goverr ment’s attention has
been drawn to the reports that U. S. A, is once
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again proposing to supply to Pakistan deadly
F—104s and B—57 bombers and armoured per~
sonnel carriers ; and

(b) if so, Government’s precise information
in this regard and Government’s reaction
thereto ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): (a) and (b). Attention
is invited to the answer given to Starred Ques-
tion No. 24, today.

Purchase of Mirage—5 Aircraft by
Pakistan

44. SHRI N. K. SOMANI :
SHRI B. K. DASCHOWDHURY :
SHRIMATI ILA PALCHOUDHURI :

Will the Minister of DEFENCE be pleased
to state :

(a) whether Pakistan have recently decided
to purchase a number of Mirage—5 (French
built) aircraft to strengthen its Air Force;
and

(b) if so, in what way it would affect India’s
air power ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): (a) Yes, Sir.

(b) This factor will be kept in view by the
Indian Air Force in making our defence prepa-
redness.

Appointment of Divisional Sales Manager
(Bulk) in Indian Drugs and Pharmaceu-
ticals Ltd.

45. SHRI INDERJIT GUPTA: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether he is aware that the Divisional
Sales Manager (Bulk) appointed recently in
the Indian Drugs and Pharmaceuticals Ltd. in
the scale of R. 1300-1800, was working in the
scale of Rs. 400-900 in the State trading Corpo-
ration ;

(b) whether the CBI was approached to
conduct an enquiry against this official ; and
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(c) if 0, whether the official is qualified to
be put in higher pay scale in the Indian Drugs
and Pharmaceuticals Ltd. ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D.R. CHAVAN): (a) Yes. The
Officer was appointed on the basis of an open
advertisement on an  All India basis and the
sclection was made by a duly constituted Selec-
tion Committee. His total emoluments in the
S.T.C. were R. 1570 p.m. as against R. 1670
p.m. in the Indian Drugs and Pharmaceutical
Ltd.

(b) and (c). The information is being
collected and will be laid on the Table of the
House.

Revolving Housing Funds for Orissa

46. SHRI SRADHAKAR SUPAKAR:
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to

state :

(a) whether the Government of Orissa have
requested the Union Government for the alloca-
tion of Rs. 10.86 crores for the Revolving

Housing Funds ; and

(b) ifso, the decision taken in this matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) and (b). The
Government of Orissa have recently forwarded
8 projects which they would like to be financed
from the Revolving Fund of the Housing and
Urban Development Finance Corporation.
The projects isage a total i of
Rs. 8.87 crores in form of seed capital. Since
the proposals are not in conformity with the
prescribed guidelines, the State Government
have been requested to revise them suitably.
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New Devices for Eye Operation by Dr.
N.S. Kapany

47. SHRI MANIBHALI J. PATEL:

SHRI DEVINDER SINGH
GARCHA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether Government’s attention has
been drawn to the news item appearing in the
“Times of India” dated the 5th October, 1970
regarding Dr. N. S. Kapany the world-renow-
ned Indian optic scientist ;

(b) if so, the details about his inventions
and various papers he has written on the
subject ;

(c) whether itis alsoa fact thathe has
earned eminence in the United States who have
duly recognised his rescarch and honoured
him ;

(d) whether the scientist has indicated his
desire to usher in an era of “instant eye surgery
in the land of his birth” ;

(€) if so, the reaction of Government there-
to; and

(f) whether Government propose to induce
him to return to India so that Indians could
benefit from his inventions ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a), (c) and (d). Yes, Sir.

(b) He has written about 60 papers. He is
also said to have invented or assisted in about
25 inventions.

(e) The laser beam operation is not Dr.
N. S. Kapany’s new invention nor can this be
described as instant eye surgery. This method
has a few indications, somc side effects and
many limitations.

(f) No such proposal is under considera-
tion at present.
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Contract Labour Sy in Sindri Unit of

Fertilizer Corporation of India

48. SHRI BHAGABAN DAS: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that unloading of
Gypsum and loading of Fertilizers are done by
contract labours in the Sindri Unit of the Fer-
tilizer Corporation of India ; and

(b) whether Government propose to end
contract labour system in the Sindri Unit of
the Fertilizer Corporation of India by absorb-
ing contract labours in the regular rolls; if so,
when?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) The unload-
ing of gypsum at Sindri is through mechanical
arrangement, on tippler etc., operated by
regular employees. Some wagons, which can-
not be handled on the tippler, are unloaded
through the Contractors.

The loading of fertilizers is done by regular
employees and only occasionally, when extra
loading is required or when fertilizer cakes up,
the Contractor is employed for loading of ferti-
lizer or breaking the caked material.

(b) Inview ofthe position stated in the
answer to part (a), the question of absorbing
contract labour does not arise.

Progress at Haldia Refinery Project

49. SHRI DHIRESWAR KALITA:
SHRI TRIDIB KUMAR CHAU-
DHURI :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the progress made in setting up an oil
refinery at Haldia ;

(b) the expenditure so far incurred in this
regard ; and
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(c) when the refinery is expected to go into
production?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) The resume
of progress achieved in the construction of
Haldia Refinery is as under :-

The following Pre-construction and Planning
jobs heve already been completed ‘-

(i) Studies on the Product Pattern,
Products  specifications, tankage
requirements, filling points etc.

(ii) Process Licences, experimental and

optimisation studies.

Detailed Soil investigation of the
Refinery site.

(iv) Process Designs.

(iif)

(v) Conclusion of commercial agree-
ments for detailed Engineering
Designing, supply of equipment/
materials as well as rendering tech-
nical assistance with both the
French and Romanian Collabora-
tors.

Progress of Construction Work :
The following civil works were in progress
as on end September, 1970 ;

(i) Pre-treatment of soil for the storage
tankage areca.

(ii) Earth work and site grading.

(iii) Earth work of the first phase of
township and roads.

Status of Procurement :

I, Indigenous
Orders worth Rs. 53,975,515/- have been
placed for equipment / material for the
fuel part of the refinery. For Lube part
of the refinery, indigenous orders worth
Rs.59.4 lakhs were placed tillend Sep-
tember, 1970.

q

II. Third Country Purchases:
Orders worth Rs. 193 lakhs (C.LF.
Calcutta) have since been finalised and
purchase orders to the foreign parties
issued. Necessary foreign exchange for
these purchases has already been sanc-
tioned.
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II1. Engineering

Besides Civil Construction, the work on
the Detailed Engineering jobsis also
progressing in the office of Technip in
France, Industrial export in Rumania
and Engineers India Ltd., in New
Delhi.

(b) The expenditure so far incurred is
Rs. 570 lakhs.

(c) The fuel sector of the refinery is expec-
ted to be completed by end of 1972 and the
Lube oil sector by middle of 1973.

India’s Support to Seat China in U.N.O.

50. SHRI SURENDRANATH
DWIVEDY :
SHRI JANESHWAR MISRA :
SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state =

(a) whether Government have decided to
support the proposal to seat China in the
United Nations;

(b) whether any discussion took place with
the officials in the Chinese Embassy when a
large number of officials of his Ministry atten-
ded a reception at the Chinese Embassy on the
occasion of the National Day on the 2nd
October, 1970; and

(c) if so, the details thereof ?

THF DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
Government of India recognise the Government
of People’s Republic of China as the only
legitimate Government of China and have,
therefore, always supported the rights of the
People’s Republic of China to represent China
in the United Nations ;

(b) No, Sir.

(c) Does not arise:
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Talks for Implementation of 1964 Agree-
ment with Ceylon

51. SHRI SURENDRANATH DWIVEDY:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the official level talks to solve
the problem that has arisen in implementing
the 1964 agreement regarding persons of Indian
origin between India and Ceylon, have con-
cluded ; and

(b) if so, the results of these talks ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). Official level talks between representatives
of India and Ceylon are held periodically to
review and assess the progress of the Indo-
Ceylon Agreement of 1964. At these discuss-
ions, problems of mutal interest affecting the
agreement are discussed.

Setting up of Drug Shops in Hospitals

52, SHRI D. AMAT :
SHRI RAM KRISHAN GUPTA :

Will the Minister f HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state the present stage of the proposal to set
up drug shops in hospitals for the sale of drugs
to public at cheap and fair rates ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B. S.
MURTHY) : Inso far as Delhi is concerned,
a Branch of the Super Bazar is functioning in
the Campus of the Irwin Hospital. There is a
Chemist shop in the campus of All India
Institute of Medical Sciences and efforts are
being made to open a branch of the Super
Bazar in the campus of Willingdon Hospital.
Even though, the Super Bazar is every close to
Safdarjang Hospital, cfforts are also being
made to open a fair price/Super Bazar branch
in that hospital.

Regarding the hospitals under the adminis-
trative control of the State Government, the
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matter concerns the respective State Govern-
ments.

Protest by India on British Arms Supply
to South Africa

53. SHRI SAMAR GUHA :
SHRI VASUDEVAN NAIR :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Gevernment have sent any
protest note to U. K. against their decision to
send arms to South Africa ;

(b) if so, the reply reccived from the U. K.
Government ;

(c) whether Government have taken any
initiative to mobilise Afro-Asian countries
belonging to the Common-wealth to dissuade
the Government of U. K. from supplying arms
to South Africa ;

(d) whether failing in such a move the
Government of India proposes to quit the
Commonwealth ; and

(e) if not, the reason therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). Government have expressed their strong
disapproval of the intended British move to
sell arms to South Africa, the effect of which
would be to reinforce the racist regims of
South Africa, and endanger peace and security
in the Indian Ocean region. Government’s
serious concern has been conveyed to the
British Government who have stated that they
have not taken a final decision in this matter
pending consultations with other member coun-
tries of the Commonwealth.

(c) to (¢). Government along with other
non-aligned countries meeting at Lusa'm,
have supported the efforts of the Organisation
of African Unit Mission headed by President
Kaunda of Zambia to dissuade the Govern-
ment of the U.K. from supplying arms to
South Africa. Government are watching the
developing situation to decide their future
course of action.
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Indian Ambassador’s Talks with the
Chinese Envoy at Cairo

54. SHRI SAMAR GUHA :
SHRI D. N. PATODIA :
SHRI VASUDEVAN NAIR :

Will the Minister of EXTERNAL AFF-
AIRS be pleased to State :

(a) whether India’s Ambassador to U.A.R.
had a 75 minutes meeting with the Chinese
Ambassador at Cairo during the second week
of October, 1970.

(b) if so, whether this is a part of a diploma-
tic move to normalise neighbourly relations with
China ;

(c) if so, the out come of the meeting
between the Indian and the Chinese diplomats
and the progress made regarding normalising
diplomatic relations between the two countries;

(d) whether Government got any other
indications regarding change of Chinese attitude
towards India ; and

(e) if so, the nature of such diplomatic in-
dications and the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH: (a) Yes
Sir.

(b) It was a normal courtesy call and not a

diplomatic move.
(c) Does not arise.

u(d) and (e). Chinese officials and diplomat
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Time-Bound Schemes for Improvement
of Calcutta Slum

55. SHRI SAMAR GUHA: Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether it is a fact that the Mayor of
Calcutta Corporation made a representation
to the Governor of West Bengal urging him
to scrap the Calcutta Metropolitan Develop-
ment Authority, constituted for working out
Calcutta slums development projects ;

(b) if so, the reaction of the Central
Government thereto ;

(c) whether the attention of the Central
Government has been drawn to the adverse
Ppress comments to such a move by the Mayor
of Calcutta Corporation ;

(d) if so, whether the Calcutta Metropoli-
tan Development Authority has drawn out
time-bound schemes for quick improvement of
Calcutta slums ; and

(e) if so, the features of the schemes ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B. S.
MURTHY): (a) Yes.

(b) The Government do not consider that
the Calcutta Metropolitan Development
Authority should be scraped.

(c) Yes.

(d) The Calcutta Metropolitan Development
Authority has already sanctioned a programme
for improvement of about 1200 bustees in the
Cossipore, Kidderpore, Tollygunge, Howrah,
B gar-Kamarhati and  Rishra-Champ-

are much more affable and normal in their
behaviour, and the anti-Indian propaganda
shows a certain reduction in frequency and
intensity. On two occasions Chinese leaders
have sent their good wishes to our Prime Minis-
ter. Government of India naturally welcomes
such indications of a changing attitude.

dani areas covering a population of about
5.34 lakhs at an estimated outlay of about
Rs. 8.5 crores. In addition, a sum of Rs. 1.5
crores is being made available to the Calcutta
Corporation for similar slum improvement
work in certain areas of the City of Calcutta.
The work is duc to commence and efforts
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would be made to complete most of these
programmes within 1971-72,

(¢) The improvement measures comprise
replacement of service privies by sanitary
latrines, provision of community water taps
and bathing platforms, paving of streets and
pathways, improvement of drainage and re-
moval of water-logging and provision of street
lights.

Apart from these improvement programme,
a programme for Bustee Clearance and Re-
development, specially in central city areas, is
under preparation in consultation with the
concerned agencies, such as Calcutta Improve-
ment Trust, Howrah Improvement Trust and
the Housing Directorate of the State Govern-
ment.

A pts to C it Suicide by an Indian
Girl in Zanzibar

56. SHRI B. K. DASCHOWDHURY :
SHRI SHRI CHAND GOYAL:

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether any enquiry was held in the
matter of suicide bid by a Panjabi girl in
Zanzibar in the month of September, 1970 ;
and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). According to information received, a
Panjabi Sikh girl of Tanzanian nationality
domiciled in Zanzibar, was forced to go
through a form of marriage, despite her bid to
commit suicide. However, fortunately, before
the marriage could be consummated, she was
brought over from Zanzibar to the mainland.

Our High Commissioner in Dar-es-Salaam
personally took this matter up with President
Nyerere who informed him that he had been
assured by the Zanzibaris that there would
be no more forced marriages.
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Special Relief to Armed Personnel

57. SHRI B. K. DASCHOWDHURY:
Will the Minister of DEFENCE be pleased to
state :

(a) whether Government have considered
any special relief for the armed personnel in
the country ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA): (a) and
(b). Government had sanctioned during the
last2 years improvements in some of the allow-
ances, pensionary benefits and concessions to
the members of the Armed Forces at the total
estimated cost of about Rs.
annum. After a recent review, having regard
to the difficult conditions in which Armed
Forces personnel have been working for pro-
longed periods, it was considered that some
additional special relief should be given to
them. This question has been under conside-
ration for some time. The Government have
decided that, pending an overall review by the
Third Pay Commission of the structure of
emoluments, including benefits in cash and
kind, immediate relief should be given to
Armed Forces personnel (including officers)
generally with effect from September 1, 1970,
in addition to the interim relief announced as a
general measure for all regular Government
employees. The formal orders on the subject
were issued on the 14th October 1970.

16 crores per

2. The estimated cost of this special relief
is of the order of Rs. 6.5 crores per annum,
and the details thereof are given below :—

1. For Commissioned Officers in the Army, Navy
and Air Force.

Kit Maintenance Allowance admis-
sible to officers of and below the rank
of Brigadier in the Army and r,quivalent
ranks in the Navy and the Air Force,
has been increased by Rs. 10/- p. m.
and special disturbance allowance by
Rs. 15 p. m. The rate of High Attitude/
Uncongenial Climate Allowance admis-
sible to Jupior officers of the rank of

2 Lt/Lt. ana equivalent has been



91 Written Answers

increased by Rs. 5/- p. m. The Renewal
Outfit Allowance for officers of the
three Services which is admissible
every 7 years has been increased by
Rs. 200/-. In the case of the Military
Nursing Officers the rate of Uniform
Upkeep Allowance hasbeen increased
from Rs. 240 per annum to Rs. 360 per
annum. The travel concession in the
use of Form ‘D’, which had hitherto
been admissible to officers up to the
rank of Lt. Col.; has been extended to
all officers irrespective of rank.

II. For personnel below officer rank.

A net increase of Rs. 4/-
generally in their emoluments by way
of an increase in the rate of clothing
allowance/kit upkeep allowance or spe-
cial compensatory allowance or bigh
altitude/Uncongenial climate allowance
or hard lying money in the case of
sailors while serving in small Naval
vessles.

Agreement between HAL and USSR for
Modified Version of MIG-21

58. SHRI B. K. DASCHOWDHURY :
Will the Minister of DEFENCE be pleased to
state :

p. m.

(a) whether any agreement has been signed
between HAL and the USSR authorities for
the manufacture of a modified version of the
MIG-21 aircraft ; and

(b) if so, the details thereof ?
THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF

DEFENCE (SHRI P. C. SETHI): (a) Yes,
Sir.

(b) Itisnotin the public interest to give
these details.

Alleged Indonesian Move to Exchange
Mig-19 for Super-Constellation Air-
liners from Pakistan

59. S§IRI B. K. DASCHOWDHURY :
SHRI DHANDAPANI :
SHRI MAYAVAN:

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government have confirmed
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the news regarding the repocted Indonesian
move to exchange MIG-19 fighter bombers
for Super-constellation airliners from Pakistan ;
and

(b) ifso, the details thereof and the reac-
tion of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b). Government have accepted the assurance
of the Indonesian Government that the latter
is not supplying Pakistan with MIG-19 fighter
bombers in exchange for Supzr-constellation
airliners from Pakistan.
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Manufacture of Submarines in India

62. SHRI RAM KISHAN GUPTA :
SHRI P. C. ADICHAN :
SHRI KEDAR NATH SINGH :

Will the Minister of DEFENCE be pleased
to state at what stage is the proposal to manu-
facture submarines in India ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : It would not be in the
public interest to disclose any information on
this subject.

Israel’s Stand on Peace Talks on
West Asia

63. SHRI N. SHIVAPPA :
SHRI G. Y. KRISHNAN :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether itisa fact that the U. A, R.
Government has sought the Indian Govern-
ment’s support in mobilising opinion in the
U. K. General Assembly to get the World
body’s disapproval regarding Israel’s stand on
Peace Talks on West Asia ; and

(b) if so, the reaction of Government of
India thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AF+AIRS
(SHRI SURENDRA PAL SINGH) : (a) India
and some other friendly countries were requested
by the UAR Government to lend their support
to the proposal for the reactivisation of the
Jarring Mission for thel implementation of the
U. N. Security Council Re olution of November
22, 1967.
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(b) The Government of India believe that
a just and lasting peace in West Asia can be
brought about through a full implementation
of the said Resolution. The Government have,
therefore, lent their support to all proposals
aimed at the implementation of this Resolution.

Suspension of a Lady Docter in Bangalore
on death of a p after Tub y

64. SHRI N. SHIVAPPA: Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether it is a fact that Central Govern-
ment have been requested to intervene in the
dispute between the Medical Profession and
the State Government over the suspension of
a Lady doctor after a patient on whom she
performed tubectomy, died in August in Banga-
lore ; and

(b) if so, the reaction of Government there-
on?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) and (b). No such
request has been received by this Department.
Further enquiry is being made from the State

Government also.

. P,
b ines to F

by France

Supply of

65. SHRI DHANDAPANI :
SHRI N. R. LASKAR :
SHRI MAYAVAN :

Will the Minister of DEFENCE be pleased
to state :

(a) whether France supplied French sub-
marir®s to Pakistan ; and

(b) if so, the reaction of Government there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA) : (a) Yes,
Sir.

NOVEMBER 9, 1970

Written Answers 96

(b) All possible steps are being taken to
strengthen and improve the anti-submarine
measures.

Kerosene (Fixation of ceiling prices)
Order, 1970

66. SHRI GEORGE FERNANDES : Will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether Government have issued the
Kerosene (Fixation of Ceiling Prices) Order,
1970 fixing the dealers commission in Kerosene ;

(b) if so, the details thereof ;

(c) the commission allowed to the dealers
at present ;

(d) whether the organisations of the retailers
were consulted before issuing this Order ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND MINES AND METALS (SHRI
D.R. CHAVAN) : (a) Yes.

(b) Kerosene (Fixation of Ceiling Prices)
Order, 1970 has already been published in the
Gazette of India Extra-ordinary dated 1.6, 1970
and a copy thereof is being laid on the Table
of the Sabha today.

(c) Under Section 3(c) of this Order, the
rate of commission is Rs. 7.70 per Kilolitre
subject to the State Governments allowing
reimbursement of any extraordinary expendi-
ture which the dealers may have to incur under
local conditions.

(d) and (e). As pointed out by the Oil
Prices Committee in its Report, there is no
organised body of agents/dealers which could
be usefully consulted in the matter and hence
the Committee obtained the views of the State
Governments and a number of them considered
that the existing rate of commission for kero-
sene as adequate, having regard to the reim-
bursement of incidental expenses and other
allowances authorised by the local authorities.
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Report of C.B. 1. regarding Delhi Small
Scale Industry

67. SHRI GEORGE FERNANDES : Will
the Minister of DEFENCE be pleased to refer
to the reply given to Unstarred Question No.
10403 on the 20th May, 1970 regarding report
of C. B. I. regarding Delhi Small Scale Indus-
try and state :

(a) whether the arbitration case against
Delhi Small Scale Industry has since been com-
pleted ;

(b) if so, the outcome thereof ;

(c) the recommendations of the Special
Police Establishment regarding the said case ;
and

(d) the action taken against the delinquent
officials and the firm concerned ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P. C. SETHI) : (a) No,
Sir.

(b) Does not arise.

(c) As the matter is still sub judice before a
Court of Arbitration, it is not advisable to
divulge the recommendation of the SPE at
this stage.

(d) Disciplinary action against the delin-
quent officials is in progress.

Business dealings with the firm have been
suspended with effect from 28. 7. 1969. The
question of taking further action against the
firm concerned will be considered on finalisa-
tion of the case before the Arbitration Court.

M, dum by National Coal Organi
tion Employees Association, Ranchi

68. SHRI GEORGE FERNANDES : Will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether the National Organisation
Employees Association submitted a memoran-
dum to him during his recent visit to Ranchi ;
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(b) if so, the principal issues raised in the
memorandum and the action taken thereon ;

(c) whether Government propose to appoint
a Committee to enquire into the various
allegations of corruption and nepotism against
the officers of the National Coal Development
Corporation ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND MINES AND METALS (SHRI
NITI RAJ SINGH CHOUDHARY): (a)
and (b). Yes, Sir. A tabular statement showing
the main points contained in the memorandum
and action taken/correct position in respect
of each one of them is laid on the Table of the
House. [Placed in Library. See No. L. T.-4188/70]

(c) and (d). Inview of reply to parts (a)
and (b), Government does not consider it
necessary to appoint a Committee to enquire
into these allegations.

fooelt # wew-sng aw & sufeaql & fod
A

69. *t TwETAIT ATEA : FAT T@AEH
aa qfea fRatwa site fawio, s
agr Qg faw| 9= a3 g 7 Far
w3 5

(%) #ar fasft § wmeg-ama av &
safsaal & fA¥ @ TN FE
@ g

(@) afg gi, a1 39 92 &7 a% w17
ST fwar iar ; ok

(M) s@ of@war 93 FFaar o
sqg fwar sar ?

wew qar qfwwe s s
faato, srama agn A fas st
¥ wen #@t (st «fema @w) ()
S, gl
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(|@) 264 mw@ @R e T E,
2621 wFraT a3 faator w3 ol & q4ar
feeett fagrg wifgsor gru 5436 9
HEE qAT A1 F1 9%d09 §

() g=ar wifasxor § sIeg A7 AT
@ & AT AT 93 9T 1@ &7 JA

freeht & omwarel § Afd & @™
THHRET

70. st WA TrEst A7 @& -
T gu ofar faem sk faeto,
I qqr A faww §A ag a e
F FOFAfE .

(%) aur feedt F Fg ssgane] A
frat & @rg gedagi # w4 fagga
NTgER

(@) #n foedt ¥ yea areqaral §
T T & RIS sqFTT FY § 5 AR

() afz gi, &t gaFr Far qfomw
fagar ?

wrw gt af@ar fageR sk
frator, srame qar A fawre wWEeg
Howa Wt (M acgogla) : (5) &
(). z@ ww#r fawEd s
Qfral agar 9% graf=al ¥ e grar
& aar fATgai &7 § 3aF qfT F ST
2 | FraRgE GAG X 93 IIGH ITATY
g7 fodr oy &1 fasraal § @ W
ATAT G T I L AW FHATRET F
fagg F1Ta1g T F v §

afy afcfeafaar ¥ gf @ g =
& forlt srew fd oy § 0
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Promotion of G. D. M. Os.

71. SHRI K. M. KOUSHIK : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether it is a fact that he had given an
assurance in may, 1970 to C. H. S. Doctors
Association that the promotion list of G.D.M.O.
Grade II to G.D. M. O. Grade I would be out
by 31st August, 1970 ;

(b) if so, the obstacles which have stood in
the way of Publication of the aforesaid list ;

(c) the action proposed to be taken in the
case of those G.D.M.O. Grade II Doctors who
have retired in 1969-70 though they were
eligible for promotion to G. D. M. O. Grade I,
as they completed 5 years of service as G.D.M.O.
Grade II since October-November, 1967 ;

(d) whether it will be ensured that the
delay on the part of his Ministry in publication
of the Promotion List will not affect adversely
their pension ; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) to (e). A statement
containing the required information is attached.

Statement

(a) No assurance was given in May, 1970
to the CHS Doctors Association that the
promotion list of GDO Grade II to GDO
Grade I would be out by the 31st August, 1970.
However, the representatives of the Association
were told in July, 1970 that the list of officers
of GDO, Grade II eligible for promotion to
GDO Grade I under Rule 8(1) of the CHS
Rules, 1963, as amended from time to time,
would, as far as possible, be finalised by the
31st August every year.

(b) The case relating to the promotion of
GDO Grade II officers to GDO Grade I was
referred to the UPSC in February, 1969. The
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UPSC pointed out that certain officers who
were junior in the former Category ‘E’ of the
CHS but had completed five years service had
been promoted to GDO Grade T at its initial
constitution. On the other hand, some officers
of Category ‘E’, senior in rank were not so
promoted to GDO Grade I as they had no
then completed five years service. These
officers, on promotion to GDO Grade I now,
would lose in seniority vis-a-vis the former type
of officers. It was, therefore, considered
necessary to safeguard the seniority of the
affected persons. For this, amendment to the
CHS Rules was necessary. The Rules are,
accordingly, being amended in consultation

with the Commission and other Ministries

concerned.

The other obstacle in the way of finalisation
of the said list is the collection of service
records of all the eligible officers. This record
has to be obtained from all Central Govern-
ment Departments, Union Territory Govern-
ments and other Organisations participating in
the CHS. It takes long time to collect these
records as number of organisations participating
in the CHS and the number of officers involved
has been very large. However, every effort is
being made to collect the service records and
to finalise the list in consultation with the

UPSC.

(c) In accardance with the provisions of
Rule 8(1) of the CHS Rules, 1963, as amended
from time to time, vacancies in the GDO
Grade I are required to be filled by the
promotion of persons holding posts in the
GDO Grade II who have rendered not less
than 5 years of service in that grade or in any
post which was equivalent to a post in that
grade, after selection, on the recommendation
of a Departmental Promotion Committee. It
is not obligatory under the rules to promote
automatically to GDO Grade I every officer of
GDO Grade II, as soon as he completes 5
years in that grade. As promotions can take
effect only from a prospective date, the cases
of officers who have retired will not be
considered.

(d) and (e). Under the Pension rules of
the Central Government, pension is calculated
on the pay actually drawn and therefore the
pay which has not been drawn will not be
taken into account for the purpose of calculation
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of pension. Further, a minimum qualifying
service of ten years is required for entitling an
officer to pension. As the G.D.O. Grade II is
the lowest grade of the C.H.S., there would
not be many persons who would attain the age
of retirement in 1969-70. Their pension is not
likely to be adversely affected as the quantum
of monthly pension would depend upon the
Pay last drawn by them.

Forcible Collection of Money, Rations and
Recruitment for ‘“Federal Naga” Army
by Underground Naga Hostiles

72. SHRI RAJDEO SINGH: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether the underground Naga Hostiles
have been terrorising the Naga villagers by
forcible collection of money and rations and
forcible recruitment for the ‘Federal Naga
Army ; and

(b) if so, the reaction
thereto ?

of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) Government are aware of the activities
of the Underground Nagas to extort money,
rations and recruits from the villages. Their
efforts are, however, proving increasingly
unsuccessful due to the non-co-operation and
resistance of villagers and the vigilance of the
State administration police and the Security
Force.

(b) Government have taken steps to counter
the activities of the underground groups and
provide satisfactory protection to the villagers.

U.S. Plan to solve Indo-China Problem

73. SHRI D. N. PATODIA :
SHRI VASUDEVAN NAIR :
SHRI KANWAR LAL GUPTA : e

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether it is a fact that the U. S. A.
have formulated a plan for resolving the
Indo-China conflict ;
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(b) if so, whether Government have ob-
tained the details thereof ; and

(c) if so, the particulars thereof and
Government’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). The United States Government has com-
municated the proposals made in President
Nixon’s statement of 8th October, 1970, to
the Government of India.

(c) The particulars are well known to this
House. Government of India believe thata
solution of the Indo-China problem can only
be found through peaceful negotiations and
not by war. We believe that if all parties are
sincere in these negotiations, progress can
be achieved within the framework of the
principles of the Geneva Agreements which
are generally accepted. This could be done
by exploring and expanding the area of com-
mon ground among the various proposals.
It is our assessment, based on exchange of
views with various parties concerned and
other governments, that the withdrawal of
foreign forces beginning with those of the
United States within a reasonable time-table,
and the formation of a broad-based govern-
ment in South Vietnam, comprising all cle-
ments, would facilitate the progress to serious
negotiations at the Paris Talks.

Cease-Fire in Middle East

74. SHRI D. N. PATODIA: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether India as a supporter of the
U. N. resolution for bringing about peace in
the Middle East has taken any steps to persuade
the U. A. R. Government to honour the cease-

fire ;

(k) if not, whether Government propose
to seck good offices of other countries to achieve

the objective ; and
(c) if so, the progress made in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
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(c). The U. A. R. had accepted without
reservation the United Nations Resolution
242 of 22 November, 1967. They also subse-
quently accepted the U. S. initiative of 19
June 1970, which sought to bring about a
cease-fire and the reactivisation of the Jarring
Mission for the implementation of the Security
Council Resolution of 22 November 1967.
The U. A. R. Government have now declared
their acceptance of the General Assembly
Resolution of 4 November 1970, calling for
an extension of the cease-fire and resumption
of peace talks under the auspices of U. N.
mediator, Dr. Jarring.

Issue of Refugee Inflow from East
Pakistan in U. N. General Assembly

75. SHRI D. N. PATODIA :
SHRI OM PRAKASH TYAGI :
SHRI SHANKAR RAO MANE :

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether there has been any fall in the
inflow of Refugees from East Pakistan ;

(b) if not, the causes for the same ;

(c) whether Government have tried to
agitate the issue in U. N. General Assembly
orseck the good offices of other friendly
Muslim countries to stop it ; and

(d) if so, the results of the same ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir. There has been some fall lately.

(b) Does not arise.

(c) Agitating this issue in the UN or in-
ducting third parties into this bilateral issue
will neither serve any useful purpose nor serve
the long term interest of this country. How-
ever, the Foreign Minister referred to this
matter in his address to the UN General
Assembly n 29th September, 1970

(d) Does not arise.
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Spread of Special Type of Flu in Delhi

76. SHRI D. N. PATODIA :
SHRI SITARAM KESRI :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether it is a fact that a special type
of flu called “Dengue” spread in Delhi in a
devastating form ;

(b) whether the intensity of the disease is
relatable to the suspension of activities for
disinfection of cess-pools and drains ;

(c) if not, the causes for the same ; and

(d) whether Government did not take any
steps to announce precautionary measures to
the public cither through radio or through the
press and if so, the reasons for the apathy ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B. S.
MURTHY) : (a) The Government is Aware
that flu is prevalent in Delhi. However, in
this season another virus discase called
‘Dengue’ transmitted by mosquito (aedes
aegypti) is also usually prevalent. Either
of these diseases has not occurred in a devastat-
ing form.

(b) Disinfection of cesspools and drains
would not in any manner affect the preva-
lence of ‘flue’ which a respiratory infection
carried by the air. Such measures will not
also help preventing ‘Dengue’ as the concerned
mosquito does not breed in such places.

(c) ‘Flu’ is caused by a virus and is usually
prevalent in this season. In some years there
is greater prevalence than in others. So far
as ‘Dengue’ is concerned the incidence this
year does not seem to be un-usually high.

(d) The Government have already taken
the following steps :

(i) The public have been advised
through the press to take general
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precautions in the prevention of
the disease ;

(ii) A close vigilance is being main-
tained to study the day to-day
trend of the diseases and to take
appropriate preventive measures ;

(iii) A meeting of the medical experts
in tHe city was held to discuss
about the situation and to evolve
measures for the timely control of
the discases ;

(iv) Technical directives have been
issued to the authorities concerned
on the Laboratory diagnosis, in-
vestigation, management and treat-
meat of these two diseases ; and

(v) Technical advice regarding the
control of aedes aegypti population
in the city has also been rendered
to the concerned health authorities.

Steps to “Indianize” Indian Diplomats
Abroad

77. SHRI BABURAO PATEL : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether Government’s attention has
been drawn to a statement made by Nagaland’s
Health Minister, Hazhe Sema, on the Ist
October 1970 in New Delhi saying that some of
the “young and amateur’” Indian diplomats
openly criticised Government and were not
aware of the India way of life ;

(b) if so, its reaction to it ;

(c) whether Mr. Hezhe Sema has submitted
a report on the behaviour of the diplomats he
met in London, Paris and Berlin ;

(d) if so, their names with some pertinent
details ; and
.
(c) the steps taken by Government of
‘Indianize’ our diplomats abroad ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.
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(b) The Government was surprised to note
these Press reports before any official report
was received.

(c) and (d). Mr. Sema, on his return,
addressed a letter to the Prime Minister making
some observations and suggestions. These
pertain, inter alia, to the alleged inadequacy of
the permissible foreign exchange for such
visits abroad, the need for offering inducements
to Indian doctors abroad to serve in India, the
need to increase stipends of Indian students
abroad and the working of our diplomatic
missions. No names were mentioned in the
letter with the exception of Shri Sibal, Third
Secretary, Embassy of India, Paris, who was
commended for som= assistance extended to the
Minister.

(e) Does not arise. But I assure the House
that it is the constant endeavour of the Govern.
ment to ensure that our diplomats get the
necessary advice and instruction to improve
themselves in every way so that they can
project a better image of India abroad.

Ul aqT A AR 9T afsx AW
T[Nz

78. ot ssA< AT . FqT AfFwean
AT g I K FIT FLA ¢

(%) &ar § fqAw Al argan
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(@) 9% wnfsg s F fafaar
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() 3@ & feq semaral & aig
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ar fear war @) qan fogg af dwe &
FFIAT gAY GFIN(T NFAT F TN

FIT @R

=t AT § T@qiT g F oA
(19-5-70%Y) Frwar s g fafeaa
407.29 $qF To FFT ArATAF A
124.49 73 ®7% ) wfw a9 wwaqfq
Frgart & far sdfer Sy af 20 weq
F AT FENT FIEAT TAYT  FIIFA
gfza, faar frat faste Aaar oF fawrm-
MY F7 Jex@ FFT TAY T NIAAT F
fay $aa: 70 wfaay o 30 wfoma &
HINT § qAFFT FoN ¢ Al A
Fuqd & g agfr wsal A Fg
g FAYTT FTAFA afgq anfwq o
o gufFrg aqaAl § =T @ s g,
qaify qra sqfs A & fad fagy
gaear #1 ML § 1 el @9y arfaw
At & fafa saasy &d, sagfa ara-
arsit ¥ femeaaa &  fay arafasar
fagtf &0 aar 9+ g9ifqq ®ar
ST FIHA FT FAE |

Fifgs oA 1970-71 F 1\
‘gagfa & §7z¢ & fad afweTa 63.07
w3 &9 § forad & 21.507 U5 &
% ufg gw sagfs @saet & fan
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Ind ial Mobilization Plan

82.°SHRI S. K. TAPURIAH: Will the
Minister of DEFENCE be pleased to refer to
the reply given to Starred Question No. 484 on
the 19th August, 1970 regarding Industrial
Mobilization Plan and state :

(a) whether the report referred to therein
has since been submitted to the Government ;
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(b) if so, its recommendations and action
taken thereon ; and

(c) if not when it will be submitted ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P. C. SETHI) : (a)to (c).
No, Sir.  The Report has not yet been submit-
ted to the Government. It is, expected to be
completed in December, 70.

Mechanised Brick Plant set up by N.B.C.C.

83. SHRI S. K. TAPURIAH: Will the
Minister of HEALTH AND FAMILY PLANN-
ING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whetheritis a fact that the mechanised
brick plant set up in 1969 by N. B.C. C. with
Government loans has suffered losses of about
Rs. 20 lakhs since then ;

(b) whether the causes of such losses have
been analysed when the prices of the bricks
have gone up exorbitantly ; and

(c) the remedial measures proposed to be

taken or already taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN - DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) Yes. The total loss
incurred by the Plant since its inception in
1967 upto 31st March, 1970 is Rs. 19.62 lakhs.

(b) and (c). Yes, Sir. The working of the
Plant has been studied in detail. The losses
hitherto have been due to the low level of
production, owing, amongst other causes, to
heavy rejections of finished bricks and certain
deficiencies in the plant for drying bricks. As
a result of the various studies made, steps have
been taken to improve the blending of clay
and the forming and drying of bricks. Oil-fired
burners have been installed and artificial driers
provided to improve and speed the process of
drying of bricks. In addition, discussions have
been held with the labour to improve producti-
vity and these promise to yield beneficial
results.
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Expenditure on Family Planning Pro-
grammes

84. SHRI S.K. TAPURIAH: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) the total amount expended on family
planning programmes in the Second and Third
Five Year Plans as well as in the subsequent
three annual plans, year-wise and in the first
year of the Fourth Five Year Plan ;

(b) the total amount proposed to be spent
on family planning ‘in the r ining years of
the Fourth Five Year Plan ; and

(c) whether there is any evidence of a fall
in the populationgrowth rate in India following
the adoption of family planning programmes
since 1955-56 ?

TAE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
‘B. S. MURTHY) : (a) The information is
given below:
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Rs. in lakhs
2nd Plan 215.58
3rd Plan 2485.95
1966-67 1342.61
1967-68 2652.29
1968-69 3051.45 (Estimated)
1969-70 4153.13 (Estimated)

(b) Rs. 288 crores.

(c) The population growth rate is the
different between the birth rate and the death
rate. The family planning programme was
actually stepped up in 1966. Certain calcula-
tions made of on the basis of the estimates of
the number of births averted due to the family
planning programme indicate that the growth
rate has begun to decline in 1967-68 when it
was estimated to be 2.54% as against 2.55% in
1966-67. The estimate of growth rate for
1969-70 is 2.48%. The birth rate which was
estimated to be 41.7 per thousand population
in 1951-60 has declined to an estimated figure
of 38.3 in 1969-70. Mean while the death rate
which was estimated to be 22,8 in 1951-60 has
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steeply declined to an estimated figure of 13,5
in 1969-70.

Evaluation of Family Planning Pro-
grammes

85. SHRI S. K. TAPURIAH: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) the parts of India where population
growth rate has risen and those where it has
declined since Government took up Family
Planning Programme ;

(b) whether there is any regular evaluation
of the family planning programmes in opera-
tion and if 30, the findings of the latest evalua-
tion ; and

(c) if not, whether Government propose to
set up appropriate machinery for such evalua-
tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) The growth rate of
any country, region or area is based on the
birth rate, the death rate and net migration.
Detailed data on migration, are expected to
be available after the 1971 population Census.
The all India figure is, however, estimated to
have shown a slight decline in growth rate
from 2.55% in 1966-67 to 2.48% as calculated
on the basis of the births averted in 1969-70.

(b) There is a regular concurrent evaluation
of the performance under the family planning
programme at the Central level as well as at
the State Government level. The total number
of acceptors of family planning methods has
been increasing from year to year. During the
current year the total number of accemtors
(upto August, 1970) is 2,169,694 as against
1,665,292 during the corresponding period
of last year. As a result of the family planning
programme 5.202 million births have been
averted upto 1969-70.

L3

(c) Does not arise.
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Research on Reproductive Biology in
India

86. SHRI S. K. TAPURIAH: Will the
Minister of HEALTH AND Y
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether there is any organised research
effort in basic reproductive biology in India ;
(b) if so, where and the annual expenditure on
such research ; and

(c) if not, whether Government propose to
make arrangements for such Research as part
of the programme for restraining population
on growth in the country ?

NOVEMBER 9, 1970
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MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) and (b). Yes; research
in reproductive biology is being carried out
mainly at the institutions as per statement
attached.

Two Institutions namely (i) Indian Council

‘ of Medical Research, New Delhi and (ii)

Central Drug Research Institute, Lucknow get
grants-in-aid for Medical and Biological
Research every year direct from the Depart-
ment of Family Planning. The Indian Council
of Medical Research in turn gives grants to
Research workers and Institutions/Universities
who are actually engaged in this Research.
The amount of grant-in-aid given by this
Department to these two Institutions during

THE MINISTER OF STATE IN THE  the last three yeers is given below :
1967-68 1968-69 1969-70
Rs. Rs. Rs.
(i) Central Drug Research
Institute, Lucknow. 2,97,000 4,30,000 5,89,000
(ii) Indian Council of
Medical Research, New
Delhi. 9,00,764 12,73,329 24,72,000
Total : 11,97,764 17,03,329 30,61,000
(c) Does not arise.
Statement
1. Central Drug Research, Institute, 10. N.R.S. Medical College, Calcutta.
Lucknow.

2. All India Institute of Medical Sciences,
New Delhi.

3. Central Family Planning Institute, New
Delhi.

4. Department of Zoology, Delhi Univer-
sity, Delhi.

5. Institute of Post-graduate, Medical
Educatioa and Research, Chandigarh.

6. Institute of Agriculture, Anand.

7. Indian Cancer
Bombay.

Rescarch  Centre,

8. Institute for Research in Reproduction
opposite Seth G. S. Medical College,
Parel, Bombay.

9. Endocrinology Unit, Topiwala National
Medical College, Bombay.

11. Department of Physiology, University
College of Science, Calcutta.

12. Department of Zoology, Karnatak Uni-
versity, Dharwar.

13. Indian Veterinary Research Institute,
Izatnagar.

14. Department of Zoology, University of
Rajasthan, Jaipur.

15. K.G. Medical College, Lucknow.

16. Department of Zoology, University of
Mysore, Mysore.

17. Department of Zoology; University of
Kerala, Trivandrum.

18. Department of Zoology, Banaras Hindu
University, Varanasi.
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pl ic  Recogniti of G

Democratic Republic and National Libe-

ration fronmt Government of South
Vietnam

87. SHRI JYOTIRMOY BASU : Will the
Minister of EXTERNAL AFF 'AIRS be pleased
to state:

(a) whether any decision has been reached
in respect of giving diplomatic recognition to
the German Democratic Republic and National
Liberation Front Government of South Viet-

nam ; and

(b) if not, by when a decision is expected
to be reached ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No,
Sir.

(b) Ttisnot possibleto indicate any date
at this stage.

The Indian Red Cross Society

88. SHRI JYOTIRMOY BASU: Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state s

(a) the particulars of the present office
bearers of the Indian Red Cross Society and
its each State Branch;

(b) how the office bearers of the Society at
various levels are elected and when the last

elections were held ;

(c) the amount of money given by the
Central and State Governments as grants to
the Society and each of its State Branches,
year-wise, from 1968-69 to 1970-71;

(d) whether Government have any control
over the activities and financial transactions of
the Society and if so, the nature of such control
and the details of its other sources of income ;
and

(e) the details of Society’s income and ex-
penditure for the years 1968-69, 1969-70 and
1970-71.
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B. S.
MURTHY) :(a) to (c). The requisite informa-
tion in respect of the head-quarters of the
Indian Red Cross Society, is given in the
statement laid on the Table of the House.
[Placed in Library. See No. LT-4189/70]. Simi-
lar information in respect of the State Branches
of the Society is being collected and will be
placed on the Table of the Sabha in due
course.

(d) The Indian Red Cross Society is a
statutory body set up under Act XV of 1920.
The Government has no direct control over its
activities and financial transactions but the
Society actsin liaison with the Government.
The accounts of the Society are, however,
audited by the Accountant General, Central
Revenues. Full details of the sources of income
of the Society are given in the statement laid
on the Table of the House. [Placed in Library.
Sez No. LT-4189/70].

(¢) The details of Society’s income and
expenditure for the years 1968, 1969 and the
budget for 1970 are given in statements II,
III and IV laid onthe Table of the House.
[Placed in Library. See No. LT-4189/70].

Staff of Indian Red Cross Society and
their Emoluments

89. SHRI JYOTIRMOY BASU : Will the

Minister of HEALTH AND FAMILY PLAN-

NING AND WORKS, HOUSING AND

URBAN DEVELOPMENT be pleased to

state :

(a) the total staff of each category under
the employment of the Indian Red Cross
Society and each ofits State branches as on
the 30th September, 1970 ; and

(b) the total salary and emoluments paid
to each category of staff under its employment,

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS HOUSING 8ND
URBAN DEVELOPMENT (SHRI B. S.
MURTHY) : (a) and (b). The information
regarding the number of staff of each category
employed by the headquarters of the Indian
Red Cross Society and the total emoluments
drawn by them as on 30th September, 1970 is
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given in the statement laid on the Table of the
House. [Placed in Library. See No. LT-4190/70].
Similar information in respect of the State
Branches of the Society is being collected and
will be placed on the Table of the Sabha, when
received.

Gifts Received and Distributed by the
Indian Red Cross Society

90. SHRI JYOTIRMOY BASU: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state 3

(a) the total Quantity and value of gifts
(item wise) received by the Indian Red Cross
Society and its State Branches during the years
1968-69 to 1970-71 from internal and external
sources ;

(b) the names of foreign missions, founda-
tions and philanthropic organisations which
disbursed gifts for India through the Indian
Red Cross Society and the details thereof
during each of these years ;

(c) the details of gifts (item wise), distribu-
ted by the Society in ecach State, year-wise
from 1968-69 to 1970-71 ; and

(d) the names of organisations in each
State through which these gifts were distribu-
ted ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) to (d). The requisite
information is being collected and will be
placed on the Table of the Sabha when
received.

. >

Gifts Distributed by Indian Red Cross
Society in West Bengal

91 SHRI JYOTIRMOY BASU: Wil

the Minister of HEALTH AND FAMILY

PLANNING AND WORKS, HOUSING

AND URBAN DEVELOPMENT be pleased
to state : *

(a) the value and quantity of gifts (item-
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wise), distributed by the Indian Red Cross
Society among the people in West Bengal
who were affected by the recent floods ; and

(b) the value and quantity of gifts distri-
buted through foreign missions, foundations
and philanthropic organisation—both official
and non-official ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT _ (SHRI
B. S. MURTHY): (a) The supplies of
the value of Rs. 2,72,700 were sent from
the headquarters of the Indian Red
Cross Society during the period June—October,
1970 for distribution among the population
affected by floods in West Bengal and the
refugees migrated from East Pakistan. The
value and quantity of the gifts (item-wise) is
given in the statement laid on the Table of
the House. [Placed in Library, See No. LT—
4191/70])

(b) The requisite information is being col-
lected and will be laid on the Table of the
Sabha in due course.

Demand for Exploration of New Oil
Reserves in India

92. SHRIMATI ILA PALCHOU-
DHURY : Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether itis a fact that while India’s
known oil reserves sources were rapidly being
depleted, no fresh reserves of any appreciable
magnitude have been discovered ;

(b) whether it is also a fact that demand for
oil was rising, necessitating larger imports ;
and

(c) the steps taken or proposed to be taken
to meet the situations ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) In recent
years, the magnitude of new oil finds in the
country has not been equal to the volume of
oil produced from already established oil
fields - -
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(b) Yes.

(c) Inorder to find new reserves in large
volumes, special efforts are being made by
ONGQC to explore in new areas like Tripura,
Jammu and in Gulf of Cambay where geological
conditions favourable for large accumulations
of oil and gas are indicated.

Laying off of workers in Coal Industry
in West Bengal

93, SHRIMATI ILA PALCHOUDHURI :
SHRI HEM BARUA :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether his attention has been drawn
to the fact that the repercussions of strikes
elsewhere than in the coal industry of West
Bengal (comprising of about 200 coal mines)
have of late been too heavy on it forcing it to
the brink of disaster and consequently driving
it to the point of throwing out of employment
about a lac and a quarter of workers ;

(b) whether any survey or investigation
has been made into this state of affairs ;

(c) if so, the details thereof ; and

(d) the steps taken or proposed to be taken
to check the situation from deteriorating
further ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHOUDHURY) :
(a) to (d). The information is being collected
and will be laid on the Table of the House.

Aerial Survey for Minerals

94, SHRI VIRENDRAKUMAR SHAH :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether a special department - has
recently been created under the Geological

Survey of India (GSI) for conducting aerial
surveys for minerals ;
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(b) whether the Secretary in the Depart-
ment of Mines and Metals still heads the above
department as ‘Chief Co-ordinator’ retaining
in his hands powers to conclude agreements,
etc. without reference to GSI ;

(c) the advantage of retaining the above
procedure which is essentially technical in
nature ; and

(d) the reasons as to why the approach of
appointing Director General of GSI, the Chief
Co-ordinator, was not adopted ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHOUDHURY) :
(a) to (d). A scparate organization called
Airborne Minerals Surveys & Exploration was
set up for the implementation of the Pro-
Jject, known as ‘Operation Hard Rock’, through
a U. S. Contractor with the assistance of US
(AID) as loan agreement entered into between
the US(AID) and Government of India pro-
vided for the establish of an organisation
within the Government of India, which to
the satisfaction of AID, is adequately staffed,
organised and equipped to administer the
implementation of the Project and to complete
investigations and evaluation of mineral depo-
sits disclosed through the Project, before any
loan is actually granted for this purpose. It
was also decided to nominate Secretary, De-
partment of Mines & Metals as Co-ordinator
of the Project. This arrangement of Secretary
as the Coordinator would continue during the
currency of the agreement.

Recently, it was felt that this specialized
organization should be a distinct wing of the
Geological Survey of India. Orders have been
issued to that effect. It is the intention that
all future work relating to airborne survey will
be handled by this wing in the Genlogical
Survey of India.

Under the Rules, a Secretary to the
Government is authorised to enter into con-
tracts on behalf of the Government in all
cases. *
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Letter of Intent Issued to Southern Petro-
Chemicals Corp ion Ltd. for Tuticorin
Fertilizer and Allied Projects_

95. SHRI S. C. SAMANTA: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether his Ministry has approved the
transfer of the letter of intent given to the
Public Sector Tamilnadu Industrial Develop-
ment Corporation in favour of the Southern
Petro-Chemicals Corporation Ltd. regarding
the Tuticorin Fertilizer and Allied Projects ;
and

(b) whether the Tuticorin project will be
provided imported naptha as reported in the
Economic Times of the 2nd October, 1970 ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes, in respect
of the fertilizer project at Tuticorin.

(b) No decision has yet been taken regard-
ing the feedstock for the proposed fertilizer
project at Tuticorin.

Complaint against Fertilizer Company
Promoted by a Retired I. A. S. Officer

96. SHRI S. C. SAMANTA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to refer to the reply given to Unstarred
Question No. 5189 on the 6th April, 1970
regarding complaints against a Fertilizer Com-
pany promoted by a retired L. A.S. Officer
and state :

(a) whether Government have examined
the information and the allegations made in

the said memorandum ; and

(b) xvhether the Department of Industrial
Development, Tamil Nadu Government and
the Financial Institutions have been warned
before-hand ? :

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM  AND
CHEMICALS AND MINES AND METALS
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(SHRI D. R. CHAVAN) : (a) The complaint
made was unsigned. Furthermore, there ap-
proach to be no prima facie case for taking
further action.

(b) Does not arise.
Air Pollution in Delhi

98. SHRIK. P. SINGH DEO: Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether the attention of Government
has been drawn to the statement made by the
Deputy Director of the Public Health Engine-
ering Research Institute as reported in Hindus-
tan Times dated the 29th August, 1970 regard-
ing continuous Air Pollution with 60 tonnes of
sulphur dioxide and 45 tonnes of soot per day
from the power station in the Indraprashtha
Estate, New Delhi ; and

(b) if so, the reaction of Government there-
to?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B. S.
MURTHY) : (a) Yes.

(b) Government is not aware of any definite
conclusions derived as a result of detailed sur-
vey of the air pollution problem alleged to be
created by the emission of Sulphur Dioxide
and Soot from the Indraprashtha Power
Station. In the absencc of any detailed survey
regarding the level of concentration of the
pollutants in the atmosphere, it is difficult to
determine the extent of health hazard in the
area. However, with a view to solving the
general problem of air pollution in the country,
Government has set up an Expert Committee
on Air Pollution Control with following terms
of reference :—

(i) To Collect and collate the materials
already available in the country
regarding air pollution.

(ii) To study the work pertaining to air
pollution conducted already by
different agencies in the country.
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(iii) To lay down standards for the maxi-
mum tolerance of pollution of the
various constituents of the pollutants
in air.

(iv) To devise methods and means to
collect and analyse samples of air.

(v) Prepare a code of practice and
manual for the prevention of atmos-

pheric pollution.

(vi) Study air pollution Acts existing in
other countries and to prepare a
draft air pollution control bill for
India.

The Committee is expected to submit its report
and the draft legislation on the subject shortly.

Enquiry into Trainer Aircraft Crash at
Jamnagar

100. SHRI K. P. SINGH DEO : Will the
Minister of DEFENCE be pleased to state :

(a) whether any enquiry has been conducted
by the Government into the circumstances
leading to the crash of IAF trainer aircraft at
Jamnagar on the 13th July, 1970 ; and

(b) if so, the outcome thereof and the action
taken by Government as a result thereof ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) and (b). The report
of the Court of Inquiry has not yet been
finalised. Necessary action will be taken when
the report is received,  *

Removal of Visa System on Reciprocal
Basis

101. SHRI P. C. ADICHAN :
SHRI KEDAR NATH SINGH :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether any exchange of view has been
held with Governments of different countries
to and visa system on reciprocal basis ;

(b) if so, the names of Governments thereof ;
and
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(c) the results thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) Norway, Sweden, Denmark, Finland,
Yugoslavia, the Federal Republic of Germany,
Japan, France, Bulgaria, the Netherlands,
Tunisia, UAR, Italy and Turkey.

(c) Agreements for the abolition of visas
for short visits of upto 90 days, on a reciprocal
basis, have been concluded with Norway,
Sweden, Denmark, Finland, Yugoslavia and
the Federal Republic of Germany.
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Proposal to Derecognise Different Army
Units Created on Basis of Caste

104. SHRI DINKAR DESAI: Will the
MINISTER OF DEFENCE be pleased to
state :

(a) whether there is any proposal before
Government for derecognising the different
army units created on caste basis ; and

(b) if so, the details thereof ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): (a) There is no such
proposal under consideration at present.

(b) Does not arise.
Russian Base in Indian Ocean

105. SHRI DINKAR DESAI: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state whether Government propose to
embark on the diplomatic exercises to prevent
the cold war from penetrating in this part of
the world as a result of establishment of bases
in the Indian Ocean by U. S. S. R. ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): The
Government of India’s view is that the Indian
ocean should remain an area of peace and
cooperation. This position has been endorsed
by the recent Conference of non-Aligned
nations at Lusaka. Government’s views have
also been conveyed to all concerned Govern-
ments.

Russian Base in Indian Ocean

106. SHRI DINKAR DESAI: Will the
Minister of DEFENCE be pleased to state ¢

(a) whether the Soviet Navy has been
visiting Indian Ocean ; and

(b) whether the Russians propose to estab-
lish a base in Indian Ocean when the Suez
Canal is reopened to traffic ?

THE MINISTER OF STATE IN MINIS-
TRY OF DEFENCE (SHRI NARENDRA
SINGH MAHIDA) : (a) Yes, Sir.

(b) Government have no reliable informa-
tion on the subject.
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Effective Contraceptives for Family Plan-
ning Programme

107. SHRI DINKAR DESAI : Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether it is a fact that due to shortage
of better and effective contraceptives the pace
of Family Planning Programme has reduced ;
and

(b) if so, the steps taken to make available
adequate, better and effective contraceptives ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) While it is true that the
pace of the Family Planning Programme could
be quickened by the availability of better and
more effective contraceptives, Government of
India has been making full use of the available
contraceptives by following a cafetaria approach
in recommending methods of contraception.
This can be seen from the fact- that whereas
emphasis on sterilisation and IUD programme
is continued, there have been no shortages in
the supply of conventional contraceptives as
can be seen from the increased supply of such
contraceptives from year to year.

(b) National and International research is
continuing for evolving better contraceptives.

Insurance of Defence Personnel

108. SHRI DINKAR DESAI: Will the
Minister of DEFENCE be pleased to state :

(a) whether there is any proposal before
Government to insure every Jawan in the
Army, Navy and Air Force as is being done in
respect of Air Force personnel (air bound) by
providing them air-bounty ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MAHIDA) : (a) No, Sir.

(b) Does not arise.
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Indian Passengers Hijacked

109. SHRI YASHWANT SINGH KUSH-
WAH : Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the number of Indians out of the
hijacked passengers and taken to Jordan deserts
by the Guerillas ; and

(b) the efforts made by Government to
secure their release and the results thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) There
were two Indian passengers on the Swiss flight,
cighteen on the TWA flight and fifty-two on
the B, O. A. C. flight.

(b) The Indian passengers on board the
hijacked aircrafts were well treated and
promptly released by the Palestinian Com-
mandos.
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farw fafres ¥ ot e @ ¥ s
& @ &, Freafafes &1 ¥ afieT &

(1) @, (2) @wawi &t (3)
At

(@) A % Frafes dx-aifag @
T wey yew ¥ usHm @faw fasa
fama fafes & o= s @9 # afiey
graafy, g3 R wAr 9g@ FHaq
FrEAl & e g @ fanE fasr )

FTEd, 1968 § P I F T(ANT-
FreET I AIIAHEL G ¥ A FT
SRfeNs  geaisd &19 Usdrm @fae
fawra frm fafadzs § W foar g
e F-qIEAT-TH7 F ST, TqF TIEH
g9 & 102 3¢ a7 & 552 X s
TaAFE

() sRias usdw afqwr o
famn fafaee &1 999 &, ov1 & @F
% s qur Aifas Ag & AT A%
FTAFAT AT g § | FAFAT @ T T
HIT F I AT AT & fAg oF ®Iwqr
gfy $3 A1 I A TRGRATH TG IAHT
frafaa wagd & sifafaa fear srar
g afaa fagrg fam fafads wsa
FIFR Y T7q@ 92 fawy gea 1 10%
warfaes WY AT ]

AY @A A FTH FIE AT T
TA & WA |, geq &1 80% Fiawata
& fagr srar § A% qafgss 20% wea
gy gru =qifaes & =9 & wfqafa
fear srar @ 1

sm | W wmea aged W
wiga fasr

111. st asaa fag goang @ #41
a3fers w w1 gg AT w4 fF

(%) Far FIFTR F7 =717 28 faaray

NOVEMBER 9, 1970

Written Answers 132
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M. P’s suggestion to Prime Minister
regarding Stoppage of Influx of Minori-
ties from East Pakistan

112. SHRI KEDAR NATH SINGH:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether a number of Members of Par-
liament in a memorandum submitted to the
Prime Minister, before her departure for
Lusaka, had suggested that help of non-aligned
countries be sought to stop the influx of mino-
rities from East Pakistan ;

(b) if so, the precise suggestion made in the
memorandum ; and

(c) Government’s reaction thereto and the
response of non-aligned meet at Lusaka there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) and
(b). Yes, Sir. Twelve Members of Parliament
sent a2 memorandum to the Prime Minister
containing various suggestions for tackling the
problems created by the influx of minorities
from East Pakistan and suggesting inter alia
that the help of all non-aligned countries atten-
ding the Lusaka Non-aligned Conference
should be sought in this respect.

(c) Government believe that this problem
can be solved only through a bilateral approach
and that no useful purpose would be served by
bringing in third parties.

re of Components of MIG-21

113, SHRI KEDAR NATH SINGH:
Will the Minister of DEFENCE be pleased to
state :

(a) to what extent components of MIG-21
were manufactured at each different industrial
unit and how much of it is imported from
Soviet Union ; and

(b) the present installed capacity for MIG-
21 in the country and the details of any pro-
gramme for expansion and development there-
of ?
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THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P. C. SETHI) : (2) and (b).
The airframe components are being manufac-
tured at Nasik. The parts of electronic equip-
ment are being fabricated at Hyderabad and
the fabrication of engine parts has been taken
up in Koraput. By and large the object is to
fabricate all parts which are normally made in
Airframe, electronic equipment and engine
factories and considerable progress has been
made in this direction. HAL has also underta-
ken planning for the production of a modified
version of MIG-21 aircraft. It will not be in
the public interest to disclose further details.

Soviet Proposal for Settlement of West
Asia Conflict

114. SHRI VASUDEVAN NAIR :
SHRI HIMATSINGKA :
SHRI P. C. ADICHAN:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state :

(a) whether Government have studied the
Soviet Union’s proposals for a political settle-
ment of the West Asian conflict ; and

(b) if so, what are Government’s views
thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) Government of India support all efforts
directed towards the practical implementation
of the Security Council Resolution of 22
November, 1967.

Aid to Lib. ion M
Colonies

t in Afri

115. SHRI VASUDEVAN NAIR:
SHRI J. AHMAD : .
SHRI BHOGENDRA JHA :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether the question of giving material
aid to the liberation mo ts in the r
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ing colonial territories in Africa has been con-
sidered by Government ; and

(b) ifso, what decisions have been taken
thereon ?

THE DEPUTY MINISTER IN THE
'MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) and
(b). As the House has been informed in the
past, the Government of India have rendered
and will continue to render material assistance
to various Liberation Movements in Africa.
The assistance rendered has included supplies

of medicines, blankets, cloth, stationery for

school children as also scholarships to enable
students to pursue higher studies in India.
Government have also contributed to the U. N.
Trust Fund for assisting refugees from South
Africa and to the Defence Aid Fund for victims
of apartheid.

U. S. Protest against Arab Student’s
demonstration in New Delhi

116. SHRI LAKHAN LAL KAPOOR :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether itis a fact that Government
have received strong protest from the U. S.
Ambassador over the demonstration of 60
Arab students protesting against American
imperialism in West Asia in New Delhi
recently ;

(b) if so, whether Government have replied
to the protest ; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No
protest has been received by the Government
of India.

(b) and (c). Do not arise.

Alleg‘ed Bulgarian support to Pakistan’s
stand on Kashmir

117. SHRI R. R. SINGH DEO : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether the attention of Government
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has been invited to a statement made by the
Bulgarian Ambassador in Pakistan published
in the Pakistan Times of the 7th September,
1970 supporting Pakistan’s stand on the
Kashmir problem ;

(b) if so, whether the Bulgarian Ambassa-
dor has also clubbed Kashmir problem with
Vietnam and Korea ; and

(c) the reaction of Government in this
regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
Government has seen press reports on this
matter.

(b) An A.P.P. report appearing in the
“Pakistan Times” of 6 September 1970, attri-
buted to the Bulgarian Ambassador in Pakistan
a statement purporting to support the right
of the peoples of the world, including Kashmir,
Vietnam and Korea, to settle their disputes
through the right of “Self-determination”.
Subsequently, the Ambassador of Bulgaria
contradicted that report. This contradiction,
or rather “Clarification” as he put it, was
published in the “Pakistan Times” of 1lth
September, 1970 in the form of a letter to the
Editor. In that letter, the Bulgarian Ambassa-
dor complained that the newsmen had inter-
preted rather freely the speech he had delivered
and had attributed to him some attitude to-
wards the problem of Kashmir which he did
not mention at all.

(c) The Government are not surprised at
this repetition of the instances of Pakistani
mass media misrepresenting  statements
made by foreign dignitaries or attributing to
them statements which they had not made.

Topics discussed at the conference of
heads of public undertaking held
in Delhi

118. SHRI RABI RAY :
SHRI MUHAMMAD SHERIFF :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) Whether he met the heads of public
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undertakings in a conference on the 12th
October, 1970 at Delhi ;

(b) the topics discussed at this meeting and
the decisions taken at the said conference ; and

(c) whether these Undertakings have been
asked to specify within three months their
requirements for training personnel and the
details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND MINES AND METALS (SHRI
D. R. CHAVAN) : (a) Yes.

(b) and (c). A copy of the agenda is laid
on the Table of the House. [Placed in Library.
See No. L. T.—4192(70]. The broad decisions
taken at the conference are : .

(1) Proposals about the ancillary industries
that can be developed be sent by public
sector undertakings before the end of
this year.

(2) Representatives of State Governments
will be associated in the Selection Com-
mittees of the public sector enterprises.

(3) Public sector undertakings will under-
take an exercise on the delegation of
powers within the undertaking and

report to Government before 15. 12, 1970.

(4) The public sector undertakings will
finalise before the 15th December, 1970
a programme of integrated training of
personnel.

S t by U. S. regarding
supply of Arms to Pakistan

119. SHRI RABI RAY : Will the Minister
of EXTERNAL AFFAIRS be pleased to state :

(a) whether his attention has been drawn
to the statement of Democrat Senator of U. S.
Senate, Mr. Frank Church on the 13th October,
1970 that he would protest against the U. S.
decision to resume arms sales to Pakistan ;

(b) ifso, the full text of his statement ; and
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(c) the steps taken by Government to
contact him and other Senators of U. S. Senate
holding his view to make them available the
detailed view of the Government of India on
this score ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) The text of the statement made by
Senator Church in the U.S. Congress on
October 14, 1970, is laid on the Table of the
House. [Placed in Library. See No. LT—4193/70]

(c) Our views have repeatedly been explai-
ned both in Delhi and in U. S. A. toall con-
cerned including senators.

Talks on unresolved Indo-Pak. Disputes

120. SHRI CHENGALRAYA NAIDU :
SHRI R. BARUA :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether there is any possibility ofa
meeting being convened in the near future
between the leaders of India and Pakistan to
resolve the outstanding disputes between the
two countries ;

(b) whether any dialogue .has since taken
place in this regard ; and

(c) if so, the progress made in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No
such proposal is under consideration of the
Government at present.

(b) and (c). Do not arise.

Restrictions on entry of Indians into
Britain *

121, SHRI CHENGALRAYA NAIDU :
SHRI R. BARUA :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether itis a fact that Britain and
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certain other European countries have recently
imposed many restrictions on Indians visiting
those countries as a measure to check their
permanent settling there ;

(b) whether these measures have greatly
inconvenienced the bonafide Indian tourists
visiting those countries ;

(c) whether Government have taken up
this matter with those countries ; and

(d) whether Government have taken steps
to check any unauthorised migration of Indians
abroad ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) to
(c). The British High Commission in India
has issued instructions that in regard to short
term visitors to the U. K., “it will be in their
interest to apply for an entry certificate before
leaving India” for the U. K. In some cases,
this has resulted in inconvenience to bonafide
Indian tourists visiting the U. K. All reported
cases of this nature have been taken up with
the U. K. authorities,

Acting on reports that some west European
countries had imposed restrictions on Indians
visiting those countries, the Government had
taken up the matter with the countries concer-
ned. Government have now received assuran-
ces from these countries that Indian nationals
visiting them for the purpose of tourism are
not treated differently from tourists coming
from other countries,

(d) Government do not encourage whole-
sale emigration of Indian nationals. However,
Indian nationals wishing to migrate to other
countries within the frame work of our laws
cannot be prevented from doing so.

Mobilization of Pakistan Forces on
Indo-Pakistan Borders
}22. SHRI CHENGALRAYA NAIDU :
SHRI R. BARUA :
SHRI ONKAR LAL BERWA :

Will the Minister of DEFENCE be pleased
to state :

(a) whether Government are aware that
Pakistan is making all efforts to mobilize its
forces on the Indo-Pakistan borders ;
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(b) whether itis alsoa fact that Pakistan
is equipping its armed forces with the modern
arms which are being acquired from USA and
certain other countries ; and

(c) if so, the reactions of the Government
thereto and the steps taken to meet the
situation ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): (a) While Pakistani
forces continue to remain in strength across
the Indo-Pak borders, there has been no signi-
ficant change in their strength or disposition,
recently.

(b) Yes, Sir.

(c) The developments in this regard have
been taken into account in making our own
defence afrangements.

Cantonment Board High School, Yol

123. SHRI HEM RAJ : Will the Minister
of DEFENCE be pleased to state :

(a) whether the Western Command had
expressed its inability to run the Cantonment
Board High School, Yol ; and

(b) if so, whether Government propose to
hand it over to Himachal Pradesh and whether
Government have made any proposal to the
said Government and if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA): (a) No
such recommendation or report has been
received by this Ministry from HQ Western
Command.

(b) Does not arise in view of answer to (a)
above.

Bill regarding ceiling on urban property

124. SHRI HEM RA]J :
SHRIMATI SUSHILA ROHATGI :
SHRI MUHAMMAD SHERIFF :

Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased



141 Written Answers

to refer to the reply given to Starred Question
No. 5 on the 27th July, 1970 and state :

(a) whether the replies of the State Govern-
ments and the Union Territories have been
received for fixing a ceiling on urban property ;

(b) if so, the details thereof ; and

(c) whether any decision has been taken
for bringing a bill on the subject in the light
of those opinions ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) and (b). The
Governments of Andhra Pradesh, Bihar,
Gujarat, Haryana, Jammu and Kashmir,
Maharashtra, Mysore, Orissa, Punjab, Tamil
Nadu and Himachal Pradesh have sent interim
replies stating that the matter is being exa-
mined.

The Government of Nagaland have stated
that in Nagaland there is no properly developed
town and there are hardly any people possess-
ing property, in urban areas, in excess of their
bare requirements. As such, there is no need
for imposing a ceiling on urban property in
that State.

The Government of Manipur have replied
to say that as the Union territory is under
President’s rule and the Assembly stand dissol-
ved, alaw passed by the Parliament on the
ceiling on urban property will apply to the
territory. Otherwise, when an Assembly is
elected after the grant of Statehood to Mani-
pur, a resolution under Article 252 of the
Constitution can be considered.

The Government of Pondicherry have
stated that as the territory is surrounded on all
sides by Tamil Nadu, that Government will
finalise their views only after knowing the
action proposed to be taken by the Government
of Tamil Nadu.

The Government of Goa, Daman and Dieu
approve of the idea of a ceiling on urban
property and the enactment of central legisla-
tion on the subject.

(c) The stage for taking a decision has not
been reached.
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China’s naval bases in East Pakistan

125. SHRI HEM RA]J : Will the Minister
of DEFENCE be pleased to state :

(a) whether China is approaching Pakistan
for naval bases on East Pakistan sca shore ; and

(b) if so, how it will affect India’s security ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) Government have
no reliable information on the subject.

(b) Does not arise.
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Skyjacking of Civilian Aircraft by Arab
- Commandos

128. SHRI HARDAYAL DEVGUN: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact th?t the Arab Com-
mandos skyjacked a number of civilian aircraft
recently ;
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(b) if so, whether it is also a fact that
Government did not condemn the skyjacking ;
and

(c) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Yes, Sir.

(b) and (c). The Government have deplored
the skyjacking of aircraft and have been
actively associated with international efforts
for finding a suitable solution to this problem.

Raising of Sino-Indian Dispute at Lusaka
Conference

129. SHRI HARDAYAL DEVGUN:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whetheritis a fact that Sino-Indian
dispute was raised by India at the recent non-
aligned countries meet at Lusaka ; and

(b) if so, the extent to which success was
achieved in enlisting sympathy for India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No,
Sir.

(b) Does not arise.

Allotment of NDMC-Stalls to Congress
Workers in Sarojini Nagar, New Delhi

130. SHRI HARDAYAL DEVGUN:
Will the Minister of HEALTH AND FAMILY
AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether itis a fact that the New Delhi
Municipal Committee has constructed certain
stalls in Sarojini Nagar, New Delhi.

(b) whether it is also a fact that out of
these 25 stalls have been allotted to Congress
workers ;

(c) whether it is also a fact that these
persons are quite new to this line ; and
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(d) if so, the basis on which these allotments
were made to these persons ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) Yes.

(b) and (c). No.
(d) Does not arise.

Revision of Pay Scales and Service Condi-
tions of C.H.S. Special Grade Doctors

131. SHRI MUHAMMAD SHERIFF :
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Special Grade doctors of
C.H.S. in Delhi had asked Government to
revise their pay scales and improve service con-
ditions; and

(b) if so, the details thereof and the reactions
af Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a). and (b). In April,
1970, the Central Health Service Officers’
Association, New Delhi, requested the Ministry
to consider certain suggestions regarding, inter
alia, rationalisation of recruitment policy in
the Central Health Service, avenues of promo-
tion for the departmental candidates and
rationalisation and modification of the scales
of pay in the Central Health Service. There
was, however, no specific suggestion to revise
the scales of pay of Special Grade doctors of
C.H.S. in Delhi only.

As regards rationalisation of recruitment
policy, the Association had suggested that (i)
the Service should have only one portal of
entry, (i) Class IT should be eliminated from
the Service, and (iii) all recruitment in the
Service should be made against posts inthe
senior scale as is done in the case of Indian
Administrative Service and the strength of the
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Service should be adiusted accordingly. The
Association had also suggested new scales of
Pay for Junior Scale, Senior Scale (Time Scale
and Selection Grade) and Senior posts.

The various points were discussed with the
representatives of the Association in a meeting
in July, 1970, and they were advised that the
Association may takc up the matter with the
Pay Commission.

Delegates to Non-aligned Summit at
Lusaka

132, SHRI MUHAMMAD SHERIFF :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state the names of the delegates
who attended the third non-aligned Summit
which was held during the month of September,
1970 in Lusaka ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): A list
of the members of the Indian delegation to the
Summit Conference of Non-Aligned countries
held in Lusaka in September, 1970 is given
below :

1. Shrimati Indira Gandhi, Prime Minis-
ter.

2. Sardar Swaran Singh, Minister of
External Affairs.

3. Shri T. N. Kaul, Foreign Secretary.

4. Shri K. B. Lall, Secretary, Ministry of
Foreign Trade.

5. Shri P.N. Haksar, Secretary to the

Prime Minister,

6. Shril. J. Bahadur Singh, Ambassador
of India, Cairo.

7. Shri J. C. Kakar, High Commissioner
of India, Lusaka.

8. Shri Mohammed Yunus, Ambassador
of India, Algiers.

9. Shri R. Jaipal, Ambassador of India,

Belgrade. *

10. Shri Narendra Singh, Joint Secretary,
Ministry of E.A.

11. Shri Natwar Singh, Director, P.M’s
Secretariat.

12. Dr.S. P. Jagota, Director, Ministry of
External Affairs.
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13. Shri H. Y. Sharda Prasad, Director,
P.M.’s Secretariat.

14. Shri C. R. Gharekhan, Dy. Secretary,
Ministry of E. A.

15. Shri P. M. George, Deputy Director,
ISI.

16. Shri K. K. Puri, First Secretary, H.C.I.,
Dar-es-Salaam.

17. Shri E. Pouchapa Dass, First Secretary,
E.L, Paris,

18. Shri B. M. Dutt, First Secretary, H.C.I.
Lusaka.

19, Shri P. Gopinath, Under Secretary,
Ministry of E.A.

20. Shri N. K. Singh, Under Secretary,
Ministry of F. T.

21. Shri R. Ganapathi, Press Attache,
H.C.I., Lusaka

22. Shri D. Lahiri, Third Secretary, H.C.I.,
Nairobi.
Change in Medical Education

133. SHRIMATI SUCHETA KRIPA-
LANI: Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether his attention has been drawn
to the Press reports in the ‘Times of India’
dated the 26th September, 1970, wherein the
former Director General of Indian Council of
Medical Research has suggested change in
medical education in the country with a view
to equip Physicians for executing National
Health Programme ;

(b) if s0, the salient features of the proposal ;
and

(c) the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MIN.STRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) Yes.

(b) The salient features of the proposal of
Dr. C. G. Pandit, former Director General of
ndian Council of Medical Research are :
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(1) “Medical Colicges should respond to
the challenge being thrown up by
society so that Indian doctors can fit
into the health structure of the country
better.”

-

(2) “Mere adding or substracting a few
hours in the curriculam here or there
is not enough. Medical education should
lead to the training of practitioners of
public health well versed in the delivery
of national health services. Medical
Colleges must convey to their students
existing developments taking place in
public health.”

(3) “Work of a physician could not be
restricted to the tackling of physical
incapacities alone. An educational
system that did not contribute to the
delivery of health care at the point
where it was needed could not be
considered a successful system,”

(4) “Medical Colleges have to find an
answer to the important problem of
how health service could best be provi-
ded to the community."”

(6

\_,

“Trained Physicians should have an
intelligent understanding of man in
relation to his environment. They must
be acquainted with the advances in
non-medical and basic sciences such as
anthropology and psychclogy. In some
medical colleges, facilities for teaching
non-medical sciences did not exist.
Steps should be taken for forging an
intimate relationship with the Univer-
sities to bridge this gap.”

(c) Considering theimportance of reorienting
Medical Education in the light of national
needs and resources, the Government of India
appointed a Medical Education Committee in
1969 to study all aspects of education and
training of medical graduates. The Committee
made comprehensive recommendations on the

bj The r dations of this Com-
mittee as modified or enlarged by the Medical
Education Conference held in New Delhiin
July, 1970, were placed before the Executive
Committee of the Central Council of Health at
its Sixth Meeting held at Aurangabad on 23rd
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July, 1970. While endorsing the recommenda-
tions, the Executive Committee suggested that
the recommendations of the Medical Education
Committee along with modifications and
enlargements made thereon by the Conference
be accepted and the implementation expedited.
The Government of India accepted the re-
commendations of the Committee in the form of
a resolution, copies of which have been sent to
all State Government/Union Territories/Uni-~
versities etc. for implementation.

Steps are being taken in consultation with
the concerned authorities to implement their
recommendations which when this is done
would meet the suggestions made by Dr.
Pandit.

Alleged Violation of Indian Air Space by
Pak Military Aircraft in 1965

134. SHRIMATI SUCHETA
KRIPALANI :

SHRI YASHWANT SINGH
KUSHWAH :

Will the Minister of DEFENCE be pleased
to state :

(a) whether Government have taken note
of the Press reports in the Times of India dated
the 16th September 1970 wherein it has been
stated that during 1965 clash the Ex-Pak Air
Chief flew over India (Srinagar) at an altitude
of 50,000 ft. to China for the supply of military
equipments and aircraft ;

(b) whether it is also a fact that the then
President of Pakistan Shri Ayub Khan, also
flew over Shrinagar to China on the same
secret with Air Marshal Ashgharkhan
and the then External Affairs Minister Shri
Z. A. Bhutto on the 22nd September, 1965 at
the same height ;

(c) whether Pakistan Government did not
obtain any prior permission to over fly Indian
Territory from Government of India ; and

(d) whether any action was taken by
Government ; and if not, the reasons thereof ?
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THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM): (a) to (d). Government
have seen the Press report. The flights in
question were supposed to have taken place
during the Indo-Pak conflict. No clearance
was sought and none was given. It is difficult
to believe that such flights could have taken
place without detection,

Technical G st
of Spacious Government Bungalows,
New Delhi

on Redevel

135. SHRI R. K. BIRLA : Will the Minis-
ter of HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it isa fact that the technical
Committee appointed by Government to con-
sider the redevelopment of the land occupied
by spacious Government bungalows in New
Delhi have recommended that these single-
storeyed structures should not be permitted in
the area ;

(b) if so, the details of the recommendations
of the Committee ;

(c) the number of bungalows in question
which were referred to the Committee ; and

(d) the action being taken by Government
on the recommendations of the Committee ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) Yes, Sir.

(b) The principal recommendations of the
Committee are the following :—

(i) In order to achieve the higher densities

*  envisaged in the Master Plan of Delhi,
a combination of high rise and low rise
structures will have to be resorted to.
No single storey construction is récom-
mended.

(ii) A special Cell should be set up to go
into the details of the redevelopment of
the area and study the sociological,
traffic, amenity and appearance aspects
of the problerd.



151 Written Answers

(iii) With the considerable increase in the
densities it will be necessary to augment
the sources of supply of Municipal
services namely, water, sewerage dispo-
sal, electricity, etc.

(c) There are about 500 Government
bungalows in the area under reference.

(d) Steps are being taken, in the first
instance, to set up a special Cell as recommen-
ded by the Technical Committee.

Publication of White Paper on Map
Controversy with U. S. S. R.

136. SHRID. N. DEB :
SHRI BENI SHANKER SHARMA :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether several Members of Parliament
in their communications to the Prime Minister
and the Foreign Minister have demanded
publication of a White Paper on the map
controversy with the Soviet Union containing
text of all letters exchanged on the subject ;
and

(b) if so, the reaction of Government in this

regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) All the essential facts relating to this
issue have already been placed before the
House. Government do not see any necessity
of publishing a White Paper on the subject.

gfn@o qrea $W@ & a@ Aavm g fawy
fatfgat &1 wa s
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Enquiry into Closure of Antibiotic Unit
at Rishikesh

138. SHRI P, VISWAMBHARAN : Will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that an enquiry has
been conducted into the closures of the anti-
biotic unit at Rishikesh ;

(b) whether the enquiry has been comple-
ted ; and

(c) if so, the details of the enquiry report ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES ANDMETALS (SHRI
D. R, CHAVAN) : (a) No. The Chairman &
Managing Director of the Indian Drugs &
Pharmaceuticals Limited rushed to the site
immediately after he got the report that the
Plant at Rishikesh had been shut down. From
the detailed report received from him and
information available from other sources,
Government are satisfied that the shut down
was necessitated as a result of the unpreceden-
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ted floods which could not be foreseen and
provided against, In view of the position
explained, no inquiry as such is considered
necessary.

(b) and (c). Does not arise.

A PRy
9

of Birla H

139. SHRI P. VISWAMBHARAN : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether it is a fact that orders have
been issued by Government to the Delhi
Administration to start proceedings for the
acquisition of Birla House where Mahatma
Gandhi was assassinated ;

(b) if so, whether the Delhi Administration
has started the required proceedings ; and

(c) if not, whether the Delhi Administration
has objected to the issue of order by Govern-
ment for requisition of the Birla House ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) and (b). Yes, Sir.

(c) Does not arise.

Court Proceeding Regarding Hiring and
Requisitioning of Lands and Buildings

140. SHRI P. VISWAMBHARAN : Will
the Minister of DEFENCE be pleased to state :

(a) the number of Court proceedings in
respect of hiring, and requisitioning of lands,
buildings since 1967 January ;

(b) the number of cases decided against
and in favour of Government ;

(c) the number of cases where status quo
has been maintained against and in favour of
Government ;

(d) the number of cases where settlement
was arrived at against and in favour of Govern-
ment ?
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THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MAHIDA) : (a) to (d). Infor-
mation is being collected and will be laid on
the Table of the House.

Vacation of Go t Married Quar-
ters by Retired Army Officers

141. SHRI P. VISWAMBHARAN : Will
the Minister of DEFENCE be pleased to state :

(a) the number of cases of failure to vacate
the Government married quarters by retired
army officers in the years 1966, 1967 and
1968 ;

(b) the number of cases in the above cate-
gory whose own house had been hired by the
Government ; and

(c) the steps which have been taken to
dehire the only houses possessed by these army
officers to enable them to live in their own

houses after their retirement ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MAHIDA): (a) to (c). The
information is being collected and will be laid
on the Table of the House.

Search for Oil in Cauvery Basin

142. SHRI P. VISWAMBHARAN : Will
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that Oil and Natural
Gas Commission has made several attempts to
strike oil in Cauvery Basin ;

(b) since when these attempts were made ;

(c) the total amount spent till date ; and

(d) the results thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-

MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes.

(b) Since 1958.
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(c) Separate accounts of expenditure on
exploration in Cauvery basin alone have not
been maintained by the ONGC.

(d) Inspite of the fact that large extent of
geological, gravity, magnetic and seismic
surveys as well as structural and deep drilling
operations have been carried out, no accumu-
lation of oil or natural gas of any commercial
significance has so far been discovered.

Eviction of Indian Farmers of Gillita
Valley, Johannesberg

143. SHRI J. AHMED : Will the Minis-
ter of EXTERNAL AFFAIRS be pleased to
state :

(a) whether it is a fact that more than 200y
Indian farmers of Gillita Valley near Durban,
Johannesberg have been evicted ;

(b) whether this is an act of racial discri-
mination ; and

(c) if so, the steps taken to assist the evicted
farmers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Government have seen press reports to the
effect that about 2,000 Indian farmers are
likely to be evicted from the Gillits Valley
near Durban under the notorious Group
Areas Act. However, it is understood that no
final decision in the matter has been taken so
far by the Government of South Africa.

(b) Yes Sir, it will be.

(c) The Government of India’s position on
the policy of apartheid is well-known., We
have consistently and unequivocally condem-
ned it at the United Nations and in all other
international forums. The Government of
South Africa continue to defy world public
opiniun and the resolutions of the United
Nations on the crimes against humanity being
perpetrated in South Africa. Since India has
cut off all relations with the Government of
South Africa, no assistance other than through
the force of world public opinion against
apartheid is possible.
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Instructions to Indian Ambassador in
Cambodia not to attend Cambodian
Function

144. SHRI SITARAM KESRI :
SHRI DEVINDER SINGH GAR-
CHA :

SHRI RAM SEWAK YADAV :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government had instructed the
Indian Ambassador in Phnom Penh not to
attend the function on the 9th October, 1970
to proclaim Cambodia a Republic ;

(b) if so, the reasons for such instructions ;
and

(c) whether Government have decided to
accord recognition to Prince Sihanouk’s
regime ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) and (c). The Government of India’s
position which has already been mads clear in
this House remains that in the fluid situation
obtaining in Cambodia it would be preferable
not to give recognition to any of the recent
changes in Cambodia. We continue to be in
touch with all parties and to watch the situa-
tion.

ic Relati with Tai

Dipl
145. SHRI SITARAM KESRI :
SHRI VALMIKI CHOUDHARY :

Will the Minister of EXTERNAL AFFAIRS
be pleased to state : '

(a) whether some Members of Parliament
have demanded that diplomatic relations be
established between India and Taiwan ; and

(b) if so, the reaction of Government there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
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(SHRI SURENDRA PAL SINGH): (a)
Government of India have seen a joint Press
statement report to have been issued by
some members of Parliament demanding the
establishment of diplomatic relations with
Taiwan.

(b) The Policy of the Government of India
is well-known. Government see no reason for
a change in the policy of recognising the
People’s Republic of China and maintaining
diplomatic relations with it.
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Setting up of Oil Refinery in Public Sector

147. SHRI RAMAVATAR SHASTRI :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS

be pleased to state :

(a) whether the question of setting up of a
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new oil refinery in the public sector has been
considered by Government ; and

(b) if so, the nature of the decision taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Yes.

(b) No decision has yet been taken.

Setting up of National Petroleum Com-
mission

148. SHRI RAMAVATAR SHASTRI:
Will the Minister of PETROLEUM™ AND
CHEMICALS AND MINES AND METALS
be pleased to refer to the reply given to Un-
starred Question No. 7706 on the 27th April,
1970, regarding setting up of a statutory
National Petroleum Commission and state :

(a) whether Government have taken any
final decision in this respect ; and

(b) if so, the nature thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRL D. R. CHAVAN): (a) and (b).
Government have not been able to accept the
recommendations regarding appointment of a
National Petroleum Commission.

Production of Coking Coal

149. SHRI RAMAVATAR SHASTRI:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that the production
of coking coal had remained more or less
static in the last decade ;

(b) if so, the reasons therefor ;

(c) whether the demand for coking coal is
expected to shoot up from 17 million tonnes
to 28 million tonnes per annum during the
Fourth Plan ; and

(d) if so, how Government propose to in-
crease the production of coking coal ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS (SHRI
NITIRA] SINGH CHOUDHARY): (a)
Yes, Sir,

(b) The production is restricted to match
the demand for coking coal, which is depen-
dent upon the growth of the metallurgical in-
dustries. The growth has not been to the
extent visualised calling for additional produc-
tion of coking coal.

(c) Demand for coking coal is likely to
incrcase from 17 million tonnes to about 25.00
million tonnes during the Fourth Plan period.

(d) Capacity already built up and in the
process of being built up would be adequate to
meet the demand and the phasing of produc-
tion will be synchronised with the increase in
demand during the Fourth Plan.
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Suspension of Pensions of Army Personnel

152. SHRI BAIDHAR BEHERA: Will
the Minister of DEFENCE be pleased to state:

(a) whether the pensions of some of the
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army personnel, [continuing in Government
Quarters after their retirement have been
suspended ;

(b) the number of such army-men residing
in the Government married quarters ; and

(c) the reasons for the continuance of these
retired army personnel residing in Government
married quarters ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI NAREN-
DRA SINGH MAHIDA) : (a) No, Sir.

(b) and (c). Since there are no Army
officers whose pension has been suspended for
overstayal in defe allotted
the question of indicating their number and
the reasons for their overstayal does not arise.

ydation.
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154. SHRI C. K. CHAKRAPANI : Will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be pleased
to state :

(a) the decision of the 28th meeting of the
State Implementation and Evaluation Com-
mittee held on the 23rd November 1968 at
Patna on the cases of the chargem®n of the
Sindri Unit of the Fertilizer Corporation of
India, Limited ;

(b) whether it has been implemented ; and

(c) if not, the reasons therefor and when it
would be implemented ?

THE MINISTER OF STATE IN THE
MIKISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) The recom-
mendation of the Second Pay Commission
should be implemented in respect of charge-
maen of Sindri Unit from 1st April, 1964.

(b) No.
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(c) The F.C.1. management are of the
view that the recommendations of the Second
Pay Commission are not applicable to the
chiargemen of Sindri Unit as they (chargemen)
are covered by the Award of the Bihar Indus-
trial Tribunal.

The chargemen were, however, on their
special request, allowed to opt out of the Award
of Bihar Industrial Tribunal and were given
the benefit of revised pay scales with effect
from 1-3-1967.

Import of Crude Petroleum and Sulphur
from Iraq

155. SHRI G. VENKATASWAMY : Will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether Iraq has urged India to buy
more crude petroleum and sulphur to balance
trade which was adverse to Iraq ; and

(b) if so, the reaction of Government in
regard thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) and (b). Early
this year, the Iraq Government suggested that
India should import crude oil, sulphur, and
liquefied gas from that country in exchange
for machinery and equipment ctc. of Indian
origin. The Iraq Government authorities
were advised that in the immediate future and
until about 1972, the crude requirements of
Indian refineries have already been fully taken

‘care of. Subject to the available crude oil

being technically suitable, prices and other
contract terms being negotiated to mutual
satisfaction, it may be possible to consider
import of Iraq crude after 1972 for wuse, if
required, by the Haldia refinery when it goes
on stream.

As regards sulphur the Iraq Government is
not in a position to export it to India for the
next two years.
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Increase in Price of Land by DDA for Low
and Middle Income Groups

156. SHRI G. VENKATASWAMY : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state 3

(a) whether the Delhi Development Autho-~
rity has increased the minimum price of land
being given to low and middle income groups,
if so, the reasons therefor ;

(b) the criteria followed in fixing the prices ;

(c) whether the Standing Committee of the
Delhi Development Authority has taken excep-
tion to the increase in the price ; and

(d) whether the prices are going to be
reduced and if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH) : (a) The predeter-
mined rates for allotment of developed plots
are fixed by the Delhi Administration and the
Delhi Development  Authority adopts these
rates for disposal of plots. The predetermined
rates have gone up in some cases mainly due
to the following reasons :

(i) enhancement of compensation for
land by the Courts ;

- (ii) increase in the cost of development
including cost of electrification
demanded by the Delhi Electric
Supply Undertaking ; and

(iii) change in the layout plans with a
view to carving out a larger num-
ber of smaller plots.

(b) The predetermined rates represent the
cost of acquisition and development plus the
usual additional charges.

(c) and (d). The Standing Committee of
the Delhi Development Authority has sugges-
ted an examination of the upward revision of
prices. The Lt. Governor has appointed a
Committee to go into the matter.
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Automation in Indian OQil Corporation

160. SHRI MANGALATHUMADAM :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS

be pleased to state :

(a) whether automation has been intro-
duced in the Indian Oil Corporation ;

(b) if so, the details thereof ;
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(c) whether this automation will result in
unemployment for some educated personsin
the country ; and

(d) ifso, the way by which they will be
rehabilitated ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) to (d). Auto-
mation in the form of installation of electronic
computers, has not been introduced in the
Indian Oil Corporation. However, to keep
pace with the rapidly increasing turnover, it
has become necessary to introduce mechanisa-
tion in the accounting and data processing
systems in the Marketing Division. In addi-
tion, it has also become necessary to utilise
the services, from time to time, of certain
specialised agencies for special work pertain-
ing to accounting and statistical analysis. There
have been no staff surpluses on this account
nor are they expected to arise in future.

National Fuel Policy

162. DR. RANEN SEN : Will the Minis-
ter of PETROLEUM AND CHEMICALS
AND MINES AND METALS be pleased to
state :

(a) whether Government propose to evolve
a national fuel policy ;

(b) if so, the aims of the proposed policy ;
and

(c) when the policy is expected to be an-
nounced ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI NITI RAJ SINGH CHAUDHARY) :
(a) Yes, Sir.

(b) The aim is to evaluate all the available
fuel resources in the country with a view to
optimise utilisation of the same.

(c) Government have set up a High power
Fuel Policy Committee on the 15 October,
1970, which is to submit its report within a
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period of one year. Policy would be an-
nounced after the report of the Committee
is received and its recommendations have
been examined by Government.

Compul y A 1

g ion of U
mic Mines

163. DR. RANEN SEN : Will the Minis-
ter of PETROLEUM AND CHEMICALS
AND MINES AND METALS be pleased
to state :

(a) whether Government propose to bring
legislation for the compulsory amalgamation
of uneconomic mines ;

+(b) if s0, the main features of the proposed
legislation ; and

(c) when it is expected to be brought
before the Parliament ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI NITI RAJ SINGH CHAUDHARY):
(a) Yes, Sir.

(b) The legislation is yet to be finalised.

(c) It is difficult, at present, to indicate
the probable date by which it will be brought
before Parliament.

Schemes for Water Supply in Calcutta
Metropolitan Area

164. DR. RANEN SEN: Will the Minis-
ter of HEALTH AND FAMILY PLANN-
ING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether any schemes have been pre-
pared for the improvement of water supply
in the Calcutta Metropolitan area during the
Fourth Plan ;
L4

(b) if so, the number of schemes and the
details thereof ;

(c) the estimated cost of the schemes ; and

(d) the steps takén so far to implement the
schemes ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN ' DEVELOPMENT (SHRI
B.S. MURTHY) : (a) Yes.

(b) According to the information received
from the West Bengal Government 19 schemes
have been prepared for improvement of water
supply in the Calcutta Corporation Arca as
also other urban arecas within the Calcutta
Metropolitan District. The details of the
schemes are given in the statement laid on the
Table of the House. [Placed in Library. See.
No. LT—4194/70].

(c) The total estimated cost of these
schemes is Rs. 3482.00 lakhs. The outlay for
the Fourth Plan period has been fixed at
Rs. 2880.97 lakhs. The allocation for the
current year is Rs. 539.80 lakhs.

(d) Out of 19 schemes, two schemes have
been completed, and two schemes are almost
complete. Six schemes are under execution.
Six new schemes have been sanctioned and
detailed plans and estimates for three schemes
are under preparation.

T. B. Patients in Calcutta

165. DR. RANEN SEN : Will the Minis-
ter of HEALTH AND FAMILY PLANNING
AND WORKS, HOUSING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether a survey carried out recently
in Calcutta by the Anthropological Survey of
India revealed that nearly a million people in
the city lived in slums and bustees and almost
cvery bustee house had some active T. B.
patients ;

(b) if so, the steps taken to fight the
disease in these areas ;

(c) whether there is any proposal to set up
a new tull-fledged T. B. Hospital in the city
to combat the disease ; and

(d) if so, the details thereof ?
THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
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AND URBAN DEVELOPMENT (SHRI B. S.
MURTHY): (a) to (d). The requisite
information is being collected and will be
laid on the Table of the Sabha.

Indo Nepal Talks

166. SHRI BHOGENDRA JHA: Will

the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether talks with the Government of
Nepal on the r 1 of the agr on
Transit visas etc. have been concluded ; and

(b) if so, the result thereof, particularly
with regard to the Western Kosi Canal ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Talks between the Governments of Nepal and
India on trade and transit treaty have taken
place and further talks are scheduled to take
place shorly. No discussions on visas are
scheduled.

(b) These talks do not include the Western
Kosi Canal.

Development of Mines in Orissa

167. SHRI S. KUNDU : Will the Minis-
ter of PETROLEUM AND CHEMICALS
AND MINES AND METALS be pleased to
state the amount the National Mineral Deve-
lopment Corporation propose to spend for
the development of mines in Orissa during
the Fourth Plan period ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI NITIRAJ SINGH CHAUDHARY) :
Presently, the Fourth Five Year Plan does not
contain any provision for development of
mines in Orissa by the National Mineral Deve-
lopment Corporation.

Alleged Favour shown [to Indo-Burma
Petroleum and ESSO by Indian Oil Cor-
poration

168. SHRI S. KUNDU : Will the Minis-
ter of PETROLEUM AND CHEMICALS



173 Written Answers

AND MINES AND METALS be pleased to
state :

(a) whether the Akhil Bhartiya Indian Oil
Dealers’ Association, Bombay-3 had complain-
ed to Government against the Indian Oil
Corporation officials showing extraordinary
favour to Indo-Burma Petroleum and ESSO ;

(b) the other allegations made in this con-
nection and whether any inquiry was made ;
and

(c) if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) to (c). A
memorandum purporting to have been issued
by the Akhil Bhartiya Indian Oil Dealers
Association was received. This contained the
following points :—

(i) that the IOC is supplying its pro-
ducts to M/s. ESSO and IBP at a
low price ;

(ii) that the IOC is defying the recom-
mendations of the Estimates Com-
mittee in this regard ; and

(iii) that Shri S. B. Budhiraja, Ex-
Manager in the IOC and now
Managing Director, IBP, is misus-
ing his powers ; etc.

The above points were examined and found
to be without any basis.

Establishment of Fertiliser Factory at
Paradeep, Orissa

169. SHRIS. KUNDU : Wiil the Minis-
ter of PETROLEUM AND CHEMICALS
AND MINES AND METALS be pleased to
state :

(a) how much money has been sanctioned
for the preparation of a Techno-Economic
Feasibility Report by the Fertilizer Corpora-
tion of India on the establishment of a ferti-
liser factory at Paradeep in Orissa ; and

(b) when the report will be available ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) and (b). The
expenses for preparation of the techno-econo-
mic feasibility report are met by the Fertilizer
Corporation of India from its own resources H
no scparate sanction is issued by the Govern-

-ment for this purpose. The report is expected

to be available shortly.

Progress made in setting up synthetic
Rubber Plant in Gujarat

170. SHRI ISHAQ SAMBHALI: Wil
the Minister of PETROLEUM AND CHE-
MICALS AND MINES AND METALS be
pleased to state :

(a) whether the Polymer Corporation of
Canada has submitted a feasibility report
regarding the synthetic rubber plant proposed
to be set up in the public sector at Gujarat
Petro-Chemicals Complex ;

(b) if so, the main details of the report ; and
(c) the decision taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS (SHRI
D. R. CHAVAN): (a) The Polymer Corpora-
tion has assisted the Indian Petrochemicals
Corporation Ltd. in the preparation of a
Feasibility Study on the demand for each type
of synthetic rubber for the next 13 years and
the viability of erecting manufacturing facilities
for a number of types of synthetic rubbers to
meet the demand.

(b) Based on the study of anticipated
growth in demand for different types of rubbers
it has been suggested that a plantto produce
initially 20,000 tonnes/year of high cis poly-
butadiene should be set up to commence pro-
duction by the end of the Fourth Plan. This
capacity will require to be expanded by another
20,000 tonnes per year in 1980. SBR wroduc-
tion will require to be expanded by 30,000
tonnes/year in 1978 and such a facility should
include the manufacture of speciality rubbers.
A 20,000 tonnes/year butyl synthetic rubber
plant would be required to commence produc-
tion in 1980 and egpand by another 10,000
tonnes three years thereufter.
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An additional 30,000 tonnes/year of SBR
and speciality will be required in 1984.

The precise time phasing of the projected
demand of these plant will have to be kept
under review.

(c) The Indian Petrochemicals Corpora-
tion Ltd. will very shortly submit a Detailed
Project Report for the manufacture of 20,000
tonnes/year high cis polybutadiene synthetic
rubber which is required by the end of the
Fourth Plan.

Admission of German Democratic Repub-
lic to UNESCO

171. SHRI S. M. BANERJEE: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether German Democratic Republic
has sought India’s support on its application
for admission to the UNESCO ; and

(b) if so, the reaction of Government of
India?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes,
Sir.

(b) India voted in favour of the admission.

CBI Inquiry into Irregularities C i
ted by Hind Galvanising and Engi ing
Company

172. SHRI S. M. BANERJEE: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be pleas-
ed to refer to the reply given to Starred Ques-
tion No. 1549 on the 11th May, 1970 regarding
C. B. L. inquiry into irregularities committed
by Hind Galvanising and Engineering Cor-
pany (P) Ltd. and state :

(a) whether Government have since receiv-
ed the report of the Central Bureau of Investi-
gation ;

(b) if so, the salient features of the same;
and
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(c) if not, when the report is likely to be
received ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS (SHRI
D. R. CHAVAN): (a)to (c). As had been
stated in the Lok Sabha in answer to Starred
Question No. 478 on 16th March, 1970,
Government were considering how best to pro-
ceed further in the matter in the light of the
observations made by the Central Bureau of
Investigation. It will not be in the public inte-
rest to disclose the details of further action that
is being taken. Central Bureau of Investigation
is not making any investigations in the case.
It will not be in the public interest to disclose
the carlier observations of the Central Bureau
of Investigation.

Ban on maps Produced by Foreign Count-
ries showing Indian Territories as belong-
ing to other Countries

173. SHRI S. M. BANERJEE: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether all maps produced by various
countries showing Indian territories either
belonging to China or to Pakistan have since
been banned ; and

(b) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): Even
before the passing of the resolution by the Lok
Sabha on 3-9-1970 action was being taken
against maps published abroad showing India’s
external boundaries incorrectly under the Cus-
toms Act, 1962, the Criminal Law Amend-
ment Act, 1961, and the relevant Notifications
issued by the Ministry of Finance (Department
of Revenue and Insurance). Such maps were
cither not allowed entry or released after suit-
ably blacking-out or stamping with the super-
scription that “the external boundaries of India
as shown therein are neither authentic nor
correct”. Fresh instructions have been issued
to all the concerned departments of the Govern-
ment of India drawing attention to this resolu-
tion and asking them to take suitable action.
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Visit of Indian Tourists to China

174. SHRI S. M. BANERJEE: Will the
Minister of EXTERNAL AFFAIRS be pleased

to state:

(a) whether itisa fact that some Indian
tourists visited China recently ; and

(b) if so, what sort of treatment was meted
out to them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) The
Government has no information of any Indian
tourists having visited China recently ;

(b) Does not arise.

Recommendations of army authorities
Regarding dehiring of Houses

175. SHRI K. LAKKAPPA: Will the
Minister of DEFENCE be pleased to state :

(a) the recommendations of the concerned
army authorities who recommended dchiring
of No, 6 Sardar Patel Marg, Lucknow Cantt.
and Rocklands, Balaram Road, Secunderabad ;

(b) whether the recommendations were

accepted ; and
(c) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA): (a) to
(c). It would not be desirable to disclose the
recommendations made by the concerned Army
authorities, as this would inter alia inhibit the
free and frank expression of opinions.

Dehiring of Houses
176. SHRI K. LAKKAPPA: Will the
Minister of DEFENCE be pleased to state :
(a) the number of houses dehired since
January, 1967 ;

(b) the number of houses where owners/
parents/brothers/sisters/dependents  possess  a
house or flat other than the one being dehired ;
and

(c) the number of houses which changed
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hands while in the possession of Government
and subsequently dehired ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA) : (a) The
information is being collected and will be laid
on the Table of the House.

(b) and (c). The information is not avail-
able and the effort involved in collecting and
compiling the same will not be commensurate
with the results likely to be achieved.

Dehiring of H where s were in
Possession of Flats[Houses

177. SHRI K. LAKKAPPA: Will the
Minister of DEFENCE be pleased to state &

(a) whether in the case of any of the houses
viz. No. 9 Stavely Road, Poona Cantt.,
Rocklands, Balaram Road, Secunderabad, and
No. 6, Sardar Patel Marg, Lucknow, which
have been dehired, the owners were in possession
of a flat or house when these were dehired ;
and

(b) ifso, the reasons for the dehiring of
these houses ?,

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA): (a) and
(b). The three houses in question were
dehired on the basis of facts of each case
according to the position then existing.

The owner of Bungalow No. 9 Stavcly Road,
Poona Cantonment had a house in Poona _City
and desired to move to the bunmgalow on
medical grounds.

The owner of Rockland, Bolarum Road,
Secunderabad, had pleaded that she was being
obliged to live with her son and desired to live
separately. Further, the house was reported to
be in need of extensive repairs. °

The owner of 6, Sardar Patel Marg,
Lucknow, had mentioned that he and his wife
were staying in Legislators flats and were
required to vacate the same immediately as
they had ceased to pe members of the State
Legislature.
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Houses hired by defence authorities
remaining vacant

178. SHRI K. LAKKAPPA: Will the
Minister of DEFENCE be pleased to state :

(a) the number of hired houses remained
vacant since January, 1967 ;

(b) the number of vacant houses for over
one month, three months and four months ;

(c) whether any objections had been raised
by the audit authority in this regard ; and

(d) if so, the action taken to implement the
audit objections ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
NARENDRA SINGH MAHIDA): (a) to(d).
The information is being collected and will be
laid on the Table of the House.

Pending cases of dehiring houses

179. SHRI K. LAKKAPPA: Will the
Minister of DEFENCE be pleased to state :

(a) the number of cases pending considera-
tion of dehiring houses as recommended by
the concerned command Headquarters ; and

(b) their number cantonment-wisc upto

September, 1970 ?

THE MINISTER OF DEFENCE (SHRI
JAGJIWAN RAM) : (a) and (b). So far as
has been possible to ascertain from the records
readily available, there are at present four
cases of dehiring of houses in Cantonments
pending consideration with Government. of
these, one is in Ambala and three are in Poona.

Itis not desirable to disclose the recom-
mendations made by the Command Head-
quarters in the above cases.

Loss incurred by Synthetic Drugs Plants

183. SHRI HEM BARUA:
SHRI DEVINDER SINGH
GARCHA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state

(a) whether it is a fact that three synthetic
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Drugs Plants engaged in the production of
Commercial drugs in the public sector have
incurred a loss of Rs. 20 crores ;

(b) whether Government have intiated any
steps towards the improvement in the working
of these plants ; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) The total loss
incurred by the three units viz. the Antibiotics
Project, Rishikesh, Synthetic Drugs Project,
Hyderabad and the Surgical Instruments Pro-
ject, Madras, of the Indian Drugs and Phar-
maceuticals Ltd., upto the year ending the 31st
March, 1970, is Rs. 21.69 crores.

(b) and (c). Government are constantly
reviewing the working of the Company through
the periodical reports and returns received from
it and also through Government representatives
on the Board of Directors. Losses in the initial
years, particularly during the pre-commission-
ing period of a project, are inevitable. The
company has taken the following steps to
improve its working and to reduce the lossess
and to achieve profitability eventually.

(i) The Company’s efforts are now
concentrated on attaining rated
capacities and achieving the norms
of production and consumption
indicated by the Collaborators
within the time stipulated therefor.
These efforts will stabilise the
production of antibiotics and syn-
thetic Drugs and bring down the
costs to the level of standard esti-
mates.

(ii) With a view to obtain lower cost by
attaining the economy of scale,
the capacities are bcing enhanced
for Ph in, Sulphanilamide,
Analgin, Amidopyrine, Vitamin BI,
Vitamin B2, Folic Acid and Pheno-
barbitone by the addition of mar-
ginal equipment.

The capacities for new drugs like
Paracctamol and PRS have been

(iii)
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programmed for production within
the available facilities of Synthetic
Drugs Plant.

(iv) In the Surgical Instruments Plant,
efforts are continuing to increase
the order level both for the existing
product-mix and the newly develo-
ped instruments at the Plant and
also for job orders with a view to
fully utilise the capacity.

Fertilizer Project by Tatas at Mithapur in
Gujarat

181. SHRI HEM BARUA: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be plea-
sed to state :

(a) whether Government have finally gran-
ted permission to M/s Tatas to establish their
Rs. 56 crores project for the manufacture of
fertilizers;

(b) whether the original proposal of two
million tonnes was reduced to ninclakh tonnes ;
and

(c) if so, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Government
have approved, in principle, the revised propo-
sal of Tatas for the establishment of a fertilizer
facto;’y at Mithapur, subject to certain condi-
tions. A letter of intent has accordingly been
issucd on 25th July, 1970. Final decision in
this matter will be taken on fulfilment of the
conditions in the letter of intent, by the party.

(b) Yes.

(c) 'The original proposal contained features
that were not acceptable to the Government.

Inadequate Provision of ‘Services’ in Cur-
zon Road Hostel New Delhi

182. SHRI HEM BARUA: Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
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URBAN DEVELOPMENT be pleased to
state :

(a) whether itis a fact that due to failure of
‘services’ provided by CPWD the present Cur-
zon Road Hostel, New Delhi, has become a
slum area;

(b) whether the provision of drinking water,
electric repairs and repairs of furnitures had
been kept pending for the past one year due to
shortage of material, spare parts and inade-
quate personnel ; and

(c) whether Government propose to give
adequate compensation to the ten ants by way
of reduction in rent for the past twelve
months?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) No, Sir.

(b) No, Sir.
(c) Does not arise.

Study of Material on India’s Nonher;l
Border in British Archives

183. SHRI HEM BARUA: Will the
Minister of EXTERNAL AFFAIRS be pleased
to state ¢

(a) whether during the India-China conflict
in 1962, Dr. S. Gopal, Director of the Histori-
cal Division of the External Affairs Ministry
was sent to London atthe request of the
Ministry to go through the material on India’s
northern border in the British Archives ;

(b) if so, whether he subtnitted a report to
the Ministry ; and

(c) whether this report was published in the
London newspapers ? °

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) No
Sir.

(b) and (c). Do not : rise.
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Formal Protest Notes sent to Foreign
Countries

184. SHRI KANWAR LAL GUPTA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the number of formal protest notes sent
by India to foreign countries in the last one
year ;

(b) the dates of the notes and the reasons
for sending the protest notes ; and

(c) the reply to each protest note sent by
those countries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a) to
(c). The information is being collected,

Reservation of Posts in Public Sector
Und kings for Scheduled Castes and
Tribes

185. SHRISIDDAYYA : Will the Minister
of PETROLEUM AND CHEMICALS AND
MINES AND METALS be pleased to state :

(a) whether the Public Undertakings under
his Ministry have made reservation in services
for Scheduled Castes and Tribes ;

(b) if so, the details thereof ;

(c) if not, whether any directive has been
issued to them to make such
and

reservations ;

(d) whether the Fertiliser Corporation of
India bas decided to reserve 25 per cent for
the Scheduled Castes and Scheduled Tribes
in all recruitments ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) to (d). The
information is being collected and will be laid
on the Table of the House in due course.
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Functioning of CPWD Enquiry Offices in

Government Colonies in New Delhi

187. SHRI M. L. SONDHI: Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether it is a fact that CPWD Enquiry
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Offices in Seva Nagar, Kidwai Nagar, Naroji
Nagar, Sarojini Nagar, Netaji Nagar and
Laxmibai Nagar, New Delhi have failed to
take steps to remove the difficulties expedi-
tiously of the residents ;

(b) the total number of camplaints register-
ed at each of the above Enquiry offices during
the period from April to September, 1970 ;

(c) the number of complaints attended to
within (i) 24 hours; (ii) 3 days; (iii) one
week ; (iv) one month; (v) two months ; (vi)
three months; (vii) six months; (viii) and not
attended in six months ; and

(d) the steps Government propose to take
to ensure efficient functioning of the enquiry
offices ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): (a) No, Sir.

(b) and (c). A statement is laid on the
Table of the House. [Placed in Library. See No.
LT—4195/70].

(d) The following steps have been taken to
ensure efficient functioning of the Enquiry

offices:—

(1) Regular visits to Government employees
houses by the Assistant Engineer to
ascertain complaints and rectify them.

Closer and more frequent scrutiny of
the Complaints Register by responsible
departmental officers.

(2

=

(3) Maintenance of sufficient stock of
materials in Enquiry Offices for repairs,
replacements etc.

(4) Closer liaison between the concerned
C.P.W.D. officers and Residents’
Associations.

(5) Pre-monsoon inspection of roofs and
drains etc.
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gularities C itted by Administra-
tive Officer Safdarjang Hospital, New
Delhi

188. SHRI A. SREEDHARAN: Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether itis afact thatthe Central
Government has received serious complaints
regarding malpractice, favouritism, misuse of
power, undue advantage and other irregulari-
ties committed by the Administrative Officer
of Safdarjang Hospital, New Delhi, during the
last three years ;

(b) ifso, the number of such complaints
and the contents of each complaint thereof ;

(c) the action taken by Government on
each of such complaints ;

(d) whether Government propose to hand-
over the same to Central Bureau of Investiga-
tion for investigation ; and

(e) if so, the details thereof and if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) to (¢). In all, 16
complaints against the Administrative Officer,
Safdarjang Hospital, New Delhi, were received
from 1967 to 1970. The details showing the
contents thereof and the action taken have been
indicated in the statement laid on the Table of
the House. [Placed in Library See. No. LT-
4196/70]. It was not considered necessary to
refer them to the Central Bureau of Investi-
gation.

T. B. Hospital, Mehrauli, Delhi

189. SHRI DEVEN SEN: Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased ot
state:

(a) whether the basic pay of the Medical
Superintendent of T.B. Hospital, Mehrauli,
Delhi is now Rs. 1800 per month while it was
Rs. 600 per month in 1960;
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(b) whether the pay scales have been
increased in different categories of the emplo-
yees of the said hospital and if so;to what
extent ;

(c) whetheritis alsoa fact that depart-
mental promotions have not been given to
some of the staff who arein service there for
the last 10/14 years ;

(d) if so, the details of such employees and
the reasons therefor;

(e) whether it is a fact that a letter dated
the 16th July, 1970 was written by the General
Secretary of the Hospital Karmchari Pancha-
yat (Regd.) to the Director General of Health
Services ; and

(f) ifso, the details of the letter and the
action taken or proposed to be taken by the
authorities concerned in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) The basic payof the
Medical Superintendent at present is Rs. 1750
in the scale of pay of Rs. 1300-60-1600-76-1750.
In 1960, the pay scale was Rs. 600-40-1000.

(b) A statement is laid on the Table of the
House. [Placed in Library See. No. LT—4197

/104

(c) to (f). The T.B. Hospital, Mchrauli,
is not a Government institution and promotions
are not made according to Government of
India Rules. The staff of the Hospital had
some grievances about their promotion and the
General Secretary of the Hospital Karamchari
Panchayat (Regd.) wrote to the Director
General of Health Services on 16.7.70 com-
plaining about the grievances of staff in regard
to promotions. The various points raised in
this letter and in other representations received
from the Karamchari Panchayat earlier were
discuased by the General Secretary of the T. B.
Association of India with the Panchayat repre-
sentatives and also with the Medical Superin-
tendent of the Hospital. The Medical Superin-
tendent has also had discussions on the points
with the representatives of the Karamchari
Panchayat. Itisfor the T.B. Association of
India to meet the grievances of the staff emp-
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loyed in the hospital to the extent possible.
Some of the grievances have already been met
by the T. B. Association while others are being
looked into by them.

Report of Commission on T. B. Hospital,
Mehrauli, Delhi

190. SHRI GUNANAND THAKUR:
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether one-man Commission consist-
ing of Lt.—General B. N. Rao was appointed
togointo and enquire about the affairs of
T. B. Hospital, Mechrauli, Delhi some-time ;
and

(b) if so, the details of the said report and
the action taken or proposed to be taken by
the authorities concerned on its recommenda-
tions ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Lt.—General B. M.,
Rao who was a Member of the Executive Com-
mittee of the T.B. Association of India was
requested to look into the complaint of alleged
theft of medicines by a dispenser of the hospital
in 1961.

(b) Lt.—General Rao submitted a report
which contains inter-alia the following recom-
mendations :—

(i) Theft to be reported to the Crime
Branch.

(ii) Head Clerk, a Clerk and a Chowki-
dar to be transferred out of the
Hospital as an immediate step.

(iii) All Drugs when taken into the
stores should be stamped with the
Hospital stamp.

(iv) The question of handing over the
administration of the Hospital to
the Health Ministry be seriously
considered.
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The Executive Committee of the TB Asso-
ciation of India considered the report of
General Rao and passed a resolution support-
ing the Medical Superintendent in dismissing
the Compounder of the hospital as the action
was bonafide and subsequently the action as
detailed below was taken :—

1. The theft of the drug was reported tothe
Crime Branch.

2. As it was decided to appoint an Adminis-
trative Officer in the hospital it was not
considered necessary to transfer the per-
sonnel mentioned in Dr. Rao’s report
item No. (ii).

3. All the drugs taken into the stores were
stamped with the hospital stamp
(TBHM).

4. The Executive Committec considered
the recommendation No. (iv) above and
resolved not to pursue it.

with

Di . on M 1 Co-op :
Japan’s Foreign Minister

191. SHRIMATI SHARDA MUKER]JEE:
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whetherit is a fact that the recent
discussions between Government and the
Japanese Foreign Minister related mainly to
mutual economic co-operation ;

(b) whether any reference was made to the
recent Jakarta Conference regarding the Indo-
China situation ; and

(c) whether as a result of the visit of the
Japanese Foreign Minister there are prospects
of closer economic and political co-operation
between Japan and India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) No
Sir, they covered all matters of common
interest.

(b) Yes, Sir.

(c) The visit has improved the prospect of
closer cooperation between the two countries.
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Hospital Facilities to T.B. Patients in
Delhi

192. SHRIMATI SHARDA MUKERJEE :
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that nearly 4,000
Tuberculosis patients have been waiting for
admission to Delhi Municipal Corporation’s
Silver Jubilee T.B. Hospitai ; -

(b) whether it is also a fact that there are
over 30,000 T.B. cases in the Capital ;

(c) ifso, whether Government have any
scheme for arresting the spread of this disease
and for giving timely medical care to those
who can be saved ; and

(d) the broad outlines of this scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) and (b). Yes, Sir.

(c) A comprehensive T.B. Scheme is already
under operation in Delhi.

(d) T.B. diagnostic, treatment and BCG
preventive services are provided to the Delhi
population on a zonal basis. For rendering
these services, the city has been divided into 10
zones and each zone has been provided with
a well-equipped and staffed T. B. Clinic, which
is responsible for the control of T. B.in its
jurisdiction by providing free services to all
the patients diagnosed to be suffering from
T.B. Further, all such T. B. patients who are
considered needing inpatient treatment and
are suffering from complications or need surgi-
cal intervention are offered admission in the
two main Hospitals in the city, namely Rajan
Babu T.B. Hospital and T. B. Hospital,
Mechrauli, with a bed strength of near¥} 300.
There are also 15 observatory beds at the New
Delhi, T. B. Centrc, and 28 beds at the R. K.
Mission T. B. Clinic, Karol Bagh, New Delhi.
A Mobile X-ray Unit to undertake active case
finding of the T. B. cases has also been provi-
ded by the Municipfl Corporation of Delhi.
B.C.G. Preventive facilities are being extended
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to the new-borns and infants in various
maternity and child welfare Centres and the
School going children are also being covered
by the B.C.G. Vaccination.

Admisgsion to medical Colleges in Delhi

193. SHRIMATI SHARDA MUKERJEE :
Will the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that a large number
of students securing over 60 per cent marks in
pre-medical class do not get admission to
Medical Colleges in Delhi ;

(b) whether it is also a fact that the promis-
ed scheme of introducing entrance examina-
tions has not been carried out ;

(c) whether as a result of this, there is a
growing feeling among the medical college
candidates that admissions are not given on
merit and justice ;

(d) if so, how Government propose to
rectify such mismanagement of Delhi Medical
Colleges ; and

(e) the broad lines of the proposed remedial
measures ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) Yes.

(b) The position regarding entrance exa-
mination in the three medical colleges of Delhi
namely All India Institute of Medical Sciences,
New Delhi, Lady Hardinge Medical College,
New Delhi, and Maulana Azad Medical
College, New Delhi, is given below :

All India Institute of Medical Sciences, New Delhi

Admissions to this Institute are made on
merit determined on the basis of marks obtained
at the qualifying examination coupled with
marks obtained at the competitive entrance
examination conducted by the Institute on an
All India basis.
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Lady Hardinge Medical College, New Delhi

At present admission to this college is made
on merit determined on the basis of marks
obtained at the qualifying University examina-
tion only. Admissions are made on all India
basis except for the additional 30 seats rccently
approved by the Delhi University. These are
reserved only for students with first division
marks in pre-medical of the Delhi University
who could not be accommodated against the
normal admissions.

The proposal of holding an entrance exa-
mination for admission to this college is still
under the active consideration of the Academic/
Executive Councils of the Delhi University to
which this college is affiliated.

Maulana Azad Medical College, New Delhi

Admission to this college is made on merit
determined on the basis of marks obtained in
the pre-medical or its equivalent examination.
Admissions are made in this college on the
basis of residence in Delhi and such other
conditions as laid down in the ;prospectus
issued by the College from time to time.

The proposal of holding an entrance exa-
mination at this College is still under the active
consideratfon of the Academic/Executive
Council of the Delhi University.

(c) Admissions are made on merit and
there is no question of any injustice.

(d) The question does not arise.

(¢) In order to mitigate the difficulties faced
by Delhi students who had passed the Pre-
Medical Examination in First Division i.e. with
more than 60 per cent marks from the Univer-
sity of Delhi, 40 seats in the Maulana Azad
Medical College and 30 seats at the Lady
Hardinge Medical College have been increased
this year (1970).

Indig M. £. e of Sophisti d

Defence Equipment

194. SHRIMATI SHARDA MUKER]JEE:
Will the Minister of DEFENCE be pleased to
state :

(a) whether Government planto enter into
new sophisticated fields of manufacture of
defence equipment ;



193 Written Answers

(b) if so, what are those new ficlds ;

(c) whether Government propose to enter
into these new fields with foreign collaboration ;
and

(d) if so, with which countries ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI P. C. SETHI) : (a) to (d).
Yes, Sir. A plan for manufacturing missiles in
the country is under implementation.

It is not in the public interest to disclose
further information.

0Oil Refinery in Goa

195. SHRIMATI SHARDA MUKERJEE:
SHRI VALMIKI CHOUDHARY :
SHRI DEVINDER SINGH

GARCHA :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that Government
have decided to set up an oil refinery in Goa ;

(b) if so, whether it will be based on Rostam
Crude ;

(c) whether the refinery will be built indi-
genously or with foreign collaboration ; and

(d) when it is expected to go into produc-
tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) The question
of setting up a refinery at Goa is being examin-
ed.

(b) to (d). Do not arise at present.
Cost structure study of bulk drugs
196. SHRI RAM AVTAR SHARMA :
Will the Minister of PETROLEUM AND

CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether Government have completed
the investigation into the cost structure of
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twenty-five bulk drugs in order to fix fair selling
prices for them ; and

(b) if so, the details of the conclusions
arrived at and the prices fixed for the drugs ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) No, the in-
vestigation is in progress.

(b) Does not arise.

c with Und

d Nagas

197. SHRI N. R. DEOGHARE : Will the
Minister of EXTERNAL AFFAIRS be pleased
to state :

(a) whether there has been any further
contacts in the recent past between the Govern-
ment of India, or Government of Nagaland and
the underground Nagas ; and

(b) if so, the results thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
Ministers, MLAs and other public men of
Nagaland have continued their informal
contacts with the Underground Nagas to
acquaint them with the realities and bring
them to the path of peace and reason.

(b) Such continuing contact has resulted in
the surrender of a large number of Under-
ground Nagas and some shrinkagein their
hard-core, in recent months. Such informal
contact also has had some restraining influence

on the extremists.

Free supply of contraceptives to Govern-
ment Servants

198. SHRI N. R. DEOGHARE : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state : L ]

(a) whether it is a fact that Government
servants in the states and at the centre are
supplied free contraceptives ;

(b) if so, the total amount of money spent
annually during the last three years for this
free supply ;
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(c) whether suchfree supply of contraceptives
is also made to those who work in autonomous
bodies and public undertakings ; and

(d) if so, the expenditure involved annually
during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING AND
URBAN DEVELOPMENT (SHRI B. S.
MURTHY): (a) Conventional Contraceptives
are supplied free of cost to all categories of
personsincluding Government servants at Fami-
ly Welfare Planning Centres/Sub-centres/clinics
run by various agencies.

(b) Category-wise accounts arc not main-
tained.

(c) Autonomous Bodies and Public Sector
Undertakings which have set up Family
Welfare Planning Centres for the benefit of
their employees are supplied conventional
contraceptives free of cost by the Government
for distribution.

(d) Separate accounts are not maintained.
The total expenditure incurred on free supply
of conventional contraceptives during the last
3 years is as follows :—

Rs. in lakhs
1967-68 14.29
1968-69 80.94
1969-70 84.15

Reduction in price of consumers gas

199. SHRI N. R. DEOGHARE : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it isa fact that Government had
decided to reduce the price of consumers Gas
(Indane etc.) ;

(b) if so, when this decision was taken ;

() whether this decision has been imple-
mented : and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R, CHAVAN): (a) to (d). The
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pricing of L. P. Gasis under the active consi-
deration of Government.
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RE: CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPORTANCE

(Query)
MR. SPEAKER : Shri Kanwar Lal Gupta.

SHRI S. M. BANERJEE (Kanpur): On
a point of order. I have written to you on
this.

I have nothing against this Calling Atten-
tion, but some of us had given a calling atten-
tion notice merely on one subject, namely the
supply of arms by USA to Pakistan, because
that is of recent occurrence, September, 1970.
We want to know from you whether our names
were also ballotted, or whether the calling
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attention notice tabled by me and Shri Indrajit
Gupta on the supply of arms by USA to Pakistan
is pending, because we never gave a calling
attention notice on the supply of arms by
USA and USSR. The supply of arms by USSR
was in 1968-69. That is no more news, that is
by now a story, but this is of recent occurrence.

MR. SPEAKER : All these were ballotted.

SHRI S. M. BANERJEE : In the last ses-
sion there was a calling attention notice on the
supply of arms by USA to Pakistan. That was
at our instance. But here both have been
clubbed. We want our calling attention to be
admitted separately, so that we are able to say
something about this nasty deal with Pakistan.

SHRI H. N. MUKER]JEE (Calcutta-North
East) : In regard to this matter, the concerned
rule, rule 197, is very clear that not more than
one matter could be there in a motion.

SHRI INDRAJIT GUPTA (Alipore) : One
of the matters took place one year ago.

MR. SPEAKER : This is one matter, ziz.,
supply of arms by other nations.

SHRI H. N. MUKERJEE: I do not mind
at all a diseussion of the matter, but my first
submission is that two matters have been juxta-
posed, and my second submission is that the
matter of the supply of USSR arms to Pakistan
had been already on the anvil of the House in
the last session, and again to bring it up when
it is no longer a matter of recent occurrence is
not proper. Therefore, let there be a discussion.
If the House wants a discussion on the USSR
supply of arms to Pakistan, nobody is against
it. I cannot stand in the way, and I do not,
but I do try to stand in the way when I believe
that formally some rules which should be res-
pected are not being properly respected.

MR. SPEAKER : There were two kinds of
motions. One was on USSR, the other was on
USA.

st fra ==\ (waEAY) : fager
T ArA wgr ar f5 fe@r & wifar
T W § e afer ¥ dver guw
I FIGT AT § A AT FAST AG FA
gl a9y w31 2 FF g Tiw smeA
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Faq FT ¥ § 1+ &9 A T a1y
Mms fedY ey & 33% T aww
g F< fay & | 93 qTEaT Faw @
o A0 wdar @ oA o &
TOFT AATG ) g7 ¥ gAR Afeq fogy
ImT ¥ 39 fay five Qoo ¥ fF
afewr gard gEr A F T

MR. SPEAKER: The motion by Shri
Kanwar Lal Gupta covered both these count-
ries. Besides that there were many other
motions, and I am told by the office these are

all identical on the same subject. So, they have
been covered by this motion.

SHRI S. M. BANERJEE : One is a story,
and the other is news.

=t g o= |1 qahEr S gfaarz
2 g7 & ag surar afr SR § ) gara
HAT J 38 A9 S FAAFT F g9 IS™AT
WMEIITRN AT AT AR |

12.10 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

SuppLY OF ARMS TO PARISTAN BY U. S. A. AND
U.S.S.R.

&t wax @ I (fren @ww) ¢
Fe1 wgag, § sfqavaAra AVF "qIeq
F famfafes fawg £ s Rfassed
#AY %1 sara feamar g sk swwdar syar
g fF ag za ary ¥ ox awew

‘g ST FTAAFT A Fifa-
g gmsaId) gy |9 gy qufs-
T A g @ oaers e
ST q9T qIfFEIE FY IT [EAI-
@ 1 Aa T fagg AT F@ Ay
T 17

L)
THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI SWARAN SINGH) : Govern-
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[Shri Swaran Singh)

ment appreciate and share the concern of all
parties in Parliament about the latest announce-
ment by the US Government regarding
American supply of arms to Pakistan. The
result of this decision may well be that Pakistan,
which is already over-armed, will use this accre-
tion of armed strength to threaten India instead
of trying to settle differences peacefully through
bilateral discussions.

2. The House will recall that in 1965 the
US Government had imposed a ban on the
supply of lethal weapons to Pakistan and India.
On September 30, 1970, we were officially in-
formed that the United States Government
had decided to make an exception to this ban
and to supply to Pakistan some aircraft and
armoured vehicles in replacement of losses and
natural attrition. We lodged protests with the
US Government through their Ambassador
here as well as through our Ambassador in
the United States. The US Government had
given us an assurance, and later made a public
statement, that this sale would be a one-time
exception to the ban.

3. The American Government has told us
that they have offered to sell to Pakiston six
F-104 type star fighter-interceptors, 300
armoured personnel carriers, seven B-57 bom-
bers and four maritime patrol aircraft. These
are sophisticated offensive military hardware.

4. In reply to our protest, the American
Government has tried to justify its decision by
saying that no great significance should be
attached to this replacement of items of equip-
ment and that this sale was to meet Pakistan’s
defence requirements. We have pointed out
that we are unable to accept these arguments.
Pakistan has repeatedly asserted that India is
her only enemy. As the House is aware, India
has, apart from signing the Tashkent Declara-
tion, made repeated offers of a No-War Pact to
Pakistan and has taken several initiatives for
norpalising relations with her. Pakistan has,
therefore, no ground to apprehend any threat
from India ; on the other hand, it is Pakistan
that has committed aggression against India
since independence. Certain Pakistani leaders
who held high office in 1965 have been proudly
asserting during their recent clection campaign
that it was under their leadership that Pakistan
had started these conflicts with India.
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5. According to reliable estimates, Ameri-
can military aid to Pakistan from 1954 to 1965
was of the order of 1.5 to 2 billion dollars.
What is particularly disquieting for us in this
deal is that the United States triesto justify it on
the ground that they are replacing the equip-
ment supplied by them which has become
unserviceable with use and time. The mere
acceptance, in principle, of any responsibility
for replacement becomes a cause for grave
concern. But for American arms aid to Pakis-
tan, the sub-continent might have been spared
more than one destructive war.

6. Past assurances that US arms to Pakistan
would not be used against India proved worth-
less, and this time even such an assurance has
been omitted. This shows that US Govern-
ment itself believes that these arms will be used
against us. Such a step will not only increase
tension on the sub-continent and lead to an
arms race, but will also make Pakistan more
intransigent towards India and render norma-
lisation of our relations with Pakistan more
difficult. The US decision, therefore, is all the
more regrettable particularly at this juncture
when we were beginning to sce some hope of
normalising relations with Pakistan in some
fields.

7. When the USSR supplied arms to Pakis-
tan in 1968-69, we protested to them. We
pointed out to them that their military equip-
ment, in addition to what Pakistan had already
received from America and China, was
obviously for use against India. At that time the
USSR Government assured us that their arms
supply to Pakistan was not intended to hurt
India but might help in persuading Pakistan to
normalise relations with India. We did not
agree with this assessment. We, therefore, con-
tinued our objections with the Soviet Govern-
ment. We are glad that the Soviet Govern-
ment have given consideration to our repre-
sentations and informed us that they have not
supplied—and do not intend to supply—any
military hardware to Pakistan in addition to
that already supplied in the past.

SHRI ‘M. L. SONDHI (New Delhi) : Sir,
a point of clarification. What is an armoured
personnel carrier ? (Interruption) Please allow
me to understand the vocabulary. He
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mentioned armoured personnel carriers.” Are
these tanks or are they something different ?
What are armoured personnel carriers ?
(Interruption) What is the harm in knowing
it? If he mentions some word which does not
exist in the English dictionary, why do you
prevent me from seeking a clarification ? I do
not understand it, and nor any of the Members
here. I cannot understand his vocabulary and
language. Itisa point of clarification. What
is the meaning of this term ? I have been read-
ing the English language for some time. Sardar
Sahab also studied in Jullundur. (Interruption).

MR. SPEAKER: Members should not
speak without my permission. I am sorry I
have to follow the rule that the words of Mem-
bers who speak without the Speaker’s permission
will not be recorded. I have said that pre-
viously on many occasions.

Now, Shri Kanwar Lal Gupta.

SHRI M. L. SONDHI: What is the harm
in trying to know the meaning of that term,
Sir?

MR. SPEAKER: Order, order, Shri

Kanwar Lal Gupta.

W ®IT AW A : JEAF AN,
Fuadsr ¥ qiffea & gfaat [ Fr
ST FT0r qarar g, Say  fEEY o I
Fr agest A § 1 awQFT ¥ wrfewE
Y AR FeAa1§ FW@E IA IE A
gfrar &t gay &t SHIHET F1 F T
ar Se qgars B, e g ¥ ey
qifeeara &1 gfaare acard #1F F
e &1 s F g iy v §F a e
S qfrsr & @A T AT qEAr
SgAT g

FaqFr Fgar g 5 ag aF-azw
TRET § | IUT ®@ A W arfew™
# agy ghamz g Y § 1 09w
FOT AW F SR & aEg, g
& QI8 W gg SAY gu ot f arsar

ot qifsea ar gfaare g #3 @
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gk a3 qidfa ¥ I W mifream
¥ gfamt s @ & aifsmm w1 91
T At § AR T gfawie fggam &
& fgars sedmmer @, oifsna &
gz geard #T R E 1 o uwHo qo
¥ aifseardt orE ¥ gars erge w5
forft ¢ oF fazdr & Far

“Pakistan will use American arms to force
India to support the Kashmir issue.”

7%, 1970 #§ Affeiz-3Ad wasy
Tdo I ?r,naﬁv?ma F & awawr
FIG I UF FALT F gAY FaT ¢

“....that Pakistan has used the USA arms

against India in 1965 war, and it will happen
again.”

A AT gu A afa< ¥ 3y a@ 3w
fFe™ & g9 g9 e T F Q@
g ? 7 ag gard wiw arfae ¥ fiar-
foraras &Y frrret =¥ & ? =wd g qar
Wt & fF oifseara €1 arfagt s -
LR

FHU AT §AF g & R oot aw
A THRA § Ig qT ISH FT 34T
waaa g ! s EEd f e ?
FT 2 AIWPT Far g ? giwifs &
gq 19 7 W) oz A F2ar, a5 ergw
TReE W oF @At =ifgw, gger
sifsr Far &, ag & gAg a8 arar ¢

g i § ag g7 Awgar g
Faggaraf ag &fF agan q &
W IR W A1 JTAIH FIAT T8 &
fF st & I ¥ g ME afrcra F
g guar §T § 91 fF ag 9=y
g ar a-mfasmd dE X g a9 aF
FEATIX FIA FT TAREG 7 % a7 0F 98
I geATE FIQA TN, FAT I A1 av
f A g AR afe 3w R W gER
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[=t Fazama 7]

T AE@ F TG TN 5 oFROR F
T F qwar :R fr ag fafagas
agi 2’

Fasr i & qgar avgan g 5 v
FIFR A FE 9 wqaAe frm g f&
foay gfaa s 3 wifeearT ) gwng
fRr g? et oy ¥ 57 f5 ot w4
goATE g F | ATFT A aF w A
et gfaame faar &t 7 ot e
ars & ag fam s and & ar Afasw g
2 ? M adfewr fraar 37 o w@r @,
g et qifeat § wifssam & ara faqar
gfaay amar ? w1 ag &h R} TR
qiffea® & 1965 ¥ Y IFT TFAIA
g1 @1 IR IEY qU FT faar AR
@F g Ww suw fafasd €9
A AET A AT I IR A
FAT ATIA W THIT &7 F1E qaade fwar
&} fFar a1 A¥FAT F AR AW A
faY 38 qT FAT FrAATE F ? g A ¢F
<frer 3 FAAT ATEAT § )

Zadr Ne—gHIRT FIgT A Fgr ar
gIqae T F AL I H gEATIAT
g @1 & s =igar § O sawraar
e 2 ? & g @ & wfesra
# fasw fagy 33 fl § fegeam
¥ sgrar Ofaed & T} AT A 9%
ghemaa N aiffeTE &0 s @
mmy?

e s K qg ARAT AgaAT §
fiF @R ATEH AT FY 0T FIA
3 qqifs R Qe w1y foaan i g
arg § afeT & AT AAFTHT SA9A & 0d
§ gt 3w @ Agha F@dA F AT A
gFa & 1 aged Wgr N Agl d@r
gy 1 @ e Feanga @
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@y fag amr gw @ o gER
zrige §, faddize §, S9% fraw
¥ MewmA st WE? g a% o
TAFTY & gAR AW F s g9
TR @R DA F A P F
IR A g alt § gA ey F FAAg
fs¥s sW@ &1 sy =g f& @ fav
I a1 @ § 38 g 3fefwqg 3
g q1q 749 § 1 faa F Fr qif @ agl
¥ amy §

W FATE ;T GER A q1 4Z
#gr f5 gn 7 & @ FIF H IR
A T I T A A F AT
QT w3 I § FF AwH Avqw {5
ST ft g A & T arfeear o
AT g3 @ AT &7 faa FT gwrfaan
ag A FT qFI, 39 A Fv S@wH
TET a3 1@ T g fr qi Sud e
TIT AT ITY FIAT A FT JIR
g agk ? T 3Ty F9v W A yfw
areg fag gu 79y aIaNg FW@ A JAR
g e ? qg A W @ H AqrAAT
Irzar § % 99 qF N9 WEI § aT a5
gIFIX IqF Q1T T AL F0, 34T
FIHTT [y I9wr FIT Y A ?

SHRI SWARAN SINGH: I will first reply
to Mr. Sondhi’s question. Armoured Personnel
Carrier is not a tank, because tank weaponry
is eatirely different. Even the traction is diffe-
rent. Armoured Personnel Carrier is princi-
pally a protecting equipment which enables
the military to carry people from one place to
another.

SHRI VIRENDRAKUMAR
(Junagadh) : What arms does it carry ?

SHRI SWARAN SINGH : It is ofa com-
paratively minor character.

I will try to be brief in my reply. To the
first question of Shri Kanwar Lal Gupta my
reply is an emphatic ‘No’. Secondly, he asked
what is meant by ‘one-time exception’. By this

SHAH
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term we understand that this will be the only
supply. As to whether they stick to that, that
is a separate matter. Our understanding of the
expression is that this is a one-time exception.

SHRI UMANATH (Pudukkottai) : Excep-
tion itself indicates that itis only once. So,
why say “one-time exception” ?

‘SHRI SWARAN SINGH: I cannot im-
prove upon the language used by an American.
This is what he said. From the expression
“one-time exception” we have ux:dcrstood that
this would be the only supply that would be
made in relaxation of the ban that has been
imposed in 1965. Whether they stick to that is
another matter.

The third question was whether this is an
attempt to pressurize us either to change our
attitude on Kashmir or to compel us to sign
the non-proliferation  treaty. Neither the
United States, nor the Soviet Union, has
ever given the slightest indication to us that
their supply of arms to Pakistan has anything
to do with these two issues. On these matters
we have taken a view, which is a national view,
and we intend to stick to it, whatever may be
in the minds of others.

Fourthly, he asked abuut the quantum of
supply of arms to Pakistan by United States,
Soviet Union and through third parties. On
this whatever information is with the Govern-
ment has been shared with the House from
time to time. The United States themselves
have announced that this is what they intend
to supply. Many other countries do not dis-
close the quantum of supply and one has to
depend on other sources. It will not be proper
for me to divulge information unless it is
authority given by the supplier or we have got
authentic information about the quantum
thereof.

SHRI KANWAR LAL GUPTA: What
about the total supplies from Russia ? N

SHRI SWARAN SINGH : The fifth ques-
tion was about Pakistan making up the total
loss. It is true that they have made up the
losses that they suffered at the time of the Indo-
Pakistan conflict and they have also increased
their military potential, if we compare it with
their capacity in 1965. The only reply that I
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can give, which cou'd more appropriately be
given by the Defence Minister, would be that
during this period we were also compelled to
take matching action and we have tried to
check all the accrual to Pakistan military
strength in  making and formulating our
defence and equipment plan,

Then a question was asked about the state-
ment of my hon. friend, Shri Mahida. The
best thing would be to ask him the question
because he may be able to answer what precie
sely he said and how does he explain it.

SHRI KANWAR LAL GUPTA : Sir, on
a point of order. You must compel the
Minister to reply because the Government is
one and this question is related to what he
has said.

SHRI S. K. TAPURIAH (Pali):
said it is one ?

Who

SHRI SWARAN SINGH : If he wants a
reply from me then my answer is that it does
not arise out of the present question, which
relates to the supply of arms to Pakistan by
the United States.

In answer to his sixth question I would like
to say that we have always laid the greatest
stress on self-reliance and, in the mean time,
whatever we cannot produce ourselves we
should not lightly ignore the sources that have
helped us to increase our defence potential by
supply of various types of equipment. We will
continue to stress the role of self-reliance and,
at the same time, will not hesitate to get
supplies from whatever sources they are avai-
lable so that the time lag between our own
production and the requirements of the situa-
tion may be as narrow as possible.

The last question was about our Chinese
policy. That is a separate matter not at all
connected with the present question-

st AT W oA ysme ugqu,
g ¥ Aee Hfag | Foag qEr ar
fs = & frad gfamx fau, ag s
agl aarar | §¥ aga cargiv MW@AA q@yv
a1 fr =w ¥ frad gfoarr f, |
JAGA FI waAE FL W & It
(swaem)



207 Arms Supply to

MR. SPEAKER : He said that they did
not supply.

ot AT A geA S A | )ede

¥ fomr § ¢
“We are glad that the Soviet Govern-
ment have given consideration to our repre=-
sentations and informed us that they have
not supplied—and do not intend to supply—

any military hardware to Pakistan in addi-
tion to that already supplied in the past.”

Fqgar wigar g f5 wee & feaar
qATS gAT, IWH[  FAEH JAATEY |
FEAFT F R F @ Ay Faar frar
fF 1965 aF fraar gward gar, afsa
TF G ¥ g A T FTAT L,
fogar asg ¥ A FFAMr 9y &,
arq AT F FUET F AG @A
T

F5qe ARGIET, 1T F I F Ay AW
Wy garE § | Y qEr IT—AT A%
qiffeqra gAk A WA §, T@ qwedr
Y gaa ¥ fag Far afr wEA R
#IT AT F I JA-FrIqAT AT F

W®E—ga¥ ar & sarg ffad | agar,

g ¥ FR A 9 FIORT SqEE I
aifgd 1

SHRI SWARAN SINGH : With regard to
the first question, my reply is simple. The
United States of America have themselves
officially disclosed the military hardware that
they are supplying to Pakistan. Therefore it
was my duty to inform the House about it.
The USSR have not disclosed as
supplies they have made to Pakistan. They
did not disclose to anyone else even the supplies
that .hey made to us. Therefore we attach
importance to not disclosing the figures relating
to the supply to us and did not insist that they
should tell us what they are supplying to
Pakistan. . . . (Interruption)

SHRI BAL RAJ MADHOK (South Delhi) :
This was already disclosed in this House. You
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did tell this House as to how many tanks and
other things were supplied. . . . (Inferruption)

SHRI KANWAR LAL GUPTA : You had
said earlier that Russia supplied tanks, 130 mm
guns and other ammunition to Pakistan....

(Interruption)

SHRI SWARAN SINGH : IfI havealready
supplied this, I do not know why he is asking
me about it again. But I do not remember it.
I distinctly remember that I have not supplied
the figures relating to the various items. I might
have supplied. . .. (Interruption)

SHRI M. L. SONDHI : You have given
this in answer to my question.

SHRI SWARAN SINGH : If I have already
disclosed it you can use it. But I do not have
itin my memory. However, today I do not
have those figures.

SHRI BAL RAJ MADHOK: He has
already done so.

SHRI SWARAN SINGH : I think, I did
not give the actual number. ... (Interruption)

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : Sir, if you read this statement,
you will find that althoug it begins with the
sentence that Government shares the concern
of the country and of all political parties,
actually speaking they have not shown any
concern for overarming of Pakistan that is
being done not only by the USA but also by
the USSR and China, and that the country is
faced with a great danger.

I am very glad that so far as the USA is
concerned, they have devoted two pages and
have given us great details of the military
supplies made by America. They have come
to the conclusion thatso far as the USA is
concerned they supply arms to Pakistan in
order that those arms are used against India.
We are glad that at least one assessment regard-
ing one country is correct and our country
accepts this. But, at thesame time, I should
have expected that, having admitted this, they
disclosed what steps actually the Government
has taken or proposes to take to meet this
challenge.
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About USSR he has mentioned it in a small
paragraph and has expressed happiness that
they have given due counsideration to our
repeated representations. The USSR is known
to be the auther of the Tashkent Declaration.
Even in their explanation that they have supp-
lied they say that they have a policy and they
are arming them so that the relationship bet-
ween the two countries can be normalised.
They say that by supplying arms to Pakistan
they are helping in normalising the relations
between Pakistan and India, They say that
this is a part of the Tashkent Declaration that
they are really implementing. This is what
the Russians havesaid. This is the rcason given
by the Russians for supplying arms.

You will remember, Sir, when we pressed
this point in the House for a discussion at that
time, there was a resolution and the Govern-
ment did not agree about it. This is a double
standard that we are always playing and
we are becoming a laughing stock in the
world. The people laugh at us because of
our attitude. However much you may hide
the facts, itis all clear. In this statement, in
avery cleverly drafted sentence, it is being
made out as if no military hardware were ever
supplied by Russia to Pakistan.

SHRI SWARAN SINGH : Where is it ?

SHRI SURENDRANATH DWIVEDY :
May I read it out ? It says:

“We are glad that the Soviet Govern-
ment have given consideration to our repre-
sentation and informed us that they have
not supplied and do not intend to supply
any military hardware. . ...

SHRI SWARAN SINGH : Read it further.

SHRI SURENDRANATH DWIVEDY :
«_...to Pakistan in addition to that

already supplied in the past.”

What does it mean ? It is a very cleverly
drafted sentence. Let us be very clear. What
is the first sentence ? It says, they have never
supplied arms. Probably, what is meant here
is the supply of tractors, helicopters, etc. I want
to put it whether it is not a fact that Soviet
Union has supplied to Pakistan 130 MM/
artillary guns, whether these are military
hardware or not. I want to know whether it
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Government of India or not, that during the
course of these years from 1968 onwards, 85
million dollars worth of military hardware were
supplied by Soviet Russia to Pakistan, Is that
not known to them ? If it is known to them,
why is it that they have now said that they are
not going to supply. When so much details
about the American supply of arms are given
why we have not taken this trouble to bring
facts about Soviet Union supply of arms to the
notice of the country and the House ?

Again, T would like to know one thing more.
Now, they say they have informed us. When
did they actually inform us? Is it when our
Prime Minister met Mr. Kosygin while going
to America, seeing the agitation in the country
about it, that they assured us about it or is it
in reply to the protests that they have been
getting earlier ?

We will be satisfied if in view of the over-
arming of Pakistan a regular discussion takes
place in the House about the military position
of our country and about the defence policy
that we are adopting. I would like to know
whether as a result of the arms supply to Pakis-
tan, let alone all other things, even in the
infantry divisions because of the semi-military
conscription that Pakistan is having, after the
supply of these arms we will bein a great
disadvantageous position because a number of
divisions have to be employed in Nagaland,
for our commitments with China and for our
internal services and practicaily speaking, very
few divisions will be left to confront with
Pakistan. If this is the position, I would really
like to know whether countries like Russia
believe that the balance has been disturbed
and in casc of a conflict with Pakistan, they
would come forward to help us because they
have armed them already. Are they going to
supply you on payment, supply you, the same
materials, the same armaments or the same
things which they have supplied to Pakistan so
that we can meet them and actually what®hey
talk about normalisation can come into being ?

SHRI SWARAN SINGH : With regard to
the first question, I would request my esteemed
colleaguc, a very senior Member of this House
and leader of a Party, nbt to judge our point
of view to the supply of arms by the United
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States as compared to USSR by the length
that is devoted in this reply.

SHRI NATH PAI (Rajapur) : We welcome
it.

SHRI SWARAN SINGH: I would like
him to refresh his memory that there wasa
long debate about the USSR’s supply of arms
and I had at that time the responsibility as
"Defence Minister to handle it.

SHRI NATH PAI : It was an adjournment
motion.

SHRI SWARAN SINGH : I don’t remem-
ber whether it was an adjournment motion or
not.

SHRI NATH PAI : You should.

SHRI SWARAN SINGH : It was a discus-
sion. It was either two hour discussion or some
other discussion. I think Shri Kanwar Lal
Gupta initiated that discussion.

SHRI NATH PAI : It was an adjournment
motion by Mr. Piloo Mody.

SHRI SWARAN SINGH : I don’t remem-
ber what it was. He will any time be impressed
by the length of the statement if he compares
my statement which I made in relation to
arms supply at that time. He will be satisfied
that it is longer than the one that I am giving
about the US supply. That is not very mate-
rial. I would appeal to the hon. Members of
this House to concentrate on the dangers that
we face rather than to have a tendency to
sacrifice our own interest in trying to make out
a case that we are trying to favour one or the
other. (Interruptions) Whether they come from
the USA or USSR, when they are in the hands
of Pakistan, they are a danger to us. We should
view it in that form.

SHRI SURENDRANATH DWIVEDY:
Whet is your reply to it ?

SHRI SWARAN SINGH: Now he says
that I have given information about the supply
of arms by USA but I have not given informa-
tion about the quantity of arms supplied by
USSR. I have already attempted to reply to
that. In this particular case US Government
have officially said that these were the items
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that they have decided to supply to Pakistan
and, therefore, I am repeating what they have
stated. The USSR Government have not
made any such statement.

SHRI KANWAR LAL GUPTA : What is
your assessment ?

SHRI SWARAN SINGH : I will not give
my assessment. We should avoid giving the
information about our knowledge (Inferrup-
tions). It is a military matter.

SHRI SURENDRANATH DWIVEDY :
I have put specific questions saying even the
quantum supplied. What is your information ?

SHRI SWARAN SINGH : I do not either
confirm or contradict the figure which is
nothing but a thing picked up from certain
newspaper reports which I do not accept.

The second question is : what is being done
to meet the challenge ? This is a matter about
which we have replied very often.

SHRI SURENDRANATH DWIVEDY :
This figure has been given by the Defence
Ministry itself.

SHRI SWARAN SINGH : May be. Then,
it is all right. Ifitis given, what more do you
want ? (Interruptions) I don’t remember every
time the reply that has been given earlier.

SHRI SURENDRANATH DWIVEDY :
This particular reply has not been given in the
House. Insome of the Parliamentary Com-
mittees these details were given. The Minister
says : “We don’t know ; we don’t have infor-
mation.” This is rather very strange.

DR. RAM SUBHAG SINGH (Buxar) :
What is the good of the information if it cannot
be disclosed in the House ?

MR. SPEAKER : Whatever may be the case
in the consultative committee that should not
be quoted here.

SHRI SWARAN SINGH: We dogive a
little more information in the consultative
committees than what we can publicly give.
That is the practice which we have followed
all along, because that is not meant for the
public display. I think you cannot accuse us
on this score.
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SHRI SURENDRANATH DWIVEDY :
You cannot say that you have no information.

SHRI SWARAN SINGH: You should
compliment us that we have given more infor-
mation there in the Committees.

SHRI SURENDRANATH DWIVEDY :
Therefore, is it fair to say : “We do not know
anything.” ?

SHRI SWARAN SINGH : I would like
very strongly to rebut this suggestion that in
dealing with this matter we follow double
standards. That is the type of expression which
has been started by several opposition groups.
This is something which is absolutely in their
own imagination ; it is not our policy to treat
it in that form at all.

About the phraseology that has beeh com-
mented upon somewhat adversely by him, I
would like to recall to his memory the state-
ment made on the floor of the House about
the nature of the equipments supplied by USSR
to Pakistan. Surely, there are military hard-
ware things like tanks, artillary, etc. and
these are very much lethal armaments. There
is nothing in the statement, which I have read
again, which in any way condones or conceals
the nature of the supplies made by USSR to
Pakistan.

About the assurance as to when it was given,
this assurance was given much earlier and you
should not connect it with the last talk of the
Prime Minister with Mr. Kosygin in Moscow
when she discussed other matters with him on
her way to UN.

Then, Sir, the hon. Member raised the
general question that we should discuss in the
House our preparedness to meet the Pakistani
preparations, whether in the matter of training,
or acquisition of supplies. Surely, this is a
matter which is usually discussed when we
discuss the Demands of the Defence Ministry.
If there is any other motion which the House
admits, which the Speaker admits, and my
colleague the Defence Minister is prepared to
discuss, I have no objection to that. I think I
have answered all the points which he has
raised.
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SHRI D. N. PATODIA (Jalore) : Supply
of arms by USA to Pakistan needs to be Pro-
tested by us as strongly and in the same
manner as supply of arms by USSR to Pakis-
tan sometime back. The justification and the
arguments given both by the USA and USSR
with regard to supply of arms to Pakistan are
neither impressive nor valid. When USA
supplies arms, they say, they want to reduce
the increasing influence of USSR in Pakistan.
And, similarly, when USSR supplies arms,
they also advance the same argument of try-
ing to reduce the influence of USA in Pakistan.
The fact of the matter is that on whatever
pretext it may be, arms are supplied to Pakis-
tan from all quarters.

Another argument given by them in justifi-
cation of supply of these arms is that it would
not be used against India. It is equally un-
impressive. At this stage, I am reminded of
what President Ayub said sometime back that
“We are getting arms aid not to keep them in
cotton pads.” This saying of Ayub has
been amply justified during all these years.
In this context, I am also reminded of a
statement issued by the Minister, Shri Mahida
in which he said that there is the possibility
of hit and run war by Pakistan, The Minister
is expected to make a responsible statement
and he should now cither be able to come to
the House and explain the circumstances
under which the statement was made or-he
should be considered guilty of making an
irresponsible statement.

But only accusing the USA or the USSR ®es
not solve the problem. We have to see whether
our own house is in order, I am prepared to
agrec with the previous speaker that the
result in terms of supply of arms -by the USA
or the USSR is the result of the failure of our
foreign policy. That it why after so many
years we find today much difficulty with the
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major powers in the world. Four major powers
are really supplying arms to Pakistan ; France
is supplying arms to Pakistan ; China is sup-
plying arms to Pakistan ; the USA is supply-
ing arms to Pakistan and the USSR is also
supplying arms to Pakistan. Certain countries
which are inimical to each other, like
China and the USA are friendly to Pakistan,
and all of them are supplying arms to Pakis-
an. I do not know when we might hear
again that the UK is also supplying arms to
Pakistan,

With regard to the policy of non-alignment
I am prepared to say and I am inclined to
say that the policy of non-alignment has been
converted into the policy of appeasement of
Russia today, and whenever the question of
Russia comes, we are going out of the way to
appease them and in respect of important
matters like the supply of arms by Russia to
Pakistan, we try to derive satisfaction by say-
ing that our relations with Russia arc many-
sided and the problem of supply of arms
should be examined in the context of the all-
sided relationship with Russia, and we also
try to derive satisfaction by saying that the
Russians have given us an assurance that they
will not supply it in future. And when it
comes to the question of the USA, our Defence
Minister comes out with the statement that
it is an unfriendly act on the part ofthe
USA.

SHRI SWARAN SINGH: How will he
define it ?

SHRI D. N. PATODIA : Just now, we
heard the hon. Minister saying that he was
not in a position to declare the particulars
about the arms supplied by the USA. Why
is he saying that ? He is saying that because
thereby he wants to conceal the fact that the
amount of arms and ammunitions supplied by
the USSR is very much more compared to
th® ammunition and arms supplied by the
USA. This very Ministry is on record in this
House as having given the details with regard
to the particulars of the arms supplied by the
USSR, and this very Ministry is on record as
having said that according to the information
available with the Government of India, the
USSR in 1968-69 supplied as many as about
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150 tanks to Pakistan and 130 MMGs, ammu-
nitions and radar sets and other miscellaneous
stores. Is the hon. Minister in a position to
deny what was said by this Government a few
menths ago in this very House ?

Apart from this, I have two more questions
to raise. How do the Government explain
today the discrimination practised by these
four major powers of the world against India
as compared to Pakistan, with regard to the
supply of arms ? With the changing pattern
of the world politics, are the Government now
convinced of the desirability of changing their
foreign policy and stopping appeasement of
Russia and adopting in the rcal sense, as
advocated by the Government, a policy of
non-alignment towards all the
equally ?

countrics

SHRI SWARAN SINGH: Most of his
comments were in the form of his own views.
He bas not asked me any particular question.
He has given his own formulation, and his
own enunciation of his views upon various
foreign policy angles, with which 1
disagree.

totally

Ultimately, what he says is that we should
have a policy which is truely a policy of non-
alignment. I am glad that the Swatantra
Party to which he belongs now sees the wisdom
of the policy of non-alignment, though all
along they had been advising us to abandon
the policy of non-alignment and have some
defence pacts or other pacts with other coun-
tries, which has been the Swatantra policy so
far.

About the other matters, I would like to
say that his presentation or his comment upon
various events, if I may use a very mild ex-
pression, is completely one-sided. He knows
the arguments which have been placed before
the House on several occasions when all these
matters about which he has in a perfunctory
manner touched upon today had been dis-
cussed at great length, and I am sure that he
cannot be unaware of Government’s viewpoint
on all these various matters.

There is no question of appeasement of any
country in our policy of non-alignment. We
value help from whatever source we might get it,
and it will be wrong for us to deny the efficacy
or importance of the help in various fields, the
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economic field, the military field, the indus-
trial field etc., that we have received from
the Soviet Union, and I would appeal to him
not to belittle it merely because he belongs to
the Swatantra Party which believes that every-
thing that is Russian is something which
they should not touch and they should always
find some reason to criticise it.

That is not the way our national interests
are served, and I would request him to be a
little more non-aligned rather than always
bring along this angle.

In all earnestness, I would submit that the
matter which is really the provocation for the
present question is the supply of arms by the
US to Pakistan, but it is amazing that he has
not put a single question on that. His main
preoccupation has been to point out that we
are trying to appease the USSR ; that is the
entire thesis upon which he has proceeded.

SHRI D. N. PATODIA: What is he
talking about ?

SHRI SWARAN SINGH : An attitude of
this type weakens our hands in relation to
supplies if they are made to Pakistan. This
type of lobbying, in order to belittle the
effect of American supplies of arms to Pakistan,
is against our interest and I cannot permirt it
to go unchallenged.

SHRI D. N. PATODIA : On a point of
order. ...

SHRI SWARAN SINGH : I do not yield.
Our position with regard to this matter is very
clear. I am sorry if a particular impression
has been created by his quoting some earlier
reply by me. I must be frank with the House
As Defence Minister, I do remember having
replied to several questions about the quantum
of supplies by the USSR to Pakistan, and at
some point I do remember having given the
categories. May be, I also gave the numbers
of one or two items. But even at that time,
I must have qualified it ; if I did not, I want
to qualify it now and say that it was based on
press information available to us. But in this
particular case, concerning US supplies, there
is an official statement by the USA which I
can quote. But I cannot say the same thing
with regard to the USSR’s supplies.
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Therefore, there is no question of changing
our policy ; the more we think of it, the more
we are convinced that the policy we are pursu-
ing is the correct one, and I would request
them to support us.

SHRI D. N. PATODIA : My main ques-
tion has not been answered. The Minister
bad said earlier that so far as supplies by the
USSR are concerned, they are something con-
fidential and Government were not prepared
to disclose it. There isa new fact about the
previous replies by the Minister himself in
this House. He quoted certain quantum of
supply. I quoted 150 tanksand so forth. Is
he in a position to deny what I said ? How
does he justify concealing these facts from the
Housc on the plea that the USSR’s supplies
are not to be disclosed in public interest ?
This is a contradiction. I would request him
to come to the point and not use this argument
to deny information to us,

SHRI SWARAN SINGH : I have already
said, and repeat, that it has never been my
intention, nor is it my intention now to with-
hold information. IfI did not remember what
I said on an earlier occasion, he should not .
use that argument against me. I stand by
every word of what I said on the earlier
occasion.

SHRI D. N. PATODIA : My second ques-
tion has not been replicd to. Isit a fact that
the quantum of arms supplied by Russia was
very much more than that supplied by the
US? Let him reply yes or no.

MR. SPEAKER : He has replied. I do
not think there is any further clarification
needed (Interruptions).

SHRI P. K. DEO : He has not replied.

SHRI D. N. PATODIA : You must protect
me. The figures given by him have been
quoted. Heis aware of that. He is not disclos-
ing the information we wanted but is attribut~
ing motives. What is this ? Ky

MR. SPEAKER : He will please resume
his seat. It has been replied in detail.

13.00 hrs.

MR. SPEAKER :#is question has been
replied to in detail. He asked a second ques-
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[Mr. Speaker]
tion, and he replied again. I do not want to
prolong it further.

SHRI D. N. PATODIA : It has not been
replied to.
SHRIMATI ILA PALCHOUDHURI

(Krishnagar) : In view of the fact that
America is not listening to us, and that it is
not only America which has been supplying
arms to Pakistan, in view of the fact that
Pakistan has been getting Mirage-III aircraft
from France and Cobra anti-tank missiles and
surface to air missiles from the Federal Repub-
lic of Germany and she has been getting arms
from all over the world, what efforts are we
making to get more arms for India ?

Secondly, I am very glad that the hon.
Minister has said that we should concentrate
our efforts on the dangers that we face and
that the hon. Prime Minister has also remark-
ed in her Meect-the-Press interview in New-
York that the situation in India is quite
different because we have on our borders
foreign armies at a distance of 20 feet. In fact,
in Kashmir and in the borders of Bengal in
places like Nadia, we are facing them at even
less than 20 feet. In view of this, may I know
what measures are being taken to have greater
security, so that our borders may be more
secure, particularly in West Bengal ?

Thirdly, there is positive infiltration into
the ordnance factories where there is stoppage
of production of armaments. In view of the
heavy supply of armaments received by Pakis-
tan and the stoppage of production in our
ordnance factories, we do stand in great
danger. So what we are doing to control this
kind of stopping of work in our ordnance
factories and infiltration ?

Fourthly, is the Government aware that,
on the strength of all these arms that Pakistan
is receiving, centres of sabotage have been
built Wy Pakistan where 10,000 people ata
time are being trained in sabotage and guerilla
warfare, and also that they have more than
half a dozen underground jet airports in the
Kashmir border ? In the spy ring that was
smashed in the Uri sector, some of our own
personnel were involved and have been arres-
ted. In the light of all this, what are we do-
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ing to screen the personnel and stop this
infiltration into the army and ordinance facto-
ries ?

SHRI SWARAN SINGH : I have carefully
listened to all the points. They are very
relevant and important, but the hon. Member
has addressed them to the wrong quarter.
They relate either to the Defence Ministry or
to the Home Ministry, and I am sure that
if they are formulated in a proper form, she
will get the replies from the Ministers concer-
ned.

13.03 hrs.

RE: MOTIONS FOR ADJOURNMENT
(Query)

MR. SPEAKER : Papers to be laid.

SHRI NATH PAI (Rajapur): I seek your
leave to raise the motion of privilege, of which
I have given notice.

MR. SPEAKER: I am cxamining it. I
will refer to it later on. I will let you know. I
am examining all the privilege motions, There
are quite a few of them.

st frg =z W (waaAY) @ afaRare
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SHRI P.K. DEO (Kalahandi): I gave
notice of an adjournment motion.

MR. SPEAKER : Parliament has nothing
to do with what the MLAs do. I have not
allowed it.

SHRI P.K. DEO: There has been a
unanimous demand for a steel plant in Orissa,
and the Chief Minister has written to the
Government of India asking whether the
Government of Orissa can go ahead with its
own steel plant.

A grave situation has developed there.
People are agitated. If you do not allow the
adjournment motion, you cannot expect all of
us to participate in the proceedings of the
House. The MALs of Orissa have come here.

MR. SPEAKER : It has nothing to do
terruptions.)

. . (Inter
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SHRI P. K. DEO : If you do not allow it
I shall walk out.

Shri P. K. Deo then left the House
MR. SPEAKER : I quite appreciate that.

SHRI NATH PAI: Mr. Speaker, I am
glad to beassured by you that you are consider-
ing the matter I had raised. But after the
statements I made during the question hour I
thought that the case regarding my privilege
motion was prima facie established. I cited
the necessary evidence.

MR. SPEAKER : I am going to see it in
the light of that. That is the reason I am
with holding my decision.

SHRI SAMAR GUHA (Contai) : I have
tabled an adjournment motion on the law and
order situation in West Bengal.

MR. SPEAKER : It is a continuing matter;
I did not agree to that.

SHRI S. M. BANERJEE (Kanpur) : We
have also tabled an adjournment motion.

SHRI P. RAMAMURTI : I have cited a
recent occurrence—the stabbing of Mrs. K. C.
Bose, despite the fact that information was
given to the police three days in advance by
comrade Jyoti Basu and other persons.

MR. SPEAKER : These are State matters.
«« (Interruptions)

SHRI P. RAMAMURTI (Madurai) :—
This is the only forum where we can discuss it;
West Bengal is under President’s rule. I cannot
understand how you can disallow it.

SHRI SAMAR GUHA : The State is at
the moment under the President’s rule and is
being governed by the Centre in all matters;
questions are answered in Parliament.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : They have bought over the hard
core of criminals. There are also the Central
Intelligence people. Those criminals murder
CPM workers.

MR. SPEAKER : Whatever happens there.
concerns law and order and itis a continuing
matter,
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SHRI JYOTIRMOY BASU: They are
engaging criminals to murder political workers
so that they can get a smooth win in the next
clections. It is a shame on the Government.

SHRI UMANATH (Pudukkottai) : The
police were informed that an attack was
expected and yet she had been stabbed ; no
police protection was given. There is no
assembly there to discuss these things. We are
raising the question of giving protection to
people involved in democratic movement there ;
the police are also involved and are conniving
at such things. The question can be raised
only here. We seek your protection; we
request you to reconsider this question and
give us your decision allowing this adjourn-
ment motion.

MR. SPEAKER : We shall sece if we can
find sometime to discuss such matters because
there are so many of them. . . (Interruptions)

SHRI P. RAMAMURTI: You have
already said that you have rejected it. What
are we todo ?

AN HON. MEMBER : Are we to under-
stand that we are going to have a discussion on
this subject ?

SHRI NATH PAI: With due respect to
your authority, I am not clear how you can
reject the adjournment motion.. . (Interruptions.)

MR. SPEAKER : Order, order.

SHRI SAMAR GUHA : For the last six
months, there has been no meeting of the
Consultative Committee. I had written several
times to the Prime Minister, but the Prime
Minister did not even reply. Where is the
forum where we should raise these matters if
it is not Parliament? You said that this is
not a recent matter. But then everyday, half a
dozen people are being killed. 22 policemen
‘bave been killed. A lady has been brutally
killed just a few days before. If you sa®that
this is not a matter of recent occurrence, a
matter which has been brought in the Lok
Sabha, what else can be done ? (Interruption)
What should be done ? For the last six months,
there has been no meeting of the Consultative
Committee for West Beiga'. I have sent several
letters to the Prime Minister, but she did not
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care to reply. I want to know what the
Central Government have got to say. West
Bengal has become a hell for the citizens there.

MR. SPEAKER : Kindly sit down.

SHRI SAMAR GUHA: Half a dozen
people are being killed every day. 30 policemen
have been killed there. Political workers are
" being killed, and ladies arc being dragged and
killed. If you say that this is not a matter to be
brought before this House, where is the forum
then ? For the last six months, there has not
been even a single meeting of the Consultative
Committec. In spite of our requests, the
Prime Minister and Home Minister did not
care to reply. She did not care to reply to any
our requests. What should be the forum where
we should raise these poiats if not here ?

SHRI S. M. BANERJEE: Sir, what is
your decision ?

SHRI JYOTIRMPY BASU: We must
have the Adjournment Motion discussed today.

MR. SPEAKER : Isee from the Adjourn-
ment Motions that it is not a particular case
that is quoted. One of the motions is just a
general motion. There is also another one.

SHRI A. K. GOPALAN (Kasergod) :
There is a motion which has been rejected.

SHRI P. RAMAMURTI: There is a
motion regarding Mrs. K. C. Bose.

MR. SPEAKER: I will study all these
later and let you know. (Interruption.)

Several hon. Members rose—

MR. SPEAKER : The same member has
given two motions.

SHRI JYOTIRMOY BASU: We want
to have your decision right now.

MR. SPEAKER: One and the same
Member has given two motions. How can he
give two motions. I have to take up only

one.

SHRI JYOTIRMOY BASU : What is your
decision ? I have sent you three telegrams
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saying that the Adjournment Motions must be
taken up.

MR. SPEAKER : I will consider them on
merits. There is no question of telling me like
that.

SHRI JYOTIRMOY BASU: You cannot
rule me out like that.

MR. SPEAKER : It has to be taken on
merits,

SHRI P. RAMAMURTI : I was informed
that the Adjournment Motion was rejected.

SHRI GANESH GHOSH (Calcutta South):
I was also informed that my Adjournment,
Motion has been rejected. (Interruption.)

MR. SPEAKER : These motions are more
than one. The same Member has given diffe-
rent motions on different subjects. I am going
to review what is the common thing in regard
to these Adjournment Motions.
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MR. SPEAKER : My decision is that I do
not accept the one which is general. The
others mention somecthing else. The same
Member has given them. I have to see what
is the procedural matter on these things which
are given at one and the same time ; two
motions by the same Member. One Member
has given two motions at one and the same
time.

SHRIP. RAMAMURTI: I will withdraw
the first motion because it isgeneral. I have
given the second motion also. Therefore, I want
to know when we can discuss it.

MR. SPEAKER : My ruling is, the first
one is too general. But you gave another one.
How can I know that you will insist on the
other one now ?

Several Hon. Members rose—
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SHRI H. N. MUKER]JEE (Calcut ta-North-
East) : Certain things have happened in West
Bengal, and there is an impossible situation in
West Bengal. I want to bring to your notice
the fact that there is a Consultative Committee
which even in times of the direst things happen-
ing in West Bengal has not met even once
during the interim period, which has added
gravity to the feelings of Members who want a
discussion in the House. When the Govern-
ment does not come forward to propose a
discussion on a subject which is entirely in
their own charge—President’s Rule is in opera-
tion there—when members try to introduce the
matter by way of an adjournment motion, you
see how tempers are frayed because we do not
get an opportunity for discussing it. If, there-
fore, we get from you a kind of assurance, as
far as you can give it, that as soon as ever it is
possible we shall have a discussion in the
House on the situation in West Bengal as it is
today, and it has got to be rectified, then of

course we can take that.

SHRI SAMAR GUHA: For the last six
months, not even a single meeting of the
Consultative Committee for West Bengal has
taken place....

MR. SPEAKER: I have asked you a
number of times to sit down.

SHRI SAMAR GUHA : Letters addressed
to the ministries were not replied to. (Interrup-
tions).

SHRI A. K. GOPALAN : Myself and Mr.
Jyoti Basu sent a telegram to the Prime Minis-
ter from Calcutta. She was a teacher going to
the school the previous day and there were
some threats that she should not go. She was
a teacher in that school. Mr. Jyoti Basu in-
formed the police officers. Mrs. K. G. Bose
also informed the police. Afterthe police was
informed that there was danger to her life, 15
people entered the school and stabbed her. It
is not an ordinary thing.

ot mAT AN YA ASAA WG,
uF gAQ qEadie Mad i & go o ¥
TR & 1 qgr daR@r Frogw A AL
Hx ag dga wadde K FALA9 ¥ gL
21 ag o wwiT AT 1 IER A

KARTIKA 18, 1892 (SAK4)

Adj. (Query) 226

saw el 73 foar @1 9@y o a9
fewfase 31 ag 939 wgeapd a@ &

MR. SPEAKER : All these notices about
actions of the Governor etc., are not, I think,
subjects for adjournment motion. But I am
requesting the Home Minister to find some time
for discussion because there was no meeting of
the cousultative committee. I will consult the
Home Minister and the Minister of Parlia-
mentary Affairs and fix some time for a discus-
sion.

SHRI KANWAR LAL GUPTA : We must
discuss UP. It is most important.
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MR. SPEAKER : Let me first deal with
the pending matters. He is not going to reply
to anything now. I am only asking him if he
is prepared for a discussion.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K.C. PANT) : A reference has been made to
the meeting of the Consultative Committee for
West Bengal. I appreciate the anxiety of the
hon. Members. I thought the House would
like to know that a meeting is being called on
the 17th of this month. (Interruptions)

SHRI H. N. MUKER]JEE : This is adding
insult to injury. We have already got notice
about the meeting on the 17th. Our grouse
was about the interim period. Why was noj a
meeting called earlier 7 What was the Primne"
Minister doing ?

SHRI GANESH GHOSH : So many people
are being killed every day.

MR. SPEAKER : I would request him to
sit down. We will fix some time. Because the
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meeting was not held earlier than the Parlia-
ment session, we will fix some timein the
House itself.

SHRI K. C. PANT : I am in your hands.

MR. SPEAKER : These are so many
matters raised in the form of adjournment
motions, We will fix some time for those
subjects. 17th happens to be during the session.
It would have been much better if the meeting
had been held earlier and no occasion provided
for this complaint. I propose that this be
discussed here.

SHRI KANWAR LAL GUPTA: What
about the discussion on UP?

MR. SPEAKER : We will fix some time
for that also.

st WRE W/ : AT AZIRE,
fagit & wsguia, =it franam s,
F gAEg ¥ s@areErdl & gAT F
Ia% g ag x99 fear § fr fagre 8
JIFTT 3T & AT TS &7 FIFRA F
gFgy & gay sqrar o afewy g
TSI HIET § 4% 49 99 gHT
F8Y &, w&fs @y amawr g
U ¥ T g WA faE
GYFT HT 19F A AT gT &1 #47
AT WEIIA I FEIART F1 7ag FIA
& fa7 Ydr a@ ¥ W § 9 FT ¥
I H YT T IFA ag 407 Fg1 &
ar oA 3% ¥ 7 amfEx wsqgre
w3y qqsae & afs saradg g §,
afer Fed1g 9XF12 & ofq samaeg &
afay w4 a1eT 39 IR ¥ eAsdEIw
FT |
MR. SPEAKER : That can be discussed

or raised on some other time. Further, there
is nothing pending in the agenda.

=t aw =T (gAT) : qeny Ay,
ufgde & T § 9 Qede faar o @
t, Su% ygfaaa 1 fggmar s w@r g
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WA wRRE sENE ) are e Wy
Ty M &, 9 5 @iz ga safaat
it et 1 g w7 fear o 2, 9 a7
T ofs F wned ghem ¥ oag
ufegdz AR a8 A8t § €AW AN gAT 1

13.22 hrs.

PAPERS LAID ON THE TABLE

STATEMENT Res. RAILWAY ACCIDENTS AND
ReviEw oF THE TREND OF ACCIDENTS ON
InpIAN RAILWAYS DURING Last Five
YEARs.

THE DEPUTY MINISTER IN THE MIN-
ISTRY OF RAILWAYS (SHRI R. L. CHA-
TURVEDI) : I beg to lay on the Table a state-
mentregarding certain recent Railway accidents,
alongwith a review of the trend of accidents on
the Indian Government Railways during thelast
five years, and a review of the action taken on
the recommendations of the Kunzru and Wan-
choo Committees. [Placed in Library. See No.
LT—4170/70].

FOREIGN EXCIIANGE REGULATION (AMENDMENT)
ORDINANCE

THE MINISTER OF PARLIAMENTARY
AFFAIRS, AND SHIPPING AND TRANS-
PORT (SHRI RAGHU RAMAIAH): I
beg to lay on the Tablea copy of the
Foreign Exchange Regulation (Amendment)
Ordinance, 1970 (Hindi and English versions)
promulgated by the President on the 20th
September, 1970, under provisions of article
123 (2) (a) of the Constitution. [Placed in
Library. See No, LT—4171/70].

REPORT OF ALL-INDIA INsTITUTE OF MEDICAL
Sciences, 1969-70

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
PARIMAL GHOSH): On behalf of Shri K. K.
Shah,I beg to lay on the Table a copy of the
Annual Report of the All-India Institute of
Medical Sciences, New Delhi for the year
1969-70, under section 19 of the All-India
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Institute of Medical Sciences Act, 1956. [Plazed
in Library. See No. LT—4172/70].

NortiricaTIONs UNDER EsseNTIAL COMMODITIES
Act

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): I beg to lay on the
Table :(—

(1) A copy each of the following Notifica-
tions (Hindi and English versions) under
sub-section (6) of section 3 of the
Essential Commodities Act, 1955 :—

(i) The Kerosene (Fixation of Ceiling
Prices) Order, 1970, published in
Notification No. G.S.R. 864 in
Gazette of India dated the Ist
June, 1970,

(ii) The Kerosene (Fixation of Ceiling
Prices) Amendment Order, 1970,
published in Notification No. G.S.R
1794 in Gazette of India dated the
16th October, 1970.

The Kerosene (Fixation of Ceiling
Prices) Second Amendment Order,
1970, published in Notification No.
G.S.R. 1795 in Gazette of India
dated the 16th October, 1970.
[Placed in Library. See No. LT—4173/
70.]

(iii)

(2) A statement (Hindi and English ver-
sions) showing reasons for delay in laying
the Notification mentioned at (1) (i)
above. [Placed in Library. See No. LT—
4174)70.]

ProCLAMATION ETC. Re. THE STATE oF UTTAR
PRADESH

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS, AND
MINISTER OF STATE, DEPARTMENTS
OF ELECTRONICS AND SCIENTIFIC
AND INDUSTRIAL RESEARCH (SHRI
K. C. PANT): I beg to lay on the Table:—

(1) A copy of the Proclamation (Hindi and
English versions) dated the Ist October,
1970 issued by the President under
article 356 of the Constitution in rela-
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tion to the State of Uttar Pradesh pub-
lished in Notification No. G.S.R. 1756
in Gazette of India dated the 2nd
October, 1970, under article 356 (3) of
the Constitution. [Placed in Library. See
No. LT—4175/70.]

2

A copy of the Order (Hindi and English
versions) dated Ist October, 1970,
mads by the Presidentin pursuance of
sub-clause (i) of clause (c) of the above
Proclamation, published in Notification
No. G.S.R. 1757 in Gazette of India
dated the 2nd October, 1970, [Placed
in Library. See No. LT--4175/70.]

3

=

A copy of the Report of the Governor
of Uttar Pradesh dated the 29th
September, 1970 to the President.
[Placed in  Library. See No. LT—4176/
70.]

(4) A copy of the Proclamation (Hindi and
English versions) dated the 18th Octo-
ber, 1970 issued by the President
revoking the Proclamation issued by
him on the Ist October, 1970 in rela-
tion to the State of Uttar Pradesh,
published in Notification No. G.S.R.
1799 in Gazette of India dated the 18th
October, 1970, under article 356 (3) of
the Constitution. [Placed in Library. See
No. LT—4177/70.)

NoTiFicATION Re. Service CONNECTED WITH
SuppLy or ELEcTRICAL ENerGY BY D.V.C.
UNDER ESSENTIAL SERVICES MAINTENANCE
Act, AND STATEMENTS Re. Froop
SrTUATION IN THE COUNTRY AND -+

Re. DeSILTING OPERATION OF
UppPER GANGA CaNAL

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): I begto
lay on the Table :—

(1) A copy of Notification No. S.0. 3125
(Hindi and English versions) publ.ishcd
in Gazette of India dated the 23rd
September, 1970 declaring service con-
nected with the supply of electrical
energy by the Damodar Valley Corpo-
ration, established under the Damodar
Valley Corporation Act, 1948 or with
the generation, stor \ge or transmission
of electrical energy for the purpose of
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such supply, to be an essential service
for the purposes of Essential Services
Maintenance Act, 1968, under sub-
section (2) of section 2 of the said Act.
[Placed in Library. See No. LTV—4I78/
70.]

(2) A supplementary statement on the flood

situation in the country. [Placed in
Library. See No. LT—4179/70.]

(3) A statement regarding the desilting

operation of Upper Ganga Canal near
Hardwar. [Placed in Library. See No.
LT-4180/70.]

NOTIFICATIONS UNDER THE INCOME-TAX ACT, THE
WEALTH-TAX AcT, THE CusToMs ACT AND

THE CENTRAL Excises AND SALT AcT

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI VIDYA
CHARAN SHUKLA) : Ibegtolay on the
Table :—

(1) A copy each of the following Notifica-

tions, (Hindi and English versions)

under section 296 of the Income-tax Act,

1961 :—

(i) S.0.2877 published in Gazette of
India dated the Ist September,
1970 making certain amendment to
Notification No. S.0. 2063 dated
the 4th June, 1968.

(ii) S.O. 2879 published in Gazette of
India dated the lst September,
1970.

(iii) S.O. 2880 published in Gazette of
India dated the I1st September,
1970.

(iv) S.O. 2882 published in Gazette of
Indiadated the 1st September, 1970.

[Placed in Library See. No. LT—4181/
70.]

<
(2) A copy each of the following Notifica-

tion (Hindi and English versions) under
sub-section (4) of section 46 of Wealth-
tax Act, 1957 :—

(i) S.O. 2878 published in Gazette of
India dated the Ist September, 1970
making certain amendment to
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Notification No. S. O. 2064 dated
the 4th June, 1968.

(ii) S.0. 2881 published in Gazette of
India dated the Ist September,
1970.

[Placed in Library. S¢e No. LT-4182/70.]

(3) A copy of the Central Excise (Twelfth

Amendment) Rules, 1970 (Hindi and
English versions) published in Notifica-
tion No. G.S.R. 1791 in Gazette of
India dated the 17th October, 1970,
under section 38 of the Central Excises
and Salt Act, 1944. ([Placed in Library.
See No. LT—4182/70.]

(4) A copy each of the following Notifica-

tions (Hindi and English versions) under
section 159 of the Customs Act, 1962 :—

(i) S.0. 2771 published in Gazette of
India dated the 22nd August, 1970
together with an  explanatory

memorandum.

(ii) S.0. 2847 published in Gazette of
India dated the 29th August, 1970
together with an  explanatory
memorandum.

(iii) G.S.R. 1244 published in Gazette
of India dated the 29th August,
1970.

(iv) G.S.R. 1245 published in Gazette
of India dated the 29th August,
1970.

(v) G.S.R. 1246 published in Gazette
of India dated the 29th August,
1970 together with an explanatory
memorandum.

(vi) G.S.R. 1247 published in Gazette
of India dated the 29th August,
1970 together with an explanatory
memorandum,

(vii) G.S.R. 1306 published in Gazette
of India dated the 5th September,
1970.

(viii) G.S.R. 1307 published in Gazette
of India dated the 5th September,
1970.
(ix) G.S.R. 1308 published in Gazette
of India dated the 5th September,
1970 together with an explanatory
memorandum.
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(x) G.S.R. 1309 published in Gazette
of India dated the Sth September,
1970 together with an explanatory
memorandum. '

[Placed in Library. See No. LT—4184/70.]

(5) A copy each of the following Notifica-
tion (Hindi and English versions) under
section 159 of the Customs Act, 1962
and section 38 of the Central Excises
and Salt Act, 1944 :—

(i) The Customs and Central Excise
Duties Export Drawback (General)
Fifty-fourth Amendment Rules, 1970,
published in Notification No. G.S.R
1242 in Gazette of India dated the
29th August, 1970.

(ii) The Customs and Central Excise
Duties Export Drawback (General)
Fifty-fifth Amendment Rules, 1970,
published in Notification No.
G.S.R. 1243 in Gazette of India
dated the 29th August, 1970.

The Customs and Central Excise
Duties Export Drawback (General)
Fifty-ninth Amendment Rules,
1970, published in Notification
No. G.S.R. 1298in Gazette of
India dated the 5th September,
1970, together with an expl y
memorandum.

(iii

(iv) The Customs and Central Exise
Duties Export‘Drawback (General)
Sixtieth Amendment Rules, 1970,
published in Notification No.
G.S.R. 1299 in Gazette of India

dated the 5th September, 1970
together with an  explanatory
memorandum.

(v) The Customs and Central Exise
Duties Export Drawback (General)
Sixty-first Amendment Rules, 1970,
published in Notification No.
G.S.R. 1300 in Gazette of India
dated the 5th September, 1970,

(vi) The Customs and Central Excise,
Duties Export Drawback (General)
Sixty-second Amendment Rules,
1970, published in Notification No.
G.S.R. 130lin Gazette of India
dated the 5th September, 1970.
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(vii) The Customs and Central Excise
Duties Export Drawback (General)
Sixty-third Amendment Rules,
1970, published in Notification No.
G.S.R. 1302 in Gazette of India
dated the 5th September, 1970.

(viii) The Customs and Central Excise
Duties Export Drawback (General)
Fifty-sixth Amendment Rules, 1970,
published in Notification No.
G.S.R. 1303 in Gazette of India
dated the 5th September, 1970.

(ix) The Customs and Central Excise
Duties Export Drawback (General)
Fifty-seventh Amendment Rules,
1970, published in Notification No.
G.S.R. 1304 in Gazette of India
dated the 5th September, 1970.

(x) The Customs and Central Excise
Duties Export Drawback (General)
Fifth-eighth Amendment Rules,
1970, published in Notification No.
G.S.R. 1305in Gazette of India
dated the 5th September, 1970.

[Placed in Library. See No. LT—4185/70.]

MR. SPEAKER : Item 10-A. Shri Jamir.
I find he is not present here. Let some other
Minister lay it on his behalf.

NOTIFICATION UNDER ESSENTIAL SERVICES
MAINTENANCE ACT

SHRI RAGHU RAMAIAH: On behalf of
Shri S. C. Jamir, I beg to lay on the Table a
copy of Notification No. GSR 1876 (Hindi and
English versions) published in Gazette of India
dated the 7th November, 1970 declaring service
in the Food Corporation of India, established
under the Food Corporations Act, 1964, to be
an essential service for the purposes of Essential
Services Maintenance Act, 1968, under sub-
section (2) of section 2 of the said Act. [Pdaced
in Library. See No. LT—4186/70.]

MR. SPEAKER: I am a little lenient
today. But the Minister concerned should be

present in the House.
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CONSTITUTION (AMENDMENT) BILL
(i) RePORT OF SELECT COMMITTEE

SHRI DATTATRAYA KUNTE (Kolaba):
I beg to present the Report of the Select Com-
mittee on the Bill further to amend the Consti-
tution of India.

(ii) EvIDENCE

SHRI DATTATRAYA KUNTE : I beg
to lay onthe Tablea copy ofthe Evidence
given before the Select Committee on the Bill
further to amend the Constitution of India
together with the proceedings of their sitting
held on the 12th October, 1970.

COMMISSIONS OF INQUIRY (AMEND-
MENT) BILL

(i) RePorRT OF JOINT COMMITTEE

SHRI N. K. P. SALVE (Betul) : Ibeg to
present the Report of the Joint Committee on
the Bill to amend the Commissions of Inquiry
Act, 1952.

(ii) EviDENCE

SHRIN. K. P. SALVE: Ibegtolay on
the Table a copy of the Evidence given before
the Joint Committee on the Bill to amend the
Commissions of Inquiry Act, 1952.

MEDICAL TERMINATION OF PREG-
NANCY BILL

(i) REPORT OF JoINT COMMITTEE

SHRIMATI TARA SAPRE (Bombay-
North-East) : I beg tolay on the Table a copy
of the Report of the Joint Committee on the
Bill to provide for the termination of certain
pregnancies by registered medical partitioners
and for matters connected therewith or inci-
dental thereto.

(ii) EVIDENCE

SHRIMATI TARA SAPRE : 1 beg to
lay on the Table a copy of the Evidence given
before the Joint Committee on the Bill to  pro-
vide for the termination of certain pregnancies
by registered medical practitioners and for
matters connected
thereto.

therewith or incidental
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CENTRAL SALES TAX (AMENDMENT)
BILL

ExTENsION oF TiME FOR PRESENTATION OF
REPORT OF SELECT COMMITTEE

SHRI R.K. AMIN (Dhandhuka) : Sir, I
beg to move :—

“That this House do cxtend the time
appointed for the presentation of the Report
of the Select Committee on the Bill further
to amend the Central Sales Tax Act, 1956,
upto the 3rd May, 1971.”

SHRI S. M. BANERJEE (Kanpur) : Sir,
we want an assurance from you that this House
will be in session up to May 1971.

MR. SPEAKER : I wanted an assurance
from you rather. Of course, the Speaker is
expected to be there but I do not know about
other Members.

The question is :

“That this House do extend the time
appointed for the presentation of the Report
of the Select Committee on the Bill further
to amend the Central Sales Tax Act, 1956,
upto the 3rd May, 1971,

The motion was adopted

13.26 hrs.

Re : MOTIONS OF NO-CONFIDENCE

MR. SPEAKER : Is Shri Shiva Chandra

Jha withdrawing his motion of no-confidence
or not ?

it ez W (agat) o oasae
RN, AT Ay § i ag aweawr @
& Y Ngraga gw At A o 2 2,
fF 59 grew & afwars werd sran A
ar q3T F1 AT A7 T Aaz wgar
29 afrrarg-weara #) faagr 3% &1
FAEAE A g & wgar g fr e
a1 fx graw &1 agi gar frar @, ar
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frrzw fagg =Y &9 & aea faar
Eiod

FqW APRG ¢ TH qREAU AG @
fF ey AT A% fx grew AR T,
@ A-wifreda Mma T faar sar 2
O gzeqt ¥ aA-Ar Fifigdw Wi
arfaa & fad § 1

=it fsez W Fa7 g9 AAT 5@
afagag-gea § gauw iy ? @ §
7g gud f5 @@t gwwe Ty a9 wd
giv?

MR. SPEAKER : The motion is before the

House. I bave called item No. 15 A and it will
have to be dealt with.

ot firgaer WV gwwy ART, ™
T GIF H T A1 AT § M1 T fegdy
AT &1 g iz wiw fx grow
agi g fay | a1 39 fagg S AT &
qrg & fifad

MR. SPEAKER : I am not in a position.to
say. The motion is before the House. Let me
know what I should do with it. There are no
rules saying that I should ask certain ministers
to come.

»it fvaereg w: ang ST Atw f§
g9 F g1 AfAA |

JoqW ARI@ : AT ITF AT Y T
TR A Ggdr gY smAm ¢ F ITH AT
F fad Ja g

off frawew ®1: @ 9ET WIT H
aga & gIeg A & 1 A9 AT F qT 59
fawgg Fv & difeg

SHRI RAM SEWAK YADAV (Bara Banki):
He is not pressing.

MR. SPEAKER : If you want to press it,
if you want a division on it, then I will putit
to vote after lunch but if you wish to withdraw
it then I think this is the best time to do it.
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=it sz Ay ;. § Taw fager A
F@E) Faarg v @ 9v 3w
arz & faar oy

MR. SPEAKER :
procedure.

I bhave to follow the

Aeqew WERa : A1aE FlE & ar
SIS 74 gar | §T g faggr ag
FIWE, T FWE A

I will have to count....

SHRI RAM SEWAK YADAV: He is not
pressing.

MR.SPEAKER : Heis not pressing it. I
hope with the pleasure of the House it is with-
drawn,

=Y frasez A - A1z S S 99T
faagr & gy mar ?

MR. SPEAKER : Shri Prakash Vir Shastri
has withdrawn it ; Shri Kachwai has with-
drawn it.

Now we adjourn for lunch to re-assemble
at 2.30 P.M.

13.31 hrs.

.

The Lok Sabha adjourned for Lunch till thirty
minutes past Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch at
thirdy-three minutes past Fourteen of the Clock.

(Surt SHRI CHAND GOYAL in the Chair]

CENTRAL LABOUR LAWS (EXTENSION
TO JAMMU AND KASHMIR) BILL

MR. CHAIRMAN: Mr.

Azad.

Bhagwat Jha

.

THE MINISTER OF STATE IN THE

MINISTRY OF LABOUR, EMPLOYMENT

AND REHABILITATION (SHRI BHAG-
WAT JHA AZAD): Sir, I beg to move..

SHRI SHIVA CHANDRA JHA (Madhu-
bani) : Point of order, Sir.
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MR. CHAIRMAN : I have already called
the Minister.

SHRI BHAGWAT JHA AZAD:
beg to move.

Sir, I

“That the Bill to provide for the exten-
sion of certain Labour Laws to the State of
Jammu and Kashmir, be taken into consi-

deration.”

The Constitution of India applies to Jammu
and Kashmir, with certain exceptions and
modifications.

st fawz my (") @ @anfy
qZ\ET, TT T {Y CATFE AIF ATST 3 )

9gy J A g Dfadr

MR. CHAIRMAN : You should have writ-

ten to me earlier.

SHRI BHAGWAT JHA AZAD : ....as
sct out in the Constitution (Application of
Jammu and Kashmir) Order 1954, as amended
from time to time. (Interruptions) Under Article
370, provisions of the Constitution, which do
not apply to the State of Jammu and Kashmir
already....

=t faa=em & gwnafy agar, ¥4
anafa z&r fagax &)

MR. CHAIRMAN: Have you given it in
writing ?
=t fag=aw = gl Agaw,
qararg agf g

MR. CHAIRMAN: I have called the
Minister and he is in the midst of his speech.

st fa=ez Ar : gaafs ARy, a8
fad g2IesqT VS 9T, FrAIFAT 8
97 78 &, zafaq & saw 35T qFaAr §

MR. CHIRMAN: Mr. Jha, you are well
aware and you have always been giving notice
when you want to oppose a particular legisla-
tive measure. Since you have not done it.. ..
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ot ez ;& Svew A ang
T FEWE K N FAIwT A
¥’ WM §, 99 18 9 FEATIqT Arafiy
2 -

awwfs wfiam : @ @wr @ @

faarz aa”f E‘r qaFar %- ) This item is being
taken up for the first time.

ot frwex wr: w9t Ad @ wwar
g 7 AT HF g9 q ST afay
MR. CHAIRMAN: You did not submit

any note in writing that you wanted to oppose
it.

SHRI BHAGWAT JHA AZAD: He can
say it at the consideration stage.

N ez e - 9@ 7w ¥w @
ST, T IF (57 F[ FIE AIAT ALY
Tg AT )

MR. CHAIRMAN: I appreciate your

difficulty. He has moved the Motion; he is
making a speech ; heis in the midst of his
speech. You had not submitted a note in
writing. I request that you may make your
points when you get your turn.

= e Ay - a7 siAR TR /@

2, z9¥ & arafa 31 o1 gFAT g
MR. CHAIRMAN: You may make your
point when you get your chance.

&t ARTEAT AT AT : 59 a5 Qa0
¥ g gFHar §, AN cargeE F ¥ a9
T dFg |

gamafa AgRa : w9 3w @rgee A
HIT AN F FZ T

SHRI BHAGWAT JHA AZAD: He can

make a speech and deal with these points, He
can oppose it.

MR. CHAIRMAN: The House can consi-
der your point relating to constitution or any
other matter. Now that the Minister has
moved the motion andis in the midst ofa
speech, he should not be disturbed.
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oft gz AT : a7 Y @ gEAT
g?

MR. CHAIRMAN: You did dot stand up.
I called him to speak.

=it frawex | 93 W 3T 9w
& fauia § fr o7 fawr Y fae 3 fag
faar sar &, 3o aaa FredRaa aafa
F qra @I AT IFT G

|qAaWfa WgET © A9 9FF @3 A
gC 1 54 {Y ITHT qar foar A ITA
T gE g1 7%, I9F qF AT @S FC |

sit fraaex w1 : f9g asa A @3 gq
& I a6 ST g 74T 47 | AA-HTA
¥ |2 g &1 w33 @ Ay ar, ;ifs I
aua ag faga g A& a1

SHRI BHAGWAT JHA AZAD:
not yielding. I have made half of my speech.
How can there be a point of order? I am in
the midst of my speech.

I am

s fogaex A @7 oE A

qH gT Afa
. MR. CHIARMAN: Mr. Jha, we will hear
you at length when you get the chance. Now,

please do not distrub him in the midst of his
speech.

ot fraaz \r ;. garafa AgaEg,
W g A af § fam & 117 F
qrAga IAT Arar § 1 Aw gF M,
3Iq% arg faorg fsg ) o« 1% fawg
Frar &, @t carge A% ATST ITAT AT
aFAT ¥ | a3 AT & AT AAAN, IH
A FA F @ & Ig 9T fAvia &
gFar & gEd GIEAAA  AAROEH B
Trq 8, usgafs A feamsas a7 ¢,
sgafy & fesaeaa gad aff @, 49f%
FrASYe 0T ¥ wgAwT @« @O,

KARTIKA 18, 1892 (SAKA4)

(Estn. to 3. & K.) Bill 242

Wi ag aga a&dr &1 w9 a|Ar
fea a1t #1 feFgsa arg ?

MR. CHAIRMAN: Mr. Jha, he has
already moved the motion. You may say at
the consideration stage. I will give you more
time.

SHRI BHAGWAT JHA AZAD: Under
Art 370 provisions of the Constitution which
do not apply to the State of Jammuand
Kashmir already and are not relatable to
matters for which the State has acceded to the
Union of India can be made applicable to the
State by order of the President made with the
concurrence of the Government of Jammu and
Kashmir. By the Constitution (Application
to Jammu and Kashmir) Order 1954 as amened
from time to time, the following entries in the
concurrent list in the Seventh Schedule to
the Constitution apply in relation to the State
of Jammu and Kashmir :

Entry 22: Trade Unions, Industrial and
Labour Disputes.

Entry 23 : Social Security and Social Insu-
rance, Employment and unemployment.

Entry 24: Welfare of labour, including
conditions of work, provident fund, employers’
liability, workraen’s compensation, invalidity
and old age pensions, and maternity benefits.

Entry 36 : Factories.

The present Bill seeks to extend to Jammu
and Kashmir 19 Central labour Acts which
are relatable to the above entries. The con-
currence of the State Government to the exten-
sion of these Acts has been obtained, and the
State Government has also agreed that the
Acts may be extended without any modifica-
tion. The Mines Act, 19)2 and the Apprenti-
ces Act, 1961 have already been extended to
the State of Jammu and Kashmir. -

It has been decided to extend the 19
Acts referred to in the Schedule to the
present Bill to Jammu and Kashmir in
order to secure uniform application of the
various labour laws to the whole of India.
Although the State of Jarimu and Kashmir
has some labour laws on the statute-book, the
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Central labour provide better benefits to
workers than the corresponding State Acts.
For example, the rate of compensation under
the Central Workmen’s Compensation Act is
‘higher than the rate of compensation under
the corresponding State Act, and it has also
a wider coverage. Some of the Acts such as
the Coal Mines Labour Welfare Fund Act,
1¢47, the Coal Mines Provident Fund and the
Bonus Schemes Act, the Minimum Wages Act,
the Employees’ State Insurance Act, the
Maternity Benefit Act and the Payment of
Bonus Act are being introduced for the first
time inasmuch as there are no corresponding
Acts in force in the State.

The first two Acts provide for welfare of
and grant of provident fund and attendance
bonus to the colliery workers. The Minimum
Wages Act will enable fixation of minimum
wage for unorganised and agricultural labour.
The Employees’ State Insurance Act provides
for certain benefits to the employees in cases
of sickness, maternity and employment injury.
The Maternity Benefit Act and the Workmen's
Compensation Act will apply in cases where
the Employees’ State Insurance Act does not
apply. The Payment of Bonus Act provides
for payment of bonus in general to the indus-
trial workers. The introduction of these Acts
would thus confer valuable benefits on the
workers in Jammu and Kashmir.

With these words, I commend the Bill for
the consideration of the House.

MR. CHAIRMAN : Motion moved :

““That the Bill to provide for the exten-
sion of certain Central labour laws to the
State of Jammu and Kashmir, be taken
into consideration.”

=t faaez ®1: weme "I, HAY
wgwea 7 gwik amy 5 fagas @v
IGF TG A TF EIAAT AR
w1 fer T & | S9H H1% @ 9T Fgr
AT §

“The extension of some of these Acts
to that State will involve expenditure from
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. the Consolidated Fund o} India to the extent
the Central Government is responsible for
the administration of these Acts in the
industrial establishments falling under the
Central sphere.”

3a¥ faarar mar  fr fraar wat sar-
s %3 § Gm—org @w ¥ F0
g F@fadde % ¥ O &af gar 1—
a8 IHT @17 §, T Joré T f—fF
gfagra & anfafrer 117 (3) & swia
Ffagua 1 @9 7 usgwfa 7 sgafy
Fifen | ag fadicaT #gi g ? @9 a%
ag fadizaT agl ar ot @ g7 aw g9
faqms qv fa=r< agf @ asar 2

MR. CHAIRMAN : For the hon. Member’s
information, I shall give the details. The
recommendation received under articles 117 (1)
and 117 (3) and 274 (1) of the Constitution was
published in the Lok Sabha Bulletin Part II
on 18th August, 1969 (vide para 1300). Then,
a revised financial memorandum together with
fresh recommendation of the President under
article 117 (3) hasalso been obtained, and
the revised financial memorandum has been
circulated on 28th November, 1969. Fresh
recommendation of the President has been
published in the Lok Sabha Bulletin Part IT
on 13th December, 1969 (Vide para 1447).
Therefore, all these requirements have been
complied with.

’

=t fawx A ArFE A AT
guant & faai & fa¥ oy uszafa &7
fiffizaa f & T e IaH fagw
dua § usgafy #1 r gg Feadsaa «r
AN § ag a@ FT ardr @ AT Aar
AT § foT § g4 feadidaa o qgdr
g1 zafad § wAar agar § Far z@
gmA & usgafy & fegdzas g ?
afe g @ a1 Fa ard §—ag & wAar
agar g !

MR. CHAIRMAN : Like Bills, recommen-
dations do not lapse. His point is ruled out.
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ot freer WY g9 @ F W
faggs a7 AAveHTE I § ITH W
ezafq #1 feaisam A a8w@ gl §
Afr w9 gE Y ¥ ¥ fam @
gizaea fay 9@ § a1 9@y AT FY
wgafa W fraddga do@ g @
fx g uegafa & fegdsaa F gz
g Far qg Fraer AfAAl F I A
T8 gt 3 ? Far gad A A few
o &Y Feadsaa deq 72 g ?

MR. CHAIRMAN : I will make the posi-
tion clear. If an amendment, to which a recom-
mendation has come, lapses, then the recom-
mendation also goes with it. In the case of a
Bill, the position is different ; the recommen-
dation remains valid.

it foraae W : gw Al & fawl @
oy 1T i fegwdma o S § 7 A
awfged & 1 (saeA)

qamafa agea ;= A& I |

SHRI LOBO PRABHU (Udipi) : The
statement of objects and reasons speaks of uni-
form application of various laws to the whole
of India including Jammu and Kashmir. Firs.t
we have to take up the question whether uni-
form application of these laws is possible ; then
whether Kashmir is in any way uniform ; then
whether these laws should be applied to Jammu
and Kashmir.

We are aware of ‘how labour laws are
operating in this country. Almost no day
passes without a strike in one place or another.
Even at this moment, the Durgapur strike is
paralysing not only Durgapur but the whole
of industry in the country. We have to think
whether we should make such pattern uniform,
whether it could be made uniform, things di-
flering in different parts of the country. In such
circumstances, to think of one law for all parts
of the country is not right.

Taking Kashmir, itis ina very different
political and economic position compared to
other States. It is known to everyone that

KARTIKA 18, 1892 (SAKA)

(Extn. to J. & K.) Bill 246

Kashmir has no indastries ; the State Govern-
ment does not allow Indians to establish indus-
tries there. Industries there are mostly of the
cottage type, mostly on family basis. This is
a point to be considered, whether you want
these laws to be applied with respect to deve-
lopment of a particular industry where the
ordinary relationship between the employer
and the employee does not exist.

I sec my hon. friend demur when 1 say that
Kashmir has no industry. It isup to him to
point out what large-size industries there are
which are not State enterprises. There are
State enterprises, but as far as my knowledge
gocs, large-scale industries are almost non-
existent because we Indians are not allowed
to establish industries there. What will be the
result of introducing these laws in Kashmir ?
One result will be that, where the industry is
big enough, it would introduce an unnatural
tension between the employers and employees.
It is not known whether any disputes have so
far arisen between the employers and employees
in Kashmir. The Minister read out all the
Acts he is going to apply. He might have
more pertinently informed us what disputes
have arisen in Kashmir to require this exten-
sion.

The second consequence will be to restrict
the growth of Kashmir indusgries. They will
avoid coming within the size of ten or twenty
according to the different acts, because they
will feel that the new law will be applied.

The third consequence, which is very impor-
tant, is that the Kashmir industries which
depend on the Indian market will suffer by
the extra cost added by these laws. That is
very important consideration whether, when
Kashmir industries are not doing too well at
present, you want to make the position worse.
Government has to cowsider that carefully
whether this is the opportune time for it,

The next question which is relevant is the
motive for introducing this Bill at present. Is
it a political one ? Isit that the Government
wants to acquire a certain hold over Kashmir
throughintruducing these laws, as it has already
gota hold of sortson India’s trade unions.
Everyone will debrecateghe use of trade unions
for political purposes, butit isa fact of life
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here that our trade unions are vehicles of poli-
tical propaganda, vehicles of political intri-
gues. Do you want the same thing to happen
there, and has the Government any secrect
motive in introducing this Bill at this stage to
win a certain political advantage ? They may
deny that there is any motive, but I have only
to point out that every time a political party
splits, the union splits ; every time a new poli-
tical party like the DMK or the Swatantra
Party comes into existence, a union of that
designation comes into existence. Do you want
this to happen in Kashmir where parties are
by no means very will established? It is a
very serious consideration.

What I am proposing is not a complete
opposition of this Bill, but something very much
less, namely that only certain Acts should be
applied. T am coming to the Acts. I have no
objection at all to the Workmen’s Compensa-
tion Act. It should have been applied a long
time back because workmen have to be com-
pensated. I am not opposed to the Children
(Pledging of Labour) Act. It is certainly a good
Act. We cannot afford to have our children
employed and destroyed by the petty industria-
lists. I have also no objection to the Payment
of Wages Act, Employees’ Liability Act and the
Employment of Children Act. I am not quite
sure about the Weekly Holidays Act because
I think that our industry is having holidays
all the year round. There are too many holi-
days.

SHRI S. M. BANERJEE (Kanpur) :
about the Maternity Benefit Act ?

What

SHRI LOBO PRABHU: Certainly, since
we are not all committed to family planning.
Then, the Coal Mines Labour Welfare Fund
Act—there is no coalmine in Kashmir as far
as I am aware. Then, the Minimum Wages
Act. Then, the Employees State Insurance
Act. I do not know whether that Act has been
a'conspicuous success here, there is a certain
amount of preferential treatment to only one
class of workmen ; it has also been abused to
some extent in order to give them certain
privileges. I would not object to that because
after all the health of the workman, even
though he is a small section of the whole wor-
king force is quite important. The Working
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Journalists Act—I do not know how many
journalists there are in Kashmir ; let them have
the Act. Then, the Employment Exchanges
Act.

So my opposition is a limited one—to two
Acts, the Industrial Disputes Act and the
Trade Unions Act. One strong reason, why
I do not wish these Acts to be applied to
Kashmir now is that there is so much differen-
ce of opinion in this country about these two
Acts. We had a National Labour Commission
which had given 324 recommendations in a
volume of 1431 pages of which, to my know-
ledge, not one has been examined or accepted
by the Government. It indicates that a very
large section of public opinion, as represented
in that body of employers and employees and
independent scientists is completely confused
as to what should be done for labour and
what should be done for industrial disputes
and the trade unions. If so, do you want to
extend this confused labour position to
Kashmir ? Would you not wait till the
Government passes this Act saying whether
there should be multiplicity of unions, whether
there should be ballotting in these unions,
whether there should be adjudication or arbi-
tration, and how the membership of the union
should be decided and so on. These are very
vital issues. It is no good passing the confusion
in this part to another. Until the Government
pass orders on the Labour Commission’s
report, they shoul(‘i not go further.

In respect of the Industrial Disputes Act,
we are all aware what the cost of the strike is ;
or we should be aware. We must realise that
a strike is not paid only by the employer ; a
strike is paid by the consumer. Whatever dis-
turbance there is in the regular work ofa
factory, whatever cost is involved is not cut
from profits but is added to the prices ; it is
the common people of India who are paying
for strikes. In that condition in the private
sector would you like to have strikes ? Should
you have this rather out-dated Victorial pro-
cedure for settling differences of opinion ? In
the public sector a strike involves the tax-
prayer. The losses which we are incurring in
all our public sector enter-prises—I am not
referring to Durgapur or Bhilai—there are
101 or more, the Indian Airlines, the Air
India, etc.—all those losses are being paid by
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the tax payer for a small section. I should
like this House to consider whether strikeis a
proper weapon for deciding these disputes,
whether we cannot find some other way, a
labour court or an industrial relations commis-
sion, to decide on strikes and not to allow the
country and the consumers and the tax payers
to pay for a difference of opinion which can be
settled by a proper court. I am not against
the employee getting a fair wage ; I am only
against the manner by which this is being
determined. This is a victorian method and
with our experience we should now examine
whether we should not give it up. In thiscon-
nection, as far as the public enterprises are
concerned, I should like the Minister and our
good friends there who are so fond of commu-
nist ideals and ideas to examine the commu-
nist trade unions. There are no strikes in
Russia. In Yugoslavia, if there is a strike,
it is only for a few hours. Why don’t we have
that system here ?

15 hrs.

SHRI S. M. BANERJEE : There is social-
ism.

SHRI LOBO PRABHU : I am speaking
of the public sector enterprises. There isno
Swatantra party involved in that.

AN HON. MEMBER : There is.

SHRI LOBO PRABHU : I am glad to
hear that, because I thought you were all
against the Swatantra party. I did not know
you are giving contracts to us. So, Sir,for
public sector enterprises, I would recommend
very strongly that in this country we should
have the Russian model of trade unions, trade
unions which advance the interests of the
employees without sacrificing the interests of
the people. Our good friends, if they are
worth their salt, if they are good Communists,
must fight with me to get the Russian type of
trade unionism in this country.

SHRI INDER J. MALHOTRA (Jammu) :
Mr. Chairman, Sir, at the very outset, I would
like to say that my approach to this Bill would
be entirely different from what Shri Lobo
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Prabhu has just stated. On the contrary, thi3
is my complaint, namely, why the Central
Government took so much time to come for-
ward with this kind of legislation for the exten-
sion of all the Central labour laws to the State
of Jammu and Kashmir. I would again take
this opportunity to remind this House that
this is not the first time that the Government
come before this House with this kind of legis-
lation. Practicallyin every session, for differ-
ent kinds of legislation, Government comes
before this House to get the permission for
extension of various pieces of legislation
already passed by this House to the State of
Jammu and Kashmir.

As the hon. Minister himself has pointed
out the significance of article 370 in the Indian
Constitution, I would like the Government to
make a fresh approach to this whole constitu-
tional arrangement which is existing between
the Union of India and the State of Jammu
and Kashmir and come to a final, agreed
constitutional arrangement so that the Sovern-
ment may not find any difficulty or the Cons-
titution may not come in the way of the
House that any legislation passed by this
House would automatically be extended to
the State of Jammu and Kashmir as it would
be extended to other parts of the country.

As the Minister himself has pointed out, we
are very happy that these Central laws are
being extended, though it is very late asI
pointed out earlier. We have been feeling
great difficulties as far as the advancement of
the labour movement in the State is concerned.
One of the main reasons was, whatever the
laws now existing and passed by the State
Assembly were not sufficient’ enough for the
healthy and rapid growth of labour movement
in the State. That is why, as the Minister
himself has pointed out, the extension of these
laws would give an opportunity t> the labour
movement in the State to join the mainstream
of the l]abour movement in other partsef the
country. Whatever basic problem of labour
that exists in other parts of the country, the
various kind of labour—whether agricultural
or industrial—the industries of Jammu and
Kashmir also face the same difficulty and the
same problems which are heing faced in labour
in other parts of the country.
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I would like to touch some of the points
which Shri Lobo Prabhu has raised. Probably
Shri Lobo Prabhu is not aware that already
the Birlas, Sahu Jain and Aminchand Pyarelal
have extended their business to the State of
Jammu and Kashmir.

SHRI LOBO PRABHU: There is a
law against Indians there.

SHRI INDER J. MALHOTRA: I am
telling you that already the Birlas have got
the Chenab textile mills in the State of Jammu
and Kashmir. Already, Aminchand Pyarelal
in collaboration with the State of Jammu and
Kashmir, has set up a ceramic factory, and
already, Sahu Jains have got a plywood factory
in the State of Jammu and Kashmir. All these
three individuals are not regular State subjects
of Jammu and Kashmir State. But the State
Government gave them special permission to
set up these industries and allot in their names
the requisite land. Apart from that, they were
given so many other facilities for the establish-
ment of these industries. So, to just say that
in the State of Jammu and Kashmir an Indian
from other parts of India is not allowed to set
up industries is entirely wrong. My complaint
is that the Birlas, Sahu Jain and Aminchand
Pyarelal reached the Jammu and Kashmir
State before the labour which is working in
these factories. Last year, we had a threec
month strike in Birla’s factory. The dispute
could not be solved because there was not
sufficient legislation available in the State.
By the extension of these laws, in future various
labour disputes not only with this gentleman
but with others also will be solved.

Mr. Lobo Prabhu said that there is some
political motive behind it. If you look at it
that way, certainly there is a political motive,
because the Central Government wants to
arm the labour there with all these legislative
powers which are already existing in other
parts of the country, so that there may be a
progressive and healthier labour movement in
Jammu and Kashmir. If you want to call this
as political motive, personally I would have
no objection.

With these words; I whole-heartedly sup-
port this Bill and say that the Central Govern-
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ment should not lose any more time in extend-
ing other legislations also to Jammu and
Kashmir.

st gFR X wEAw@  (Ssa) c F
%o fas &1 awga Fwar g & quwar g
fF azFTT agd faal F are 59 famw w
1% & 1 9P IY AGT 9_F AR FAT
Fifed ar & qET Arfgd av ) qqr A
S FRAIT F aagd & sfr gmd
FIHTT FT #4Y 30 THTT I AT FT
HAifg &1 NN, g A F A
Y@ A gg faa «rg 2, 3957 & gadq
AT !

FATfa gy, IF /T F F@w I
faty Tizamar At 1 & Sz § O
agt Y FrRA g, IR A FEn
@ qifs agt & S &1 F 6w Ay,
A 37 1 faor anfs agh o Fsmr
Y guear &, ag AT gF &V | «GI Y
qigrs § agi AR & ggar  fawar
ifgy, QT FT QYA ITFeT  grar
Fifgd 1 GIFR 3@ & § qgi F A9GA
T FH AR FTAFA L ) g oAy
aogdl & fegal Y, I9% afawrd #1 v
F sggear W @Ay Wiy sy I
ghrga afas§ § AN 9as g _A
Irfgd | agi I FR-FT IAW  ¥F IAY
g geawar 3 @, zfw F A ar
1 o 1 & g dR IAN T AAZL
FW WAE, T FA F A FANF
1% gg arq fafkma & fF g e F7
ITATT A ZOI AR qIGA F ATH TF)
fad + 3@ A1g FY ATT W AEA | SH
FAear ¥ wagdd #t faqw g T warAal
H AT A qIM, g e afz A
STAT TIT YT AP AT FI AT BT AT
FIAY 90 1 qgT F WAFL TAX AC
TN & fF e @ wE FTIF T
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FraAl & g afifaa 3 a1 § 1« Fa
TEL BT SR FIAA GAG AW WY
sgaeqr Wt FEN T 1 99 ATAT FIE
¥ ST¢ At IAFT FTAAT W W famed
=1fg¥ 3R 9T gFTT F HIT IAFT A
s g

foaw fa qra gg & a1 wfgsy &
g @iy § M wikflg g9 9T g
g1 &, S @t &Y agi W &y fear smAr
arfgd sk 97 @) F1 W SAET AW
qg=ar s wifgd | fmd o wfat ¥
feat &1 &1 G FT9 W TIH FW §,
IAFT W A AIZ A agt F AN W
arw fasar fgd fow =g & wda
guF w7y Aag &1 fAaar g | W
tar g AT A7 FEET FFTEEd 39
FIFT AT |

AT-FHT IAT g9 F FIW F@
ard o 9§, S g7 § Frw w9 any
A §, AT FAQ &, gRIE FFH
FWE, IT AT F T FAT FT ATH
faar ifgr 1 g5 @¥ wegI A oY
§g gF ¥ g @y §, Ay
F A FH FWQ §, THA FHI §
AR W1 FAFT a9 faaar  =ifgd
FsqIq9F T §, TTANE FHAA &, qur
TaR FAATQ § IR AT W fF
I ATEAg qgAr Tfgd T FeA A
o1 it F) fawar & a8 g%t ) fasar
Iifgd AfF R A/ aft aF WA
gt g § 1 AT W e HT A
Y &, 99F g 9 gu § | F ave_raA
I W AW FEET @ ) F @A
& g, g@sr WY gH Jwwr QA
QIHIT H1 IAHT ggawr a7 arfgd

g fasw &1 & gAdga Fw@m g
whgeg # gt faer st owrda €9 92
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any g &, sey FTET a3 A g g
arfgd 1 &l F1 agh IG@ EEI w
agafa faat =ifgd ) ara 370 faws
w1 fagmg F WY A aw@AW ;Y
whiae qar gidt & g @acs @Ay
arfea | & =% faq &r awdT F7ar§)

st ¥7 ¥ (swAE) - Fogq
fas 1 gwda a1 § | 9§ 92 adar
gfFawFR F1 @ @ F Fd w=@A
Ffgmagid ok agvg @i g
as faw wrg @ 9T @iy fwar
s zas fAw & swEy gwgar
FIET§ |

# uF A% FT TF AN qQIET FT
sq1A foomar wgar § 1 w@d FEr oawm R
A §2d qAX AT | GT 7T FY
@A § Tar anar § fr f@y s agr
9 919 A Fadr g7 vy sEAT 93
aig gl 6T s | 3" q A gy
tar At g fF I ¥ Fre-giz #r
T AT g F R 7 & alk
a¥aw Fdam FA, afex wfasy ¥
A A A A FIAT Y, TR
§ @ig f&r 9F 1 gqusig ¥ Aaw
N FAGTTT FHE H AFIT A g3
uara fear fF semres & & oF
arer Afasl w1 ageEr & oSl e
g% fag g @x g F AW
faarar s G gar & f5 @fasz ¥
ag wedra qF 73 frar § 9% 37 geaew
Hus fawr agi s amr &1 oz 39
fad &1 gwda sW 1 ag fas o geg-
FTET { A FraT 91fRY | .

@ax wid F gAAlg gIed Fr
WG G FT JH ATXET g | q€ A1EA
g fF faeeft, fagte, e o 3 & ga2
aI & AIgd A AT gF W@, 7
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FELFEIT F Aag ;A fa¥ aqrd
39 grag § JIEg-HEET g9 W A 41
WM ? w@ET M F oaTA AT w9
AT AfRT AR 3@ faa ® qQ A
gaE FIAT T

# fox g9 faa &1 awda F3a1 § |

st mf guor (@) o gwafs
wgey, a3 agd = faw g 5 &
qH FIF F 319 FG AR NG R §
AT FF TE-FIWT F qAogA W
TAY ATH G AXAT 1 39 fag Y AN F
fau & g 91T § /=1 Ag1qg, o AI903,
F aga AfFAT A FE@T AT § )
3T & ga wiAadg §q9@ @ fa @
YT FX W &

affq g7 @@ § 5 ag FrA
fergeam A & g @ gl aF g
qg 911 § 1 949, sAErEr awq snfe
FA9 §, JgT @ A F1OqAT FAT
X GOAT & qra gy & agr g
FHAY &9 7Q §, AfFT % fagmt
@ gEr T w1§ sagedr agi g fow
faa |, twdt & fasw fear 9 asar
& | I Ag FEQAAT § gOU FHAA
9 F@ E | AT ag FT  agt aF
A A AT G | AFL-FIHIR qF T
FFA & 99T qT W AN qgT  q§+
&1z qvg WA SwEEr FAT A
@ AFIF A F7 T Fq9 §—
ga @ adt =fgy, afFw &—, saF
FHAILIT F1 W 59 FAT I WA IBT
&1 |1 faqmr Fifgg

# fee a1 agiew &1 giHar s
FIA U 39 a9 &7 €T FIATE |

SHRI RAJARAM (Salem) : Mr. Chairman,
after 23 years of independence only new the
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labour laws are being extended to the State of
Jammu and Kashmir. By this measure the
Gentral Government has come forward to give
some kind of benefits to the labour who are
working in Jammu and Kashmir. As my
friends have said, so far labour in Jammu and
Kashmir were not recognized as Indian citizens.
By this law they are recognized as Indian citi-
zens and they will get all benefits which labour
in other parts of India get. On behalf of the
DMK Party, I welcome this labour legislation.
In fact, I would say that more labour
laws should be extended to Jammu and
Kashmir.

It is a new State from the industrial - point
of view and many industries are coming up
very well there. A large number of indus-
trialists are going to Jammu and Kashmir to
set up industries because there are no labour
laws there. Unless the labour is protected by
legislation people will exploit them. As it is,
the people are ignored there and only the lion
is roaring there. So, all the labour laws in
force in India should be extended to Jammu
and Kashmir. With these words, I support
the Bill.

SHRI S. M. BANERJEE : Mr. Chairman,
I congratulate the Minister for bringing for-
ward this piece of legislation after 20 years.
I am very happy that all those laws under
which the workers in India are being benefited
will also benefit workers in Jammu and
Kashmir which is also a part of our country.

My hon. friend, Shri Lobo Prabhu, said that
two Acts, the Trade Union Act, 1926, and the
Industrial Disputes Act, 1947, should not be
implemented in Jammu and Kashmir. He has
a peculiar way of putting these things and he
believes in saying something but not listening
to the other point of view. Though he has
gone, I would mention for his information the
history behind the Trade Union Act, 1926.

I wish to remind this House of the sacrifices
of those workers who laid down their lives to
bring about that legislation and to get their
unions registered. I shall be failing in my
duty if I do not pay my homage to the late
lamented N. M. Joshi who started the first
trade union with the help of Comrade Dange
and others in this country in Bombay. Even
in the publicsector in 1924 the Cordite Factory,
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Aravanakadu, Union was formed which was
recognised after this Act of 1926. It is tragic
that even now in our country there are some
people who do not want that unions should
be registered and recognised.

Then, I do not know that is the causc of
his opposition to the Industrial Disputes Act.
If we really want to avert a strike, the Indus-
trial Disputes Act is a must because once a
matter is referred to arbitration under section
10 of the Industrial Disputes Act, the strike
cannot take place. So, I oppose what he has
said and I am happy that these two Acts are
also going to be implemented in Jammu and
Kashmir.

When I support this Bill I must bring to
the notice of the hon. Minister that 4-5,000
civilian employees in defence, like the MES or
Ordnance depot employees, in Jammu,
Udhampur and Srinagar are having a trade
union but it has not been registered on the
ground that they are working side by side with
the armed forces. But that is happening in
every part of the country. In Assam and all
those places which are supposed to be strategic,
we have our union which is registered and

recognised.

I took up this matter with the Chief Minister
of Jammu and Kashmir but I am yet to see
his reply on this point. Now that Udhampur,
Jammu and Srinagar have been declared as
peace stations and all the restrictions on the
various movements have been withdrawn, why
should this union not be registered 2 These
workers should be given trade union rights.
1 hope, the hon. Minister will look into this.

I also support the contention of my hon.
friend, Shri Shashi Bhushan, who mentioned
that in this Bill the Gymkhana Club does not
come in. Even to hospitals, whether in Jammu
and Kashmir or anywhere else, after the
Supreme Court’s famous judgement, the Indus-
trial Disputes Act is not applicable. We were
assured by the Labour Minister, Shri Sanji-
vayya, in this House and even outside, and by
Shri Azad that they would bring forward
proper legislation to amend the Industrial
Disputes Act to cover hospital employees and
employees working in various clubs. Though
the High Court judgmentin the case of Madras
and the Supreme Court judgment in the case

KARTIKA 18, 1892 (S4K4)

(Extn. to 7 & K) Bill 258
of Safdarjang Hospital are standing in the
way, I am sure, another legislation will be
brought forward to amend the Industrial
Disputes Act so that these employees are also
covered.

I have nothing more to say. I would only
request you to kindly see that the Acts are
implemented properly and the civilian emplo-
yees are allowed full trade union right. The
hon. Member like Mr. Lobo Prabhu should
not be afraid of strikes. Strikes do take place
but after negotiations fail. If there is proper
negotiation, if there is a provision of adjudica-
tion and of arbitration and, if there is a perma-
nent negotiating machinery at every step, no
strike can take place and the strike can be
declared superfluous. But if there is an attempt
to ban strikes, that will be resisted by the
workers whether in Jammu and Kashmir or
anywhere clse.

I would congratulate
Kashmir State

the Jammu and
Government employees for

* their struggle and who were arrested under the

DIR, who remained behind the bar for months
together and, specially, Comrade Sishu Pal,
the leader of the movement who is out now.
I must pay respects to them and I assure them,
through this House, with the help of the Mem-
bers of this House who are supporting the Bill
that we shall support any labour moven ent
which is legitimate, whether it is liked by the
Government or not.

SHRI TENNETI VISWANATHAM :
(Visakhapatnam) : Mr. Chairman, Sir, on
behalf of my group, I also extend my hearty
welcome to this Bill, extending certain Central
labour laws to Jammu and Kashmir. Itis
good that this State is being brought on par
with other States in the country.

As my hon. friend, Shri S. M. Banerjee, said
just now, the Government need not be afraid
of strikes. Strikes are a sign of life provided
they do not grow violent, of course: the
Government have got strength to put down
any violence provided they use their power
properly and promptly. My experience is that
it is the management who generally provoke
strikes by their negligence and by their omis-
sion to do whatever is necessary at the proper
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[Shri Tenneti Viswanatham]
time. That is how strikes are generally caused.
Our experience also is that ultimately the
strikers gain what they want.

With regard to arbitration, the employers,
generally, including the public sector are
unwilling to refer all the matters in totality to
arbitration. Once the Government and the
employers agree upon these things, practically,
many reasons for strikes go. The strike itself
will not be such a hateful thing as some people
imagine. In fact, if there is no strike, probably,
the employers will never be vigilant.

With these words, I extend my hearty wel-
come to this Bill.

SHRI HIMATSINGKA (Godda): Mr.
Chairman, Sir, I welcome the measure as it is
intended to apply certain labour laws to
Jammu and Kashmir State also.

I would like to invite the attention of the
Government to new difficulties that have
arisen in certain places, say, inter-union rival-
ries. There is no dispute between the labour

and the management but there is inter-union
rivalry that is causing a lot of difficulty.
Murders and strikes are being caused on
account of one union trying to gain supremacy
over the other. Something has to be done to
stop this kind of rivalry so that production
is not hampered and the work goes on

properly.

In fact, there was a legislation by West
Bengal Government that only one union will
be ‘recognised. But unfortunately, what is
happening is that when one union is recognised,
another union is started by another rival party
and, somehow or other, they make wild pro-
mises which the recognised union does not
intend to agree to. They just try to create
trouble with labour and, unfortunately, as the
labour is not always very intelligent in the
sense that they do not understand their own
interests, they fall in their trap and the difficul-
ties arise. Therefore, I feel, some steps should
be taken so that people who have got nothing
to do with labour and who are not in the labour
movement and are outsiders are not in a posi-
tion to create. difficulties with labour and by
labour. Therefore, I feel that some steps should
be taken so that unnecessary hampering of
production does not take place and is not
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possible on account of interference by persons
who have no interest in labour welfare.

=t gesime waw  (@rHdr) ¢
JgvET 9gd, 999 939 § YT T -
¥ # gAAIE [T ATRAT E | q-AT
agt 97 gz =3t Qv & R faad
FAT AR A §, STRT qFg A
FTRAIT QX AT g fawar srar 1 gAY
st @y aFd § ¥ @7 Sy 9T §,
g FEY FIAIT AT AL AT g o
38 fa3 &Y wraar gl O & aRd #
faaar &, ag svg FEAT F a9d
At e afgr—ag femmz aga fray
g It a1 T A 77 37 fgq F wAAA
fear mar & & afd wedga oae,
3 gfraes wiz, e A% AAT TR —
q 99 FIT AFGFRAT F AT A F
QY 1 zgw fak & QEmg gER
7 aE AT TEgEr g

affT 39 AF 9 OF qT FFAT
AT §—FF FMEAT F1 AT great F
AT FIE F AR S HIAT FAT R,
ITH! BT § W FT g7 FEA F1 I97
FTENT F gryArde £TAT A0fEy | Ay
arg agf 0 [UfEd fF 59 a37 a1 IaF
amg ®T &1, A9gA Fr A farwd & o
g 3% fay s &, IR A d @
SUNRGHE (CREC R EAIEAC I i Fo
gAR ATEY FT g7 FTLAT F A A A%
JHEY g g &, T a7 s faa
gy §, TaF R F ITH AAT LAY
arfgd | 38 fa¥ R FTAET W@
FFT A AR FT TIE J ST ARAT
T, ¥aT wifegT a1 gAY ABAY,
g8 T AW F1 zaF X § agerar
g g aFar § fr oagy & Sagl 9w
& AR A0 gfad & T G, F9FT
F1aaT T I, @ fAr ITer Mg
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e FATE AT AR 39F AL F a9
arr =gy | 3@ fay 5T 97 aral w7
&Td # @ FL T FMEAT FT gl 9
Az F@  # Afgx  FT IE

arfga 1

st wwAAgA T (agf) @ A
afq s, 7g faa v F=AF fad any
frgr am T &, & A% gIT ¥ AN
FIAT § | AfFT F A09F I G F(
STIA 58 A1 FT ALE GIAT A F
f afy M GX @ga ¥ FAq E, f9asy
FET & far «rp adf fear mar g
gv agi aga ¥ faa am w7 §, Afwa
FITAT T ITH JAT @ qAT R | AF
FEAIT qF g8 q WIT FT TF AT
2, VS FAT W@ W QA AR A
AW & ITH MR T A Y
arg fFar wrr anfgg ) g% A FT
Fmedk Ffzad gaaw S faa
FE1H AT geTiq oAz 9T AT WA
L gag TE A9 g g, AT qar
= Ay A A wr PR FAAQ
gfaasa 9T wSAIfIF & &1 oars Ay
AT g AT IF FRO AWG AR
#iqdz & g oY FfeArs anar g,
oF 9FITFT 1 fagErarE & /30 gl
ST g, 2 AR AT F FeqRT F fA¥y
T wagd ¥ fem & Ay oft sfag
i & 1 o wgrAr a1 99 AAgL H9A
gHL & QU qIg AL AAF FFAT AV
q gTwT gy & ¥ fAE, SAET Ag
FIq ¥ fay werfa® g7, a1 S a0
FAATA AL F, SART WY AT 7 FART
dgea #A &1 A WA W A AfFA
oT AgT AT Y FA FIA AT &, AT
EF1 #Y ggaT a1 M@ § R 3ES fAd
¥ar ot gTH F FEAT AAC AR
f faasy awg & TwAfas FaT FATHZ
gy ¥ 7 aq fagy f6 A9g w1
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W FTRY TFFIT FET FIAT TF AT AT
IqrET HY w2 HYT AT FT AT gEAT
I=Fr T THAT § a2 AAFAAC AT AT
§ faws st Fead § oF 33 W AT
qFA KT AT F, AELF 3T TW F AT
Ftaag ¥ aagd 7 IFAA A A
AFT HIFAT FIF TEAE FY AR FAqg
F oo o 5 wT T, g3 FQAT
FTAT & owAAr O 5 A eqA A
AT UAT | g HFE) & 99 3 WAy
AT AT A FeqAAT K 93 F 1 3%
7 g & & AL FAar | g ar FEAg
FYA § A FAFT & T 37T §F
A 1A ag A qF A @
g 3T 9T AT W@ FT G T FTIGT g
AW H g IF, AT ' grag W 7
F=g! W 9F, 39 A Al 9T fFarx
FIF gH AU F AT A9 qqE H
TF R FAT AT saan 377 ATGT
w0 W TFAT ZOTC 1 AA FT FAUIT AT
qEIT A1 g FROIMFIOT AT
JHATT U 1 FIHT ATEAT T AT
1 A7 F1gAr § A1 & Argar g ¥ ag
TF 9T A § |

SHRI BHAGWAT JHA AZAD: Itis but
natural that all sections of the House have
given wide support to this Bill. These nincteen
laws that we propose to extend to the State of
Jammu and Kashmir are such that in certain
cagses they will confer more benefits than what
labour will be getting in Jammu and Kashmir
under their own labour laws.

In the second type of these laws, where
there are no benefits, like for instance,
maternity benefits, they will now be getfing
such benefits.

Thirdly, and the most important aspect of
it is this, that we are bringing a part of our
own country in the field of industrial relations
and industry, merc closer to us, resulting in
better integration.
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[Shri Bhagwat Jha Azad]

Excepting Mr. Lobo Prabhu, all the hon.
Members who have spoken have given us
their full-throated and unconditional support.

It was difficult to follow the logic of Mr.
Labo Prabhu...

SHRI S. M. BANERJEE : No body could
follow.

SHRI BHAGWAT JHA AZAD: At one
stage he opposed it in a way, saying, why is
there any necessity for it ? The other Hon.
Members have replied to his point. It is for
better benefits, for higher benefits and for
integration, as we all see, in spite of provision
of Article 370, we are gradually extending the
field of cooperation and integration with the
State of Jammu and Kashmir. Therefore, to
say, why should it be there, does not -hold any
water.

He raised his objcctions to the Industrial
Disputes Act and Trade Unions Act. For his
information I would say, thesc two Acts
are already there in the State of Jammu and
Kashmir. Now, because this is in the Concur-
rent List, the State Government have agreed
to extend them, we are extending them, to the
State of Jammu and Kashmir. Now, he took
this opportunity of discussing the entire labour
policy and he asked: Why should we allow
industrial disputes to go to Jammu and
Kashmir ? Why should there be conflict there
between employer and employee ? I must say,
it is a perversc way of saving these things.
These Acts are there to bring industrial peace,
harmony and good relations between the
different factors of production which pro-
duce wealth in the country.

Hon. Members have taken the opportunity
to refer to certain other matters which are not
actually within the bounds of this Bill. Shri
S. M. Banerjee referred to the case of the
civi(lian cmployees in defence who have not
peen given the right to trade unionism or
whose unions have not been registered. 1
cannet say why the employing Ministry has not
been able to recognise them. All that we do
is that when the unions are registered under
the Code of Discipline; we verify the member-
ship and recommend to the employing Ministry
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or Department or the employer to give recogni-
tion to a union which is supposed to be the
representative union there.

SHRI S. M. BANERJEE : My submission
was only this, that even registration is not
allowed in the case of Jammu and Kashmir.
They have not even been allowed to register.
That is my point. Recognition is a separate
thing.

SHRI BHAGWAT JHA AZAD: Strictly,
I cannot reply to this; neither does it fall
within my purview nor can I reply to this
question. Any seven persons have got the right
to form an association and register. I do not
know why cven registration has not been
allowed in Jammu and Kashmir. I can
understand about recognition not being given,
but I cannot say of hand what the position is.
Since the hon. Member has referred to this, T
would request him to get in touch more with
the employing Ministry, whose job it is, and if
I can be of any help, certainly I shall stand by
him.

Shri Deven Sen had referred to the grat-
uity Bill. Onc question which has been
asked by hon. Members is why all the Acts
passed in this House are not straightway
applied to the State of Jammu and Kashmir.
As is known to you and to the House, in such
cases, under the constitutional provision, we
have to ask for the consent of the State
Government. I must say that they are them-
sclves now coming forward and saying that
the Acts should be extended to that State ; in
spite of the provision under which we have to
seek their consent, the consent is coming forth-
with and we are trying more and more to
apply the laws to the State of Jammu and
Kashmir, and I hope that in future, it would
be possible for us to take their consent before
hand and apply the laws.

Iam grateful once again to the hon. Mem-
bers for their full support to this Bill.

SHRI S. M. BANERJEE: On a point of
clarification. Some orders have been issued by
the Defence Ministry that before registration
of any union whether in Jammu and Kashmir
or anywhere else, the union has to secureca
no-objection-certificate from the Defence
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Ministry in that regard. This is something
extraordinary. I have already taken this matter
up with the Defence Ministry, and I want the
Labour Ministry to come to our help, becausc
this is something which is anti-labour.

MR. CHAIRMAN : The question is:

““That the Bill to provide for the exten-
tion of certain Central labour laws to the
State of Jammu and Kashmir, be taken into
consideration.”

The motion was adopted

MR. CHAIRMAN: We shall now take up
the clauses.

Clause 2—(Extension and amendment of certain
labour laws)

SHRI SHIVA CHANDRA JHA : I beg to

move @

Page 1, line 8, after ‘schemes’ insert “what-
soever’’, (5)

9 fagas F1 @ fFar T
aR & W @ma wxar g | Afww S
HEIZT FT SETT GIF AL A7AT | gAX
feai aw @@ A g7 ST H AT ORAT?
zad feql aF ST F1 74 FAT
feear faqm & war dsfgaw f@as &
gfezsor & site sefifee e @xiw gav
Fars H §

“The Acts mentioned in the Schedule
and all rules, orders, regulations and schemes
made thereunder by the Central Govern-
ment are hereby extended to, and shall be
in force in, the State of Jammu and Kash-

Ty

mir

#31 wET g & e 3% Y A s
AT #R AT I S | wfFT @@
w1 ¥ garfeas ag o $efgaw a3
AT & F1AT qrAS FFY QT & qAF
garfeas @ 7H1L Y qFar § fF aew
Fg g A A g oA T F fear sy
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& F9 d 9 wmdw ad 2 smi
ST atg § AR T AawEe fear
s Y fF w9 v gar- wr g e
fad & sigm f5 @ fagas 1 9 feafee
R} S W WA § gnaifeg wma @
fad wof meg W g @ e
& TR GIEEIWTT R} AT T zEd
et avg #7 #1¢ @9i agY a3 |

=it T A s : gy wEieT,
AN qTE F AT w@iT A AW
Fq U fam wraar 1 gw@iz fear &,
¥ SgFr @wdqd axar g 5 @rd Q@
TG, eHeq 5 FwHT 5T § A1
® 1T | T gAT Fgr  IAHT oG & FF
I TR AT FT G | JfEa gqd
BIEATTAT F27 ¥ Ffsars o3 1 mraqrr
I F I Wiaqr @ 97 IaAT ©7 F
& afas @ QN ¥ Wi zad et
T AT & | ag gWgT wig N
JArAAg FE ® AEAT #v & qfF
gl g a1 G g H H g9 g
F AT FIX H q@Ad § |

MR. CHAIRMAN:

amendment ?

Is he pressing his

SHRI SHIVA CHANDRA JHA: No.
Amendment No. 5 was, by leave, withdrawn
MR. CHAIRMAN : The question is:
“That clause 2 stand part of the Bill”,

The motion was adopted
Clause 2 was added to the Bill

Clauses 3-6 were added to the Bill.
The Schedule L4

Amendment made :

Page 5, line 13,—for “1969” substitute

1970” (3)

(Shri Bhagwat Jha Azad)
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MR. CHAIRMAN: The question is:

“That the Schedule, as amended, stand
part of the Bill”’,

The motion was adopted
The Schedule, as amended, was added to the Bill

Clause 1—(Short title and commencement)

Amendment made :

Page 1, line 4,—for ‘1969 substitute

1970 (2)
(Shri Bhagwat Jha Azad)

SHRI SHIV CHANDRA JHA: I beg to
move :

Page 1, lines 5 and 6,—for ‘“‘on such
date as the Central Government may, by
notification in the Official Gazette, appoint”
substitute—"“‘at once”. (4)

=t fraae Wi gwiafa wReg, ag
gq S FRAR F AR PN, I ST
Fifwfaad s aig ¥ @ §, 9 99
qTF AT NI | 59 fA¥ AW g
g fF 39 gadr gErFT SEH TG W
ez “weary”’ @ far A afa gwwa
# geFTT Argar § 5 39 w1 FoA0Y
frar SA av srAT gg ST ara @ 3 fE
aifefgas asz & g&fas g six
fraa-feat  fagre &  aig FI-59
A, IAF! TTHFL ek TAq 1T
fear sma

=t WETEw A AR © GA9fT agieg
AT qged # s ag g F ag faq
qq FAT F VT T A G TR
qEAST: IAHT AN FE H T FAWT
e ¥ Ty & 5 3a% @sT weaww
for fear sra 1+ & ag fAagq s&m 5
wq a3 fadt qrg & FA Q¥ FAT F &9
¥ qofeada 7 & a1 #§ garaFy wfsar-
zat graR A § faaar gasma & aig
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& a8 T ITg ST F AR FR
T Ffeard Y awg ¥ g T@H wex
wEEey g F %3 § | AfFT @i aw
JABY AMAAT FT GFI+T §, g7 IAFT &I
FAEfF AT g % ag oot ¥
SIedY gaHr agi ax Ay fFar o @R
T g7 8 1 9Ty 39 w5 W ew
HTEI gy g T@ ST B EET
FW § Faaq § |

it Aw gww @ (gusEE) ¢
AT QIZA A FEiAT @1 5 =g @ grar
LA SWFT wAT S A waqvw fear d
afa fasr & o gweddaa faan gan
2 fr dga nadde wa Ifam guF, fag
fer Sfag and ax Aifefedas s
zgfay 4t Y & W gFecwAad fiar
t¥ 33 qamasa wfsargar andl § o
IAF AT g A FOA—~TH arq A5
gram fgarar =gy & s § qrzg
gl § AR FA FT )

SHRI B. P. Mandal (Madhepura): I
support the amendment of my hon. friend
Shri Shiv Cnandra Jha. The reason is that up
till now there was no plausible reason whatsoever
why this Government did not extend all these
Acts to Jammu and Kashmir. So, I am afraid
that in future also Government may, on one
pretext or other, go on extending the date for
applying this Act to the State of Jammu and
Kashmir. Therefore, I think it will be better
if the words “at once” are added. I fully sup-
port my hon. friend Shri Jha.

MR. CHAIRMAN: The question is :
Page 1, lines 5 and 6,—

for “on such date asthe Central
Government may, by notifica-
tion in the Official Gazette,
appoint”

substitute—
“at once” (4)

The Lok Sabha divided :
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[Division No. 1]
AYES

Bhagaban Das, Shri
Esthose, Shri P. P.
Gounder, Shri Muthu
Jha, Shri Shiva Chandra
Kapoor, Shri Lakhan Lal
Madhok, Shri Bal Raj
Mandal, Shri B. P.
Mohammad Ismail, Shri
Patil, Shri N. R.
Ramani, Shri K.

Sen, Shri Deven
Sharma, Shri Beni Shanker
Shastri, Shri Ramavtar
Viswambharan, Shri P.

NOES

Ahirwar, Shri Nathu Ram
Ahmad, Shri F. A,
Anjanappa, Shri B.
Awadesh Chandra Singh, Shri
Azad Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Basu, Dr. Maitreyee
Basumétari, Shri
Baswant, Shri

Besra, Shri S. C.

Bhagat, Shri B. R.
Bhargava, Shri B. N.
Bhattacharyya, Shri C. K.
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chaudhury, Shri Nitraj Singh
Chavan, Shri Y. B.
Choudbary, Shri Valmiki
Dalbir Singh, Shri
Dasappa, Shri Tulsidas
Deoghare, Shri N. R.
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Dhuleshwar Meena, Shri
Dinesh Singh, Shri
Dwivedi, Shri Nageshwar
Gandhi, Shrimati Indira
Gautam, Shri C. D.
Gavit, Shri Tukaram
Gupta, Shri Lakban Lal
Heerji Bhai, Shri

Horo, Shri N. E.

Yadhav, Shri Tulshidas
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Jadhav, Shri V. N.

Jamir, ShriS. C.

Jamna Lal, Shri
Kahandole, Shri Z. M.
Kamble, Shri

Kasture, Shri A. S.
Kavade, Shri B. R.
Khadilkar, Shri R. K.
Kinder Lal, Shri

Kisku, Shri A. K.

Kotoki, Shri Liladhar
Krishnan, Shri G. Y.
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
Laskar, Shri N. R.

Laxmi Bai, Shrimati
Mahadeva Prasad, Dr.
Mahajan, Shri Vikram Chand
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao
Marandi, Shri

Master, Shri Bhola Nath
Masuriya Din, Shri

Misra, Shri S. N.

Mulla, Shri A. N.
Pahadia, Shri Jagannath
Palchoudhuri, Shrimati Ila
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Parmar, Shri Bhaljibhai
Parmar, Shri D. R.

Partap Singh, Shri
Parthasarathy, Shri P.
Patil, Shri Anantrao

Patil, Shri Deorao
Pradhani, Shri K.
Qureshi, Shri Mohd. Shaffi
Raghu Ramaiah, Shri
Ram, Shri T.

Ram Dhan, Shri

Ram Swarup, Shri

Ramji Ram, Shri

Rao, Shri K. Narayana
Reddy, Shri Ganga

Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri
Samanta, Shri S. C.
Sankata Prasad, Dr.
Sayeed, Shri P. M. ,

Sen, Shri Dwaipayan
Shankaranand, Shri B.
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Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sher Singh, Shri

Shiv Chandrika Prasad, Shri
Shukla, Shri S. N.
Siddheshwar Prasad, Shri
Singh, Shri D. N.

Snatak, Shri Nar Deo
Sursingh, Shri

Swaran Singh Shri

Tiwary, Shri D. N.

Tiwary, Shri K. N.

Uikey, Shri M. G.

Vyas, Shri Ramesh Chandra

MR. CHAIRMAN : The result* of the
division as indicated on the board is : Ayes I ;
Noes 103.

One hon. Member who has not been
allotted a seat yet says heis voting for the
Noes ; so the Noes are 104.

The amendment is lost.

The motion was negatived

MR. CHAIRMAN : The question is :

“That clause |, as amended, stand part
of the Bill.”

The motion was adopted
Clause 1, as amended, was added to the Bill
Enacting Formula

MR. CHAIRMAN : There is a Government
amendment No. 1—to the Enacting Formula.
Amendment made :
Page 1, line 1,—
Jor “Twentieth” substitute—*Twenty-
first” (1)
(Shri Bhagwat Jha Azad)
MR. CHAIRMAN : The question is :
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“That the Enacting Formula, as amen-
ded, stand part of the Bill.”

The motion was adopted

The Enacting Formula, as amended, was
added to the Bill.

The title was added to the Bill.
SHRI BHAGWAT ZHA AZAD: I move:

“That the Bill, as amended, be passed.”
MR. CHAIRMAN : Motion moved :

““That the Bill, as amended, be passed.”

it TATEATT e (9eAr): garafy
HRIRA, GF $A9 OF 91q FAV & 1 qG
fas i@ frar war 1 ag ssgr &) gant fw
Sl F17 AagdE fay gar gar §, s+
T FETFAT FTER T o grar ) wfwa &
FIg Ft wAI%T ¢F fAAgT AA wgiew ¥
FAT 18T § 5 97 ag #1474 agt A
fram @I g & 99 gEwT 31F §, IAAT-
T AR W F oarg Ay fear
s =Jifgd + s as gay \w@r g fF
gaR 2w & fafwe feeai & wagd &
gEHagT & F197 ¥ gy § «fwq
JAFT 31  qrAq fFgr A1 JFE A Ag
gHT § WG A8 FIFY JFEI G AT AT-
qIFTY JFET | AT qF AGAT WH
g F AT ¥ A gaX qAgy F AoA
HH FA FARGATR

# JT9F A UF IIAGIW AT FIAT
|rgar g 1 gar f@gre 7 w2 & a9y
fearae FoF FAEALfEd 31 a7 &
g qrAl § 99 QY g A1 IgF wifaw

*The following members also recorded their votes :
AYES : Sarvashri Satya Narain Singh, K. M. Abraham, Yajna Datt Sharma and Om Prakash

Tyagi

NOES : Sarvashri A. C. George (who has not been allotted a scat yet), M. A. Khan. and, P.C.

dichan
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FE wFeqA F 5 &\ AU AZ FE
a2t & fr 9% fagre § A FWF
fow & arar =ifg¥ 7 agi 31q ag
asgrac 3, afFa qu sgraz g fr ag
fasg Prard a7 $3, @l A AT
fazre o ¥ T e w4 F oawifas
g R awgd ¥ fg3 & #1§ 19
ag q97 gt A AN FE@ § 1 AT FI
g5y & {5 93 f93rT azFR &1 Amqqr
g 9% a3 fagre FITHRIT HT ATAAC
g, afpT zaf i s FT AT ST
strAr Fifgh

g qa% § gfearor $1 & AL
9 g qrE AT | ag g Fr PR w@w
G50 | w19 F@T | SAH 65 TIAT
FaeTrg feadt g1 #3 fag 83 #1aM
qg¥ qAAT, I5 AT § AAZL A
wTar & WX IARM gAeAg & A H
100 & 300 g0 T Ar &, AFFT
fazrT & &t g 4 AIgL AW § IAN
ag 100 go Y 3Ar gaE A FWhI
fafras 35w Qa2 a1 gar &, Afea 99
Ft A% § A AL frar aAr ) 7 4%
¥ qAFIA 1 AT AT FIAT | FLHY
FRardl § gax aOF § AT Har g
AT TrzAe gFzT § wifas wAWA ST A
Fq 77y ¥ e awgd #1 Sfaw awgd
aff 3\ T aF F ITR gfezal
TE A 1 A gAF AISE g £
39 At A EAFerar feaw A FTA
agf faardy, worged fraa &1 A FIA
adl faady, graifs 3% fadr w137
g g

# wgaragar g 5 #9 8 w4 95g
FTAIT §, forg 1 gq Hq¥ T F1 &
AN §, 39 FEA F g IAFF A0
far srAr arfgd ) ok sg o AR
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far smar arfed, affa seq FremiT &
G AT ZAF AT Y FIT A W & aF
AT HY AT Fifgy w37 F A A
A AT @AM F AT § Ag =@
1 3% § g 7T afF ggv0 saar ¥
SATRT ATY a7 & AT T g1 a% | T}
q1 4 FEA FIT FITT I TAT0 AT
g Arfasl & 9F F ¥ ¥ @Y A
ITF MAT F§ FAGH WA | HIT A9
99T QASAIET AT F qAE SAMT
gy §—H AL AT Y § T OV
qAR §F TG F31 &, AfFT AT qrAw
gy E—A zEH AF Ay fEar
srar Tifgd aif g9 wEEr AR A
fasr &%

=t g wars (2fan o) :
guiafy agizg, § g7 T F @@
3l g F6 ag F177 arar arg & w30 g,
afFs oF arg FA AFA 1 w9
fad fr 39 gg7 &1 fryar @gy 39
FAF arIr  f g9 197 F F13AT
¥ ude frar s g 2, 9%
far sfigHz T3 vy &1 JTU W@
gegrar @mrsy fr fagas daast # g9
g7 &1 fFaar agqen aag—araz 50
A FMAAT AF S| AT F T
FE Az w7z g fF qFg AT FIAT
a1 Froafwea d g @ aFd
aear §, AT @Y IZ AT FT HT § AT
agl &, 9% @ra &1 L wEAr A )
zafad a7 @ agf 1€ FE7 w9 Far g,
AT R IA T A AT g qT FOE
G IHI FEHT T AT AN AAT
qrfzd | 93X AV AMT FFY AIT FIRANR
F HTATT FW § I a7 fRT dEHE
IEE I\ FWE I W@ H @A
qreft AT F A9 § 91 Wi d2r Dar g
IgHT A ATT AT JFTA | FTEY FIRAT
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[+ gaTe A9F]

Y 9FaT F 7 § ag W gar gav & fF
I FTEAT ARG FT W AL E
IgI qigg ggi 43 gu &, gax wAmw
4% gugr ag e F wAa § §
TAAATE T O AL Ay o @ F
AT A S AEHRRAST ] IGFT ATIR
T ATY SAY 1T FCA QT ATIHT GJT 7T
ST fF A% |98 FAT &) AT agr
afEt & g, W@ Fegd & fFogmw @
FHAT 21T § AT A T Y § FF amawr
gfgar gu 93 @1 qE AT g, FEA
AT AL AW § 1 Ag A qF AT ITS
fasr & 9T FT TAT | AT AT
wifen faq @y § | 9% aFTT HT UF
a1z fafega £1 & f5 avq Frede wr@
F T & a1 4G &, WA F1 gfa=ra agi
qT @7 giar ar 75 AT g1 A A
asar 1 AR g wR AT AT
W 199 75 daqg a3 AT faga
A1 &1 AT TaFT § N M AR W
qX 1Y FNET &, ag SF FIRAIT 9T A
g =1y | gaw ow A faota g
qrar Frfzw 1 ar T far Eav & IqraAr
AT ATEAT § FIFIT FY | TGO JTeT 7
s i AR s g1 @
g # AT AT aIF Tg FIA ) TG
Y Yurerg & A H fagel ST g an
fraftaTama g e I R E afFa g
A F I e Wi anwE fRgH
o w2z & | § qmar "@gar § 5 ai
ars ar g g ?

16 hrs.

# Jygrady v argar g oaeg
FTENT & QI T AAT AT T HT IEY
Afg @ S 9T ¥ A TFY FIIA ATID
g & fasa oo | @ifaest & ag
qraAr 2T 9TgAT § | S g dar §y
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WEST AT ¥ oy i g7 A, WY
F17 g w1 fasl F1 Ay @ AW
FIIT ATE a7 FT AJT§ IIY " T
7z "aaa g fF faeely agf o <@
AT I FIFAT & gfg o Af7 § ag
UL TIq Aifg & 1 ST ag I FT AW
g @1 FTT AT W AT @ A E,
F ggi Y geErRa an g =fgg arfs
I 39 T & waifew faq aF
HTERIFAT 7 9% |

ot e @ w2 (FFaads) ¢ @
fag ara 17 @t W zasr § @
FIATE | G &1 75 AIfT 97 a6 T
2 5 ot FA g WA e
qEEAITA F faars JdE ar g
FAF AT FA A fgEFAr @ g qH
wa g f o e F a o W
Qar &1 a g1 Weg % g wral #
fagar aga & F1w@™ @ &) d9taT
aTEE 9T ag 9ET A% §, sH Ay ¥
qT Y FIIAR F a7 | § A1 qgh 9%
WY ST @I | 20 AT @A F q0E
A AT AF W AR F FAAT A
FIee @R F W@ A F fay ag Avq=
FO A AFA 5 w@F Wy fean
s AR wagd # 5@ ag aww gar
WE SWI®H qar W FaT aq
fAmRre § oty fwmard & #5197 FY
A E AT R AT FWH AR D
g T Sifgd 0 gAR WA W gRg R
f sy I X | T@ Gwag T fAETOT
AT A1fgd | 39 gR_g F1 gL FW FI
A g fFd § F177 9@ @,
FAIETer EHT agt Ay F fxar sy

A1 QTgT ¥ UF qgIT A=A AT
gl & | g9 Fgy § fF e FreAR ARG
FATE L AT AT AT A TR
FF §, G FTA §, ¥ qgh o A0
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g =g ) 1 a9 T & qEtey faq
a1y & A1 38y g9gT § EA § waAr
dar gt 2, WL gfar qar agi F S
F A d A T 3gFT TE seEr HA
TE 9IAT § 1 FFY FRAIT AT FI
Ffam &7 1 wRg F1 "fawra qwg
agi avg AT & A1 1w Ag & R
ArF § [ A FTAT 6L AT & A Fzh
qT @ T g1 AR AT wHfeT faw A
Y FrazaFar 31 g Afgw |

e ¥ & gor @ FeAT Tgar §
g &g FEAIL A wgr€ F 19 AR
F|

=Y fra=ez ®w ;. wg aF 39 fagasw
FEFIT § F TR EATI@ F@TE |
HFM9T T FIF T I qI@ @ TE A
IGHT GEE A2 B QIS | 39 ARG A 0F
AT F1 FAIT AIZATE | FIAIT FT 43
faear st Wy qarsfaa soma SRAR
Fgaran & ¥ s arfeeard & s 7 3,
Fqr qg oFg T A fzEar g av adi
g, wa @t fgear g ar adt § st afy
g @1 & straar =g § 5 ag fagas sy
A 1T FI I &, F4T T3 39 AP 9T
WA grar ar agl g 4 w9
TUHRT I FATH 9T AT T GIfFEIA F
ATET &, AT FIA F aFaEqq FI9 7
ar ady &3 7 AT AqA  ag W gERT
AW FIX FY STIEAT T AT FHIFT A 5
ST f5 0 SI9 3AFT FFAfAT HIEC
arEd &, q3t 98 FHas 9T G I AT

16.03 hrs.
[MR. SPEAKER in the Chair]

ag g2 fF gL I A@ F@aT
ATFT A FITT ATHT 0 FAT T
A F P &, AR A FW G K
stat avgan g 5 #af aff aq oA §3
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W E frfagd s g iz & ar
WX 9T AT g ¥ qF q9H AT AZT

Y ARC & JrAT F 1 AAT HMT AT
gl Fwa § Y few § a7 T77 37 S04
et Mt oz w9 @way € f
v AR gwr fgear agt &, snfgar
arfgear 3ad amg gAfRedz #I7 &
FIEAT FEA, AT Fl qIEAT FE | q7
T UAT AT q1q & ) NFAA T FIE&
YT AP AT T FF A9 TF Ty faq
g qifF faad s ST agr arg g A%
St g fergeard qT @ g, ¥ 99 Awrq
STE FTRAT G W qT Fi o Qar e
forar @Y aga s=agr g

oF aged q Fgr g 5 fagar 1
FIQAT gF 9T | Aay gy o fafeag
¥ fr fagar «v gfaar agi qarf 7§ & ar
g | Jarq o wAr 5 ag agh 9gw A
g 9l FRAR H HTA I @1T qF §,
IAF T agi A A gE F frar war
2| FITAT CF AT FATHT & A gIYIT
W alRam fr oarg gxfc 7 sEw
Qag Wt Jgd A g FR gar &
TR FT TF F7X § ) 957 g7 IF a8
qrFadd a3 Ffawifaar & fasar gaar
g1 3z SAM F agm A1F & ogw
srgear @ fagar o ag7 AN & agi ;A
F wifgy F{ FA /A 7377 M QAT
F1 AT FIA F7 Fifag £ 1 29 T8
NIRAT ATHIT FT GILEIT Y A7 A1fEQY
N AY IAWT A3IZ I U T3 AT
sran, garafaat grar oy fAs g 9
aqrg q@, IFA It J AIJHT F
Aagdl & qfefadgs A sxgem 0
Sy ST 1 StAT AE ¥ F &, F8T
gH Tt AT I | 37 T AT T@HT
FgH agi ¥ fay &FW F=AT g,
gfafaafea aw< agr snfafes 95 amar
QT ST AT AY AT GEI & av
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[+t faasez @]

IF HAgdz ¥ gasr wfefadaw Q@
TAFT ATTHT AT sqIAT FIAT AfRW 1
Qar ey frar @1 FTE0T F aIgEI {
ag @t fagas g ag Sawr MAIRT
arfag g

Tl qT TS F1 agT AT gAT |
7 gt sfagra & qid 1 gAE A
oY qTEATZ FT AT ATAT FATE FT &
faars feemr 33w & &7 § {1 9gaT AT,
FTF ®T § IAY qg & forar strar 4r
ag <Y siwer &7 faafaar & ag o A
@A &) oZg Ag F A F AW
HITHT GIF AT AT AR

arg efafaafea & 1T UF FIw a0
a3 R gawr qifefadma dawdz ¥ g,
FY sgaedT FX | I & AT FFHL
F1 ag WA S AR F WA &, 39
qT +fT T AT AT FT

Yt WA W AL © qrEAT ST F
z@ fa=red & quw: wgEa § 5
s aifed el g IFFT faamard
AT A & @ig Ay s |
FAF JgA Az 7 St AR FH
F3g § fafwe ofsas el ¥ gast
Jar 1 TF, IAH AfAFT AT
gfaard gt faedt wifgd, @ gafea
N FC 1 oG9 g WG I
T QEAES ST SAHT WET FIAT
ey & SEY IJAR W F; WG
T TR SAFT WET T FIA famw
S| e Y ATH FTWAF gra
ga fa=r &1 quyd fear &, Sg=1 § @
F@IE |

=Y wEIH 7 AV 9T II1AT §, 98 39
fagas v qafcfa & age @ ad sz
=t fra=es @r ¥ o Sorar 1 d@faae
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FY 9T 370 F FYIAT JHA  FF A&
¥ faqasi $1 agi 9 T OFar s @war
g soF fa¥ agi ) qAR § Fad
FIAY AT 8, ITFT WA qreq FA
A 1 | TN GHT AT 9T T A@
FATEW qF FIW § AT I qwi
AT FTT & | FE I FT FIIN | T@F
TR T d&@T A1 FIIA W F &

ot fgawz a1 ¥ & A% v fwar
g1 qE g fFa W qafag
HIATE FTEHT &7 § A 1 arfdeqra &
AT § IF T A AW T AT AGY
&9 IT 9T FT TFFETT FT S AAY &Y
Ag & | AZ EAIU HT{, FWR T T
ST § ) TE FAT ag T Y AR T
T F1E I T AT &1 qAT &

A gIEat X @ fagaw W
@ frar 81 & gawar g fF 3
gageRfa ¥ qrg 37

MR. SPEAKER : The question is :
“That the Bill, as amended, be passed.”

The motion was adopted.

16.11 hrs.

COAL MINES (CONSERVATION AND
SAFETY) AMENDMENT BILL

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS, AND MINES AND METALS
(SHRINITIRAJ SINGH CHAUDHARY ) :
Mr. Speaker, Sir, I beg to move :

“That the Bill further to amend the
Coal Mines (Conservation and Safety) Act,
1952, be taken into consideration.”

The Government has been recovering excise
duty at the rate of 75 paise per tonne for
development of coking coal mines. Unfortuna-
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tely, there is no provision in the Act for draw-
ing this money and spending it for this purpose.
To meet this, the Bill has been brought before
this House.

MR. SPEAKER : Motion Moved :

“That the Bill further to amend the
Coal Mines (Conservation and Safety) Act,
1952, be taken into consideration.”

st M gwm ant (guIEE) ¢
Aqer wIeT, 59 faa ¥ 3dww ¥ & 9gAq
g | % Famgew A AT, FAIAT
AR IAFT SJAqAT F AR § suqear
TER 9T HT TF FAT ASA TH
femr & PE w1F Ay frar ) F QS
qiaaY T WAL FT UF 9gd a87
sger @1 faar agr weerarx, wiwdt
X FIT 29 qqg FF QS H §, 99
afzona & ag areax AgY fAa o

T q1E FT BAATFT F AR AR
FAFWETT & ar & fay w §, afss
3u# gg A1 faega @9%a W | A
Fqig S qar amar @, ag sfawwa
wsfafrgas ax & gar g SaFr
fpamT siwr A AT FATATT I @A
garg, ag a1 o= fa Tz feafa w1 2a@q
Jq@Ar AT FHAT L | A FT TF AHAT
g aTfhast @t gf & ot @9 qar 39
9T A G ATAr |

qige ¥ FIY FE@ I AAGD FY
I @ ARy @ arfgh o afwa
|fr anfeest Faarazdt F arfasi &
fadr gu &, safad ¥w & wof § & 957
w9 &1 qraq fwar srar § 1 afwora ag
2 o Awge wx wnar &, afsT F1E sy
AT FIE FI@T AG g ) IIF AAF
AMI IFF RO IFT AfAF AT
qIRA Y I iy F@ §, arfs
AR FRATA 7 2T 9T | FHATT F(
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Y ®IAT IT IHA F1 T A faay @y,
afeT awFIx 37 Aagel ¥ Naq ¥ a9,
AR % of@idi F amy, faqars 51
W | AT 39 T X FgA-@IAE A
FIX T qTA qIGA F7 AT & FaAT
iz fafemat 1 grem #Y sarar sagedn
g 9@ FErEIal § 9w &1 oA
faar & 1 agr v @ feafs g, foad
FIE A AAT AGHAT IT A=GT T@TEeq WA
AT AIFHT FHTH TV FT GIAT | AT
feardiz T AT Y 99 AFE F1E eA17
aZf faar smar g

3T AN AT AT FT AT 3T
g 8, afes ant ok saF faarfaat v
JF FT T AT E 1 FIFITH NE
ag wd ameE % § fF @ ¥ ¥ gar
frsr #7 99H [ w7 WF 0 F A
agEa & ag g qrgar g f5oafkar
AT gagr v fFadr wrgar @Al w
WD W AT 8 FAT Y @A-Aifas
g ar Ry &1 zaFT aferw ag @ &
sz sg qfw  dadt ar @ ], agr A%
fF qaT & o @I I TAT & 1 WA
F FIXT {7 Y AT & 1 A@fear F A
qTE A AT A gL R ;g NG AT
fawaar & 1 afar o s A9 @ Fgar
g | SAFT W I AT @I | ¥ @F
ML FT AW IA g TAT & ) FqAT
fATeIY & qra-q09 THA F FIT F @l
aFAT aifs F grar ® s W TP
#Y sqiA 3T Arfgg ) Afsa @S ¥ 3@
TR # gg g fFar § 1 afwra wwar
TaRAT iR 93 @9 ar @l g‘.

FATATT F IR A W a7 Feaed
A fawrfey & of §, w7 AR
Fratfeaa 7t frar g1

AN FY AGT 9gT SATET §, AFEA
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[ 3w wFm @]

IR A qgad @ gid 5 a@gF
wAr F SqrEr wEgar Jy fawrar s
gFar g zgfad waar s fastar
st &, ey qagd w1 @9 93 qar g
AR 59 IFT FIIA F T W qF I
g1 FOX Y AW AT TF gIY SATIT I
et 77 g=efy § Mg vy
afpa ¥ faT feSa Faav gw @ o
fedm §om qaq IT 91 W &) Fraw Ay
AT HH FAT I FIAAY | ZT TG 1A
FT SEWA AT IAT I WL A
FIGA FT GIT FT TF A7 9 F
gEA ST BN | TAAHT A FAT Y
a1 2 fF gadr a1 T gaufa
;o F w7 A § ag AT F Ao F
aR feoa smaw 71 ozt gEr @Y
FAA F FIT HF HqT FA ? HeoTH
gy, ¥ a1 gaT H AT A1E % IF
FNAY T @IT F AT K AR A
F oy g syreft ST o0 TEY 0 (swEEE)
A § @IC FT gEAT FEY  qgA 9§
% @Ig agd Tz WA 1 g A
T T AL AT @At F fAA FOET
¥ zyard g1 @ §, U A F FH
¥ Iy argr o &y &1 a0 5w war
T 3gA § F1AT FT IEAAA  AAL LE
HfTT a1 397 g Fv F70 ) farar,
YUY FT FGTAT A T AT FaAr F
FeqigT Y &g | AfFA s A1 #
a3F ¥ zaw fa¥ A5 Faw Ag SmrAr
ar |

WEi OF SAATAE A1F BIA  ATH
FT Yeaea § ATIN TSHT HIF AIFAFCH
de o 4 FgT § ¢

Under the existing Coal Mines (Conserva-
tion and Safety) Act,1952, the Coal Board can
exercise two functions, viz., ‘Conservation’ and
‘safety’.
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The development of Coal Mines, especially
those producing cokin'g coal, has assumed
importance in view of the scarce resources on
the one hand and growing needs of the metal-
lurgical industry on the other.

FIFET T FY 5317 Sqaadecs a7 @g
ara Fars, & snosr fazarq & arg aqrAr
qEar g wfET s w1 owiw g afea
TIAET KB ATy Far frar g R e
g AT AT AT &Y, AT FIA AITH
¥ o9y argg #@x @ Afsy ) wde
faestr W E ot ag 5z & 5 aw
grafafees ded w77 &, 39¥ wqe9f
w1 omfgg q w® Y IsrAar A0
3 I AN F 419 T RS AIFT F qF
a3 wifas §, wadde N @is AT
g1t gt F1gar g3 F wifaw § ag W
15 g1 @ § afea maddz &1 A
feqrédiz Iasr ®1F @qFIT T4 | ITHT
FFT agl @Qdy st 1 39 9T T AT
g5 3Tt § FAT A N FW@
£ 9% gl 7 @] qEM | SR AR
JEM &1 37 I & AGT J @I 1 a3
gey ot 8 3 W E M afeorw ag 2 fw
@R Y 73 §F 9% @ & W T
M Yar H FAH W@ A foqq
gat gy w@rg & qaT agarg fr
FITFET FIT A7 AFT T @ A7 =TT ANA
Fat agt far fr qad frar ooy ? grag
7z 2 5 Y @z a7} § A a9
T @I I F AT ATGY FHATIT FT
T@r &, WA # A €L Fq A A/ @09
g afFT ag 99 faa wix § e weer-
T qar faga. & Ifw aray aw=r 81
w3 fear wrar & foasd wor g99 Ay
TEE FH G1 ST & 1 3EF fAY ey
A ag A0 & FF A FrA aiod o §
ITH AT T FUITC ATIIYU §
a1 A Ang Fg 951 Afvy FEiEmA
FIX qreil Y S ag 3G 6 € F19 2
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ar ag), #fadt # gfezsio § @R gad
gforgyor & Y | ag e gt wfge

oF AT q1q A F3AT AEATE 1 AT
¥ argfefes frgd &1 o argew =
@l g | § 3@ A FT G FI@E |
gz H A9 TW@ FIT A W@
afsa foadt @z & 99w AFm AN
F faar g mara Aafas &1 fF s9dr 0%
aITHY @ | 98 TIAT AT § | AIA T[S
s & fF us afas a1 e d3Ee-
FUEAT A A T @F § v A d =TT
ATfHaT TGT | agr AT aad agh § |
gt 2fAm dzT 98 gfAT §e w
Fgagiz & F faadr naw g R
9z 99 §g (@ AqdT § | AlHT @™
wifas ¥ qrg aF ag ot g adi
ags Tt § foad ST & 98 AW A
FTEHT dIY A W@ A § | I FA A
T@r & S AR F0 )

TF |1 HIX |G I J FZAT A1gar
g fr worg<t &1 39T A1 A A9F ST
faeRzr<r & | 39 1 7 FEAT @I &
qugdd & fad ot §3 fawrfea F1 ¢

MR. SPEAKER : The Bill secks to amend
the Coal Mines (Conservation and Safety) Act
to include ‘development of coal mines’.

it 3w AHT @ ;g Saw9HE §
AT & | AT & A wEE-Aw o
g FD? 0

qeqw wER : WFE @ @ faar
mar%....

=t iYW AT @w A AT,
A ara At &, § eiwarT ad F @
gragrasar g fs a0 gla Haam
@1 & afsq @ gg o) AW T
FA ATEF | Y AOGA F1 gAT A g
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AT & | N FHIH FIT 1 § F1A q3eG
# 37 wagd # W AR FT ogEw g
ar & gaFy T w3ar g 5 Sad g
FIA qIN WG F AT WY T @A
ifad &3 1 qagdd F1 AW A F frana
& gaears fa, ik @ gfaag fae,
Ffegar dfafad) fad, ga AT &1 ged
38 AT =vfed |

e wgRa c e fad ¥ avfeq
AT | FHSAT FT AN A WE

=t W awT ww o Sadade F77
4 ¢ | fas RIfFT S @1 § |rw ak
g fa% FT g E | 39N 9gT Fer |@aww
g | 917 aF W1 ggiY w9 BT & sawt
39y g F FgT AgA g aga asy
qiget 1T freag g7 W@ & @R A
arg &9ar feaar smar 1 75 d49r 9T
g9 1968 ¥ & 1 1 FAT F F49
I HEAT 1 GFET 17 FAT F FA
AN FT G 1T AT FT @At AR T
&Y & &A1 ] | FFT F17 F agi vg@
qUEAT § | AT H giger § 1 I A AT
& g Far Agar g 5 gw faer A
39 SHIT &1 Foefigfaa gamar =ifgd
fraa & atgdr g 9 @I zw
SFITHT \igA! 7 FI IF AR I,
FAGIT A STATHE T F19 G&T &9
P aF, T AT AT NFARE FT &g
AT arfgl | 57 wedl & Qg # 3w faw
FT WIFAT FT Q@A FQAT § AR 74313
dar g f& wadle & <@ fya @ Al
Y FFeAlE q147 |

MR. SPEAKER : Now, Shri P. G. Sen. -
His amendment has not been received in time.
But he can speak on the general discussion or
in the third reading, as he pleases.

SHRI P. G. SEN (Purnca) : If you would
permit, I shall speak on the general discussion.
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[t dro 1o &7]

ag fas qrar war, faor 1 & 3
afFT g v Fg7 3@ & a@ar Tifa
a1 | g A 3|y & Star R ey
STt Fgr, A0 9IF qar Fawerar &, g9
AN TAqE FFT AT & ¥ I9 I
FT AT Aaar & 5 Fd qE Ao qn
g (mawm) & a3 sy e
FIT ATEFT FT 9ZF GF qIA 8, H9FT
F=r Fraar w7 faxa qar § &L 33
F1 1 48 FIEFTT AT 91 AT 1T FI
§ @nit St ¥ qrec ar @rEr gray #
Ffgg N Az g 9 W\ § a7
JAFT WEHT FIE AP T3 & | 9%
FATET AT A AT IT 9gA W A A
Ja @ # qra frar war ) §F qgan
argar g fr fifaads & faaq ag 9a
i § W faqy swdzg gy € wifa-
IO F I A AWT AT §, 3T A A
FHAATT g F wowe § 90 Mfaad
F1 e fAFaAT §, AT IF IAFT FAT
grfiiead a1 @l 8, 93 g AN A
T3 AMA AL 1 FE AW AT AGN
g g0 ¥ fraar asr qaEwE gar
qgT A AW AT X AT THo Fo IH
qrzg 1 9% R # A% avay, AfFT
37 9T 0 F1Eargy g8, g §3 ) @ax
agi g1

TaAdE w1 @1 F A F SIRI
Toar 3 @1 @Y 8, 93 IIF , FeATQAA
& forir faar o <gr & ) &y caney S F
qJaerar 5 Jq AT JIA W ATHT FIT
a1 &9 FI I 406 ITF 780 AR
A F1 AV AFAEHFAT FT F1T I
¥ <@ AN geET U gAR FraN
F1 a1 feafq g ? gaa ¥y feT ag
agt 9T wgr ar £ garR gt aray § aver
WA FT ITANT $99 & &7 7 fwar srar
2, forga) @A-|rz Fgr AT g, IIRT
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SAFT AT $T fgar qar g, *9ifs
IAF 9@ FAN F A 9 B AN Ay
& L ATH 919 79 AAT FIE F7AT L,
foen-frea ot Fiaar frsa <ar 2, ane
ZH 997 AT FIAF F1 FA-ETTT 9T
AT 3, A T AT WA ITNT AAA F
fad &3 asd &1 91w @e Fr
Iegrr gat & frar wr gwar o s
W FUST w4 G@F FI& wleArgag
DRIT @AY F AAAT IAT R §, TIAT
FFTFI N g% wifas PRar ar @
2, AfFT sEre YT RAF FT rgaAA I
avE & g, A A 33 qAr @i
SN ¥ 9T GFAT § AIT IFRT FEr I9-
T Y aFar § |

T AATEAT FAIR A ®W rafaw
F At I A qrFAT 1 a9 ey
¥ fasfad, 57 a5 gL oz AiE-Tiq
# aafsar fagard Imy afsq oz g
T FIA 1 Al gF g A ¥
AN ZEHT I A I5 AT AT _qA
FEAT & faY eaq €& oF A% aqr 37
a%g ¥ IAF AFHI F FALAT A 3V
sy 1w gfewd seam & fay gw
FAFT &I9T A FT 7F &, AfFa fe
IART qAEATT ga AL I W &, 39F
I WHA qF G & | atg A G IF
Y gawr aft faa <gr g, atg M |y
FT qFE qATH A A AT g 7IAr
|q Z oar &, ARA AT AR a8
FNTAT B -MF-F1eC faa ad, a1 F gar
qF( FL AFA AT 6 § AT IJART
grafam #1 guedc ga g qwAT g\ a0eT
feafs gg arre M qargr v 2 f5 faar
TH THIT F FIF  I5A, TIU FE IR
agff g1 Fagar g 5 wa @ FA A
Fia @8 w1 ggd FT afad aifs 73 59
SHIT K[ FIAT ZT A1 FT 9gar 9% |
Y I ATH GIT—3IT AIN FT FAAT
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st faa ST FT IART G A AT
Eipuidl

16-31 hrs.

[Surt K. N. TIWARY in the chair]

AT ATTH AGT AX T TFIFT F1AT
fagaar g& & T | F9N @Il w
FIGY TEU AT Y& FT frar @ ¥
FBS AT A0 AT WIA—39F IR A
ZH &9 W A A g A I
gar faantl #Y g7 57 g7 §1 o
dro €Yo dro FT afpr FIRX { M A TH
oY qrw A & 1 gt e w@IET far
¢, 7zi 9 (Rope-way) & I 4T
o T@T &, Ak & Y7 Gar §, 7w fraar
sar 2, afea 1€ @F arar adi
1% g9 57 Wt 70 avar §, W+ I
ufcar dar g, 9gf & @17 I F AR AT
T FIA § | TFAIFTT AW FAT FL IAY
ot arg faear &t gafad g9 9w
FIFR 1 a9 eqra Aar Trfgh o

& gArargaqT a1k FA FIXHA
ot ardiedz &1 2, & wgar g v A
7T ITF SAFTFT F, WX AR
gty @x F Al FoagT gRAAM
AT

us arF 9@ A fragm w0
gAR a3 agq afgar feea &1 Mgew
fasaar 8, afa il gra ® &7 9gr fs
SHAY ¥ gAR FIAT A AT FHT AT
fear—ar #af gar, a7 98 & ?
331 Fraa w0 9 QT arawr L,
G Iq FFER &1 BA0 ITH qATS
g FT aF—AF WY TAS AT A
Y gHAY 93T T[T gar 1 AT I9
Fq 7 wegee fogn fanr o agid
aTaHT gt aTFL w3ar & 6 g3 FAA
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gt 1A T4 A9, W TART G
0, za¥ foad F19 faeag g0 & Igar
g fraft adrg sa e wArA €

F+T H— I & g0 9T W&,
1T FT 1AL F197 & I F—3q F
FT AT AT I Y § FR F TF FAS
TIA I FT @II-LQT 9 Fgar
9317 arfw gardr grafan evm geeel-
#z g g% AT g /0T H1d T qF A

SHRI BEDABRATA BARUA (Kaliabor).
Coal has been a westing asset like any mineral
and naturally the function of conservation of
coal should get priority even over development,
but the purpose of the Bill is that the develop-
ment of the coal resources of the country along
with selety and conservation, should be given
the highest priority, and that the Coal Board
should take over the function of development
as well. This is a step in the right direction.

Assuming that what has been done so far
is not absolutely negligible, we must realise
that the coal resourcesin the country today
are being wasted by private mine owners and
nothing that the Coal Board has been doing
nor the steps that have been taken for conser-
vation and development on the right lines, have
made any impression upon the mine owner.
After all, the mine owners would naturally
like to develop minerals, not in the sense of
scientifically developing or mining in a scienti-
fic manner so that the coal is taken out in
such a way as to conserve the least bit of
available coal, butin the sense of maximising
their profit, they take alease and mine out
the coal that is the cheapest to mine, and then
because the over-all cost would go up very
much higher if it is mined deeper, the top coal
is taken out first and water is allowed to go
into the mine and the coal is thus wasted and
then they go out for other leases, and jthe
Government machinery, as it is constituted,
may be quite willing to give them another
lease. In this way what has happened is that
the great reserve of coal which is a national
asset is being very quickly eroded and we face
a situation where we may not have enough
coal of good quality. In fact, the best quality
with low ash content has already been wasted
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out, and it is quite likely that the coal that we
will require would remain there to be mined
at high cost and then it would be the function
of the public sector to mine it and it would
be maligned for not mining coal economically
after the cream has been taken away by private
enterprise.

In this situation, neither the function of
conservation nor the function of safety, nor
the function of development can really be of
interest toa body of persons who are mainly
interested in taking out the best portion of
coal and then leaving it to the nation, to the
community, to do as best as possible with the
rest. Coal has been developed in the country
in a haphazard manner without attention to
technical details and I think that they are
even chary of appointing good engineers in
spite of all the regulations of the Indian
Burcau of Mines. I do not think even the
Indian Bureau of Mines has any authority
over the coal industry. Whether it is inspec-
tion or anything else, whether it is the Coal
Board or any other authority, so far as these
minc owners are concerned, it would hardly
matter to them so long as they get their profits.
Therefore, I would say that this is a waste of
asset, national property, which we cannot get
back once it is wasted out. It is not a question
of creating demand for coal. After all, even
if the Railways use it, we know what type of
crisis the Railways had to face because the
mine owners wanted to raise the price of coal.

Therefore, I would suggest that first of all
a comprehensive programme should be drawn
up to carry out rescarch for proper conserva-
tion and mining of coal. That research, I
have no doubt, will not be done by the private
industry. In order to conserve the entirc area
of the coal belt which is of very great national
importance, it should be done in a very
thorough and correct manner. Neither would
he'do it, nor would he conserve the national
resources, nor would he appoint qualified
technical personnel to conserve them in national
interest. We have got unemployed cngineers.
It appears the nation has no alternative if it
really wants safety in mines and conservation
of the coal reserves and their development to
meet our requirements over the next 30-40
years. We have tosee how itis to be related
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to the hydel and other powers that we are
going to develop and how fuel will be made
available for the coming generations. I have
no doubt that Government will build this type
of control by coal board over people who are
keen on profit. I do not blame them for being
so. But itisnot like agriculture so that you
can have a new crop every year. The existing
reserves may be wasted away in a few decades.
So, we must break up the vested interests.
By joint functioning of the coal board with
mine owners things will be well regulated.
The coal board will be the proper agency for
the type of regulation that we expect. It be-
comes asort of collective functioning. If it
goes on for a long time there is a lot of mutual
understanding. It may not be to the best
interest of the country. Therefore, I suggest
that the Government should make a venture
in this line and take over, not the uneconomic
coal mines where there is no prospect of
profit. If Government can take over petroleum
and iron steel where the gestation period is
long and a lot of investment has to be made,
why cannot they venture in this field. So
much was said about the cost structure, profits,
and prices. The main demand comes from the
Railways which are a national enterprise. So
why is it not possible to take over atleast a
part of this industry ? I know difficulties are
there. We can develop petroleum in the
Central Sector.

SHRI LOBO PRABHU : There is already
a public sector in coal.

SHRI BEDABRATA BARUA : I know it.
As I said there should be conservation and
development. The reservation that we have
made should be extended over larger fields so
that we can get returns on what we have
invested. Wastage should not be allowed and
conservation should be there. I suggest a sort
of extension of the principle of nationalisation
in this industry.

SHRI LOBO PRABHU (Udipi): One
has to be grateful to the Ministry for affording
this opportunity to discuss the coal situation.
Strictly speaking, this Bill was not at all neces-
sary. The existing Act provides for coal safety
and conservation. Conservation includes
development, if one can only stretch it a little
as the Government themselves have done in
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section 12 where they refer to research and the
furtherance of the objectives of coal. One has
to be grateful to the Ministry who had brought
a rather useless Bill to provide a useful oppor-
tunity to discuss the coal situation, I do not
know, Mr. Chairman, if you are allowing me
to move my amendments because they have
been given only today but I should like to
point out that the drafting of this Bill has been
very much below the standards of Government.
There are various provisions which could be
casily altered to become clearer and precise.
If I have a chance to move my amendments
I shall try to do so.

Now we have to look at the coal problem
which is a serious problem. Coal constitutes
nearly 75 per cent of mincral production in
this country and it engages the largest number
of workers in the country. It is fundamental
to most industries. They fixed the target at 93
million tonnes in 1972-73. At present the
production is 71 or 73 million tonnes. You
have various mines not working, and various
coalminers starving, and at the same
time, as my good friend here has already
pointed out, the various uses of coal have
not been explored. You have an amount
of nearly Rs. 14 crores already collected as
cess. What have you dome to consider the
extension of the uses of coal? They have
made a very valuable suggestion that as there
is a shortage of fuel in the villages, you must
consider seriously how to convey coal to our
people in the villages and to our poor people
in the towns. This had been done in Madras
in respect of lignite. There have been lignite
briquettes. Why should we not have something
like the equivalent of coal delivered at railway
stations which are very good distributing
points, delivered where there is a shortage of
fuel or where too much of cowdung is being
used ? Ineed not stress the argument ;itis
well-known that to the extend you use the
cowdung you are reducing the natural resour-
ces for fertilising your fields. You are in a
way encroaching on another subject of the
Minister, namely, fertilisers. If you want to
kill the competition with cowdung, by the use
of nitrogenous and other fertiliser products, I
suggest you make available or bring in a
scheme for making available coal as fuel for
the poor.
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Secondly, I would like to recall to the
Minister that there was an Energy Commission
six years ago, which made very valuable sug-
gestions about the uses of coal. I fear that not
one of their suggestions has so far been carried
out and I do not know if they ever received
the attention of the Government. One would
like to hear if they did. Why not use coal, for
instance, in producing fertilisers, and why
should we go in for naphtha which we have to
import ? Thisis your own subject. You are
transferring one of your products from one
side to the other, and giving us an end-product
which is short in this country. There may be
some objection that production on coal base
is more expensive and it requires more capital
investment. But it is worth-while because you
are going to use an indigenous fuel.

Then there is the question of using coal as
gas. I have mentioned the use of coal for the
poor. Gasisa thing which the middle class
would appreciate. At present the cost of gas
is rather high. It is prohibitive, due to the
policy of the Government. You are dealing
with petrol ; you can deal with gas, and make
it available at cheaper rates than at present.
At present, it is not within the means of the
middle classes to use gas. Make it cheaper so
that it is available for use.

Fourthly, it has already been mentioned by
Mr. Tyagi itis not your subject but you are
concerned with it—that the railways should
not reduce their demand for coal. If they go in
the way they are doing in respect of dieselisa-
tion, your demand of coal is going to be reduc-
ed very considerably. Already, the figures in-
dicate that after 1972 there are going to be no
more locomotives on coal and as the existing
locomotives which are not very large in num-
ber—only 1,800—arc wasted out, you are
going to face the fact that your principal con-
sumer of coal is going to reduce its demand.
You may suggest to the railways, you may
press it on the railways and press it toghe
Cabinet, that if the railway wants modernisa-
tion, it will have electrification which uses
coal, which does not need the import of petro-
leum products from abroad for which you
have to sacrifice foreign cxchange,

These are matters which deserve your
attention, and I do hope thatin the interests
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of the country, you will take a definite step.
What is very important, here and now, is that
you have to have a watch on coal prices, in
such a way that coal prices do not godown
and coal mining does not cease to be a source
of employment. One was very gratified that
coal prices were freed from control two years
ago, but it was only a fictitious freedom you
gave to the coalminers, because the railways
were in a position practically to enforce their
prices. The railways no dout have done
what they could to raise the prices but they
are still not economic. I am not saying that
the price of coal should be put up to make the
mines economically more viable, but something
must be done. The railways must be told that
an economic price for coal must be paid and
they must use as much coal as possible.

Before we complete the picture of coal, we
have to remember that the picture of all fuels
is one and whole. We have to make the
people understand this. Instead of searching
for petroleum inside the country or outside,
on land and sea, where we have something,
we must develop that first. Otherwise, we do
not get a complete picture. I do hope that
this opportunity which you have afforded to us
to discuss this subject of coal would be pro-
perly used.

The factual result of this Bill is, you are
creating two funds, one for coal and the other
for coking coal. There are a lot of inconsis-
tencies in the provisions you have made under
section 12. In the original provisions for the
fund, research and many other things were
there which you do not provide here in res-
pect of coking coal. First I suggest you consi-
der why you want two funds, more staff and
more complications. You could have carried
on with one fund and fewer complications. If
you are wanting two funds, I suggest you make
it quite clear that one fund relatesto ordinary
coal and the other fund relates to coking coal,
in which case you could call it Coking Coal
Development Fund and not just Coal Develop-
ment Fund.

st gemt T ™A (qrIwdr)
gwrafy #geT, @ faw § v @k
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FIGAT F T9T SAWTAT ATE AT B
TAA YA AT G IWET FW AR A
FIAEAT F AT A9 SAAIHT A 97
@ qraa H § qF @ A FAT A1gar
g\ S wTER . HI9 3A9T FI W E IIY
N w1 Frpan T § IHT ITOT AT
F A1 arfeas wral § o Far gy
AT AISFY FT FATHT F F G aIAT
T gt ® forg Max #1 QAT &
F faq v wifgd a1 SaFT SeAw fav
& fad far snar & frad g q=r
W AT 1 9H A [A FEAA FT
IIITT FIA 97 gaF fa¥ W araa dfqq
AT W E ar safes dmar @ g1 g@
T Y FFAT FAT G Frar g | afcorw
ag g1 @1 & % wrger &= & &t arfaw
AT § 9 FAX FT ITANT T I F
w0 @M 1 fasg adl T awx § sl
ATZFG F1 G FT I AT & | A1 |1
RHIFF LAV G § 1 39 = A
faay & 1w 9gF FrEAr qEr gy
9gl 9g G T QAT § | 39 gEET § AW
frazy ag 2 fe fag avg & aor qay
FFOAI 8, IT0 A FEOAT §, (fewA
ATT FFYAT Q, IABT qF FT Q@A
FA AT, oy A AT F
qeIT TR AT ALY @A AR gar W
gl Qar, S TaF F WA ¥ owg
A dg arE s Arfgd famsr Qe
| H AT

o AP FY AT I FUT G |
St Me< @re & A W g gt §
IYHT TEAATA Z97 HT A0 I FaAm &
# =rgar § 5 Fraw §1 3790 FIF A9
IR AT FAR AT B F@A AN qJAq0T
St Bgral ¥ It Iy AR §9T FY g
TR 1 | §9Y TF AT av 98 eI
f s w1 G ¥ A A=A AT FIAT
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¢ ag ¥ griY, gEt @R ) @E ¥ f
e sarer faw G g0 F oY
FAAT I & IFF MIT FT sy aOF
¥ WA g & s sgrar ar g,
FER AT FewE AR g anfe o aga
afas T @ FI FAST A @& FT
a9 FWT AT & IEF T9T gAY
M Ft @e fergear & fax adr o=
qAT 1T & 1 IFr Nefefad ot smar
WA g AR A A g faw oAt &
FIfF g g WAl § ez ar g
et w4 it 7§ Frd ggw g9 A fawd
F T g7 MAT FT ILQAATT Q@ & 1
¥ a7 2 fF A arde s ar foad
FTLHFE AW DT P FATF
fora®T Ioqrr aq & fod g a3

a8 T@ Fag Fgar Agar g &
Gffs @S &1 FW AT FT INTHES
T AT &, @AY ag | RT @i
&F sy FAFIT g A | JIT W
TR & afed ¥ o Yefafreger @R &
IAFT FEAAT qfsas JFEIT F QAT R
7g tefafadgw s@ @mas @ QF
g afew mirg I ArAF Af @7
T oA ¥ @ A H A et fad
g ag XY fad 99 faaa Fa F F9
FT AWM E 1 a8 S FIAA FT AT
ITTFL fF qal X FEAA FT
T T A ag FAN W T WD
g 9T TR A &A@ 44 |

*t TRTEATT ARy (92AT) < Anfy
HEIET, Y gX FAAT @I GEWT AR
gar fadas X frar s R E 1 T @
" fagas 1 awdq FIQ g T A9
ars frdew &1 AR g | @ fadaw
F aft gewre €U #R gEw F
swrar Fgar @7 ¥ faww F w9 A
FAT AR & 1 @AW F fAa¥ qIE
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A F1AAT AL AT ST FT @@ R 1§
qAAT gl § a8 &% & awan fr
STt e 1% § ag W WA AT N axg
a%e gifaal & qara , Qg & weerar
FT Y AT § | IFTT FAST &9 Frgar
T & |eeor, grar 91 fawrg ¥ faY
JM AR g W A @ & T wa
& qrgar & ? seg an fear & v
3 ogr ¥ W amgEr fam s
aIrfed | ST AW w1 dar @, ;AT wAar
FT 4T § ITRT FIFX Ar3qT JFII *
T T3 F1IAT @I F WA FY AT
e ifFr A ? @gn § amoay,
Yzad BT F AWM qT | 9 a% AQ
STAFTY § TIST F ATH QX GAF qTer
q=-8: FAT AT FFar A a8 a3
qefiafaal #1 2ar § 9 Yead dFeT ¥
AR 9T W FUOT FAT [A-F: FAUT Fo
JWR 1379 & s & weqfqar &
39 4F 7T TAAIT FET § 7 q@FEAT,

fager  ®wadt, T ), O qw
FFGAY, FuIT Y AT wfma Fw,
Efqadaer FrusT arfg adt aft  Fwfrar
g, Y 98 9 3T FY Fwqfaar  § ey
FIAT AGGE 9 F9AT fawer  SqAr
@@TE | ITH! 48 99T g QI g 37
grRTa F A § Sawr ar|l
gqar faa Srar @RI 1 S ARET § S
I FTA A § TNET &7, IqA F4T A
g T ag g, 9% ax ¥ ¥ oyt fed
FT @] FIAT FAT AT § | A TAFT
& % 39 9 ¥ AHGUA | FIAT F A9
o2 fasit Savrafaat & #QA & QT a9
@ qear FA@ ¢ | fw siwm whag
qar faar sar g @ @9 w7 ag @I
agt giar & 1w SaEr g v, Wi
g W@l g AT ag AT § SEH
QAFAIH G Gq7 &< g0 fFar qmar &
AT S AT AT E IR & D I AGY
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fFr o & 1 3zt ax wfear N @A B
= #1 7E § ) Tt ¥ agh qow A gd
g1a9 WA FAF AF FT T =
Fl F fag g FOF  wgar faar qrr
2 1 3fFT gawr @ fom w7 & fau
ag faar smar § A @ar & @y w7
TR AAFA FT e F fag At frar
ST & " A ¥ AT A AW § AR
TET ¥ FEA A gU § AT gEey
e 97 FEAT 71 fam T SewsA gar
&1 I AT A et §, gHEAT
1 Q0 | gEEAT F AT AT T IH
1A TF I 9g9 FT I@Y ) @Il
T FrAET T fag FY F |@F )
IgF qIX A AT § A9 FHAFAQ W FY
afed fal o1 a1 IgFT A9F  AHAY
F gar fear ol I9F FYIR HA FW
F A A g Fw AR Ay
SaTa 3T &, SUHT A qu A favar

1T FIF IS KT QT T SAIET §AT
¥} g Afsw &1 9% Adi 13>
WESTAIT FT AFA FT FIE qOFT TG 31
Yo @Yo anfo g‘(ﬁ siqdr ghaay F qd
QT AT § | W FF I A Far
g1 3E®r WA W arfgy o Afew Far
o gw7 gifga) s w1 gifagl & agr
G g AR AT 4TI | IF T AR A
Jqar & ¥ N @ w & FR Fgar
gl #1 fasra 9 s7@ &, ITFT AT
gy AT §, AT IgWHT AGY F AT &,
AR TIF AT HTIFT A ATAT ATCEY |
ot §ar g 2 & 97 qar fag weafya
&1 A7 &N qarar §, WA A gAT FIAY
# @d w7 N § | T3 FaT A AHAA N
qg A § g« 7 fRar smar @ R A
dqr gaR w1 #§ @9 w3 faar Smar £
I QFAT ITfgy 1 **
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aamafa wgw : 713 91 97 A9
Ty g... ..

N quAR Wt : F A ad ¥
WE!

qamafa AgET @ 39 @ FT AT
ST AN F TEA ATRT EFT Y P
T ¥ Ffgg ar | Jgeas w3F anq
sast faggr s

St TR We: a9 ga
frgrcdamrgar g & amm afi o &
A QAT AGATE

wwafa wgag : a9 faagr FT &,
a7t ag fe#r€ ax agf stroar

&Y AATAATT TTEAT : AT TA FEIAA
1 &0 2T Y § AfwA gaF raqe
HTHRT I3 T FT qIoqT grm fr adr
Faar @@l F wifawi & qrg AqgA A7
T FATE FT G wAE 4T q0fqdT
®T F( GHIC G AT G | F@Ar Y A4S
g wifawt & Hax o fagre F awax
g, aIME F AFATE TST AT F F7IT
& @ FUT AT F arar § 1 F qraar
g fr fage aTre &1 FAST &340
Tgad F1 Ay g M fagry gwe
oz § a9t & 1 F1E A GIE Y IFH
qUAY GFT AT § | FE A AT AT FY
st &g sar g fF ewar ag & safs
FULT ®IAT AAAEY FT ITHRT JIF A(AY
rgRag N aan 2 FF fag & o
fafrezt @t erafan smasis & @@ gq
g, 9% FIT AT TIT TIFT § UGS
F 1 7Y fogw Ja7 § 39F I § gaq
frarar 1 g7 sard fear @ 5 arA-
FIA THRA A AT @ E AT Ar-gET
9T 3@ & FITE | 9T AT IF g @

**Expunged as ordered by the Chair,
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T wf & v gear oy fawrw F AW
2y & AfeA fagre ar @d Ag gar &
gYFIT F1 491 § ATFAT FIFIT A A7
7t faerar & | Y AW Fr q@r s
aifgn, 7€) faaar 1 qagd N Fws
F1 oY dar g ag I fawar a9 &,
gifade & &1 A §q1 § a7 ST faear
T

17 brs.

ST, TEAH BT, AW A AX
qT g7 AT F q ¥ 9T JT IEHT g7
FAFTF fag A qar a9 [ E, 98
Waw FAF agi A g 39 Y F7
fragsr gar g, Taq TAIE RATR |
g AT F fag arasr 1€ geq waq
ISTAT TE7 |

T Y FH § 3% ATIHRT I FIAT
TfgQ, AFTX A gART F@T A1fEY
ST 9T g waEr 7 FI@ & 7 ey
|d g FO qAr gar 5 F gon,
adr fawra AF F T | A FAfET
T F1 AT TR F fAd 9 sramwar
g SaF qfF et 1 # ¥ § FifET R|
T ogagE A FA FiFMad grag
T FgAr §3 I T FT WU E |
Fawr fgrma A€ &, A9 a9 @A)
fagrer @& | ST AT W qQT A § v
a2 ¥ Ig WG AT AT § | HA qHE
AT AT A ¥ AW I AT FIY W
T o e g k¥ 9 §, aw
I o+ 5T T G AT QAT § A
FH AL W & | FfET }T B GAEAT
Tga fase gwear § | STFEfIET 9%
AT FTT AN I A7 AW T
Y, AWt fifET g9 farm 1 gw a@
FraEsAr @ a7 F Y froe g2 A
T FTH FI | FIAT @A FT AT TAT-
FIO FL | TWH fawr o FE w0

KARTIKA 18, 1892 (SAKA)
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T g 1 arg s anEy § fF aifga
& faer g% a1 ana®t ag w0 § gy
FAL AGFT GHTHATE T G o047 §
AR wAgA FT GAET FIAT E, 3@ AT
FIAI FIAT & @ AFAFIT & faar
q9F g FE FET AWAL F 1 AW
UKIFIT § AFT AT g F@ &
Fgd @ IEE AT faw o Fw A E
afsqr g AT T I av AR
FFEHT TLAT FT FA &1 97 AredrrT
F S ST WY gW AT AN wwa &
AT GART VSHAFIN FIAT 97 1 §H
g fr gt st ag & sam saar
& swgr Qi AfF 9T qF aw dar
A W & 79 IF A B G @M &,
N IFA F TAST §, IAF qHeNTHEA
FT ALF AT AT AT I | T@F A1
¥ qEaeq g AT FAST A1 QI AF
9T AT ALY, IG T 9B M1E 47 | IF
fegd &1 ot a9 g FTEB gO E
arqsr fgrma T @t fadan defrafaay
FTFUA R A G AV F9 F 79 9q aF
1T ¥ 9g fgFma ALY ot & a7 9% AT
Faaed VA Agar AT 1 fawrfat F
AT THATHAA FT &7 a1 FR IfF
L FPA FAAT GG A SARKTY
sarar wifwe faer 9% 1 97 fawrfat &
g S 9t fasht sevmafd saar &
SATET d|1 HATAT I1ET F 1 AR g i
ganafy 17 a1 T1ag gF A AL FW )
FTAT &Y T3aT F4ifw gmR araw Afewa
sifiee ®1 IgeT YgAT ] 1 & Agr 9% qwA
#¥ gfaaq & A srar v & o seEmafa
qT FHAT 97 | FI AT AEITHOTNET
#T gFY & fRaga a1 qaRaT
Fraar @Al &1 J1q Ff@ & arfe s
% § fawrg gy a¥ | @t Y faT amw
ar ® & @@gd H 39w aifem wa
faa g, ®rAST fUa aFar |
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[ Trwraare et ]

qIg Y gEAT F A F wE AW
FAIFE TN @ A T W
qFT § | I§ AIE HTH SAGT ST
AT wifgd 1 9% qfq FT AIE, A
A SR I @A gIear H{ oqdr
A @ gHEArt ¥ qFST A9z AR
T | AFFT ITF qIA IS T 3G AT
F1E 78 | FALT &947 AT W § w@gAw
F AW 9T, TIAS GRS F AM Y,
fawra & amw 9z AafFw ag qar g
i H@d 3 AT FW

T IS5 @9 wfasl T G FC W
weqafy qa@ § AH a7arg | gqqQ
FgMF A ga Nfer FT W A1 A19%
78 g wifsal & =X av s gw
T G AT 4 1 3 FIaAr F3r ArAv
F FIg IIET &1 I 9T F]E wfzar
agi gaar | ga wegd & fgal &
¥ faw dfs agr aw &, & wifas
F GHEAAT FA A §, I awd
I §, IO ITEY T GALST FT IGA W
qr arfsgi g & faq a9 @r g
9 T q 99 9T FYA FT AA7 TRANA
T 1 S 7TAT IAF @Fl & fawa
& fa2, @xau F fa3, grer & fag faar
AT g IEET TEAA ¥ St F fadg
qray § I § 1 qgrE gfAaar § FAT
IAY AN FIATY § | AT I IGT 7
F @ Aagd A FT FW AT R 77
sargr SAd & 1§ @Y agi & FIAT
NI H gefrar g smarq &
SUIET AZ SAGr g1 dg qgA SASw
JAE § ) ¥ At oA § FgAr TEaAr §
fF o aF a9 UIFW AL FW §,
qq AF ATT TAATHIT FI | qrq 27 QG
e F T ATT FAFT FI1G FT q@T FT
@ war g, 9aFr @gl fAasdaEy
o1 39 faa &1 327 § W@ gafas

NOVEMBER 9, 1970
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FH 31 gfa sreX Aar fRar W
awgr ST fF gawr i wraar ga
N FATN a9 ga ¥ qig FAE
affr s & 7 @I Al A
sfoge & fagrd® § ar fead & faegrdff
L S FFWA a &1 Far W@ d
fr fergeam aga AN 3 gamarg
qIG 1 TGr g, AAGA T UF Y @ L,
AF FEAOFL AT 9 @ &1 afew
IRAT § g W A gar § 1 7y ¥
efF wfad 1 5w Q% § oy Prar
oY i @IF ¥ IF9T A%T Y |

T g F grg § g1 59 faw w
gadT FIATE | gR I @ fr WA
AZIET AX GAET 9T SqIT IFT FTH FIA
1 Fifaw 3 )

N g gEAEE  (SGRT)
garefa agrza, st wraAa azeq, A
e, 7 Faar g fF fog Ara A &
TIAEITT F FATIETT F AT @R
FA9Aqq Fifs &1 fawa §, ag frg awg
q F19 T QT § 1 9T 9IS A graa av
AT AT ) § 1 9z WA NS IqHT
gaa g |

FIAA F[ FIH TF a1 qrieq a4 aqifq
@ a& Fvafaai & gru fwar s §;
AR, JET FEY  FFAFAT IE [
Frfagds Tard § AT\, o o
o &ro §, fFATR T FIHTT FATHT § |
FT AT FY FJAS-M5 F-AT AT F qIA
@AY 3 N 3z FA Mfagda = qarg
X & fak 7% foeq F cq@ qaE@T )
faar & a1t 9T 917 fFdfr P Ffaa
¥ a7 A g, A B S IR
3a@ & far sf v af Isar ¥
FrEAGT F FAF A A A I Aw
TG aar wqar g, Afwa 5 qgt
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q fret agt &7 1 Sifaadt a8k 4@,
zafaq #17 A1 F J6E ¥ ITAT AN
F1 #E sraarw A far mar i Ew
¢ fag 3-8 @R Y 7 AT

¥O qadiw ag & 5 3 a9 |ifaa-
AT F GEA AFAAET FT A0 A
AN FAr-agrer Ffeaas 7 arfesi A
HeT #T 9IF HIX IR G WAT A
sreargd faar s

qdo Hio o Wo # Iga aiwdT
FA @ T gT  F agh WAAE |
#y |r 3 froagi ) wd Y fra Al
fea st T qA@JT W@ g UF IW
9z agi 9T g & wAA F AW
at gE A1 wogd A gA Faar fF
ITAT IATAT A AT &, afes 97 @
FA9T wrar &, @ 42 6 F faar smar
gizg qrowa ¥ agh 9T T, A REr
fr gaa g0 aTg 9% F fear war g

TAo dro o Hlo F @ FIE A7
adt & 1 fadw ¥ UF S qO T
amg w8 &, raa f3fadt g eI
Qenar &1 wfea agi X A MfAgds
¥ fog g g < A wgar qaar fawrr
wrar & ww awear a3 & f5 9w Ay
F AY Ferar WA 1 FJEWA F FERIT
A, R araT F A A qT A I
3 f5 FEy F1 AHFE & ST qrEy
frwoar &, vad ¥ @ frew & ard-
wiewe Fagad § AT 39 93 FAT-F0T
FAW HeF H AFE N GG TQATA
FW ¥ fAx wrgar gears fFar o

qFaAr g 1

#r gz o g & gl O S
o A §, ¥ gF Q a@ @ F T
feft FfAaQ & Fa< @0 FT IqD!
Jart & faq oy &1 §7 gar fe ame

KARAIKA 18, 1892 (S4K4)
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TH 95 ARIT T I qF a5 9y
ag feargs &3 & Ia1 war 3 afr
Ty am Ffads & 9737 gag 51
ITHT FAMH AT | TTo &Yo o Hlo FY
G A AF XA A gATEED adf
®Y W AT F1E FI9 AE ISTAT qAT |

gh 9% AR F1 FIA 2, frgsh
gy 79 Fifagd &, afsa agi g
qie faqe & fag W adl @ 3 asar
21 937 THAT FFAT AF FILHAQ
g foad sadt 99 SxF 5 ag grac
FATF ST FA T AT ArAT § 1 73 F1H
@ A Fq QM 3, AMKT FE IR
rfeaT agf TFT A J|@ar 1 Aoy
Ft ez A fazdr At e § frgear &
TATR W IHAT AW @A % Yar
ArA gar & 5 agi 9T g7 9% qrEw
ClERGo g

g9 @IATF Irq d1 72 W 2 5
TTo o Iro Hro F4T I TITH
ATRFT & sredt 9@ AFTGT AT /X
drg-Re & N fas N T Fadt W
¥ uF Y feqrddz & a7 oF & frem
1 &7 g, AIfFT FIgh Fr Q@ Frew
3T & argr & 1 It Sforal F AagAd
F 7T M Ffaaesi ¥ FOF-AFHIA
FGH 31 3T QA w Afera wfafq-
A, FqET, IR &y A AT Figa,
Fqaa AT gAd Ja oAz Far #
agq femda & | 39 9917 781 ¥ AAgY
¥ aga feasrzed= § 1 fag feaag Ik
F GOr, IR FEATAATYEFT T AAYT
Az qq gro fgor a7 faearad fr agi
9T AFAATEZE 99 9 § 1 AFRT FTHL
§ gz ag WY g dar BT gad,
s agi o A arer ¥

TqF yAMAT Y, WAA A A-
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[ gerag TEATT)

T Q¢ FTH FW A1 a9 F T AR
S ds AN @e ) uF @Y feqrEde §
T ¥ g9 aga TN FRFWE I TF
fasar 8, g@U ¥ JaT § AR GE
gt #ar g, IfEFT 9 ¥ § &F @
TATE | ZA NI H FgaAr sgvar gl
fasrar 9T SFAT & 1 AR agt LT
grama dar fed 9d, A1 sET g
Z Fraar fawrar a1 @R & wegd A
|z Fg1 fr ag sama & 7t F ARTN
F TR SR g A F faq 3@
e T A TEN dar FF @AY
w1 7T ¥ § g fE qAedodledlo
¥ @ra qT ¥ g9 A Y qw G AN
g ak ¥ fagd) W fad ATagI A
garana Wt FRg | 39F Fra-aTT AqRAT
faqediz #1 WY 3q | gzt FARA feare-
¥z Afesar Feg W Jmar g IR UF
FEqA W @F @I g ag W @I T
Jagae feqrddz o Afssar aar g a3
Y dzw wag Aaddz @A § AT FEOA
& W §ag weadr I TG R Q@
&\ e gArA qAgd ¥ daL e
Gt &, FaT IARAT FIx H oA Han
Fgi Ay ? g Set T ag Aan @
f5 zar WA @Y s faa 1 AF
aray 1 &% qar fF A frm & o A
W darwAEfFasyr & AT AR
gagargsa § QA AN K AT
I€ IF A(HT GGAT Iq qAAGL @S ¥ |
g7y #r qgr framr @@ § @Y oA
wgr fe QY fa v fea &Y oy qar g
forardt, AT FAAT G | AZ TR@HY
agi ewaAi & ar wwar g fF
g AAgL q@T § | T FAL FEFA
AT TE faraar & gr-gr 9w
FAX & AT 15 gL qqgd ® hfasy
&\ 37 i FAA & Fv ran § B &3y

NOVEMBER 9, 1970
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AR qgra | farge facew ¢ faar g1

AIF AW, Aa1gT 43 Wy § AR
I Ay § 1 Faear-faeet &3¢ @ 1T, A
FY gIAT A& | TAo &o o HYo
feage w1 e A& Faar &

@ AT T FEATE 5 FRA-@a
FIfATAT F I FY qF § I TqATAE
#1 a% & QO ggrgar faar arfge @1
FH-TH N FfegS &, FF-q8 Y q7L-
weg 43 §, T aUIN F1 IAAAEST HEAT
Ffgq 1 THo Hio Fro o F HIT WY
gigst &, S azi v femqfdr &, &y
asst 8, SgAr faem & wfgw w3
Frfze 1 ady FU FgAT R |

T IF STATHS FT 1A & N qF
Ig¥ FqaqT AT AT AT AT IqF 41T
FFATAT WY IIH AT 797 | AT TH QS A
& fora 9T qaar 7Y, faad aqd & Far
ST T g 6 IEA gty dar £, IR
FIT AT & A faFad @ S
g 1 31 amar & 5 9% F3 faeaqrd
AT ag1€ a7 AT gaF fau qar f faar
Sraar | gg WY Fgr war fr @ @
Qwicdiege frar s 1 afFT g9
AT ¥ T9F A IF AT AG FLA, AYA
AT AFTAG F4, a1 Y FF AN
T g0 | 99 e A § IART AT FV
amm #X T2 F) FmASrgs frar a7,
Tdo o o Ho F FAI W gigwr
J9dt & Sawm g feur sim, ¥ 9w
fevar sror AR QX0 IAHT AR foar g
9T WATHT FH g IFAT § AN GFe
ATTT AR GFE TN AT TN &Y &
#E goear wIA ald §, AT TE@FT
fifegast 7 T@r v )

ot frx w2 W1 (wyEAT) ;AT
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oY, § o fagas 1 50 qIEe gHIT
FYAT g, AT4T gAEA FLAT § | IAW
gsg ag & & oga o fagas ar sed
g1 YFET T FIA AT dR A/ ag faw
W} & JW T 0T SIAINT AIH—aT
3AAHT AIF F FIT A [F g ATAr
gfEaer &gy Frarg ! 33 oF q@
e A T @ § ey afeg g
48 FT IEQAATT FEAT F Y50 FTFA
fearr st | wgAw ag Gar wear fawe
¢ § fr fagy F1ax @@ F AgA &
FIAIT FOM STATHE & AW § @A
T AT F Y FT 1 0 FErwAv g F
FAGAT F ATH qT HEAF & ATH 9T 30
T 719 F3T AIT FT W &, FAAT S AV
THRIITH aga a3 @ & afea &
straar Jngat g 5 o o dar snad frar
3IY FT FIT AT FT AT IF STATAT
agi @ amar ? g g@d AR §
Sarq & | ar g warg T 3 fF ag
gar ag gar w9 FF 5 oaa A
gar? ag Fw F @A F wifAs O
AIHT FAX &, FAT®R FT Awgr fgear
FAA FT AT F1 ATEATRT FEF H
3t ST gErATa agy fRar ) fag a3
¥ 1T g fgrgena | & A AT,
19 @Y & 1w i faeq wisaiges adf
g1 33 fadi & wfasi F garwr
FAX &1 &9 frar 1 Afea ag fasd
W HEAT wrEATgTs g, ASAITEE g,
gg #TA I 4 frar @ ag ¥
FqE1A &1 T § | @Y FIS F AT
§az o wow aga @ faw fad &
a4t § 7 #9ifF IA¥ FATHT FATAT TAT,
FAGY MT R A T I FETH
IAY FATH! FATAT TAT | §T FRETAT FI
A T AFFI ITH AG W@ | TG A
Frgar @At & gar o fasr @A F S
wfa® § Fraar |l F IFA JAE

KARTIKA 18, 1892 (S4KA)
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FAA FT F17 570 Afea @ a2 go o
&1 3o 7 FFar 1 advar a7 & 5 @rd
el AISAtEes 7t & A< s@ifay faear
F q0d G A § ) Sawadz ITH AN
g a1 @ § Sradr argan g franigq
=&t 9w fawE A garan ) fram
AR IFA FAAT AT Orgar sawr
TS AT gAr IqAYHT F Fay ?
a3 9 A1q AT @A wiafaw qrT qg
7 g9 qAF gvd § 5 awieT § smo
TAFT FAFTa 3T F1g3 § a71 gF AN
giar g fr @i g3 I T3As R A
8 q@aT & Jfwg e fas a5 #r
ST FAAr 1 @M § I8 A37 ¥ fAw
qTTF U fAwa g ) gReT §
afg ®raar @i # fasg w3 Tgy
ar @t fasft @7 W @d § 3TE A
USTAFIOT FT AY, 39 IG AT TF {Far
Fa48 1 afeqF AT § 9 73 39
wizr 8, afsq zasr 9399 g3 A9 fr
qz e Y TAT 3 AT OF AT
aaar & @r  fgegeara # wfafwm-
aifzdi & afeg fF g6 Freai ot @
ag a1 § a3 § zafan usdrasor wr
qUFr 197 31+ AP g TAT T L
A uF ag7 IR I T fr A gg oA
A131 g GAIK AT § I3 AT F7 v
g TG T FAGEIA, TIA HT qIY
F AL FACE 1 TFA AT qIT F wfey
g faal § AT UEAr A6 FeT H
T3 AT IIAT & I IART 9T GHIT FI
FSAT U0 | FATAIR FI AL AN F
fag gz fafran wear &, ag os gaan
FIAFA 1 gAfAT AT 28 oAy ¥
fasrg sar a1gy & av faaw fash &7
FIGETE I AT FE, S F I
gz dfge, a3 faaxr & 97 Iy aox
FfA FT & AT daifs srar Fgr war
T FE T ARAWE AT 8, TZ HFIC-
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[ faawez ar]

AE FaAT FT OF AT A9 4L &, TN
ur fafsda ¥9 omg Far3mw Y @
NS Jgaqiz F far arv gfewr ax
gqr @ fF g giud) @t 1w
TS § AFT AAT F AT TF, A Flew
9T IFF! T FIAT W, A1 UF Alaa-
g &7 &, Q@Y UF Ay q47 &, a9 afs
FIT S ATTFI QAT & AT IgF QY
g fRe qar W § faasr fsquagd
fazarm & f& @y geogwr @vm syaer
wifast & wfcw, Afss oF T q@a<
sT T, Q@ gRIaw T T I fF
forqdy Y F1@A 1T 9IS A § g g A
gF AT F19 A gHaAT § |

AT aga @ ad FE TE, ITIH
STAT AZY ATAT | ATGA FT AT W AT
g § )1 A9gd # AT AT § AR
FE AIGA F AT AR A AT g
2 3% quw faw awg & Faar @Al
& mfasl 1 sara A sar § gAAAr
g & gasT r sarar ag) Srar | F-HA
gy g zz@r § 1 & A § Sy
g 15 Qe § IO §, FHT OF qTCEART
diz zzdt &, ag gfemor qeaar g
A grea # A% fasa ¥ fad wraar
| ¥ awgdd F1 qrEffaqad aEn g
aifs Ygud fF g7 @@ Fgw
G T &, A8 gWFT H AW AR T
famra grsrret & Y WY ATH AT, IWE
3T AraT | FAT GIAT, FATY FTATH
AT @37, goF AT qJAT | AZ TS
gAY AEL AT AT FFRAT §, T AT
gaFr Faafaa & ara w1 (T qgred |
zq fay ga &1 aidffadaT aga awd 1

ATAA BT SANTHE  FTIARAT
zq FIA ® Fa AF AW T]GIAT § FI
feqar ag AW FT FHA, YA IqE A

NOVEMBER 9, 1970
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Rl amadt &t ox faftsq dv @
frar s Tifgy 39% fod oF afeamw
Fad aifs aiegfer & @ qramw
AT ¥ AR qrw w7 F, 97 @
qrg IAE w1 qrdffaraT w@H F qife
AR feard gL &Y 9% | 377 39 Fadmsw
¥ afa, g7 qu fazare &, Froer @@
F q5d Fr ward g g, ITFT HArd
T IATT KIT ATY JTRT FIFAT &GTAY
F wifaswl & gra & @gf F@ e
wE

Sgi A% JFET FT qA@ F—H I
agT FLar g, fradr € oqd @udr g
fex W g5 7 $G SAFT WaAT grr 1 3w
folr & qarg @radt @ fa71 v oaadga
FIAT § AT IA@ Bad za@F Ay
FW@IE

§t Afauw fag <tad . awefa
Agiey, 39 faw %1 S¥w @ifaa § e
agefFar 19678 5 dmafgea &
faqra &

st WA gETw @ni : aTed fad
ar 1968 faar &1

=it Afaaw fag St ¢ 14 sqaz,
1968 & <Y a1 agT & W &, IFHT
I FA F1 Ffaw 3@ faq 5 afy
fear st gr & arfs s« ¥ &1 Iq0T
frar str a% | g@ 9gg F T TF 1T
zq fag & gFaed W AT TG g N
@ NFNTEE | N IF AT
grafrgg & & Sasr Sax g3l W
WE!

off carfy S FrA-AS F GG IR
§ greraAr &7 AR IERT WRFIT
FT AT qAAT | IFIN g N Ty Fw
ot d9T zEsr fEAr S@r g, 99w 9gq



313 Coal Mines (Conservn. &

ggr wrr Afgwifat o @F fard
# g% agarar wgar § 5 @ faar
# uefafreaq 9T &aw 40 g T AT
g § gx Qar g 99 fF F9-AE
1300 &g 74T 191 ¥ &< @1 g, T4
gz T FA-AE Fr Fd qgfa F
Zar, gF &Tq: 39y wEa= § T gua
7z faza7 7 faar § sk usfafqedfen
frered FHET &7 W gz faifa 2
fr Fra-a18 A FNa-FDaT JA4 B
faear &3 ox s f@ar s 1 gawr
femdarss 37 & FT9 § g AW A
a1 R § Al a3 9 & @ g

IR FY qigq qgd W q@ TG
Fg A | qeaq § AW ATAfANTA
&1 39 AAT § graey ag) §, ag fawnr
Fgz-womay § wafrag @, €fF saar-
gL § 93 Jra grafag g, 3@ Ay @
F1aT AT OF-AT AR FF AT ATGAE
JET AT fAdTT frq gug FAT 97 AT
e @ g7 ¥ fawra gar §, 99
gfee ¥ ag $161 AF & AT TR H/TAT
TEIT FRAAT FOA0 | A GIE AT A
FIFH TEF—ag F & | F g
H §R—AF & @A H agr a1 6
Y qgf X T9sT ®T F qg 91T FE A
5 Faa gad FW@ § Ff arw ag
T, g7 @I F AN F graqg gar
AT 1 AYST GAH IR AN S
gAH, TH IAFT GAIT g I | F9
for gg e W N Y gEA q7 @R,
FI 0 3Afg g &7 F gw WY
arafrag agi § |

AR GV F I FE TE—gATT
Jggsr Wt gAY daT grEew Ag g
g W e wAmg F1 faww §, sasr
& oA FEary FETE | R aw
I AY T2 & aRwad X WEfr

KARTIKA 18, 1892 (SAKA)
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faadt It & &% ag ovar agw fear
wrg A faq wagd F1 g ek E@n
# o feaT I 1 OF qig oY agt 9%
afi FQ T AR A & agi 97 2,
ag az A {5 a7 Aage sy § st 3=
qar 78t famar £, S9F QR ¥ I o0y
& T8 A 1 g ar AT & A
Jaragr gATE 1 IWF AR A gw AlA
® § fF ag qar 39 wagd Faw
9 AT ITAF WizAl F A A awar o
g |

FTT F I F AR F agy @
ad s HO MeT §F ST K gEe
gifeai ¥ F8 | s ag W g fE
AT ¥ St FT I9ANT 3 QT R, 3AY
Flaw F IeareT gaar, I feafy ¥
FIAF FT ITA R 9 F g 1 TaF
FIX F g AW A AT AAET F ArT
FT 8, FAA F AT FY TG W IAN
g JF IE & ) T g wfeArgar
FAAT &, T A q(T IAY FAY FT
Ffrw $TWE | g9 3T A9 FT 94
FX R & fF quew oo, sraer 3 aix
IFT ITIIT & 1 qTT G gTT FAA F
X X 39 @97 Sfedarssz & Qq
F@W W § 99 @ 8—0F faeax
H 3T AT AFAT F 1 AT o qIAAT
A AT { A R FREET FT
faarmara g A7 8 1 TF HT FRE@TAC
FE@ § agArar arAar F—ar fazaw
FATR | W TG ¥ QIT IeATT A agar
AT FAT FT ITAT AT g FHAT N W
¥ fawre & fax faselt &Y aga w40 §
IR oF gw ¥ fasrelt 1 Searaw Y
g Far g, faarg odE grax @A
FTAN FIA F A FE =qT A T § 1
™ gFarg A gfoRm que g fafae
¥ g Fgd 9 W g M gE
377 g frar ¢ fF so% fad aga
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[« fqas fag Stad]

¥ 949 9ET ®AT AT A1, 9
FEX F oGId WY IFA AT Ay
1 o wfzarsar §, ¥ W faz g

AT FT A F G A ITAT F
fa¥ 3Iqasy FUX F I@ FE TS &
% fay Az & A /A w1 famage
FIRGMAT &, Tg0 AHT A9 7 fadeq
AT §, AT AT AT F 4G 9
Faqr &, gurwr wara g f5 I9% Sward
F agh T AT Fgrar I | z89F @
famarge v §1T sarer wfgs AT |
A w1 g4t fHar 7 gr § $ g@agdy
AT F WFT FT A-AT FH FT
wifgw F @ W 2, gy fawr &
ITATIT 4§ IF |

3 §vg ® A ogua fiad
W9 Wragy § qgEam 5w §
FT I FE-IEE FT IIIIT FI&
¥eq a1 AT F AL F S FF
FATAT 8 S AT HT ITASH g1 AHAT
¥ | 39 GFEeT § AT 9q W g AR
W AT FT @ & 5 ofens dwT#
# 1 39% a3y F fa¥ gg waw 5
Sl

FIfFT w1 F T FHN a5 g 5
g F wfr 93 £, N g@T a=Al A
g} ferar atrar, 98 @Al & & frar
q@rY | G I[EA 3 @Ay
& W T3 ATAT M TAT
AR S A S A1y Iy 2, § 3@ wged
g fadaaff #arg 1ag a3 waq
fr gt @ arar e F A7, 98 TEY
afg @ geT @77 1T goeE §
g, 89 3% g9 FEF T T®@HF QA
JIAT FIX FT TAH FT |

faaer faat § <aa: @far mar ar alx
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TGl qA-97 FI I agT F A7 &
%39 gy @ graew ¥ FaA TqAT
D Fg s g OF agsy & fay fogar
qreq §, ITT 9feadd W &1 gw AT

FTWR I

UF J1q HI FEr T o faAw A3
FN A FAIIA AT BT & qraeg §
g1 | o JqT qRAT SN X 7 oA
AqTT IeA §, & AW QidAT WEAWI §
ANHF mraar g fF wra F oF g a0
W Fez 7 A1 T2y 1 gawT FEAFAA
AT g IAgT I g qFaAT g 9 5
QI ITF IHIT J q9 AT §F § 9%
fagra g1 w@F fa3 gura a7 oF
faqr darz w7 wgr g, faas @ifed |amt
F AMATHGT FY STTEQT AT AT Y
IgH TgA: A P AN FagFr gqi
giar afFard g, 38 @& F qEA o
FT TFEAT F AT TEN 31 IFFT qAA
Jare ft 1 8, Ar-fafae & arg Tar
A1 3 AR T anmar § fr arefaate
agi T A1 AFAT IAT GEATT: FET g9 A
93T F GUAN AT T FHIT |

AA 9 S A aga @ A A —
g #g f5 ag faw feaga gaorg
fasr & 3R AT Fergeqr F 2T fHar
SrF A SEFT SyAgNe FT Ay fAwraw
a1 gFar g 1 afsT ag 39 qrd w AN
f& siwr &1 g &9 FIF waAq fasray
FTAG 1 AT AIAT FT | IT &9
F1F Aaad fawrar soar § @ A
IGHFT IAS AT § | TAHT AT AIAT
fasar, Igsr €9 A frar oM, wfad
ZaF! T&@ g |

At FATT K Fraq SHIA FaT
qATAZ IAFT ITIA QAT AT FAE ¥
2 foas f cifar FarwT F = gAo
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Tdo FIFT FY FeAewar ¥ afsq oy 9t
Iq FAD Y FIT F2T F Faq @q
T & off A geaa: HIT FT
€ § 7 IATT HAA foFaAr o w@T

<

9% afafeam Agwengawa, awd
fegomdmm T feduodie-dq & any &
FIOAAT § 1| aFG fegdeema & an
¥ aadla @Ier & Q@A Sigar
g fFgm @i ¥ favg &< faar &
f& aIS s =sIRTE H awd Fr
uF sfafafa frmiga N SFdFar @
goai fifag TR & fFasd a1 us
uF wfafafa &1

AFAATEANT FT JT @ IR PEY
qY 93 JARATAIT AR CFINTT IqFT
qgAT I )

it fra s wr: g ST & 5
Fifrgdifer gAY W@ WAGE @W
Hoqrdt g @ o gshiafa & ag €% wEe-
T AT g | A AT g2 agt s
faferaq & oAz FA TR &)
8% JfF g gFiwa §  wrAqifaeey
dar #T W@ g aga ) geEaR ) zafay
QA uF G A AW ad A 0
zafad gRieq F ag SgR & f @
A 9T GATAT g7 AT AITHT UIIF
w1 grar 1 st faferas ¥ gaandaT
ST |AATF grar g |

ft Afa T fag wted o aE
wEhTa @ Af aww adi g€ 2
@AY wAaTRET a0 & arfe ger
BRI @Il F AT HT AT T AT ]
frad aga ar H19 FJe am@r § AR
I # Arar 9T q%F | IgH fAawre
F fay sraggwar & 5 @ qAeTE
frar sy T qra w1 vy Fr fawrar
sy 1 3aF fay oReTHEd J19ET
AT IFFT T FT Q@ §1
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& AT ¥ @19, fa9 amNT gaa)
7 54 faer 1 qud frar & & e 7z
AWM g AR A faww wwar g oo
37 39 fa7 #1 qrg 37|

Nt fgematager (Mswr) cow A S
# &1 ot afmr &, 9gd ot @ LGl
IR UFA F fAY "W 7 oqar
ga+g fEar § ?

it Aifa = fag stat - & Ay
AW AT AEHY & ¥ qamr awgan
g 5 o3 & v it & wifee gar 24

MR. CHAIRMAN : The question is ;

“That the Bill further to amend the
Coal Mines (Conservation and Safety) Act,
1952, be taken into consideration.”

The motion was adopted

MR. CHAIRMAN : Now we will take up
clause by clause consideration. There are no
amendments to clauses 2 to 8. I will put them
together. The question is :

“That clauses 2 to 8 stand part of the
Bill.”

The motion was adopted

Clauses 2 to 8 were added to the Bill

Clause 9—(Amendment of Section 12)

MR. CHAIRMAN : There are some amend-
ments by Shri Shiv Chandra Jha. Is he moving
them ?

SHRI SHIV CHANDRA JHA : Yes, Sir.
I beg to move :

»
Page 2, lines 43 and 44,—

for ““the owners, agents or managers of coal
mines"”

substitute—
“State Governments and local authorities” (1).
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[Shri Shiv Chandra Jha]
Page 3, line 5,—

after “or” insert “exploration,” (2).
Page 3, lines 9 and 10,—

omit “and owners, agents or managers of
coal mines” (3).

gurafa o, @t @d &N FE A
ITR ST qEdr F amEA & «fg
aTa¥F QX TEAr Aigar § | 54 fagas
¥ wfcg arq atw @ @A wifasi w1
7eq FX @ §—3¥ aw@ I q|@ AT
W & | 7 oger amaA § B oFT 9
# 1.q () ¥ ogf Prargar @ ¢

“(b) The grant of stowing materials
and other assistance for stowing

operations to the owners, agents
or managers of coal mines”.

3IgN

“owners, agents or managers of coal

s e

mines

&I S I

“State Governments and local authori-

ties”’
FT faar s

gt ag zafmy & faar oy F4if®
zqu fogd #1 ad N F R
‘the grant to State Goveroments, research

organisations, local authorities and owners,
agents or managers of coal mines...’

a1 Tz waAkEE W A@Fa qafde
¥ grean § & frar @@ #Aifs ag
AaFr & of w7 § 1 avfasi g oA
% & wiAar g AfeT @ @s A ¥
AF, TAT AT FASTH AT FIA ACEF
MW@ § i fF af g
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gt | zafad AU 9gwr d@eT Q1 ag
t fF oad, wizg A AANE aE
AITE F g 9T WE TIAEF UF
Arge gaifedrs w1 faar s

¥ qUT T FATST A qrIR AT 9%
() Fawasgr:

‘the prosecution of research work connected
with safety in coal mines or conservation and
utilisation of coal.’

2 @ 99 AT FgI § I I § Agw
fF @s7 9’ & qig IR FFERAT &
g [T “gaead’’ A Fgr fyan
S T AT A qIGT H oW AW
fegar & |1I@  F1 WIR FWIw g,
FaFReaAraRe § | 39 faafaw #
Mg FW F Y § #R oW
#T SgIRT FIGF FEAT AT
i w7 a9 ggd—argfzfes fad
F aa FW E A IGH eT TREANRTT
F AT S Hifag 1 g T8 § o4
9T F1E A 92X qar ag . &
arzar g fF 398 oA ImA &1 &1 A
fFar @y fF 3@ g3y F A AN fraar
FI9 @ FEIfF oF gua T@r N A7 aFar
g 9 fr 3o gag faza & @@y awenr
21 IR AryeE @ g W@ & safag
I et g0 qrFT F UT 9T SART
QI 9T WL | WY qIg § I AW
UF gHT dT GFAT & a9fF i ar
HITAT G Y AA | g FAr § /) A
F qT 9 /@ A1 | I@fT FA Y FA
forqar Ak gt & SEFT q1 URHAR
far sy | sfeT AU ag dWaA
fF qredkaT &1 3qF Sre fagr o

fer (u®) & Y w9 w2y §:
‘the grant to State Governments, research

organisations, local authorities and owners,
agents or managers of coal mines.....’
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za#d § g N, Greg 41 JA¥sw
A1% AVHS AT F frwre far sy
q7 qM T TEEAed 7, fad
RS M MFT oA Fy
FREN R AT AT F A A,
qdEE a1 dAwd §  FAEE AR
ZTqH TI5C ®T F AN HY FAT JEG 7
o A gmiega §, & wgm fF ae
ST FART TFTC T A |

st Afs oo fag st gaafy,
wEIRT, &1 EiEAl A S g qo 2
g fagd qaeiiem Y @@ &§ 7€ 8§,
# Igar I q9gF a1 § FIfF qmiaa
do l a3 ux ¥ § zafg & St
e H qTE ;T

gt 4% qAEREA F1 A
39 Fi #t rAafoss a9 sme $fear
FE@T &\ JAT ggHT agi W FT T A
FEY THFIT G I TF G AT
FFW i A g aw faed IaF
F14 ga19T § g9 AT q¥ FT gRIEn
g asar 21 gafag & wrag qeeq &
sTEAT F8aT R ¥ 3@ gWe ® F@A
F3 FifF sadr smam@saragi g1 &
Tgar AT ¥ fag Ja= g g

ol aF g AR Jial qEraT F
qraey § AN #g1 T A9, qSrd
AT AATE  HIF FIT WIFT—IT AKN
& fasrer fear oy 1 s s ofefenfy
¢ Ia¥ sri-garaqd foad g § & S
¥ gl & fawm FTHFW FUAT q9qT
g1 afs Remadrew ¥ afiw ¥
Fra #) fear qar 1 s9F fag SAwr
UF AAT ATAATINIA @ST HIAT G
aR 5w a3g ¥ faqar qar g, < f&
@Y S ¥ FET R, g ABAY AT BT
¥ qq7 ¥ @ @+ g1 AT | @Ay s
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Fr ofifeafy & Zaaede ¥ fau
AT g fF S Aregw § os@r A
fasra &7 7 garg fear iy | & qgr
93 a8 ATAGT X aFar § & aaqrarex
@ G &1 geaarT AL @ fear smdam
satg 3 g 5 g sta & fadr g
dar § 3§ & F IR QuEr aw
()

=t fva w2 /v @ty Y, Awr
fadza & fF J dwgT qo 1t AgesY
faar s

MR. CHAIRMAN : The question is :
Page 2, lines 43 and 44,—

JSor “the owners, agents or managers of coal
mines”’

Substitute—

““State Governments and local authori-
ties” (1).

Those in favour will please say ‘Aye’.
SOME HON. MEMBERS: ‘Aye’,

MR. CHAIRMAN : Those against will
please say ‘No’.

SEVERAL HON. MEMBERS : ‘No’.

MR. CHAIRMAN : I think, the ‘Noes’
have it.

SHRI SHIV CHANDRA JHA:
‘Ayes’ have it.

The

MR. CHAIRMAN : All right; those in
favour may please rise in their seats.
J

=it foraeer @ oy adEr & fedfram
FT IG&T qIAAT ATfRT 1

aamfa  #gea : gw A qqF
TEARTT FT GHT ¢ | A AT A oA F
T & g7 & 3 98 @S |y Ad |
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=t frawex wr: Ag F17 & gAFT

g?

gatafq wgea . &3 w37 f5 & ai
FOF TN FT FFATE |

wt frawer wio: & sw faQw
FW@IE |

Shri Shiva Chandra Fha then left the House.

gaafa AQEw : S E EAET F
qur ¥ gf 9z @3 & T L. W€ A ?

T AT gIEq 39 gnaq & favg
glag s @t ard

Ifind a large number of hon. Members
standing against it. The amendment is lost.

Amendment No. 1 was negatived.

MR. CHAIRMAN : Now I am putting
amendments Nos. 2 and 3 to the vote of the
House.

Amendments No. 2 and 3 were put and negatived.
MR. CHAIRMAN : The question is :
“That clause 9 stand part of the Bill.”
The motion was adopted.
Clause 9 was added to the Bill.

Clause 10 and 1, the Enacting Formula and the Title
were added to the Bill.

SHRI NITIRAJ SINGH CHAUDHARY :

Sir, I move :
¢ “Tl;at the Bill be passed.”
MR. CHAIRMAN : Motion moved :
“That the Bill be passed.”

=t Yot wiwT wAt (isr) @ gl
wgieg, @ gaik wiAdAE fax A fa
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I A1 A, N AT g G &, IN W E,
99 199 F gug gy 41 5 fagq w7
AITT FG § 7 A7 GATE  FT T ART
qrzafrmA 9T &+ A8 FW ) A FIA
A NI F @ gF a1 aar gHH I
9T GATH F FE HT AFATEAAT 9T
a9 T 41 4 7T | 75 ITH AfGFT
affs & @ @19 &Y 48 wT aFar 5
S GAT GTHIT F A Y 5 foat @iy
#19 & fa¥ fyor o1 & A¥ 3T AWIT
F1 @77 70 & fay faa@ wrgar fawrar
ST A0 ], ITH qq. WA F fay, gawr
I F 3§ F19 F fa¥ 7 F30

I |AAG 7Y S 7 wgr & 5 oorgr
A% AIZFE F AT FT 43T § a8 FqW
fafe=Y & aeqsta arar &0 Afea dwt
Y aTg F1 QA 1 TF qF ArzeE F Wag
FH FIA qJIT AIGA H | AR, ATFA
F FT INT gAY &, I 9T /AT Frav
g, 99 qT wig §, ;g 0T § IAW FEE
T g 2@ gt 1 38 Imar } v |
HIZT gAY T AT WE IAGAE A
gifaa & ar adi 1 gF var ag¥ 3 %
v fafas) ¥ aqera ard & @ 3@
qAT F

Fiq ET ar 5w am A
afiar & Jg Sg 9T AHIT 99 v §
ifF FA7 § AT B FIAF A
3% g AW F1 A fraw § 9g w90
q qiaq ag) frar Srar | ¥@ swg v
& gt e agw @a 9, wia q AfFT Ha
qg o1 |at ¥ 9as A @ | T g
wr § gr aiT 9gr ¥ ger far ¥ &

zq fgafey & # afar @@ &
gvaea § AT § G FAT 8AT§ 1 TAT
1967 & AqvaT WHA ¥ A9 0w
qar a1 AR g w2 F F9i W I
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o1 | 3g% §7 w30 ar 5 afar age s
Y @At F geaT g avg § afso A
2 39¥ T FT A4 @IT 1| FE g
geF 59 7% Y, 7S AFA FF A T A |
ST # UF # AT A A 4 0 erEA-
AT F IIMF YA A A ¥ | Id a7
ot greY o\ faww F A T3 ACH
agi ¥ | Fgh 97 I9 guANAr ar A
Fgar afgd, FfFsa W AT sAF AT &
g freag g7 ¥ foad sgae =N
us fgaras &1 ot f5 &9 § &7 afar
[ & IR F fAy @m Aifas @ F
T(ZAAZE &1 IIHT AH FW, AR A
ua § i agrar g w0 fra § R
ST UTHT FA a7 98 TF T & F37A)
qrq grg g @EaHT N arq 9 ) afwT
g% qig AT g FA AL gar | 9T
AT S AT AT AT gHIL AT
fafaedy # an¥ 3 @ag W {7 IaHT 97
faar ar f& gawr afar & S qarEm
faar & 398 A9 o ymmwr A fF
fedY gag afwr wgr €9 gsar |
FfF gasr Fz7 g awam g 2 f5
Fig A grar #ra fafas g & 7
Fear & ag 4a< &1 AW Ao
3 a7 79t qu @gr ar fF& #d w1gT
MNAT FTH FIX I Tal I FH 9 g
@ 2 | gAY srgFedr g N FgrowAr
f 4fF agi aga & FqUaT grafasa
i § safed s Fma w1 fAEEa
sedr & 1 & qgT Figar g 0 qan AgsT
HgT F FAT IF FAY Ft FWT § F
2?7 5w HEATEA ¥ IS IT @M F
fagm & gaifas s g @A
#t wgleg ¥ wwA # 3g AT A0
qrgar g fr afear frarfaai &1 i fasmaa
2 fr ag Ta ¥ @Y Ag a9, fa §47
FggAfigsy § 9 FFA R
famar & gaw fRar o aft @ agl
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A A Wz FraF g &1 F g
faeher & @ Fzar @A § fF ag
HSIAMT &1 aga 931 AgAT g f& A=t
AT F FARATET F IqAqZ, ITF §62-
AT F I@AR, IFF GAEF Fry 9
g @I 3 & 7Y 4519 § wdgar €@
f§ ag zw araw § aafema &7 ¥
sia w3 fF I arsara o gt A frar
a1 393 qgarfas 1 gar § av adi

TF AT 1 F FgAT AIEAE |
ZaAqde & T 9T sqrarfeat s 4% 3
oA FH oS g & @ i S0
Araqr § fr sarard St gmier wA@r g
IaF1 ag fag aTg ¥ IR TR FR
=98 gaFt F1 qquw agy | afsqT fag
& & fad 3asY qar faar qrar g, s
S9 9 ag IAFI @9 Al FI@T ) 48
JWEE § 1 ag 3 F vy R Fa@v
8 | Serqdiz & 19 93X aqrarfay wv S
qar fagr sar &, § @IET ¥ A9 6%
ar gt fAETad F 919 9% o F41 36
fear qrar & SaFT gERIANT ar 1 Sy
qar Sadqiz ¥ faq frar smar 2 gaFr
ZETMT T F 3T IR F AV T J F9
g3t AZIET GIA HT AITET FI qAT
qATHT HT W ¥ SqATAS & fa¥ dar
faar s 1 3EF QX F S T 5T
frasgarafeard & saFaw g
7z qar 37§ A IFT SFATHT T FH
Az g% FL AT AT VE TaHEE
FUF | AfFT f6T gad wragwar g
TAFY QI AT FIFHR FT AT A0fRT,
WA & FIF AFHL IFFT F | A9
drr agd agam g, afad Sgagdz &
a9 feet 1 9 dar 7 fRar o ot
qg FTH TG HAMGT HF ATqZT FL |

SHRI INDRAJNIT GUPTA (Alipore) :
Mr. Chairman, Sir, I would just crave your
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{Shri Indrajit Gupta]
indulgence to utter one warning before this
Bill is adopted.

This Coal Board which has been in existence
since 1952, that is to say, for the last 18 years,
and which has been entrusted with the job of
conservation and safety of coal mines has, first
of all, to render an account as to whether it
has performed this original function diligently
and well before we can think of entrusting to
it further developmental functions which is
sought to be done by passing this Bill.

The only point which I want to raise is this.
When this Coal Board has been in existence for
all these years—I am addressing this particularly
to the Ministry because they are concerned with
that—every body knows the case of Haldia-
Barauni oil pipe-line which was laid across a
certain coal mine area as a result of which it
was discovered that it was both dangerous for
the pipeline to be located near the coal
mines and also, if it continued to be located,
those coal mines themselves would not be able
to function and that coal would not be mined
there. I want to know what the Coal Board
was doing during this time. Isit the sole func-
tion of the Labour Ministry under the Inspec-
torate of Mines? I do not know. I would
like to know that. This Coal Board which is
responsible for conservation and safety apparent-
ly knew nothing about the fact that for certain
long periods, under the guidance of some so-
called bogus foreign experts whom we paid
crores of rupees, an expensive oil pipe-line was
being laid across an area where there were coal
mines which were being mined. We suspect
the conspiracy also, because some of the coal-
mine owners who are affected—I regret to say
this—belong to a group whose Chairman,
probably now, is Mr. A, K. Roy, who used to
be the former Auditor General of this Govern-
ment. He has now become Chairman of this
grgup of collieries. They were not very much
worried. They wanted that the pipeline should
remain like that so that they could go to court
and claim several crores of rupees worth of
compensation because the coal mines are being
ruined by the fact that this pipeline is being
laid.

And 30, the Government and the people of
this country were faced with this particular
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dilemma : If the pipeline has to be realigned,
a new alignment has to be made and that will
cost us several crores of rupees extra. If on the
other hand the pipeline is not realigned they
have to pay several crores of rupees worth of
compensation to Mr. A. K. Roy’s group of
collieries. Such scandals have taken place in
this country. I am not going into those details
now. I will deal with such things later. I only
wanted to say that before we entrust this Coal
Board with additional functions and arraoge
to give them an amount of Rs. 14 crores per
year, during the Fourth-Five Year Plan period
as it is stated here in this Financial Memo-
randum, we must know exactly whether this is
a responsible body, how it functions, what is
the vigilance that it exercised, what was it
doing, was it sleeping while this pipeline was
being laid across this coalmine, etc.

Therefore, I wish to say this: Itis all very
well to support the general purpose of any Bill
which seeks to aid and develop coalmine but
the machinery by which this is sought to be
done and the agency through which this is to
be administered is something we have got no
confidence on, and we hope that the Govern-
ment will do something to streamline the whole
machinery and the whole structure both of the
Inspectorate of Mines, which is under Mr.
Azad, as well as this Coal Board, to see that
really something is done to conserve on coking
coal as well as to develop the mines. But the
history so far of this coal board, the record of
this is a very dismal one and therefore it is that
I wanted to sound a note of warning before we
finally pass this Bill. Thank you.

SHRI JYOTIRMOY BASU (Diamond
Harbour): It is secthing with corruption.
The Mines Department is seething with
corruption.

SHRI NITIRAJ SINGH CHAUDHARY :
Sir, about the points raised by Mr, Sharma, I
would say, they refer mostly to Labour Ministry
and luckily Mr. Azad is here and he has been
hearing him and I hope he will take suitable
action.

About the Coal Board, I may assure Mr,
Gupta that we are not entrusting the job to
the Coal Board which came into existence in
1552. We are completely streamlining changing,
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reorganising, remodelling the entire organisa-
tion before entrusting this job to them. That is
one point which I wished to say.

The Administrative Reforms Commission
have also recommended that this Coal Board
and the Coal Controller should be amalgamated
and streamlined so that they become workable.
All these things are being attended to. So,
there will not be any occasion hereafter to say
all those things. We are taking steps to do
everything that is possible.

MR. CHAIRMAN : Now, the question is :

“That the Bill be passed.”
The motion was adopted.

18.4 hrs.
IRON ORE MINES LABOUR WELFARE
CESS (AMENDMENT) BILL

THE MINISTER OF STATE IN THE
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MINISTRY OF LABOUR, EMPLOYMENT
ANDREHABILITATION (SHRIBHAGWAT
JHA AZAD) : Sir, I beg to move* 3

“That the Bill further to amend
the Iron Ore Mines Labour Welfare
Cess Act, 1961, be taken into considera-
tion.”

MR. CHAIRMAN : This will be continued
tomorrow.

The House stands adjourned to meet at
11 A.M. tomorrow.

18.5 hrs.

The Lok Sabha then adjourned till Eleven of the
Clock on Tuesday, November 10, 1970/
Kartika 19, 1892 (Saka).

*Moved with the recommendation of the President.
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